
WK SABRA 

BULLETIN-PART I 

[Brief Record of Proeeediqs] 

Mon<iall, FebruaTli 12, 1968/Magha 23, 1889 (Saka) 

No. 111 

r. Oath or Affinuation 

Shri S. M. Krishna made and subscribed the atftrmation in 
Kannada and took his seat in the House. 

2. President's Address-Laid on the Tabl. 

Secr~tary laid on the Table a copy 'each of the Hindi *0 1ish 
versions of the President', Address to both Houses of . ," iament 
assembled together on the 12th February, 1'968. 

3. Obituary RefereDC!es 

The Speaker; Shrimati Indira Gandhi; Sarvashri N. G. Ranga, 
Atal Bihari Vajpayee, K. Anbazhagan, H. N. Mukerjee, S. M. Joshi, 
P. Ramamurti, Nath Pai, N. C. Chatterjee, Prakash Vir Shastri, 
Deorao S. Patil, Sird.am.i Nirlep Kaur and Shri J. B. Kripalani made 
references to the passing away of Shri Charanjit Rai and Shri 
Rupnath Brahma, who were sitting Members. of Lok Sabha; Dr. M. 
S. Aney, who was a Member of the Central Legislative Assembly. 
Constituent Assein~ly of India, &econd and Third Lok Sabha; Haftz 
Mohanuned Ibrahim, former Union Minister of. Irrigation and Power 
and Shri Deen DaY8;1 l!padhyaya, President of the Jan Sangh. 

Thereafter, Members stood in silence for a short while as (I mark 
of respect. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 13th February, 
1968). 

498 
GMGIPND-LS I-2987 (D) LS-12-2-68---aOO. 

S. L. SHAKDHER, 
Secretary. 

Fourth Lok Sabha
IV Session ( 12/02/1968  to  10/05/1968)



LoK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, February 13, 1968/ Magha 24, 1889 (Saka) 

No. 112 

1. Starred Questions 

Starred Questions Nos. 1-4 were orally answered, Replies to 
remaining questions were laid on the Table. 

2. Unstarred Questions 
~'. . 

Replies to Unstarred Qllestions Nos. 1-71, 74-93, 95-] 12. 114-
129, 131--148, 150--171, 173--183, 185--190, 192--224, 226-248, 25Q--
256 and 256-A were laid on the Table. . 

3. Calling Attention to matter of Urgent Public Importance 

Shri D. N. Patodia called the attention of the Minister of Home 
Affairs to the reported statement made by him on the 31st January, 
1968 expressing profound distress at widespread disturbances and 
lawlessness that borke out in Gauhati on the RepUblic Day causing 
damage to property worth crores of rupees. 

The Minister of Home Affairs made a stateme~~ in regard thereto. 

4. Papers Laid on the Table 

The following papers were laid on the. Table:-

(1) A copy of tbe Punjab Local Authorities (Aided Schools) 
Haryana Amendment Act, 1967 (President's Act No. 6 of 
1967) published in Gazette of India dated the 3{)th Decem-
ber, 1967, under sub-section (3) of section 3 of the Har-
yana State Legislature (Delegation of Powers) Act. 1967. 
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(2) A copy each of the following Notifications under sub-
section (3) of section 17 of the Export (Quality Control 
and Inspection) Rules, 1964:-

(i) The Export of Bicycles (Quality Control and Inspection) 
Rules, 1967, published in Notification No. S.O. 4357 in 
Gazette of India dated the 5th December, 1967. 

(ii) The Export of Steel Trunks (Inspection) Rules, 1967, 
published in Notifica·(.ion No. S.D. 4455 in Gazette of 
India dated the 14th December, 1967. 

(iii) The Export of Expanded Metal Steel Sheets (Inspection) 
Rules, 1967, published in Notification No. SD. 4575 in ,.~ 
Gazette of India dated the 19th December, 1967. (L. 

(3) A copy each of the following Ordinances, under provisions 
of article 12.3(2) (a) of the Constitution:-

(i) The Mahe (Stay of Eviction Proceedings) Regulation 
(Amendment) Ordinance, 196'7 (No.9 of 1967) promul-
gated by the President on the 30th December, 1967. 

(U) The Delhi MuniCipal Corporation (Amendment) 'Ordi-
nance, 1968 (No. 1 of 1968) promulgated by the Presi-
dent on the3rd February, 1968. 

(iii) The Jammu and Kashmir Representation of the People 
(Supplem'<!.ntary) Ordinance, 1968 (No.2 of 1968) pro-
mulgated by the President on the 9th February, 1968, 

(4) A copy each of the following Notifications under section 
185 of the Navy Act, 1957:-

*(i) The Naval Ceremonial Conditions of Service and Mis-
cellaneous (Fifth Amendment) Regulations, 1967, pub-
lished in Notification No. S·R.O. 25-E in Gazette of India 
dated the 16th November, 1967. 

**(ii) The Naval Ceremonial Conditions of Service and Miscel-
laneous (Sixth Amendment) Regulations, 1967, publish- -, I 

ed in Notification No. S.R.O. 362 in Gazette of India 
dated the 26th November, 1967 . 

. *The notifica~n was previously laid on the Table on the 29th Nov~m­
ber. 1967' and was re-Iaid under Rule 234(2) of the Rules Of Procedure. 

uThe notification was previously laid on the Table on the 13th Decem-
.ber, 1967 and was re-1aii uNder Rule 234(2) of the Rules of Procedure. 
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(5) A copy of the Certified Accounts of the Delhi Develop-
ment Authority for the year 1965~66 together with the 
Audit Report thereon, under sub-section (4) of section 25 
of the Delhi Development Ad, 1957. 

(6) A copy of the Ministers' Residences (Amendment) Rules, 
1967, published in Notification No. G.S.H. 1801 in Gazette 
of India dated the 9th December. 1967, under sub·spction 
(2) of section 11 of the Salaries and Allowances of 
Ministers Act, 1952. 

(7) A copy each of the following President's Acts under sub-
section (3) of section 3 of the Haryana State Legislature 
(Delegation of Powers) Act, 1967:- . 

(i) The Punjab Motor Spirit (Taxation of Sales) Haryana 
Amendment Act, 1967 (President's Act No. 12 of 1967) 
published in Gazette of India dated the 30th De<~eniber . • 1967. 

(ii) The Pu.njab General Sales Tax (Haryana Amendment 
and Validation) Act, 1967 (President's Act No. 14 of 
1967) published in Gazette of India dated the 30th 
December, 1967. 

(8) A copy each of the following Notifications under section 
38 of the Central Excises and Salt Act, 1944:-

(i) The Central Excise (Twenty-fourth Amendment) Rules, 
1967, published in Notification :£:fo. G.s.R. 1880 in Gazette 
of India dated the 16th December, 1967. 

(ii) The Central Exci~ (Twenty-fifth Amendment) Rules, 
1967, published in Notification N(l. G.S.R. 1895 in 
Gazette of India dated the 23rd December, 1967. 

(9) A copy of Notification No. G.S.R. 95 published in Gaze~te 
of India dated the 12th January, 1968, extending the Medi-
cinal and Toilet Preparations (Excise Duties) Rules, 1967 
to the Union territory of Dadra and Nagar Haveli, lmder 
sub--section (4) of section 19 of the Medicinal and Toilet 
Preparations (Excise Duties) Act, 1955. 

(10) A copy of the' Tax Credit Certificate (Excise Duty 0n Ex-
cess· Clearance) Amendment Scheme, 1968 pu.blished in 
Notification No. G.s.R. 80 in· Gazette of India dated the l3th 
January, 1968, under' s~tion 280ZE of the Income-tax 
Act, 1961. 
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(11) A copy each of the following Notifications under section 
159 of the Customs Act, 1962:-

(i) G.S.R. 1900 published in Gazette of India dated the 23rd 
December, 1967. 

(ii) G.8.R. 1922 published in Gazette of India dated the 30th 
December, 1967. 

(iii) G.S.R. 1923 published in Gazette of India dated the 30th 
December, 1967. 

(iv) G.S.R. 1924 published in Gazette of India dated the 30th 
December, 1967. 

, 
(v) G.S.R. 1925 published in Gazette of India dated the 30th 

December, 1967. 

(vi) G.S.R. 1935 published in Gazette of India dated the 30th 
December, 1967. 

(vii) G.S.R. 1936 published in Gazette of India dated the 30th 
December, 1967. 

(viii) G.S.R. 1937 published in Gazette of India dated the 30th 
December, 1967. 

(ix) G.S.R. 1938 published in Gazette of India dated thE! 30th 
December, 1967. 

(x) S.O. 4664 published in Gazette of India dated the 30th 
December, 1967. 

(xi) G.S.n. 22 published in Gazette of India dated the 6th 
January, 1968. 

(xii) G.S.R. 23 published in Gazette of India dated the 6th 
January, 1968. 

(xiii) G.SR 24 published in Gazette of India dated the 6th 
January, 1968. 

(xiv) G.S.R. 25 published in Gazette of India dated the 6th 
January, 1968. 

(xv) The Denatured Spirit (Ascertaining and Detetmining) 
Amendment Rules, 1968, published in Notification No. 
G.S.n. 83 in Gazette of India dated the 13th January, 
1968. 

(xvi) G.S.R. ]80 puilis~ed in Gazette of India elated the 25th 
January, 1968. 
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(12) A copy each of the following Notifications under section 
159 of the Customs 'Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-third Amendment Rules, 1967, 
published in Notification No. G.S.R. 1896 in Gazette of 
India dated the 23rd December, 1967. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-fifth Amendment Rules, 1967. 
published in Notification No. G.S'.R. 1897 in Gazette of 
India dated the 23rd December. 1967. 

(iii) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-sixth Amendment Rules, 1967. 
published in Notification No. G.s.R. 1898 in Gazette of 
India dated the 23rd December, 1967. 

(iv) The Customs and Central Excise Duties Export Draw-
back ·(Ge.neral) Seventy-seventh Amendment Rules. 
1967, published in Notification No. G.S.R. 1899 in Gazette 
of India dated the 23rd December, 1967. 

(v) The Customs and Central Excise Duties Export Draw-
back (General) First Amendment Rules, 1968, published 
in Notification No. G.S.R. 18 in Gazette of India dated the 
6th January, 1968. 

(vi) The Customs and Central Excise Duties Export Draw-
back 1General) Second Amendment Rules, 1968, publish-
ed in Notification No. G.S.R. 19 in Gazette of India dated 
the 6th January, 1968. 

(vii) The Customs and Central Excise Duties Export Draw-
back (General) Third Amendment Rules, 1968, publish-
ed in Notification No. G.S.R. 20 in Gazette of Jndi;:] dated 
the 6th January, 1968. 

(viii) The Customs and Central Excise Duties Export Draw-
back (General) Fourth Amendment Rules, 19f)R, publish-
ed in Notification No. G.S.R. 21 in Gazette of India dated 
the 6th January, 1968. 

(ix) The Customs and Central Excise Duties Export Draw-
back (General) Fifth Amendment Rules, 1968, published 
in Notification No. G.S.R. 81 in Gazette of India dated 
the 13th January, 1968. 

[P.T.O. 
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(x) The Customs and Central Excise Duties Export Draw-
back (General) Sixth Amendment Rules, 1968, published 
in Notification No. G.S.R. 138 in Gazette of India dated 
the 20th January, 1968. 

(xi) The Customs and Central Excise Duties EXhort Draw· 
back (General) Seventh Amendment Rules,' 1968, pub-
lished in Notification No. G.S.R. 139 in Gazette of India 
dated the 20th January, 1968. 

(xii) The Customs and Central Excise Duties Export Draw~ 
back (General) Eighth Amendment Rules. 1968, pub~ 
lished in Notification No. G.S.R. 174 in Gazette of India 
dated the 27th January, 1968. 

(xiii) The Customs and Central Excise Duties Export Draw-
back (Gen'eral) Ninth Amendment Rules, 1968, publi-
shed in Notification No. G.S.R. 175 in Gazette of India 
dated the 27th January. 1968. 

(13) A copy of the Emergency Risks (doods) Insurance 
(Fourth Amendment) Scheme, 1967, published in Noti-
fication No. S.O. 4613 in Gazette of India dated the 30th 
December, 1967, under sub-section (6) of section 5 of the 
Emergency Risks (Goods) Insurance Act, 1962. 

(14) A copy of the Emergency Risks (Factories) Insurance 
(Fourth Amendment) Scheme, 1967, published in Notifi-
cation No. S.O. 4614 in Gazette of India da~ed the 30th 
December, 1967, under sub-section (7) of section 3 of the 
Emergency Risks (Factories) Insurance Act, 1962. r 

(15) A copy of the Annual Report of the Coal Board, Calcutta 
.,. for the year 1966-67 (Hindi and English versions). 

(16) A copy of the Proclamation issued by the President on 
the 10th January, 1968 under sub-clauS'e (a) of clause (2) 
of article 352 of the Constitution and published in Notifi-
cation No. G.S.R. 93 in Gazette of India dated the 10th 
January, 1968 revoking the Proclamation of Emergency 
issued on the 26th October, 1962· under clause (l) of the 
said article. 

(17) A copy each of the following Notifications issued under 
section 14 of the Forward Contracts (Regulation) Act, 
1952:-

(i) S.O. 4459 publi&.le! in Gazette of India dated the 14th 
December, 1967. . • 
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(ii) S.O. 4583 published in Gazette of Ihdia dated the 21st 
December. 1967. 

(iii) S.O. 4661 published in Gazette of India dated the 28th 
December, 1967. 

(18) A copy of the Coffee (Sixth Amendment) Rules, 1967, 
published in Notification No. a.s.R. 1888 in Gazette of 
India dated the 23rd December. 1967, under sUb-section 
(3) of section 48 of the Coffee Act, 1942. 

(19) A copy of the Cardamom (Amendment) Rules, 1968, 
published in Notification No. G.S.R. 116 in Gazette of 
India dated the 20th January, 1968, under sUb-section (3) 
of section 33 of the Cardamom Act, 1965. 

(20) A copy of the half-yearly Report on the activities of the 
Coir Board and the working of the Coir Industry Act, 
1953, for the period from the 'lst April, 1967 to 30th Sep-
tember, 1967, under sub-section (1) of section ]9 of the 
Coir Industry Act, 1953. 

5. President's Assent to Bills 
(i) Secretary laid on the Table following six Bills passed by the 

Houses of Parliament during the last Session and assented to by 
the President:-

(1) The Haryana State Legislature (Delegation of Powers) 
Bill, 1967. 

(2) The Indian Tariff (Amendment) Bill, 1967. 
(3) The Appropriation (No.3) Bill, 1967. 
(4) The Appropriation (No.4) Bill, 1967. 
(5) The Manipur Appropriation Bill, 1967. 
(6) The Haryana Appropriation Bill, 1967. 

(U) Secretary also laid on the Table copies, duly authenticated 
by the Secretary of Rajya Sabha, of the followmg fOUf Bills passed 
;by the Houses of Parliament during the last Session and assented to 
by the President:- . 

(1) The Cotton Tex;tile Companies (Management of Under-
. takings and Liquidation or Reconstruction) Bill. 1967. 

(2) The Essential Commodities (Second . Amendment) Bill, 
1967. 

(3) The Unlawful Activities (Prevention) Bill, 1967. 
(4) The Official Languages (Amendment) Bill, 1967. 
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6. Resignation by Member 
The Speaker informed the House that Shri Bindhyeshwari Pra-

sad MandaI had resigned his seat in Lok Sabha with effect from the 
29th January, 1968. 

/' 
7. ~port of Joint Committee-Laid on the Table 
V Shri N. C. Chatterjee laid on the Table a copy of the Report of 
the Joint Committee on the Bill to provide for the constitution and 
regulation of a Force called the Central Industrial Security Force 
for the better protection and security of certain industrial under-
takings. 

8. Evid'ence Before Joint Committe&-laid on the Table 

Shri N. C. Chatterjee laid on the Table a copy of the evidence 
given before the Joint Committee on the Bill to provide for the 
constitution and regulation of a Force called the Central Industrial 
Security Force for the better protection and security of certain 
industrial und'ertakings. 

D. Motion Re: Report of Joint Committee 
Shri R. K. Khadilkar moved the following motion:-

"That the time appointed for the presentation of the Report 
of the Joint Committee on the Bill further to amend the 
Constitution of India, be further extended up to the first 
day of the next session." 

The motion was adopted. 

10. Statement by Mblister 

The Minister of Defence made a statelnent regarding the 
reported loss of an IAF transport aircraft on flight between Leh 
and Chandigarh on the 7th February, 1968. 
(Lok Sabha adjourned at 1 P.M. and re-assembIed at 2.05 P.M.) 

11. Government Bills-PasSed 

(i) The Bihar and Uttar Pradesh (Alteration of Boundaries) 
Bill. 1967. 

Shri Vidya Charan Shukla concluded his speech on the motion 
for consideration of the Bill moved by him on the 23rd December, 
1967. 

The following members took part in the debate:-

(1) Shri Vishwa Nath Pandey 
(2) Shri Chandrik, Bfasad 
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(3) Shri Bishwanath Roy 
(4) Shri K. N. Tewari 
(5) SOO Lakha..'1 Lal Kapoor 
(6) Shri A. S. Saigal 
(7) SOO Sheo Narain 
(8) Shri Diwan Chand Sharma 
(9) Shri Chandraj,eet Yadava 

(iO) Major Ranjeet Singh 
(11) Shri Rabi Ray 
(12) Shri Jageshwar Yadav 

Shri Vidya Charan Shukla replied to the debate. 

The motion for consideration' was adopted and clause-by-c1ause 
consideration was taken up. 

Clauses 2, 3 and 5 to 36 w'ere adopted. 
Clause 4 and. the Schedule were adopted, as atnended. 
Clause 1 and the Enacting Formula were also adopted, as 

amended. 
The Long Title was adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri Vidya Charan Shukla. 

The motion was adopted and the Bill, as amended, was passed. 
(ii) The Displaced Persons (Compensation and Rehabilitatio~) 

Amendment Bill, 1967. 

The motion for consideration of the Bill was moved by Shri 
D. R. Chavart. 

The following members took part in the debate:-

(1) Shri G, S. Dhillon 
(2) Shri Shri Chand Goyal 
(3) Shri Deorao S. Patil 
(4) Shri Dhireswar Kalita 
(5) Shri Sonubhau Dagadu Baswant 
(6) Shri Bhola Nath Master 
(7) Shri M. Muhammad Ismail 
(8) Shrimati Jyotsna Chanda 
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(9) Shri Rabi Ray 
(10) Chaudhari Randhir Singh' 
(11) Sbri A. S. Saigal 
(12) Sbri Lakhan Lal KapoOr 
(13) Shri Diwan Chand Sharma 
(14) Sbri Abdul Ghani Dar 

Shri D. R. Chavan replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clause 2 was adopted. 
Clause 1 and the Enacting Formula were adopted, as amend~. 

The Long Title was adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri D. R. Chavan. 

The motion was adopted and the Bill, as amended, was passed. 

-12. GovermnentBiU-Uader Censideratioa 

The Insecticides Bill, 1967, as passed by Rajya Sabha. 

The motion for consideration of the Bill, as passed by Rajya 
Sabha, was moved by Shri B. S. Murthy. 

The following members took part in the debate:-
(1) H. H. Maharaja Pratap Keshari Deo 
(2) Shri N. K. Sanghi 
(3) Shri Brij Bhushan Lal 
(4) Chaudhari Randhir Singh 
(5) Shri Maharaj Singh Bharti (Speech unfin.iBhed). 

The discussion was not concluded.. 

@13. Report of Business AdviSory Committee 
Dr. Ram Subhag Singh presented the Thirteenth Report of the 

Business Advisory Committee. 
(Lok Babha adjourned till 11 A.M. on Wednesday, the 14th Febru-

ary, 1968). 

(ji)Presented at 5.30 P.1I4.~' 
II 
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LOK SABRA 

BuLLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, February 14, 1968/Magha 25, 1889 (Sake) 

No. 113 

1. Starred Questions 

Starred Questions Nos. 31-35 and 39 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstaned Questions 
Replies to Unstarred Questions Nos. 257,25'9-300, 302-347, 349-

351, 353-355, 357-385, 387-392, 394-406, 408-413 and 415-418 
were laid on the Table. 

3. Calling Attention to Matter of Urgent Public Importance 

Shri Kanwar Lal Gupta called the attention of the Minister of 
Home Affairs to the tragic death of Shri Deen Dayal Upadhyaya, 
President of the Jan Sangh. 

On behalf of the Minister of Home Affairs, the Minister of Parlia-
mentary Mairs made a statement in regard thereto. 

4. Adjournment Motion 

The Speaker gave his consent to the moving of an adjournment 
motion given notice of by 8hri Madhu Limaye regarding the wide-
spread resentment and outbreak of Violence in Assam consequent 
upon the Central Government's contradictory and irresponsible 
pronouncements on the reorganisation of the State of Assam thereby 
putting into grave jeopardy the security and integrity of the entire 
north-eastern India; 

Shri Madhu Limaye then asked for leave of the House to the 
moving of the motion and on objection being taken, the ~peaker 
asked those members who were in favour of leave being granted 
to rise in their places. As not less than fifty members rose, the 
Speaker informed the House that the leave was granted and directed 
that the motion be taken up at 4 P.M. 

[p.T.O. 
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5. Papers Laid on the Table 
The following papers were laid on the Table:-

* /(1) A copy of Government Resolution No. WB,-7(l)/67 dated V the 30th December, 1967 announcing acceptance of 
interim recommendations made by the Second Central 
Wage Board for the Sugar Industry with regard to the 

~ age of retirement and annual increments. 
1 (2) A copy of Government Resolution No. WB-14(2) /67 dated 

the 16th January, 1968 anBou.ncing the ~ptance of 
certain recommendations made by 'the Central Wage 
Board for Road TranspQrt Industry for grant of Interim 
wage increase. 

6. Message from Rajya Sabba 

Secretary reported a message from Rajya Sabha that at its 
sitting held on the 13th February, 1968, Rajya Sabha adopted a 
motion extending the time for presentation of the Report of the 
Joint Committee of the Houses on the MOJl.opolies and Restrictive 
Trade Practices Bill, 1967, upto the first day of the last week of 
the 65th Session of the Rajya Sabha. 

7. Announcemeat by Speaker 

The Speaker informed the House that the Chairman of the Esti-
mates Committee had intimated to him that he had accepted the 
replies of Government indicating ac1;ion taken on the recommenda-
tions/conclusions contained in the ad hoc secret report of the Sub-
Committee of the Estimates Committee on Defence Researeh and 
Development Laboratory, Hyderabad, which was forwarded to the 
Minister of Defence on the 28th March, 1966. 

8. Report of Committee on Private Members' Bills and Resolutions 

Shri R. K. Khadilkar -presented the Nineteenth Report of the 
Committee on Prjvate Members' Bills and Resolutions. 
9. Report of Public Accounts Committee 

Shri M. R. Masani presented the Thirteenth Report of the Public 
Accounts Committee on Appropriation Accounts (P. & T.), 1965-66 
and Audit Report (P. & T.), 1967. 

10. Reports of Estimates Committee 

Shri P. Venkatasubbaialf presented the follOWing Reports of the 
Estimates Committee:~· 

(1) Twenty-fourth Report on action taken by Government on 
the recommendations contained in the Seventy-seventh 
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Report of the-Estimates Co1ll1!1ittee('Thitd Lok Sabha) . 
on the erstwhile Ministry of Food and Agriculture-
Central Rice Research Institute, Cuttack. 

(2) Twenty-fifth Report on action taken by Government on 
the recommendations contained in the Ninety-eighth Re-
port of the Estimates Committee (Third Lok Sabha) on 
the Ministry of Food, Agriculture, Community Develop-
ment and Co-operation (Department of Community 
Development)-Part I Central Programme. 

(3) TWenty-sixth Report on action taken by Government on 
the recommendations contained in the Sixty-fifth Report 
of the Estimates Committee (Third Lok Sabha) on the 
Ministry of Railways-North Eastern Railway. 

(4) Twenty-seventh Report on action taken by Government on 
the recommendations contained in the Ninety-fourth 
Report of the Estimates Committee (Third Lok Sabhs) 
on the Ministry of Defence-Defence Metallurgical Re-
search Laboratory, Hyderabad. 

(5) Twenty-eighth Report on action taken by Government on 
the recommendations contained in the Ninety-fifth 
Report of the Estimates Committee (Third !.ok Sabha) 
on the Ministry of Defence-Electronics and Radar 
Development Establishment and Defence Electronics 
Research Laboratory. 

11. Motion Fe: Thirteenth Report of Business Advisory Committee 
Dr. Ram Subhag Singh moved the following motion:-

"That this House agrees with the Thirteenth Report of the 
Business Advisory Committee presented to the House on 
the 13th February, 1968." 

The motion was adopted. 
12. Motion of Thanks on the President's Address 

Shri Chandrajeet Yadava moved the following motion:-
"That an Address be presented to the President in the follOWing 

terms:-
'That the Members of Lok Sabha assembJed in this Session 

are deeply grateful to the President for. the Address 
which he has been pleaSed to deliver to both Houses of 
Parliament assembled together on the 12th February, 
1968. ,to 

Shri M. N. Naghnoor seconded the motion. 
(Lok Sabha adjourned at 1 P.M. and reassembled at 2 P.M.) 

[p.T.O. 
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. ~ hundred 'and thirty-one amendments were moved. 
The following members took part in the debate:-

(1) Shri N. G, Banga 
(2) Shri P. Venkatasubbaiah 
(3) Shri Atal Bihari Vajpayee 

The discussion was interrupted by Adjournment Motion. 
13. Adjournment Motion 

At 4-05 P.M. Shri Madhu Limaye moved the following motion:-
. "That the House do now adjourn." 

The following members took partin the debate:-
(1) Shri Prabhu Dayal Himatsingka 
(2) Dr. Rarni Singh 
(3) Shri Sitaram Kesri 
(4) Shri D. N. Patodia 
(5) Shri Rajendranath Barua 
(6) Shri J. B. Kripalani 
(7) Shri Manubhai Patel 
(8) Shri Bal Raj Madhok 
(9) Shri Tulshidas Jadhav 

(II}) Shri Krishnan Manoharan 
(11) Shri H. N. Mukerjee 
(12) Chaudhari Randhir Singh 
(13) Shri p, Ramamurti 
(14) Shri Hem Barua 
(15) Shri Y. B. Chavan 

Shri Madhu Limaye replied to the debate. 
The motion was negatived. 

14. Motion of Thanks on the President's Address 
Discussion on the Motion ()f Thanks on the President's Address 

was resumed. 
Dr. Govind Das took part in the debate, His speech was not 

concluded. 
The Discussion was not concluded . 

. (LGk Sabha adjourned tm.1 A.M. on Thursday, the 15th February, 
1968) ''fl-
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,LOI(SABHA 

BULt.ET1N~P ART I , . - ' 

'[Brief Record of Proceedin;gsl-",,, 
_~ , :!;r· .. · ;. _ .... 

Thursday, February 15, 1968/Magha 26, 1889 -iSaka) 

No. 114 

1., Stal'll'ed Questions / ' 

,,' ,StArred Question~ Nos. 61~ were orally a,nliw,eFed,"'. RepUes to 
-r.ema1niil.g.,questiDns .were laid on th~ Table.,' 
2. Unstarred Questions -" .'~ 

:',Replies'to U nstarred Questions Nos.' 41~32,434--461; ;'465-467, 
~1, 533-544, 546-548, 5P~3,55~511,' 579-607, 609-612, 
614--=-648' and 648-A were laid on the TQ.ble." ,'~ " " 

3. Calling Attention to Matter of u.rgent PubJie Importance , 

, ,Shri P. Ramamurti called the attention of the :M:i~ister of ~uoa­
tion to the failure of the Government to provide adequate job oppor-
tunity for engineering graduates leading to widesp.re~d agitation 
fopowed by arrests in Delhi on the 12th 'February, 1~~. ' 

_# \' 

,:,' ,,,The Minister of Education made a statement,il1 tiegard thereto . 
4. Question of Privilege 

. .... .. " 

, ,The, Speaker gave ilis consent to th¢raistng ~ of:r~ qitestion of 
J?dyUege given notice of by Shri R. UrillUiath .agaiD;st one Sbrl 
'Flam.krish.na Bajaj of Bombay regardingcert~m ,statement made by 
him about the said Member in letters addresSed to' the Speaker df 
Lok Sabha, Members of Parliament etc. 
'." . . 

Shri,Umaiiath then asked'for"leaV'e:of 'the:-HouSe~' to: ~ "ttUi: 
question of privilege. On objection taken to leave being" ~ted, 
t~ ,~peaker asked thoseMem~rs ~ii9:We~e.in ,!av®r Qf ieavt; ~jng 
'grBl1:tedto rise irflheir't>laees.' As not leSs'tiiah1wentY-flVe Member. 
1'OiIe, the Speaker informed the House that the leav~ was ~i~~' 

'. [p.T.O. 
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Shri Um'allath then moved a motion that the matter be referred to 
the Committee of Privileges. 

After discussion, the motion was negatived. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Indian Telegraph (Ninth Amendment) 
Rules, 1967, published in Notification No. a.s.R. 1901 in 
Gazette of' lnd.ta dated the 19th December, 1967, under 
sub-section (5) of section '! of the Indian Telegraph Act, 
1885. 

(2) A copy each of the following Notifications under sub-section 
(4) of section 22 of the Rice-Milling Industry (Regulation) 
Act, 1958:-

• (i) The Rice-Milling Industry (Regulation and Licensing) 
Third Amendment Rules, 1967, published jn Notifica-
tion No. G.S.R. 1465 in Gazette of India dated the 
30th September, 1967. 

··-(ii) The Rice-Milling Industry (Regulation and Licensing) 
Fourth Amendment Rules, 1967, published in Notifica-
tion No. G.S.R. 1772 in Gazette of India dated the 
29th November, 1967. 

(3) A copy each ()f the following Notifications under sub-
section (6) of section 3 of the Essential Commodities Act, 
1955:-

(a), The Indian Maize (Temporary Use in Starch Manufac-
ture) Second Order, 1967, published in Notificati('n 
No. GB.R. 1886 in Gazette of India dated the 18th 
December, 1967. 

(b) The Indian Maize (Temporary Use in Starch Manuiac-
ture) Third Order. 1967, published in Notification 
No. G.SA. 1902 in Gazette of India dated the 19th 
December, 1967. 

-The notification was previously laid on the Table on the 23rd 
P~~er, Ul67 and. W88 re-laid under Rule 234(2) 01. the Rules of 
Procedure. 

"The notiftcation wlIs.,reviously laid· on the Table on the lBtb 
~~. 1967 and ~ re-Iaid under Rwe 234(2) of the Rule. of 
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(c) The Roller Mills Wheat Products (Price Control) Second 
Amendment Order, 1967, published in Notification 
No. G.S.R. 1932 in Gazette of India dAted th~ 23rd 
December, 1967. 

(d) The Delhi Roller Mills Wheat Products (Ex-mill and 
Retail) Price Control (Second Amendment) Order. L9tJ7, 
published in Notification No. G.S.R. .),934fu Gazette 
of India dated the 26th December, 1967. 

(e) The Solvent-Extracted Oil, D~oiled Meal and Edible 
Flour (Control) (Second Amendment) Orner, 1967. pub. 
lished in Notification No. G.S.R. 1939 in Gazette of India 
dated the 30th December, 1967. 

(f) G.S.R. 13 published in Gazette of. India dated the 6th 
January, 1968, containing corrigendum to G.S.R. 1380 
dated the 8th September, 1967. 

(g) G.5:R. 14 published in Gazette of India dated the 6th 
January, 1968, containing corrigendum to G.S.R. 1381 
dated the 8th September, 1967. 

(h) G.S.R 15 published in Gazette of India dated the 6th 
January, 1968, contaihing corrigendum to G.S.R. 1382 
dated the 8th September. 1967. 

(i) G.S.R. 16 published in Gazette of India dated the 6th 
January, 1968, containing corrigendum to G.S.R. 1383 
d:ated the 8th September, 1967. 

(j) The Fertiliser (Control) Third Amendment Order, 1967, 
published in Notification No. G.S.R. 89 in Gazette of 
India dated the 13th January, 1968. 

(k) The Northern Inter-Zonal Maize (Movement Control) 
Amendment Order, 1968; published in Notification No. 
G.S.R. 148 in Gazette of India dated the 19th January, 
1968. 

(1) G.S.R. 239 published in Gazette of India dated the 2nd 
February,. ,l968, rescinding the . Uttar Pradesh l!~ood­
grains (Restrictions on Border Movement) Order, 1959. 

(m) The. Inter-Zonal Wheat and Wheat Products (Move-
ment Control) Amendment· Order, 1968, published in 
Notification No. G.S.R. 240 in Gazette of India dated 
the 2nd February, 1968.· " 

[P.T.O. 
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'\',J 

... 
(il) 1'heNorthern Inter-Zonal Gram. (Movt>lllent Control) 

Amendment Order, 1968, published. in Notification 
No. G.S.R. 241 in Gazette of India dated the 2nd 
February, 1968. '~ . 

(4) A copy of Notification No.G.S.R. 181 published in Gazette 
of India dated the 25th January, 1968, making certain 
amendment to Notification . No. G.S.R.· 1842 dated the 
24th December, 1964, under section 12A of the Essential 
Commodities Act, 1955. 

(5) A copy of the Employees' Providertt Funds·{renth Amend-
ment) Scheme, 1967, published·in Notification No. G.S.R. 
1795 in Gazette of India dated the 9th December. 1967, 
under sub-section (2) of section 7 of the. Employee~' 
Provident Funds Act, 1952. 

(6) A copy of the Audited Accounts together with the Audit 
Report thereon of the Employees' State insurance Corpo-

,- "ration for the year 1965-66, under section 36 of the 
Employees' State Insurance Act, 1948. . 

(7) A copy of the Report on the Fourth General Elections in 
India, 1967, Volume I (General).' . 

(8) A copy each of the following Notifications under lub-
.section (3) of section 28 of the Representation of the 
People Act, 1950:- . . 

(i) The Registration of Electors (Second Amendment) 
Rules, 1967, published in Notification No. S.O. 4570 in 
Gazette of India dated the 18th December, 1967. 

(ii) The Registration of Electors (Amendlnent) Rules, UI68 , 
published in Notification No. 8.0.' 370 in Gazette of 
India dated the 25th January, 1968 . 

. 6: MessageS from Rajya Sabha 

Secretary repolted the following messages from RAjya Sabha:--

(1) That at its sitting held on the 13th February, 1968, Rajya 
Sabha passed a motion referring the Motor Vehicles 
(Amendment) Bill, 1965, to a Joint Committee of the 
Houses consisting of 45 members. 15 m~~bers from 
Rajya Sabha, namely:- ... ',. 

(1) 8hri Anand Chand,;. . . ... ' _ .... _' -:.:.: 
-~ (2) Maulana Abdul Shakoor 

(3) Dr. B. N. Altani 
;:. : 
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(4) Shri M. V. Bhadram 
(5) Shri M. P. Bh1u:'gava 
(6) Shri Niranjan Singh 
(7) Shri Mahilbir Dass 
(8) Shri Narayan Patra 

,' .• (9) Shrimati Lalitha Rejagopalan 
(10) Shri M. Govinda Reddy 
(11) Shri Ram Sahai 
(12) Shrimati Sarla Bhadauria 
(13) Shri C. L. Varma 
(14) Shri Niranjan Varma 
(15) Shri Tirath Ram Amla 

and 30 members from Lok Sabha and recammended :tbat Lok $abba 
do join in the said Joint Committee and .c.ommUDicate to that HouR 
the names of members to be appointed by Lok Sabha to the said 
Joint Committee. 

(ii) That a1 its sitting held on the 13th February, 1968. Batra 
Sabha passed the Delhi and Ajmer Rent ControJ ('Nuira-
bad Cantonm~nt Repeal) 'Bill, 1968. 

7. Bill passed by Rajya Sabha-Iaid on the Table 

Secretary laid on the Table a copy of the Delhi and Ajmer Rent 
Control (Nasirabad Cantonment Repeal) Bill, 1968, as passed by 
~aSabha. 

a Statement by Minister 

The Minisierof Railways made a statement regarding the inci-
dent 4n -whioh some persons were runover by train No. 12 Down 
Delhi-Howrah Express at Luckeesarai Station on the 14th February, 
1968. 
(Lok Sabha adjourned at 1-45 P.M. and re-assembled at 2-35 PM.) 

9. Govemment Bill-introduced 
The Delhi Municipal Corporation (Amendment) Bill. ~968. 

10. Statement re: Ordinance-laid on the Table 
A copy of the explanatory statement giving reasons for imme-

diate legislation by the Delhi Municipal Corporation (Amendment) 
Ordinance, 1968, was laid on the Table under rule 71(1) of the Rules 
of Procedure and Conduct of Business in Lok Sabha. 

[P.T.O. 
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11. Motion of thanks on the President's Address 

Discussion on the following motion moved by Shri Chandrajeet 
Yadava and seconded by Shri M. N. Naghnoor and amendments 
thereto moved on the 14th February, 1968, continued:-

"That an Address be presented to the President in the follow-
ing tenns:-

'That the Members of Lok Sabha assembled in this Session 
are deeply grateful to the President for thE.' Address 
which he has been pleased to deliver to both Houses 
of Parliament assembled together on the 12th Febru-
ary, 1968;'" 

The following members took part in the debait!:-
(1) Dr. Govind Das 
(2) Shri Ganesh Ghosh 

. (3) Shri Klimok Bakula 
(4) Shri Indrajit Gupta 
(5) Shri Chintamani Panigrahi 
(6) Shri S. M. Joshi 

~. . " , . 

. . (1)Shrl N. P. C. Naidu 
(8) Shri Amiya Nath Bose 
(9) Shri Bakar Ali Mirza 

.(10) Seth Achal Singh (Speech unfinished) . 
The .. discu!!Sion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday the 16th February' 
1966). " 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings 1 

Friday, February 16, 1968JMagha 27, 1889 (Saka) 

No. 115 

1. Starred Questions 

Starred Questions Nos. 91-95 were orally answered. Replies to 
remaining questions were laid on the Table. 

2. Unstaned Questions 

Replies to Unstarred Questions Nos. 649-715, 717-733, 735-748, 
750, 752-757, 759-761, 763-767, 769-796, 798-801, 803-807,609-
815, 817-829, 831-850, 852--864, 866-901, 90l-A, 90l-B, 901-C and 
901-D were laid on the Table. 

3. Statement by Minister 

The Minister of Home Affairs made a statement regarding situa-
tion in West Bengal. 

4. Calling Attention to Matter of Urgent Public Import~~e 

ShriK. Lakkappa called the attention of the Minister of External 
Affairs to the mass deportation of Indian nationals from Kenya 
resulting in their unemployment and loss of property. 

The Deputy Minister of External Affairs made a statement in 
regard. thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) (0 A copy of the Report of the Motor 
Enquiry Committee. 

Car· Qua1it;\ 1 
j 

Oi) 
{ 

A copy of the Government Resolution No. 1 (95)/67-l 
A.E.Ind. (I), dated the 12th. February, 1968 announcing I 
Government's decisions on the above Report .• ·· .1 

[P.T.O. 
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(2) A copy of the Annual Report of the Indian Institute of 
Technology, Dellii, for the year 1966-67. 

(3) A C()PY of the Aircraft (Fifth Amendment) Rules, 1967, 
published in Notification No. G.S.R. 1926 in Gazette of 
India dated the 30th December, 1967, under section 14-A 
of the Aircraft Act, 1934, together with an explanatory 
note. 

(4) A copy each of the following papers under sub-section (4) 
of section 15 of the Air Corporations Act, 1953:-

(i) Certified Accounts of the Indian Airlines Corporation 
for the year 1966-67 together with the Audit Report 
thereon. 

(ii) Certified Accounts of the Air India for the year 1966-67 
together with the Audit Report thereon. 

(5) The following statements showing the acti()n taken by 
Government on various assurances, promises and under-
takings given by the Ministers during the various sessior.s 
of Lok Sabha shown against each:- . 

(i) Supp:ementary Statements Third Session. 1967 (Fourth Lok 
.. Nos. I and II. Sabha) . 

hi) Supplementary Statements Second Session, 1967 (Fourth Lok 
Nos, IX and X. Sabha). 

(iii) Supplementary Statement ~~o. First Session, 1967 <Fourth Lok 
VIII. Sabha) . 

(iv) Supplementary Statement No. Sixteenth Session, 1966 (Third Lok 
x,. Sabha). 

(v) Supplementary statement No. Fifteenth Session, 1966 (Third Lok 
XII. Sabha) . 

(vi) Supplementary Statement No. Fourteenth Session, 1966 (Third Lok 
XVI. . Sabha) . 

(6) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Se-rvices Act, 
1951:- . 

(i) G.S.R. 1908 published. in Gazette of India dated the 
30th December, 1967, making certain amendments to the 
Indian Police Serviee (Pay) Rules, 1954. 

(ii) The Indian Forefrt,. Service (Appointment by Promotion) 
Amendmen,) RegUlations, 1967, published in Notification 
No. G.s'R. '2 in Gazette of India dat&l the 6th January, 
1968. 
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(7) A copy of the International Copyright (First Amendment) 
Order, 1968, published in Notification No. S.O. 97 (English 
version) 'and S.O. 98 (Hindi version) in Gazette of India 
dated the 6th January, 1968, under section 43 of the Copy-
right Act, 1957. 

(8) A copy of the Punjab Motor Vehicles.(Chandigarh.Seco~d 
Amendment) Rules, 1967, published in· ·-Notification 
No. 9036-Ifll(2)-67j36056, in Chandigarh Administration 
Gazette dated the ·lst January, 1968, under Bub-section (3) 
of section 133 of the Motor Vehicles Act, 1939. 

(9) A copy of Notification No. 5.0. 39 published in Gazette of 
India dated the 6th January, 1968, under section 10 of the 
National Highways Act, 1956_ 

6. Messages from Rajya Sabha 

Secretary reported the foHowing messages from Rajya Sabha:-

(i) That at its sithng held on the 14th February, 1968, Rajya 
Sabha pas·sed the Press and Registration of Books (Amend-
ment) Bill. 1968. 

(ii) That at its sitting held on the 14th February, 1968, Rajya 
Sabha passed the Oaths Bill, 1968. 

7. Bills passed by Rajya Sabha-laid on the Table 

Secretary laid on the Table a copy each of the following Bills as 
passed by Rajya Sabha:-

(1) The Press and Registration of Books (Amendment) Bill, 
1968. 

(2) The Oaths Bill, 1968. 

8. Report of Public Accounts Committee 

Shri M. R Masani presented the Seventeenth Report of the Pub-
lic Accounts Committee on Paras 59 and 6(} of Audit Report (Civil) 
on Revenue Receipts, 1966 and Paras 51, 56, 57, 58, 59 and 60 of Audit 
Report (Civil) on Revenue Receipts, 1967 relating to Income Tax. 

9. Statement by Minister 

The Minister of Railways made a statement correcting the 
answers given on the 13th February, 1968, to supplementaries on 
Starred Question No. 4 regarding loss to Railways during language 
agitations. 

[P.T.O, 
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o 10: Sta~ment te: Goverilll'lent 'Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 19th Febru-
ary, 1968. 

11. Motion for Election to Committee 

Dr. Triguna Sen moved the following motion:-

"That in pursuance of paragraph 1 of the Ministry of Educ,~­
tion Resolution No. 11/1/67-CAI(1), dated the 15th Decem-
ber, 1967, the members of Lok Sabha do proceed to elect, 
in such manner as the Speaker may direct, two members 
from among themselves to serve as members of the Cen-
tral Advisory Board of Archaeology for the remainder of 
.the. term of four years, subject to the other provisions of 
the said Resolution." 

The motion was adopted. 

!2 .. Motion of Thanks on the President's Address 

Discussion on the following motion moved by Shri Chandrajeet 
Yadava and seconded by Shri M. N. Naghnoor and amendments 
thereto moved on the 14th February, 1968, continued:-

"That an Address be presented to the President in the follow-
ing tenns:-

'That the Members of Lok Sabha assembled in this Session 
are deeply grateful to the President for the Address 
which he has been pleased to deliver to both Houses of 
Parliament assembled together on the 12th February, 
1968.' " 

The following members took part in the debate:-

(1) Seth Achal Singh 

(2) Shri S. K. Sambandhan 

(Lok Sabha adjourned at 1 P.M. and re-assemhled at 2-05 P.M.) 

(3) Shri A. S. Saigal 

(4) Shri J. M. hn~"(Speech unfinished). 
The discussion was not concluded. 
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13. Motioli re: Nineteenth Rej;ort'ofComillittee OIl Private Members' 
Bills and Resolutions 

Shri K. M. Koushik moved the following motion:-

"That this House agrees with the Nineteenth Report of the 
Committee on Private Members' Bills and Hesolutions 
presented to the House on the 14th February. 1968," 

The motion was' adopted. 

14. Private Members' Bills-introduced 

(1) The Widowers' Reo-marriage Bill, 1968 by Shri Raghuvir 
Singh Shastri. 

(2) The COllBtitution (Amendment) Bill, 1968 (Amendment 
of a.rticles 4, 80 etc.) by Shri Shiva Chandra Jha. 

(3) The Representation of the People (Amendment) Bill. 
1968 (Insertion of new section 7A) by Dr. Govind Das. 

The motion for leave to introduce the B:iJ.I moved by Dr. Govind 
Das was opposed. 'The motion was adopted and the Bill was intro-
duced. 

(4) The Constitution (Amendment) Bill, 1968 (Amendment 
of articles 343, 345 etc.) by Bhri J. M. Imam. 

(5) The Code of Civil Procedure (Amendment) BUl, 1968 
(Omusion of section 87B) byShri M. Narayan Reddy. 

(6) The Constitution (Amendment) Bill, 1968 (Su.bstitution 
of article 343, amendment of articles 344 etc.) by Shri 
Erasmo de Sequeira. 

• (7) The Constitution (Amendment) Bill, 1968 (Amendment 
of a.rticles 85 a.nd 174) by Shri Madhu Limaye. 

• (8) The Constitution (Amendment) Bill, 1968 (Amendment 
of articles 74 and 163) by Shri Madhu Limaye. 

• (9) The Constitution (Amendment) Bill, 1968 (Insertion of 
new article 174A) by Shri Nath Pai. 

• (10) The Film Industry Workers Bill, 1968 by Shri S. C. 
Samanta. 

"Introduced at 5-40 P.M. 
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la: . Pririter M'al1er'5 BiH....:.:.Ho6oD: fur ltelereftee 'to Joint· Comatil'ttee 
-negatived 

The Constitution (Amendment) Bill, 1967 (Amendment of Eighth 
Sched'Ul.e) by Dr. Karni Singh 

Dr. Karru Singh concluded his speeCh on the motion for reference 
of the Bill to a Joint Committee'moved by him on the Is1 December, 
1967:-

The following members took part in the debate:-
(1) Shri Amrit Nahata 
(2) Dr. Govind Das 

, , . . ~ Shrl PrakaSh Vir Shastri' 
(4) Shri Tenneti Viswanathan 

. (6) Shri' Era Sez:hiyan 
(6YShri Bhola Nath' Master 

,. (7) Shri Meetha lJal Meena 
~ (8)' Shri' Panna LaI Barupal 

. ~(9) Shri Om Prakash Ty~gi 
(19) Dr.' (Mrs.) Maitreyee Bose 
(11) Sirdarni Nirlep Kaur 
(12} Chaudhari Randhir Singh 
(13) Shri Erastno de Sequeira 
(14) Shri .K. Anarlda Nambiar 

. {15) SluiDhires.warKalita 
(16) . Shri S. Kandappan . 
(17) Shri Onkar Lal Berwa 
(18) Shri Y. B. Chavan 

'. Dr,. 'Karni Singh replied to the debate. 

On the motion the House divided, Ayes 38; Noes 92. The motion 
was acConfingly negatived. 

16. Private Member's Bill-Under Consideration 

The Constitution (Amendment) BiU,1967 (Amendment of article 85) 
by Shri Prakash Vir Shastri 

The motion for consideratio~ of the Bill was moved by Shri 
Prakash Vir Shastri. His. speech was not concluded. 

~ . 

Th,e discussion was not concluded. 
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17. Half-an-hour discussion 011 Matters Arising out of Answer to 
Question 

Chaudhari Randhir Singh raised a half-an-hour discussion on 
points arising out of the answer given on the 12th December, 1967 
to Starred Question No. 608 regarding amendment of Hindu Succes-
sion Act. 

Shri P. Govinda Menon replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Monday. the 19th February, 
1968). 

S. L. SHAKDHER, 
Secretary. 
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'LOIt SABRA 

.BULLETtN-P ART I 
[Brief Record. of Proeee.tiup] 

M'?"<Ut1l, F~bruaTY 19, 1968jMagha 30, 1889 (SlIka) 

No. Itt 

1. Obituary Reference 

The .speaker; Sarvashri Morarji R. Desai,. J. M. Lobo' Prabhu. 
Ka,nwar L/iI Gupt~, K. Anbazhagan, H. N. Mukerjee, Deven Sen. 
.E. K. Nayanar' and Hem Barna made refere~cesto the passing away 
of Dr. Kallas NathKatju. who was a Member of the ConsUtuent 
Assembly of India. First Lok Sabha and former Union Minister of 

. Home Affairs and· States, Law and Defence. 
. . 

. Thereafter. Memlx>rs stood in silence for a short while 88 a ~ 
of respect. 

2. Starred Questions .. 

. .. Starred Questions Nos. 121, 123, 124, 128, 129 and 131 were orally 
. answered. StalTed Qu$tion No .. 125 was postponed for answer on 

another date. Replies to the remaining questions were laid on the 
Table. 

"3: t1nstarred Questions 

Replies toUnstarred Questions Nos. 902-921, 923-1022, 1024-
1033, l03S:-1055, 1057-1058, 1~1083. 1085-1101, 1103-1124. 
1126-1180, 1182-1192, 1192-A, 1192-B. 1192-C and 1192-D were laid 

·-onthe Table. 
~.". . 
. 4 .. Papers I4id on the Table 

The following pa~; were laid on the Table:-
(1) A copy (}f Notification No. F.4(43).BC/67 publtshed in 

Gazette of Ilidia dated the 10th February, 1968, annOUDC-
ing the constitution of the National' Credit Counell. 
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(2) 'A copy each of the following Notifications under sub-
section (4) of section 26 of the Bengal Finance (Sales 
Tax) Act, 1941 as in force in the Union territory of 
Delhi:-

*(i) The Delhi Sales Tax (Third Amendment) Rules, 1967, 
published in Notification No. F.4(83)/67-Fin.(E) (I) in 
Delhi Gazette dated the 19th October, 1967. 

--(li) A copy of Notification No. F.4(83)/67-Fin(E)(I) pub-
lished in Delhi Gazette dated the 14th November, 1967, 
containing corrigendum to Notification No. F.4(83)/ 
67-Fin. (E) (I) dated the 19th October. 1:}67. 

(3) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Cen-
tral Excises and Salt Act, 1944:-

(8) The Customs and Central Excise Duties Export Draw-
back (General) Tenth Amendment Rules, 1968, pub-
lished in Notification No. G.S.R. 211 in Gazette of India 
dated the ard February, 1968. 

(b) The Customs and Central Excise Duties Export Draw-
back (General) Eleventh Amendment Rules, 1968, pub-
lished in Notification No. G.S.R. 212 in Gazette of 
India dated the 3rd February, 1968. 

(e) The Customs and Central Excise Duties Export Draw-
back (General) Twelfth Amendment Rules, 1968, pub-
lished in Notification No. G.S.R., 213 in Gazette of 
India dated the 3rd February, 1968. 

(d) The Customs and Central Excise Duti~ Export Draw-
back (General) Thirteenth Amendment Rules, 1968, 
published in Notification No. G.S.R. 214 in Gazette of 
India dated the 3rd February, 1968. 

(e) The Customs and Central Excise Duties Export Draw-
back (General) Fourteenth Amendment Rules, 1968, 
published in Notification No. G.S.R. 215 in Gazette of 
India dated the 3rd February, ·1968 .. 

·The notification was prevt9Us1y laid on the Table on the 23rd Novem-
ber, 1967 and was re-laid under Rule 284(2} of the Rules of Procedure. 

1# 
··The notification walpreviously laid on the Table on the 21st Decem-

~, 1961 and was re-laid under Rule 234(2) of the Rules of Procedure. 
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(f) .'I'he Customs and Centnil ,beise Duthie 'EXport Draw-
back (General) Fifteenth Amendment Rules, 1968, 
published in Notification No. G.S.R. 216 in Gazette of 
India dated the 3rd February, 1968. 

(g) The Customs and Central Excise Duties Export Draw-
back (General) Sixteenth Amendment Rules, 1968, 
published in Notification No. G.S.R 217 in Gazette of 
India dated the 3rd February, 1968. 

(h) The Customs and Central Exci<;e Duties Export Draw-
back (General) Seventeenth Amendment Rules, 1968, 
published in ;Notification ~o. G.S.R. 218 in Gazette of 
India dated the 3rd February, 1968. 

(1) The Customs and Central Excise Duties Export Draw-
back (General) Eighteenth Amendment Rules, 1968. 
published in Iiotification No. G.S.R. 219 in Gazette of 
India dated the 3rd February, 1968. 

(j) The Customs and Central Excise Duties Export Draw-
back (General) Nineteenth Amendment Rules, 1968, 
published in Notification No. G.S.R. 220 in Gazette of 
India dated the 3rd February, 1968. 

(k) The Customs and Central Excise Duties Export Draw-
ba~k (General) Twentieth Amendment Rules, 1968, 
published in Notification No. G.S.R. 221 in Gazette of 
India dated the 3rd February, 1968. 

(1) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-first Amendment Rules, 1968. 
published in Notification No. G.S.R. 272 in Gazette of 
India dated the 10th February, 1968. 

(m) G.S.R. 274 published in Gazette of India dated the 10Ul 
February, 1968, containing corrigendum to G.S.R. 1406 
dated the 16th September, 1967. 

(4) A copy each of the fonowing Notifications under section 159 
of the Customs Act, 1962:-

(a) G.S.R. 222 published in Gazette of India dated the 3rd 
February, 1968. 

(b) G.S.R. 223 published in Gazette of India dated the 3rd 
February, 1968. 
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..... ~. {e)-a.S.It "137 published ill Gazette· ot'tndt8~~d&ted the lst 
February, '1968. 

(d) G.S.R. 273 published Pl· Gazette of fndi.a dated the 10th 
February, 1968. 

(e) G.S.R. 277 pUblished in Gazette of Indla dated the 8th 
February, 1968. . 

(5) A copy of the Post Office Savings Certificates (First 
Amendment) Rules, 1968, published in Notification No. 
G.S.R. 137 in Gazette 'of India. dated the 20th January, 
1968, under sub-seetion (3)' of seCtion 12' of the Govern-
ment Savings . Certificates Act, 1959, . 

5. The Budget (Raihvays)-1968.69 

... :$hri C .. M. 'Ponnacha presented a: statement of the estimated 
,receipts. and expenditure of the Government of India for the year 
, 1968-69 in respect of Railways. 

6. Government Bill.,-introduced 

-The Jammu andKMhmir Representation of the People (Supple-
mentary) Bill; 1968 

The motion for leave to introduce the Bill moved by Shri P . 
. Govi,nda Menon was opposed. The motion was adopted and -the Bill 
·was introduced. 

'(Lok Sabha adjourned at 1-2Q P.M. a~ re-assembled at 2-15 P,M.) 

7. Statement re: Ordi.nance-laid o~ the Table 

A copy of the explanatory statement giving reasons for immediate 
. legislation by the Jammu andKashmir Representation of the People 

(Supplementary) Ordinance, 1968, was laid on the' Table under rule 
n(1) of. the Rules of Procedure and Conduct of BJlSin~ss in Lok 

.. Sabha. .. 

8. Motion of thanks on the President's Address 

.-' Discussion on the following motion moved by ShriChandrajeet 
Yadava and seconded by Shri M. N. Naghnoor and amendments there-
to moved on the 14th February, 1968, continued:- . 

"That an Address be presented to the Presjdent in the follow-
ing terms:-

~~ 

'That the Me~ ~f Lok. Sabha assembled in this Session 
are deeply grateful to the President for the Address 



which he has been pleased to deliv~r to both Houses 
of Parliament assembled together on the 12th Febru-
ary, 1968'." 

The following members took part in the debate:-

(1) Shri J. M. Imam 
(2.) Shri Frem Chand Verma 
(3) Shri G. G. Swell 
(4) Shri Mrityunjay Fr~ 
(5) Shri Beni Shanker Sharma 
(6) Shri Inder J. Malhotra 
(7) Shri Lakhan Lal Kapoor 
(8) Shrimati T. Dakshmikanthamma 
(9) Shri P. K. Vasudevan Nair 

(10) Shri Krishna Kumar Chatterji 
(11) Shri ,J anardan J agannath Shinkre 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 20th February, 
1968). 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings) 

Tuesday. February 20, 1968jPhalguna 1, 1889 (Saka) 

No. 117 

1. Stat-red Questions 

Starred Questions Nos. 152, 153, 155 and 157 were orally answer~d. 
Replies to remaining· questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1193, 1195-1272, 1275-1396, 
1396-A, 1396-B. 1396-C and 1396-D were laid on the Table. 

3. Calling Attention to Matter of Urgent PubUe Imporiaoee 

Shri Hardayal Devgun called the attention of the. Minister of 
Defence to the death of several jawans and destruction of military 
wagons due to avalanche near Benihal tunnel. 

The Minister of State for Defence made a statement in regard 
thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) (i) Review by the Government on the working of the 
Instrumentation Limited, Kota for the year 1966-67, 
under sub-section (1) of section 619A of the Companies 
Act, 1956. 

(ii) A copy of the Annual Report of the Instrum~tation 
Limited, Kota for the year 1966-67, along with the 

'Audited Accounts and the comm~t'l of the. Comptroller 
and ·Auditor General thereon. 
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(2) A copy of the Companies (Central Government's) General 
Rules and Forms (Amendment) Rules, 1968, published in 
Notification No. G.5.R. 130 in Gazette of India dated the 
20th January, 1968, under sub-section (3) of sect jon 642 
of the Companies Act, 1956. 

(3) A copy each of the foll.o.W:ing Notifications under su.b-lection 
(2) of section 18A of the Industries (Development and 
Regulation) Act, 1951:-

(i) 5.0.. 229'7 published in Gazette of India dated the 10th 
July, 1967. 

(ii) 5.0.. 3688 published in Gazette of India dated the 10th 
October, 1967. 

(iii) s.o.. 216 published in Gazette -of India dated the 10th 
January, 1968. 

(4) A statement showing reasons for delay in laying'the Neti-
fications mentioned at (i) and (ii) of item (3) above. 

(5) A state:tn.ent on the import of Ammonia for the production 
of fertilisers. 

(6) A copy of the Export of Stainless Steel Utensils (Inspec-
tion;) Rules, 1967, published in Noti.fieatton No. 5.0. m in 
Gazette of lndi.a dated the 27th January, 1~68. under mb-
section (3) of section 17 of the Export (Quality Control and 
·lnspeetion) Act, 1963, ./ 

(7:)_ A -copy each of the following President's Acts, under sub-
section (3) of, section :3 of the Haryana State Legislature 
(Delegation of Powers) Act, 1967:-

(i) '!'be- Indian Stamp (Haryana Amendment) Act, 1967 
(President's Act No. 7 of 1967) published in Gazette of 
India dated the 30th December, 196-7. 

(ii) The Haryana Land Revenue (Additional Surcharge) Act, 
1967 (Pl'e&iGe!lt's Act' NO'. 8 of 1967) published in Gazette 
of India dated the 30th Deeember, 1007. 

(iii) The PuniabUrban !J:unovable Propeny Tax (Haryana 
A.i:neDdment) Act, 1967 (President·s Act Noe. 10 of 1967) 
published in Gazette of India dated the 30th December, 
1967. 

(jv) The Punjab Passengel'S and Goods l'nxation (Haryana 
Second Amendmlrit) ACt, 1967 (Presiden~$ Act No. 11 
of 1967) pulliSheti in Gazette of India dated the 30th 
December, 1967. 



(v) '11le Punjab Entertainments Tax.. (Cinematograph Shows) 
Haryana Amendment Act, 1967 (President's Act No. 13 
of 1967) published in Gazette of India dated the 30th 
December, 196'7. 

(8) A.copy of tt.SixtA: Valuation Report of the L~ Insurance 
CarporatiOll at India a& at 31st M>8l'eft, 1987, under seemm 
»of the Life- 11lBJtIT&RCe Cerporation Act, I •. 

(9) (i) 

" (ii) 

Review by the Government on the working of the 
Fertilisers and Chemicals, TnNancore Limited, for the 
year 1966-67, under sU'b-section (1) of section 619A of 
the Companies Act, 1956. 

A copy at the· Annual Report of the Fertilisers and 
Chemicals; Trtrvancore Limited, for the year 1886-67; 
along with the Audited Accounts and the comments 
of the- Comptrol1~r and Auditor General thereon. 

(10) A copy of Government Resolution No. C2-8(7) ,'67, published 
in Gazette of India dated the 10th February, 1968, extend-
ing the peri.oci for submission of the Report of the N&tkmal 
Coal Development Corporation Committee (English and 
Hindi ve:mons). 

(11) A copy of the Rubber Board Service (CJ..assitication, Con-
trol a:ad. Appeal) Amendment Rules.l 1968, published in 
Notification No. G.S.R. 231 in Gazette of· India dated the 
3rd February, 1968" u.n.der sub-section (3:) of section 25 of 
the Rubber Act, 1947, 

5. Messaae from Rajya Sabha 

Secretary: reported a message from Rajya Sabha that at its sitting 
held on the 13ft! February, 1968, Rajya Sabha passed the Ri.ce-Millina 
Industry (Regulation) Amendment Bill, 1968. 

6. Bill passed by Rajya Sabha-laid on the Table 

Secretary laid on the Table a copy of the Rice-Milli.rJol Industry 
(Regub.tion) Amendment Bill, 1968, as passed by Rajya Sabha. 

7. Statement by Prime Minister 

The Prime Minister made a statement on the Award of the Inter-
national Tribunal regarding the Indo-Pakistan border in the Gujarat-
West Pakistanare:a. 
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8. Statement by MiDistel" 

The'MiriiSter of Education made a ~tatem~t on the agitation start-
ed by the Delhi School teachers. 

9. Statement under Direction 115 

soo Madhu Limaye made a statement regarding certain informa-
tiongiven by the Minister of Commerce on the 7th July, 1967, in 
reply to a supplementary on Starred QUe!';tion No. 993 regarding 
black .. listing of firms. 

The Minister of Commerce made a statement in reply thereto. 

10. Motion of No-confidence in the Council of Ministers 

The" Speaker asked those members who were ill favour of leave 
being granted to Shri Bal Raj Madhok, to make a motion or No-confi-
dence in the Council of Ministers,- to rise in their places. As not less 
than fifty members rose, the Speaker declared that leave was granted 
and the date for taking up the motion would be fixed. 

11. Motion 

Shri P. Venkatasubbaiah moved the following motion:--

"That this House strongly disapproves of the conduct of 
Sarvashri Maulana Ishaq Sambhali and H. N. Mukerjee 
who created obstruction and showed disrespect to the 
President at the time of his Address b both the Houses 
of Parliament assembled together under article 87 of the 
Constitution on the 12th February, ]968 and ~eprimands 
them for their undesirable, undignified and • .tnbecoming 
behaviour." 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

.. Three amendments were moved by Sarvashri Madhu Limaye, 
Atal BThan Vajpayee 'and S. M. Banerjee. 

The 'following members took part in the debate:-

(1) Shri c. C. Desai 

" 

(2) .Shd Shri Chand Goyal 

(3) ShriM. Thirumala Rao 

(4) Shri S. Kandappan 

(5) Shri R. D. Bbandare , r 
(6) Shri P. Ramanwrti 

,~' 
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(7) Shri D. K. Kunte 

(8) Shri Sheo N arain 

(9) Shri S. M. Banerjee 

(10) Shri Prem Chand Venna 

(11) Shri George Fernandes 

(12) Shri Bakar Ali Mirza 

(13) Shri Hem Barua 

(14) Shri Abdul Ghani Dar 

(15) Shri H. N. Mukerjce 

Shri P. Venkatasubbaiah replied to the debate. 

The discussion was not concluded. 

*12. Statement by Minister 

The Minister of Home Affairs made a statement regarding W~st 
Bengal. The Minister also laid on the Table a copy each of the 
following papers:-

(1) Proclamation dated the 20th February, 1968, issued by the 
President under article 356 of the Constitution, assuming 
to himself all functions of the Government of the State of 
West Bengal. 

(2) Order dated the 20th February, 1968, made by the Presi-
dent,in pursuance of suh-<:lause (n of clause (c) of the 
Proclamation at item No. (1) above. 

(3) Report of the Governor of West Bengal dated the 15th 
February, 1968 to the President. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 21st 
Feb~ary, 1968). 

-Made at 4 P.M. 
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LOK SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedings] 

WedneBdall. Feb'TtLaTy 21, 1968/Phalguna 2, 1889 (Set1ca) 

No. 118 

1. starred Questions 

Starred Questions Nos. 181, 182, 183 and 185 were orally answer· 
ed. Replies to remaining questions were laid I)n the Table. 

2. Unstarred Qu.estioDs . 
Replies to Un:starreci Questions Nos. 1397-1413, 141~1470, 1472-

1475 and 1477-1515 were laid on the Table. 

3. CalliDg Attention to Matter of Urgent PubUe 11apertaaee 

Shri Narendra Kumar Salve called the attention of the Minister 
of Home Aftairs to the reported deCision of the Anti-Hindi Agita-
tion Council of students of Madurai to propagate for liberation of 
Tamilnad from the Indian Union and reported decision of ~me 
students of Madras State to burn Hindi copies of thE.> Constitution of 
Indi'a. 

The Minister of State for Home Affairs made a statement in re-
gard thereto. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Punjab Cinemas (Regulation) Haryana 
Amendment Act, 1967 (President's Act No.9 of 1'967) 
published in Gazette of India dated the 30th December, 
1967, under sub-section (3) of section 3 of the Haryana 
State Legislature (Delegation of Powers) Act, 1967. 

(2) A copy of the Naval Ceremonial, ConditIons of Service 
and Miscellaneous (Amendment) Regulations, It88, 
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published in Notification No. S.RO. 1-E in Gazette of 
India dated the 13th January, 1968. under section 185 
of the Navy Act, 1957. 

(3) A copy of teleprinter meiSage received from the Gover-
nor of West Bengal on the 20th Feoruary, 1968. 

5. Report of Commi~ o~rrivate. M ..... ~' BiDs and Resolutions 

Shri R. K. Khadilkar presented tne Twentieth Report of the 
Committee on Private Members' Bills and Resolutions. 

6. ~. ~f Puhlic, A~~ Cemmittee 
Shri M. R. Masani presented the Eighteenth Report of the Public 

Accounts Committee on Audit Report (Civil), 1967 relating to the 
Ministry of Transport and Shipping (Border ~oad.s Qrganisation). 

7. Report of Estimates Committee 

Shria Kandappan presented the Nineteenth Rep9rt of the Esti-
mates Committee regarding action taken by Government on the 
recommendations contained in the Hundred and third Report of the 
Estimates. Committee (Third Lok Sabba) OR ·the Ministry of Edu-
C'ation-CS.I.R.-National Physical Laboratory, New Delhi. 

8. Statem.t by MbaiSler 

The Minister of Information and Broadcasting made a statement 
c~ting the answer given on the 11th December, t967 to a supple-
mentary b¥ .. Shri D. N. Patodia on Starred Question No. 572 regard-
ing .. des.truction. of record of evidence tendered before the Chahcia 
Comlilittee. 
9. Government 8ill-Introduced 

The Khuda B4k1i.sh Oriental Public Library Bill, 1!iKiS. 
The motion for leave to introduce the :Pill mOVf!d by Prof. Sper 

Singh was opposed. The motion was adopted and· the BUi was Ui-
troduced. 

10. M.tion of Thaaks on the Pf'esident's Address 

Disc~ion on the following motion mQVed by Shri Chandrajeet 
Yadava .and ~ec(mded. by Sh#. M. N. Na~hn?()r and amendments 
thereto mo~ on the 14tb February~ 1968, contint,led: ~. 

''That an Address be presented to the President iil the follow-
ing terms:-

'That the Memb~s of Lok Sabha assembled in this Session 
. are deeply grateful to the President for the Address 
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which be has been pleased to deliver to both Houses 
of Parliament assembled together on the 12th Febru· 
ary, 1968 .... 

The following members took part in the debate:-
(1) Shri J. B. Kripalani 

(Lok Sabha adjou'/'fl.ed at 1 P.M. and f'e-auembleti at 2 P.M.) 

(2) Shri C. C. Desai 

(3) Shri M. V. Rajasekharan 

(4) Shri Yajna Datt Sharma 

(5) Shrimati Jyotsna Chanda 

(6) Shrimati Suseela Gopalan 

(7) Shri P. M. Sayeed 

(8) Mahant Digvijai Nath 

(9) Shri S. R. Damani 

(10) Shri Dhireirwar Kalita 

(11) Chaudhari Randhir Singh 

(12) Shri G. M. Bakshi 

The discussion was not concluded. 

11. Report of Business Advisory Committee 

Dr. Ram Subhag Singh presented the Fourteenth Report of tIM 
Business Advisory Committee. 

12. Half-an-hoar Discussion on Matters A.risiag out of Answer te 
Question 

Shri Shri Chand Goyal raised a half-aIl-hour discussion on points 
arising out of the answer given on the 13th February, 1968 to Starred 

. -stion No. 4 regarding loss to Railways during lariguage Rgita-
tion. -.:J:i~ 

Soo C. M. Poonacha replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 22nd 
February, 1968). 
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LOX SABBA 

BULLETIN-PART I 

[Brief Record. of ProceedingS] 

Thursday, February 22, 1968jPhalguna 3, 1889 (Saka) 

No. nt 

1. Stured Questio_ 
Starred Questions N-os. 211, .%13, 214, 215 and 227 were orally 

answered. Replies to remaining questions were laid ()11 the Table. 

2. l:JDstanoei Questiena 

Replies to Unstan-ed Questions Nos. 1516-1534, 1536-1547, 
1549-1551, 1553-1559, 1561-1610, 1612-1641, 1643, 1644, 1646-1650, 
1659-A, li50-B and 16S0..c were laid. on the Table. 

3. Short Netice Questien 

~ to Short Notice Question No. 1 addressed to Minister of 
P.etroleum and Chemicals regarding Navagam Oilfi.elds was laid on 
the Table as the Member was absent. 

4. Papers laid on the Table 

".nte ft)1lowing papers were laid on the Table:-

(1) A copy of the Twenty-ninth Report of the Law Commis-
sion on the proposal to include certain social and economic offences 
in the Indian Penal Code. 

(2) A copy of the Indian Telegraph (Nintb Amendment) 
Rules, 1967, published in Notification No. G.S.R. 1901 in Gazette of 
India dated the 19th December, 1967, under sub-seeti<m. (5-) of sec-
tion· '7 of the Indian Telegraph Act, 1885 (Hindi ~rsion). 

(3) A copy of the Indian Maize (Temporary Use in Starch Manu-
facture) Order, 1968, published in Notification No. G.s.R. 283 in 
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Gazette of India dated the 9th February, 1008, under sub-section (6) 
of section 3 of the Essential Commodities Act, 1955. 

(4) A copy of the Iron Ore Mines Labour Welfare Cess (Amend-
ment) Rules, 1968, published in Notification No. G.S.R. 133 m. 
Gazette of India dated the 20th January, 1968, under sub-section (4) 
of section 8 of the Iron Ore Mines Labour Welfare Cess Act, 1961. 

(5) A copy each of the following Notifications under section 7A 
of the Coal Mines Provident Fund and Bonus Schemes Act, 1948:-

(i) The Coal Mines Provident Fund (Amendment) Scheme, 
1968, published in Notification No. G.S.R. 157 in Gazette 
of India dated the 27th January, 1968. 

(ii) The Andhra Pradesh Coal Mines Provident Fund (Amend-
ment) Scheme, 1968, published in Notification No. G.S.R. 
158 in Gazette of India dated the 27th January, 1968. 

(iii) The Rajasthan Coal Mines Provident Fund (Amendment) 
Scheme, 1968, published in Notification No. G.S.R. 159 
in Gazette of India dated the 27th January, 1968. 

(iv) The Neyveli Coal Mines Provident Fund (Amendment) 
Scheme, 1968, published in Notification No. G.S.R. 160 in 
Gazette of India dated the 27th January, 1968. 

(v) The Coal Mines Provident Fund (Assam) Amendment 
Scheme, 1968, published in Notification No. G.S.R. 161 in 
Gazette of India dated the 27th January, 1968. 

(vi) The Coal Mines Provident Fund (Rewa and Korea) 
Amendment Scheme, 1968, published in Notification No. 
G.S.R. 162 in Gazette of India dated the 27th January, 
1968. 

(vii) The Coal Mines Provident Fund (Talcher) Amendment 
Scheme, 1968, published in Notification No. G.S.R. 163 in 
Gazette of India dated the 27th January, 1968. 

(viii) The Andhra Pradesh Coal Mines Bonus (Amendment) 
Scheme, 1968, published in Notification No. G.S.R. 192 
in Gazette of Indi'a dated the 3rd February, 1968. 

(ix) The Rajasthan Coal Mines Bonus (Amendment) Scheme, 
1968, published in Notification No. G·S.R. 193 jn Gazette 
of India dated the 3rd February, 1968. 

(x) The Assam Coal MilJes Bonus (Amendment) Scheme, 196&, 
published in ljotification No. G.S.R. 194 in Gazette of 
India dated tHe 3rd February, 1968. 
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5. Opinion on BiI1-1aid on the Table 
H. H. Maharaja Pratap Keshari Deo laid on the Table Paper No. I 

to the Bill to make provision for the appointment and functions of 
an authority named Lokpal for the investigation of administrative 
acts in certain cases and for matters connected therewith which was 
circulated for the purpose of eliciting opinion thereon by the direc-
tion of the House on the 1st December, 1967. 

6. Supplementary Demands for Grants (Railways) for 1967-68 

Shri Patimal Ghosh presented a statement showing Supplemen-
tary Demands for Grants in respect of the Budget (Railways) for 
1967-68. 

7. Report of Public Accounts Committee 

Shri M. R. Masani presented the Fourteenth Report of the Public 
Accounts Committee on Appropriation Accounts (Civil), 1965-66 and 
Audit Report (Civil), 1967, relating to the Ministry of Education. 

8. Motion re: Fourteenth Report of Business Advisory Committee 

Dr. Ram Subhag Singh moved the following motion:-

"That this House agrees with the Fourteenth Report of the 
Business Advisory Committee presented to the House on 
the 21st February, 1968." 

The motion was adopted. 

9. Motion of thanks on the President's Address 

Discussion on the following motion moved by Shri Chandrajeet 
Yadava and seconded by Shri M. N. Naghnoor and amendments 
thereto moved on the 14th February, 1968, continued:-

uThat an Address be presented to the President in the follow-
ing terms:-

'That the Members of Lok Sabha 'assembled in this Session 
are deeply grateful to the President for the Address 
which he has been pleased to deliver to both Houses 
of Parliament assembled together on the 12th Febru-
ary, 1968.''' 

The following members took part in the debate:-
(1) Shri N. Sreekantan Nair 
(2) Shri K. Hanumanthaiya 

(Lok Sabha adjourned at 1 P.M. and re-assemb1ed at 2 P.M.) 
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(3) Raja Kamakhya :Prasad Singh Dee Kamrdra Babakr 
(4) Shri.R. D. Bhandare. 
(5) Shri K. Anbazhagan 
{6) 8hri J agjivan Ram 
(7) 8hri G. P. M'aIlgalathumadam 
(8) Shri Bedabrata Barua 
(9) Shri Pattiam Gopalan 

The discussion was not concluded. 

Shri Madhu Limaye raised a discussion on the serious incident 
involving Delhi-Howrah Express at Luckeesarai B:a.i1way StatoWm 01l 
the 14th February, 1968 resulting in death of several per.sons on the 
tr Its. - 'tt'·1 ac _ ..... ,::;':1. 

The ioUowingmem.bers took part .in the debaAle~ 
(1) Shri. Y.amwm Prasad Mandal 
(2) Shri S. M. Banerjee 
(3) Shri Sitaram Kesri 
(4.) Shri J. M. Lobo Prabhu 
(5) 8hri N. T. Das 
(6) Shri S. Kandappan 
(7) Shri Jyotirmoy Bosu 
(8) Shri Sheo Narain 
(9, Shri Lakhan Lal Kapoor 

Shri C. M. Poonachareplied to t.Ue diseussion. 

(Lok Sabba adjourned till 11 A..Mo .on Friday~ the .23rd. F_ruary, 
1968). 
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:" LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, February 23. 1968/Phalguna 4, 1889 (Saka) 

No. 120 

1. Starred Questions 
{ Starred Questions Nos. 241, 245, 247 and 257 were orally answered. 
,:,eplies to remaining questions were laid on the Table. 
>'~. Uustarred Questions 
"-1:-
:;, Replies to Unstarred Questions Nos. 1651-1658, 1660-1672, 1,674-
'1714, 1716-1734, 1736-1772, 1774-1782 and 1784-1833 were 
'&aid on the Table. 
'?;.;.; 'a. Papers laid on the Table 
'.' 

~j., 
,~ 

; ~. 

The fonowing papers were laid on the Table:-
(1) A copy of 'Economic Survey, 1967-68'. 

J (2) A copy of the Unlav.rful Activities (Prevention) Rules, 1968, pub-
::Jished in Notification No. s1). 481 in Gazette of India dated the 5th 
~February. 1968, under sub-section (3) of section 21 of the Unlawful Acti-
ZVities (Prevention) Act, 1967. , 
. (3) A copy of the Annual Report of the Indian Institute of TechnolOgy, 
.Madras. for the year 1966-67. 
~, (4; A copy each of the following Notifications under sub-section (2) of 
~~ection 3 of the AU In.dia Services Act, 1951:-
~\ 

~ (i) G .S.R. 1906 published in Gazette of India dated the 30th Dec-
~. ember, 1967, making certain amendments to the schedule 
~ to the Indian Police Service (Fixation of Cadre Strength) 
~.; Regulations. 1955. 
,. (ii) G.S.R. 1907 published in Gazette of India dated the 30th Dec-
~' ember, 1967. making certain amendments to Schedule m 
.~ to the Indian Police Service (pay) Rules. 1954. 
~.~' 
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(iii) G.S.R. 34 published in Gazette of India dated the 13th Janu-
ary, 1968, making certain amendments to Schedule III to 
the Indian Police Service (Pay) Rules, 1954. 

(iv) G.S.R. 42 published in Gazette of India dated the 13th Janu-
ary, 1968. . 

(v) The Indian Administrative Service (Pay) Amendment Rules, 
] 967, published in Notification No. G.S.R. 43 in Gazette 
of India dated the 13th January, 1968. 

(vi) The Indian Administrative Service (Regulation of Seniority) 
Amendment Rules, 1967, published in l;'1otification No. 
G.S.R. 44 in Gazette of India dated the 13th January, 
~968. 

(vii) The Indian Administrative Service (Appointment by Promotion) 
Amendment Regulations, 1967, published in Notification 
No. G.S.R. 45 in Gazette of India dated the 13th January, 
1968. 

(viii) G.S.R. 46 published in Gazette of India dated the 13th Janu-
ary, 1968, making certain amendments to the Indian 
Administrative Service (Fixation of Cadre Strength) Regu-
lations, 1955. -

(Ix) G.S.R. 47 published in Gazette of India dated the 13th Janu-
ary, 1968, making certain amendments to Schedule III to 
the Indian Administrative Service (pay) Rules, 1954. 

(x) The Indian Administrative Service (Cadre) Amendment Rules, 
1967, published in Notification No. G.S.R. 48 in Gazette 
of India dated the 13th January, 1968. 

(xi) The Indian Administrative Service (Recruitment) Amendment 
Rules, 1967, published in Notification No. G.S.R. 49 in 
Gazette of India dated the 13th January, 1968. 

(xii) G.S.R. 50 published in Gazette of India dated the 13th Janu-
ary, 1968, making certain amendments to the Indian Police 
Service (Fixation of Cadre Strength) Regulations, 1955. 

(xiii) G.S.R. 52 published in Gazette of India dated the .13th Janu-
ary, 1968, making certain amendments to Schedule III to 
the Indian Administrative Service (Pay) Rules, 1954. 

-(xiv) The Indian Administrative Service (Recruitment) Amendment 
Rules, 1967, published in Notification No. G.S.R. 53 in 
Gazette of India dated the 13th January, 1968. 

(xv) G.S.R. 54 puhlished#in Gazette of India dated the 13th Janu-
" .. ary, 1968, ltaking certain amendments to Schedule In to 

the Indian Administrative Service (Pay) Rules. 1954. 
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(xvi) G.S.R. 55 published in Gazette of India dated the 13th Janu-
ary, 1968, making certain amendments to the Schedule 
to the Indian Administrative Service (Fixation of Cadre 
Strength) Regulations, 1955. 

(xv:i) O.S.R. 56 published in Gazette of India dated the 13th 
January, 1968, making certain amendments to the Indian 
Administrative Service (Fixation of Cadre Strength) Regula-
tions, 1955. 

(xviii) G.S.R. 57 published in Gazette of India dated the 13th 
January, 1968, making c~tain amendments to Schedule III 
to the Indian Administrative Service (Pay) Rules, 1954. 

(xix) The Indian Administrative Service (Regulation of Seniority) 
Amendment Rules, 1967. published in Notification No. 
G.S.R. 58 in Gazette of India dated the 13th January, 1968. 

(xx) The Indian Administrative Service (Pay) Amendment Rules, 
1967, published in Notification No. G.S.R. 59 in Gazette of 
India dated the 13th January, 1968. 

(xxi) The Indian Administrative Service (Fixation of Cadre Strength) 
Amendment Regulations, 1967. published in Notification 
No. G.S.R. 60 in Gazette of India dated the 13th January, 
1968. 

(xxii) G.3.R. 61 published in Gazette of India dared the 13th 
January, 1968. 

(xxiii) G.S.R. 63 published in Gazette of India dated the 13th 
January, 1968, containing corrigendum to G.S.R. 177 dated 
the 11th February, 1967. 

(xxiv) The Indian Adminis.trative Service (Appointment by Promo-
tion) Amendment Regulations. 1968, published in Notifica-
tion No. G.S.R. 100 in Gazette of India dated the 20th 
January, 1968. 

(xxv) G.S.R. ·102 published in Gazette of India dated the 20th 
January, 1968, making certain amendments to Schedule III 
to the Indian Administrative Service (Pay) Rules, 1954. 

(xxvi) G.S.R. 103 published in Gazette of India dated the 2~th 
January, 1968, making certain amendments to the IndIan 
Administrative Service (Fixation of Cadre Strength) Regula-
tions. 1955. 

(xxvii) The Indian Adminis.trative Service (Appointment by Promo-
tion) Fifth Amendment Regulations 1968, published in 
Notification No. G.S.R. 104 in Gazette of India dated the 
20th January. 1968. 
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(xxviii) The Indian Administrative Service (Appointment by Promo-
tion) Second. Amendment Regulations, 1968, published in 

. Notification No. G.S.R. 105 in Gazette of India dated the 
. 20th January. 1968. 

(xxix) The Indian Administrative Service (Appointment by Promo-
tion) Third Amendment Regulations, 1968, published in 
Notification No. G .S.R. 106 in Gazette of India dated the 
20th January, 1968. 

(xxx) The Indian Administrative Service (Appointment by Promo-
tion) Fourth Amendment Regulations, 1968, published in 
Notification No. G.S.R. 107 in Gazette of India dated the 
20th January, 1968. 

(xxxi) The Indian Police Service (Appointment by Promotion) 
Amendment Regulations, 1968, published in Notification 
No.G.S.R. 108 in Gazette of India dated the 20th January, 
1968. 

(xxxii) The Indian Police Service (Appointment by Promotion) 
Second Amendment Regulations, 1968, published in Notifi-
cation No. G.S.R. 109 in Gazette of India dated the 20th 
January, 1968. 

(xxxiii) The Indian Police Service (Appointment by Promotion) 
Third Amendment Regulations, 1968, published in Notifica-
tion No. G.S.R. 11 0 in Gazette of India dated the 20th 
January, 1968. 

(xxxiv) The Indian Police Service (Appointment by Promotion) 
Fourth Amendment Regulations, 1968, published in Noti-
fication No. G.S.R. 111 in Gazette of India dated the 20th 
January, 1968. 

(xxxv) G.S.R. 149 published in Gazette of India dated the 27th 
January, 1968, making certain amendments to Schedule III 
to the Indian Police Service (Pay) Rules, 1954. 

(xxxvi) G.S.R. 150 published in Gazette of India dated the 27th 
January, 1968, making certain amendments to Schedule III 
to the Indian Administrative Service (Pay) Rules, 1954. 

(xxxvii) G.S.R. 183 published in Gazette of India dated the 3rd 
February, 1968, making certain amendments to the Indian 
Administrative Service (Fixation of Cadre Strength) Regula-
tions, 1955. 

(xxxviii) G.S.R. 184 published in Gazette of India dated the 3rd 
February, 1968, making certain amendmenls. to the Indian 
Administrative Service (Fixation "f Cadre Strength) Regula-
tionS', 1955.;'."-

(5) A copy of the Annlal Report of the Board of Trustees of the Indian 
Museum, Calcutta. for the year 1966-67. . 
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,;; 4. Intimation re: Coaviction of Member 
'i'; 

'l The Speaker info. moo the House of a wireless message dated tbe 22nd 
gFebruary, 196& from tbe Sub-Divisional Officer, Contai, intimating that 
!tSbri Samar Guba; Member, Lok Sabha, courted arrest in CjW Satyagraba 
~]aunched by the local unit of PSP and entered into the court of Shri B. C. 
[MaitrR, Magistrate, First Class and was sentenced to till rising of the court 
~on the 22nd February, 1968 for contempt of court under Sections 228 of 
fthe Indian Penal Code/480 of the Code of Criminal Procedure at Contai 
fon the 22nd February, 1968. 

5. Report of Estimates Committee 
Shri P. Venkatasubbaiah presented the Thirtieth Report of the Estimates 

Committee on the Ministty of Finance-Foreign Exchange . 

. ·6. Stateme&t re: Govel'lUlleDt Business 

The Minister of Parliamentary Affairs made a statement regarding 
"Government business for the week commencing the 27th February, 1968 . 
..,. Statement by Minister 

The Minister of State for Education made a statement on the decentral-
isation of National Fitness Corps. 

:8. Motion of Thanks on the PresideDt's Address 
Discussion on the following motion moved by Shri Chandrajeet 

Yadava and seconded by Shri M. N. Naghnoor and amendments thereto 
moved on the 14th February, 1968, continued:-

"That an Address be presented to the President in the following 
terms:-

That the Members of Lok Sabha assembled in this Ses&ion are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 12th February, 1968.''' 

The following member's took part in the debate:-
(1) Shri Onkar Lal Bohra 
(2) Shri Ramji Ram 
(3) Shri Biswanarayan Shastri 
(4) Shri Virbhadra Singh 
(5) Shri Hukam Chand Kachwai 
(6) Shri Narendrasingh Mahida 

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 P.M.) 

(7) Shri Deorao S. Patil 
(8) Shri Tenneti Viswanatham 
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Shrimati Indira Gandhi replied to the debate: She also laid on the 
Table a copy each of the following documents:-

0) The Indo-Pakistan Western Boundary Case Tribunal Award 
dated the ] 9th February, t 968. 

(2) Conclusions of the above Tribunal. 

On amendment No. 80 moved by Shri Kanwar Lai Gupta the House 
divided, Ayes 44: Noes t 41. The amendment was accordingly negatived. 

On amendment No. 98 moved by Shri M. R. Masani the House divided, 
Ayes 58; Noes 144. The amendment was accordingly negatived. 

The remaining amendments were also negatived. 

On the motion the House divided Ayes 149; Noes 66. The motion 
was. accordingly . adopted. 

9. Motion re: Twentieth Report of Committee on Private Memberst Bills 
and Resolutions 

- $hri R. K. Khadilkar moved the following motion:-

"That this House agrees with the Twentieth Report of the Com-
mittee on Private Members' Bills and Resolutions presented 
to the House on the 21 st February, 1 968." 

The motion was adopted. 

1 O. Private Member's Resolution-Negatived 

Major Ranjeet Singh concluded his speech on the following Resolution 
moved by him on the 22nd December, 1967:-

''This House resolves that a Standing Parliamentary Committee on 
Defence be appointed to study the problems of India's 
defence needs and periodically to keep scrutinizing her 
defence preparedness and suggest ways and means to the 
Government to ensure the security of the country's frontiers." 

Two amendments were moved by SaNashri E. K. Nayanar and 
Bedabrata Barua. 

The following members took part in the debate:-

(1) Shri Amrit Nahata 
(2) Shri G. Viswanathan 
(3) Shri Narendrasingh Mahida 
(4) Shri Indrajit Gupta .:' , 
(5) Chaudhari Raifdhir Singh 
(6) Shri E. K. Nayanar 
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(7) Shrimati Shard a M uker.iee 

(8) Shri Shiva Chandra Iha 

(9) Shri Bedabrata Barna 
(10) Shri Raghuvir Singh Shastri 

(11) Shri Prem Chand Verma 

(12) Shri Kanwar Lal Gupta 

(13) Sardar Swaran Singh. 

Major Ranjeet Singh replied to the debate. 
The amendment moved by Shri E. K. Nayanar was negatived. 

The amendment moved by Shri Bedabrata Barua was withdrawn by 
leave of the House. 

The Resolution was negatived. 
11. Private Member's Resolution-tInder Consideration 

Shri S. Xavier moved the following Reso)ution:-

"This House is of opinion that Government should withdraw Gold 
Control in view of the country-wide agitation and hardship 
being encountered by goldsmiths. etc." 

His speech was not concluded. 
lb,e discussion was not concluded. The House was adjourned for 

~ant of quorum. 
, (Lok Sabha adjourned till 11 A.M. on Tuesday, the 27th February. 
1968). \ 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, February 27, 1968iPhalguna 8, 1889 (Snka) 

No. 121 

1. Starred Questions 

Starred Questions Nos. 278, 283, 286, 287, 288 and 289 were orally 
answered. Replies· to the remaining questions were laid on the 
Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 1834-1897, 1899-1941, 
1943, 1945-1949, 1951, 1952, 1954-1965, 1967-1984, 1986-2048 and 
2050 were laid on the Table. 

Two stat~ments by the Deputy Minister of Commerce correct-
ing the replies given to the following Questions were also laid on 
the Table .. 

(i) Unstarred Question No. 4257 on the 30th June, 1967 re-
garding Export of Beef; 

(li) Unstarred Question No. 190 on the 13th February, 1968 
regarding Khadi Centres in Orissa. 

3. Papers laid on the Table 

The following papers were laid on the Table-

(1) A copy of Notification No. G.S.R. 129 published in Gazette 
of India dated the 20th January, 1968, under sub-section 

(3) of section 641 of the Companies Act, 1956, making 
further alterations in the Schedules II and VI to the 
Companies Act, 1956. 
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(2) (i) Review by the Government on the working of the 
Hindustan Photo Films Manufacturing Company Limit-
ed, for the year 1966-67, under sub-section (t) of sec-
tioh 619A of the Companies Act, 1956. 

(ii) A copy of the Annual Report of the Hindustan Pholo 
Films Manufacturing Company Limited, for the year 
1966-67, along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(3) A copy each of the following Notifications under sub-
section (3) of section 17 of the Export (Quality Control 
and Inspection) Act, 1963:-

(i) The Export of' Frog Legs (Inspection) Amendment Rules, 
1967, published in Notification No. S.D. 4582 in Gazette 
of India dated the 21st December, 1967. 

(ii) The Export of Jute Sacking Cloth (Inspection) Rules, 
1967, published in Notification No. S.O. 90 in Gazette of 
India dated the 3rd January, 1968. 

(iii) The Export of Footwear (Inspection) Amendment R.ules, 
1967, published in Notification No. S.D. 312 in Gazette of 
India dated the 17th January, 1968. 

(4) A copy of the Income-tax (Sixth Amendment) Rules. 1967, 
published in Notification No. S.D. 4588 in Gazette of India 
dated the 21st December, 1967, under section 296 of the 
Income-tax Act, 1961. 

(5) A copy each of the following Notifications under section 
159 of the Customs Act, 1962:-

(i) G.S.R 278 published in Gazette of India dated the 7th 
February, 1968. 

(ii) G.S.H. 279 published in Gazette of India dated the 7th 
February, 1968. 

(iii) G·S.R 280 published in Gazette of India dated the 7th 
February, 1968. 

(iv) G.S.It. 281 published in Gazette of India dated the 7th 
February, 1968. 

(v) G.s.R. 320 published in Gazette of India dated the 17th 
February, 1968. 

(6) A copy eacl~f th~ following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1944:-
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(i) The Customs and Central Excise Duties Export Draw-
back -(General) Twenty-second Amendment Rules, 1968 
published in Notification No. G.S.R. 318 in Gazette of 
India dated the 17th February, 1968. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-third Amendment Rules, 1968 

~
PUbIiShed in Notification No. G . .s.R. 319 in Gazette of 

~
India dated the 17th F'ebruary, 1968. 

) A copy of Proclamation dated the 25th Febrnary, 1968'1 
. 

issued by the President under article 356 of the Constitu-
I tion, assuming to himself all functions of the Government 
i of the State of Uttar Pradesh. I 

(8) A copy of Order dated the 25th February, 1968, made by 1 
the President, in pursuance of sub-clause (1) of clause (c) / 
of the ProclamJation at item No. (7) above.· - -, 

(9) A copy of Report of the Go~ernor of' Uttar Pradesh dated J 
the 22nd -February, 1968 to the President. .' 

4. Supplementary Demands for Grants (General) For 1967-68 

Shri Krishna Chandra Pant presented a statement shOWing Sup-
plementary Demands for 'Grants in respect of the Budget (General) 
for 1967-68. 

5. Report of Public Accounts Committee 

Shri M. R. Masani presented the Twentieth Report of the Public 
Accounts Committee on Review of Defence Budget-Consolidation 
of Revenue Demands. 

6. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Forty-fifth Report of the 
Estimates Committee on the Ministry of Finance-Review of Defence 
Budget-Consolidation of Revenue Demands. 

7. Motion of No-Confidence in the Council of Ministers 

Shri Ba1 Raj Madhok moved the following motion:-

"That this House expresses its want of confidence in the 
Council of Ministers." 

The following members took part in the debate:-
(1) Shri Sant Bux Singh 
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(2) Sbri Pashabhai Patel 
(Lok Sabha adjourned at 1 P.M. and re-assembZed at 2 P.M.) 

(3) Soo Manubhai Patel 

(4) Shri V. Krishnamoorthi 

(5) Shri Diwan Chand Sharma 

(6) Shri H. N. Mukerjee 
(7) Shrimati Sushila Rohatgi 

(8) Shri Madhu Limaye 

(9) Shri J. B. Kripalani 

(10') Shri R. D. Bhandare 

(11) Shri P. Ramamurti 

(12) Shri Morarji R. Desai 

(13) Shri Nath' Pai 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 28th Febru-
ary, 1968). 

553 
GMGIPND---LS 1-324 (D) LS-27-2-68-800. 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA, 

BULLETIN-PART I 

[Brief Record of Proceedings] 

,I . 
Wednesday, Februaty 28, 196a/Pha~guna9. 1889 (Saka) 

No. 122 

L Starred Questions 

Starred Questions Nos. 301, 302, 303, 304, 305 and 306 were Drally 
. an~'?Ier~,. Replies to remaining questions were laid on the Table . 
. 2. -UuJltaftled Questions 

Replies to Unstarred Questions Nos. 2051-2060, 2'062-2066, 
2068-2077. 2080-2114, 2116-2140 and 2142-2157 were laid on the 
Table . 

. ~ .-' A' statement by the Minister· of Defence 'correcting the reply 
given to Unstal'l'ed Question No, 5144 on the 10th July, 1967was,.a1so 
.1.~id 9n the Table. 

3. Question un~e.r Rule 40 

Question No; 1 under Rule t6 addressed to the . Chairman, Public 
Accounts Committee regarding Action Taken Report ~m ,the First 
Report of P.A.C. (4th Lok Sabha) regarding Irregularities by 
Officers in the Road Rollers Deal· wis orally. ansWered and supple-
mentaries were also answered thereQn. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1). A copy of the Cinematograph (Censorship) .A.rnen.d.ment 
. . Rules, 1968, published in Notification No. G.S.R. 233 in 

Gazette of India dated the3rd February, IM8. under 
sub-section (3) of section 8 of the Cinem.atograph Act, 
1958, 
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(2) A statement about the status of the Central Social Welfare 
Board. 

5. President's Message 

The Speaker communicated to Lok Sabha the following message 
dated the 26th February, 1968, from the President:-

"I have received with great satisfaction the expression of 
thanb by the Members of the Lok Sabha for the Address 
I delivered to both the HQuses of Parliament assembled 
together on the 12th February, 1968." 

6. Report of Comniittee on Private Members' Bills and Resolutions 

Shri R. K. Khadilkar presented the Twenty-first Report of the 
Committee on Private Members'Bills and Resolutions. 

7. Report of Estimates Committee 

.. Shri P. Venkatasubbaiah presented the Thirty-first Report 01 the 
- Estimates Committee regarding action taken by Government on the 
recommendations contained in the Seventieth Report of the Esti-
mates Committee (Third Lok Sabha) on the Ministry of Transport 
and Shipping-Para deep Port. 

8. Motion of no-confidence in the Council of Mirtisters 

Discussion on the following motion moved by Shri Bal Raj 
Madhok ,011 tl:le.27th February, 1968, continued:.....,-

"That this House expresses its want of confidence in' the Coun-
cil of Ministers." 

. !he following· members took part in the debate:-

(1)- Shri T. M; Sheth 

(2) Shri· Tenneti Viswanatham 

(3) Shri R. Dasaratha Rama Reddy 

(4) Shri Y. B. Chavan 

. (5) Shri Narendra Kumar Salve 

(Lok Sabha adjourned at 1 M\.l. a.nd re-<lssemble4at 2 P.M.) 

(6) Shrimati Indira G~hi 

(7) ShIi Bal Raj,,11:adhok (bY way of reply};: . 

, On the motion the House divided, Ayes 72; Noes 203. The motion 
was accordingly negatived. 
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~. Motion 

Discussion on the following motion moved by Shri P. Venkata-
subbaiah and amendments thereto moved on the 20th February. 
1968. cc;mtinued:-

"That this House strongly disapproves of the conduct of Sar-
vashri Maulana Ishaq Sarribhiili and H. N. Mukerjee whn 
created l)bstruction and showed disrespect. to the Presi-
dent at the time of his Address to both the Houses of 
Parliament assembled together under article' 87 of the 

. Constitution on the 12th February, 1968 and l"eprimands 
them for their undesirable. undignifled and unbecomtng 
behaviour." . 

MattIa.nl Islulq Sambhali took part in the debate. 

The ,~roendments moved by Sarvashri Madhu Limaye and S. M. 
Banerjee were negatived. 

The amendment moved by Shri Atal Bihari Vajpayee was not 
pressed and hence deemed to have been withdrawn by the leave (If 
the House. 

On the motion the House divided. Ayes 241: No" 45. The motion 
was accordingly adopted. 

10. The Budget (Railways)-1968-69 

General Discussion on the Budget (Railways) for 1988-69 com-
menced. 

The followig members took part in the debate:-

(1) Shri.J. M. Lobo Prabhu 
(2) Shri Sonubhau Dagadu Baswant (Speech H"finuhed). 

The discussion was not concluded. 

11. Motion 

Shri Nath Pai moved the following motion:-

"That this House disapproves the manner and the procedure 
adopted by the Governor of Bihar in installing Shrl B. 
P. MandaI as Chief Minister, as likely to bring the 
Constitution in contempt and danger." 

The following members took part in the debate:-

(1) Shri A. K. Sen 

-.. ' .'-
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(2) Shri K. M. Koushik 

(.~) Shri ~anwar LaI Gupta 
;' 11-· .... It 

".I.F, .. ,J~) ~ri y .. B. Chavan 
(5) Shri G. Viswanathan 

:{:;;: ~,)~S.lSp:n Y6gendia .Sharma 

-," ;~ .. : ~;. -

, .. ~'" 

',~,,' (71 Shri Kameshwar Singh (~IJ. \4nflniahe<t); 

", The dlscci.ssion was nbtconcluded. 
,. . ". ~':. r·· . '. . '. .' 

;;:- "(l::;pk 'Satila adOurned till 11".:14. ()n Thursday, tM' 29th Febru-
~r!lt68;: 

:.' ~ ... , 

;r:: 

;:. .- .~, . .:" ... ~. 

(." '," 

....... : t.=' ~':'.' .... ,'", l' • j .' 

~' -.: 
", 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday. FebruarJ/ 29, 1968/Phalguna 10, 1889 (Saka) 

No. 113 

1. Starred Questions 

Starred Questions Nos. 331.333,334, 335 and 336 were orally ans-
wered· Replies to the remaining questions were laid on the Ta.21,e. 

2. UDstarred Questions .-

Replies to Unstarred Questions NOB. 21 __ %16~ 2163-2182, 
2184-2195, 2197-2205, 2207-2211, 2213-2215, 2217-2218, =0.::-
2290 and 2292-2308 were laid on the Table. 
3. Short x.tice Questien 

Short Notice Question No.2 addressed to Minister of Industrial 
Development and Company Affairs regarding Mis. Cooper Allen Co. 
Ltd., Kanpur was orally answer-ed and supplem.entarieswere also 
answered thereon. 

4. Papers laid on the Table 

The following papers were laid on the Table~-

(1) A copy of the Minimum Wages (Central Advieory .soard) 
Amendment Rules, 1967, published in Notification No. 
G.s.a. 1905 in Gazette of India dated the 2!nd Decentber. 
1967. under section 30A of the Minimum Wages Act, 1948. 

(2) A copy of the Foodgrains Movement Bestrictiolls (Exemp-
tion of Certified Seeds) Amendment Order. 1968, publish-
ed in Notification No. G.S.R. 303 in Gazette dfo India dated 
the 17th February, 1968, under su~on W> -of section 3 
of the Essential Commodities Act. 1955. 
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(3) A copy of the Employees' Provident Funds (Amendment) 
Scheme~ 1968, published in Notification No. G.S.R. 259 in 
Gazette of India dated the 10th February, 1968, under sub-
section (2) of section 7 of the Employees' Provident Funds 
Act, 1952. 

(4) A copy of the Annual Report on the working of the Em-
ployees' Provident Funds Scheme, 1952 for the year 

/' 1966-67. 
V (5) A copy of the 'Main Conclusions of the Twenty-seventh 

Session of the Standing Labour Committee held at New 
Delhi on th~ 39th September, 1967. 

5. Reports of Public Accounts Committee 

Shri M. R. Masani presented -the following Reports of the Public 
Accounts Committee:-

(1) Fifteenth Report on Appropriation Accounts (Defence 
Services), 1965-66 and Audit Report (Defence Services), 
1967. 

(2) Sixteenth Report on Appropriation Accounts (Defence 
Services), 1965-66 and Audit Report (Defence Services). 
·1967-Defence Production. 

6. statement by MiniSter 

The Deputy Minister of External Affairslaid on the Table a state-
ment on the Commonwealth Immigrants Bill of the United Kingdom. 

7. The Budget (Railways)-1968-69 

General Discussion on the Budget (Railways) for 1968-69 
continued. 

The follOWing members took part in the debate:-

(1) Shri Sonubhau Dagadu Baswant 

(2) Shri 'Suraj Bhan 

(Lok Sctbha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

(3) Shri K. N. Tewari 

(4) Shri V. Mvsvlln 
·t 

(5) Shri Kashi Neth Pandey 

(6) Shri R. K. Birla (Speech unfinished). 

The discussion was not concluded. 



8. Diseussion under Rule 193 

Shri Kanwar Lal Gupta raised a discuasion on the itatemel'lt 
made by the Minister of Education on the 20th February, 1968 regard-
ing the agitation by the Delhi School teachers. 

The following members took part in the debate:-

(1) Chaudhari Randhir Singh 

(2) Shri D. N. Patodia 

/.,(3) Shri Shashi Bhushan 
.- (4) Shri H. N. Mukerjee " 

(5) Shri Diwan Chand Sharma 

(6) Shri S. M. Joshi 

(7) Shri S.. K. Sambandhan 

(8) Shri J. B. Kripalani 

(9) Shri K. Anirudhan 

(10) Shrimati Sharda Mukerjee 

(11) Shri Prakash Vir Shastri 

(12) Shri Sheo Narain 

Dr. Triguna Sen replied to the discussion. 

(Lok Sabha adjourned at 4-35 P.M. and re-a8sembted at 5 P.M.) 

9. The Budget (General)-l9G8-69 

Shri Morarji R. Desai presented a statement of estimated receipts 
and expenditure of the Government of India for the year 1968-69. 

10. Government Bill-Introduced 

The Finance Bill, 1968. 

11. Paper laid on the Table 

A copy of the Notification constituting the Fifth Finance Com-
mission, was laid on the Table. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 1st March, 1968). 

S. L. SHAKDHER. 
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LOX SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, March I, 1968/Pha.lguna 11, 1889 (Saka) 

No. 124 

1. SteNd Questions 

Starred Questions Nos. 361, 362, 363 and 364 were orally answered. 
'. Replies to the remaining questions were laid on the Table. 

• 2. UnstU'red Questions 

Replies to Unstarred Questions Nos. 2309-2311,2313-2334,2336-
2357, 2359--2369, 2371--2391, 2393--2432, 2434--2444, 2446-2482, 2485--
2488 and 2490-2502 were laid on the Table. 

3. Calling Attention to Matter of U'l'~nt Public Importanee 

Shri Om Prakash Tyagi called the attention of the Minister of 
Extem.al Affairs to the occupation of an Indian island in the Palk 
Strait by Ceylon. 

The Minister of State for External Affairs made a statement in 
regard thereto. 

4. Papers laid on the Table 

The fonowing papers were laid on the Table:-

*(1) A copy of the Annual Accounts of the Kandla Port Trust 
for the year 1965-66 and the Audit Report thereon, under 
sub-6ection (2) of section 103 of the Major Port Trusts 
Act. 1963. 

(2) (i) A copy of the Annual Report of the Indian Institute 
of Technology, Kharagpur, for the year 1965-66. 

-._---------
-The accounts were previously laid on the Table on the 29th 

'November, 1967· 

[P.T.O. 
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(il) A statement showing reasons for delay in laying the 
above Report. 

(3) A copy of the University Grants Commission (Terms and 
Conditions of Serviee .of . ..Emflloyees) Amendment Rules, 
1968, published in Notification No. G.S.R. 258 in ·Gazette 
of India dated the 10tb February, 1968, under sub-section 
(3) of section 25. of -the Ur1iVel't1ity Grants Commission 
Act, 1956.. . .... 

(4) The following statements showing the action taken by 
Government on various assurances, promises and under-
ta~ given .by the Ministers during the '\T8"rlmis sessions 
of Lok Sabha shown Against each:-

(1) S1..."PPlementary Statement No. Third Session, 1987 
m (Fourth Lok S&bha) 

(ii) Supplementary Statement No. Second Session. 1987 
XI . (Feurth !..ok Sabha) 

(iii) Supplementary Statement No. First :"Session, 198'1 
IX (Fourth Lok Sabha) 

(tv) Supplementary Statement No. Sixteenth Session, 1966 
"':XI . (Thlf'dLok"Se blia) 

(v) "Supplementary Statement No. ~enth Sessi()n, 1986 
XIII (Third LokSabha) 

(5) A "'COpy each of the fOllowing Notifications under "Sub-' 
section (2) of section 30f the All Indi.a Services Act, 1951:-. . . -' 

. :(i)G:;S:.R: '3Sptiblishedin Gazette of India dated the ·:t3ttf 
January, 1968. 

(ii) The Indian POliN' Servke(Pay) Amendment ·Rules. 1-967, 
published in Notification No. G.S.R. 36 in Garette ·.of 
India dated the 13th January, 1968. 

(iii) The Indian Police Service (RegUlation of Seniority)' 
Amendmenf Rules, 1967. published in Notifieatlon 

. No. G.s.R. 37 in Gazette of Jndin d~ted the ~3th January, 
1968. 

(iv) :The Indian Police Service (Appointment by Promotion) 
Amendment Regulations. 1967 .. puhlished in Notification 
No. G.S.R. 38 in Gazette of India dated the 13th ~·a.nuary, 
1968. 

(v) .G.S.R. .39 pul})ished in Gazette of India dated the l~th 
January,}96if,making -certain am£>ndme1'l.t to .the ImUan 
Police Service (Fixation of Cadre Str~th). ,Regula" 
tions, 1955. 
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(vi) G.B.R. 40 published in -Gazette .Qf.lJldiadated..she lath· 
January, 1968, making certain amendments to Schedule 

'''ITI ttrth-elnruaric Po1'ie-e service (Pay) Ru~-es, 1'954: " 

(vii) The Indian Police Service (Cadre) Rules, 1967, publish-
ed in Ntitffication No. G:S.R. 41 in Gazette cif 'India 
dated the 13th January, 1968. 

(viii) The Indian Police Service (Recf\uitment) .Amendment 
, . " nyl~,. 19.6'{, .pul>Jililled. in Natjfication No .. G.5.-R. .51 in 
,-. 'Gazette of India dated the 13th January, 1968. 

(ix) The All India Services (De.ath-cum-~etirement ~neftts) 
Amendment' Rules, 1968, published in Notification No. 

c;::. ,.r:.,' .: .. -«;;S;R."245 in ·(.;.~·Qf 'India dated the" 1 Oth February, 
1968. 

(x) The All India Services (Death-cunvRetiremE'nt Benefits) 
Third Amendment Rules, 1968, published in .Notification 
No. G.s.R. 248 in Gazette of India dated the 10th Febru-
ary,·t968 . 

•.. (xi) 'The Ail India Services (Medical' Attendance) Amend-
ment Rules, 1'968, published in Notification No. G.S.R. 
290 in Gazette of India dated the 17fhFebruary, 1968. 

(xii) The All India Services (Death-cum-Retirement-Beneftts) 
Second Amendment Rules, 1968, published in Natifiea-· 
tiOl~ _~o. G.S.H. 291 in Gazette of India dated the 17th . ~.' ':'. ~ . ... ~ ... 

. 'February, t96~. 

(xiii) The All India Services (Commutation of Pension) 
' ... Amendment-Regulations, 1968, published in Notification 

No. G.S.R. 292 in Gazette of lndia dated the 17th Febru-
ary/ 19.68. 

5. Report of Estimates Committee 
. '., ~ ...• " .. ,- ~ -.. , 

Shri P. Venkatasubbaiah presented the Twenty-ninth ,Report of 
the Estimates Committee on the Ministry of Railways-Commercial 
and other Cognate Matters-Travel Concessions atlowed to Railway 
~~""'":-''''' 

6. Statement re: Government Business 

:The Minister of Parliamentary Affairs madea·statement fi!gard.· 
ing Government business for the week commencing the 4th March, 
1968. 

[P.T.O. 
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, , . 
7,'-1'heBudget (Railways)-1968.69 

General Discussion on the Budget (Railways) fOT 1968·89 
continued., 

The following members took part in the debate:-

(1) Shri R. K Birla 
(2) Shrimati Jayaben Shah 

(Lok Sabha adjourned at 1 P.M. and re·aBBembled CIt 2 P.M.) 

(3) Shri.r. M. Biswas 

(4) Shri Nanubhai N. Patel 
(5) Shri Benoy Krishna Daschowdhury (Speech ~i8hed). 

The discussion was not concluded, 

8. Motion re: Twenty.first Report of Committee on Private Memben;' 
Bills and Resolutions 

Shri Kushok Bakula moved the following motion:-

"That this House agrees with the Twenty-first Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 28th February, 1968." 

The motion was adopted. 

9. Private Members' Bills-Introduced 
(1) The Constitution (Amendment) Bill, 1967 (Amendment 

of article 368) by H. H. Maharaja Sriraj Meghrajji 
Dhrangadhra. 

(2) The Constitution (Amendment) Bill. 1968 (Amendment of 
article 54) by Shri Rabi Ray. 

(3) The Constitution (Amendment) Bill, 1968 (Amendment 
of article 3) by Shri Hem Raj. 

(4) The Constitution (Amendment) Bill, 1968 (Amendment 
of article 105) by Shri Rabi Ray. 

10. Private Member's Bill-Withdrawn 
The Constitution (Amendment) Bill, 1967 (Amendment of article '85) 

by Shri Prakash Vir Shastri 

Shri Prakash Vir Shastri concluded his speech on the motion for 
consideration of the Bill moved,tiy him on the 16th February, 1968. , 

The following members'took part in the debate:-
(1) Shri K. Hanumanthaiya 

564 



(2) Shri J. M. Imam 

(3) Chaudhari Randhir Singh 

(4) Shri Jaglnmatbrao Joshi 

(5) Shri P. Venkatasubbaiah 

(6) Shri S. Kandappan 

(7) Shrimati Sharda Mukerjee _ 

(8) Dr. Ranen. Sen 

(9) Shri Tulshidas Jadhav 

(10) Shri V. Viswanatha Menon 

(11) Shri J. H.-Patel 

(12) Shri Nath Pai 

(13) Dr. Ram Subhag Singh 

Shri Prakash Vir Shastri replied tQ the debate. 

The Bill was withdrawn by the leave of the House. 

11. Private Member's Bill-Under Consideration 

The Constitu.tion (Amendment) Bill, 1967 (Subnitution oj amcte 
156 and insertion of new aTticle 159A) by H. H. Maharaja Pratap 
Keshari Deo. 

The motion for. consideration of the Bill was moved by H. H. 
Maharaja Pratap Keshari Deo. His speech was not concluded. 

The discussion was not concluded. 

12. Half-an-bour Discussion on Matters Arising out of Answer to 
Question 

Shri Pattiam Gopalan raised a half-an-hour discussion on points 
arising out of the answer given on the 15th February. 1968 to Un-
starred Question No. 466 regarding price of rice allotted to Kerala. 

Shri Annasahib P. Shin de replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Monday. the 4th March, 
1968). 

S. L. SHAKDHER, 
Secretary. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 4, 1968/Phalguna 14, l889 (Saka) 

No. 125 

1. Obituary Reference 

, . 

The Speaker; Shrimati Indira Gandhi; Sarvashri J. M. Lobo 
Prabhu, Bal Raj Madhok, Ranen Sen, S. Kandappan, Rabi Ray. Hem 
Barua, Jyotirmoy Bosu and Prakash Vir Shastri made references to 
the passing away of Shri Sham Nath, who was a Member of the 
Third Lok Sabha and former Deputy Minister of Information and 
Broadcasting and of Railways. 

Thereafter, Members stood in silence for a short while as a mark 
of respect. 

2. Starred QUestions 

Starred Questions Nos. 391-396 were orally answered. Replies 
to remaini":g questions were laid on the Table. 

3. Uutarred Questions 

Replies to Unstarred Questions Nos. 2503-2585, 2587-2657, 
2659-~~-.t79, 2681-2782, 2784-2797, 2799, 2800 and 2802-2804 'were 
laid on the Table. 

4. Short Notice Question 

Short Notice Question No.3 addressed to Minister of Communi-
i cations regarding Complaints in respect of High TelephoneBiUs ..... :. 

orally answered and supplementaries were also answered thereOn. 
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5. Papers laid on the Table 

.': ~e following papers were laid on the Table:-

f , 

:, 
'i ....... 

(1) (i) 

(ii) 

(2) (i) 

(ii) 

(3) (i) 

A copy of Review by the Government on the working 
of the Ashoka Hotels Limited, New Delhi, for the year 
1966-67 under su~ion (1) of section 619A of the , . , .' . 

Companies ~ct, ,1956. 
A copy of the Annual Report of the Ashoka Hotels 
Limited, New Delhi, for the year 1966-67, along with 
the Audited Accounts., and the comments of the Comp-
troller and Auditor General thereon. 

A copy of Review. by the Government on the working 
of the Janpath Hotels Limited, New Delhi, for the 
year 1966-67, under sub-section (t) of section 619A of 
the Companies Act, 1956· 

A' copy of the Annual Report of the Janpath Hotels 
Limited, New Delhi, for the year 1966-67, along with 
the, Audited Accounts and the comments of the Comp-
troll~. and, Auditor General thereon. 

A copy of Review by the Government on the working 
of the Hindustan Housing Factory LiIlllited, New 

,Delhi, fo~" the yem- 1966-67, under sub-section (1) of 
section 619A of the Comparues Act, 1956. 

(U) A copy of the Annual Report of the Hindustan Hous-
ing Factory Limited, New Delhi, for the year 1966·67, 
along with the Audited Accounts and the comments 

-of the COmptroller and Auditor General thereon. 

6. Me&sage from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its 
s~ ~ o~ tpe ,27th Febru~IY, 1968, Rajya Sabha passed the 
~~~~ of Births apd" Deaths Bill, 1968. 

7 . Bill passed by Rajya Sabha-Laid on the Table 

Secretary laid on the Table a COpy of the Registration of" Births 
and Deaths Bill, 1968, as passed by Rajya Sabha. 

(,~. ~" '-" _0 •• 

8f~ ..... re: Arrest.of,Me.~ 
'0) The "Speaker info"hned'the House of a cOllllmunication, dated 
~ ~ Mru-ch, 1968, from the Magistrate First Class, Delhi, inti-
lD8tb:ig"that Shri Shashi Bhushan. Member, Lok Sabha, was taken 
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into custoday on the 2nd March, aM' for violation of the prohibitory 
order issued under Section 144 of-the Code of CriIl1inal Procedur. 
and that he was lodged in the Cent1,"al Jlilil, Tihar, Nevi Delhi. 

(ii) The Speaker infonned the House of fOllr indeniical- cOJn-

m~cations, ciated the _ 4th March. 196&. from _ the Sub-Divisional 
Magistrate, New Delhi! intimati~ that Sarvashri Ram Swaroop 
Vidyarthi, M. L. Sondhi, Narain Swaroop Sharma and Jagannathrao 
Joshi, Members, Lok Sabha, were arrested at 10-10 A.M. ott the 4~h 
March, 1968 under se~tion 188 of the Indian Penal Code. f.or defiance 
of the prohibitory order under sect,on 144 of the Cod~ of Criminal 
Pro~dure in force, by taking. out a procession at Vijay Chowk it:! t~e 
jt¢ediction of Police Station, Parliament Street, New Delhi agaj~t 
Kutch Award and were being produced before the Judicial 
Magistrate at Parliament Street Courts for trial today .. 

, . , . . 
9. Statement by Minister 

."::-.... 
The Deputy Prime Minister made a statement on Reduction in 

Bank Bate.. -

10. Matter under Rule 377 

Shri Atal Bihari Vajpayee raised a matter regarding negotiations 
by the Government of India with Pakistan on the implementation 
of the Kutch Award, without the approval of Parliament. 

(Lok Sabha adjourned at 1 P.M. and re-41.~bl~d at 2 l'.M.) 

11. The Budget (Railways)-lfU.-O 

General Discussion on the Budget (ltailweys) for 1968-69 
continued. 

The following members took part in the debate:-

(1) Shri Benoy Krishna Daschowdhury 

(2) Shrlmati Sangarn· Laxmi Bai v' 

(3) Shri George Fernandes 

(4) Shri Bimalkanti Ghosh '" 

(5) Shri C. K. Chakrapani 

(6) Shri Tayappa Hari Sonavane ., 

(7) Shri Y. Gadilingana Goud 

(8) Shri Vikram Chand Mahajan'" 
_ ... {. , ;,' ~ I', ~ 
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(9) Shri Murasoli Maran 

(10) Shri Vidya Dhar Baj.pai vi' 

(11) Shri Ramavatar Shastri 

The . discussion was not concluded. 

*1%. StatelDleDt by Prime Minister 

The Prime Minister made a statement regarding the occupation 
Qf an Indian island in the Palk Strait by Ceylon. 

13. Half-an-bour Discussion on Matters Arising out of Answer to 
Question 

Shri Kanwar Lal Gupta raised a half-an-hour discussion on points 
arising out of the answer given on the 21st February, 1968 to UnstaIT-
ad Question No. 1434 regarding the 'Untold Story' by Lt. Gen. Kaul. 

Sardar Swaran Singh replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 5th Mar.ch, 
1868) . 

• ii8d; at $-10 P.M. • . ., 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, M.arch 5, 1968/P1utlguna 15, 1889 (Saka) 

No. 126 

1. Starred Questio1lS 

Starred' Questions Nos. 421, 422 and 424-427 were orally 
answered. Replies to the remaining questions were laid on the 
Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2805-2826, 2828-2838, 
2840-2863, 2865-2867, 2869-2895, 2897-2946, 2948, 2949, 2951-2958 
and 2960-3009 were laid on the Table. 

3. Calling ,Attention to Matter of Urgent Public Importance 

ShriSaml!ir Guha called the attention of the Minister of Home 
Affairs to the reported demolition of historical Andaman Cellular 
jail which bears memories of innumerable martyrs and great free-
dom fighters along with Netaji Subhas Chandra Bose. 

The Minister of Home Affairs made a statement in regard 
thereto. 

4. Papers laid on the Table 

The following papers were laid on the Tabl~_ 
(1) A copy of the Final Report of the BhoothaiingMl Com-

mittee on Rationalisation and Simplification of the Tax 
Structure~ 

(2} Review, by the Government on the working of the Na-
tional Newsprint and Papers Mills Limited, Nepanagar, 

", ., ,. ior. the year 1966-67, under sub-section (1) of ,se,ction 
. ,-' 619A of the Companies Act, 1956. 
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(3) A copy of the Annual Report of the National Newsprint 
and Papers Mills Lim'ited, Nepanagar, for the year 
1966-67, along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon (English and Hindi versions). 

(4) A copy of the Annual Report of the Khadi and Village 
Industries Commiss.ion, Bombay, for the year 1966-67 
under sub-section (3) of section 24 of the Khadi and 
Village Industries Commission Act, 1956, along with 
the Statistical Statements. 

(5) A copy of the Certified Accounts of the Coir Board, 
; Ernakulam, for the year 1966-67 and the Audit Report 

thereon, under sub-section (4) of section 17 of the 
Coir Industry Act, 1953. 

, (6) (i) A copy of the CardamomJ Board Service (Recruit-
ment) Rules, 1967, published in Notification No. G.S.R. 
1758 in Gazette of India dated the '-ad December, 
1967, under sub-section (3) of section 33 of the 
Cardamom Act, 1965. 

(ii) A statement showing reasons for delay in laying the 
above Nbtification. 

(7) (i) A copy of the Rubber (Amendment) Rules, 1967, 
published in Notification No. G.S.R. 1756 in Gazette 
of India dated the 2nd December, 1967, under sub-
section (3) of section 25 of the Rubber Act, lt47. 

(ii) A statement showing reasons for delay in laying the 
above Notification. 

5. Minutes of Comm.ittee on Subordinate Legislation-Laid on the 
Table 

Minutes of the First to Fourteenth Sittings of the Committee on 
Subordinate Legislation were laid on the Table. 

6. Report of Committee on Subordinate LegiSlation 

Shri N. C.Chatterjee presented the First Report of the Commit-
tee on Subordinate Legislation. 

7. Report of Committee on }lublic Undertakiag.s 

Pandit D. N. Tiwar,r presented the Seventh Report of the Com-
mittee on ~blic Undertakings on action taken by GoveI'llIDient on 
'tbe recommendations contamed in the Fifty .. :first Report of the Esti-
mates Committee (Third Lok Sabha) on Heavy Engineerina 
~rporation Limited. 



8. The Budget (Railways)-1968-69 

General Discussion on the Budget (Railways) for 1968-69 
continued. 

The following members took part in the debate:-

(1) Shri Ramchandra Amin 

(2) Shrimati Uma Roy v 
(Lok Sabha adjourned at 1 P.M. and re-a8Sembled at 2-05 P.M.) 

(3) Shri Samarendra Kundu 
(4) Shri Rohanlal Chaturvedi'" 

(5) Shri R. S. Vidyarthi 

(6) Shri P. Venkatasubbaiah tI 

(7) Shri Raghuvir Singh Shastri 

(8) Shri G. M. Bakshi 

(9) Shri Onkar Lal Bohra .I 

(10) Shri P. A. Saminathan 

(11) Shri Mohammad Ismail 
(12) Shri Tulsiram Dashrath Kamble t/ 

(13) Shri Prakash Vir Shastri 

(14) Shri T. M. Sheth v 
Shri C. M. Poonacha replied to the debate. 

The discussion was concluded. 

(Lok Sa'bha adjourned till 11 A.M. on Wednesday, the 6th March, 
1968). 

572 
GMGIPND-LSI-3350 (D) LS-5-3-68-800. 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, March 6, 1968/Phalguna 16, 1889 (Saka) 

No. 121 

1. Starred QueStions 

Starred Questions Nos. 450 and 452-454 were orally answered. 
Replies to the remaining questions were laid on the Table. 

2. U'llstarred Questions 

Replies to Unstarred Questions Nos. 3010-3023, 3025-3039 and 
3031-3106 were laid on the Table. 

3. Message from Rajya Sabba 

Secretary reported a message from lUljya Sabha that .at its sitting 
held on the 4th March, 1968, Rajya Sabha passed the Armed Forces 
(Special Powers) Continuance Bill, 1968. 

4. Bill Passed by Rajya Sabha-Laid on the Table 

Secretary laid on tpe Table a copy of the Armed Forces (Special 
,Powers) Continuance Bill, 1968, as passed by Rajya Sabha. 

5. -Report of Business Advisory -Committee 

Dr. Ram Subhag Singh presented the Fifteenth Report of the Busi-
ness Advisory Committee. 

6. Report of Committee on Private Members'BiUs and ·Resolutions 

Shri R. K. Khadilkar presented the Twenty...second Report of the 
Committee on Private Members' Bills and Resolutions. 

7. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Thirty-sixth Re~rt of the 
Estimates Committee on the Ministry of Food, ~griculture, Com-

. [P.T.O. 
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munity Development and Cooperation (Department of Agriculture)-
Central Marine Fisheries Research Institute, Madapam Camp. 

S. MotiOll5 
(i) Shri Fakhruddin Ali Ahmed moved the following motion:-

"That the Interim! and Final Reports on Industrial Planning and 
Licensing Policy by Dr. R. K. Hazan, laid on the Table of 
the House on the 7th April and 16th November, 1967 res-
pectively, be taken into consideration." 

Two substitute motions were moved by Sarvashri S. 14. Krishna 
and S. M. Banerjee. 

The following members took part in the debate:-

(1) Shri R. K. Amin 

(2) Shri Prem Chand Verma 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-G5 P.M.) 

(3) Shri S. M. Krishna 

(4) Shrimati Sharda Mukerjee 

(5) Shri Era Sezhiyan 

(6) Shri Bibhuti Mishra 
(7) Shri Yogendra Sharma (Speech unfinished) 

The discussion was not concluded. 

(ii) Shri Kanwar Lal Gupta moved the following rnotion:-

"That this House takes note of the statement laid on the Table 
by the Deputy Minister of External Affairs on the 29th 
February, 1968 regarding the Commonwealth Immigrants 
Bill of the United Kingdom and calls upon the Government 
.of India to take appropriate counter measures." 

A;:1 amendment was moved by Shri S· M. Banerjee. 

The following members took part in the debate:-

(1) Shri Chancirajeet Yadava 

(2) Shri Surendra Kumar Tapuriah 

(3) Shri G. S. Dhillon 

(4) Shri S. KaI}dappan 

(5) Shri Shashi Bhushan 

/ 574 



(6) Shri G. G. Swell 

(7) Shri H. N. Mukerjee 

(8) Shrimati Tarkeshwari Sinha 

(9) Shri Rabi Ray 

(10) Shri Diwan Chand Sharma 

(11) Shri Nath Pai 

(12) Shri Vikram Chand Mahajan 

(13) Shri K Anirudhan 

(14) Shri Bali Ram Bhagat 

Shri Kanwar LaI Gupta replied to the debate. 
The amendment mbved by Shri S. M. Banerjee was negatived. 
The motion was adopted. 

*9. Statement by Prime Minister 

The Prime Minister made a statement regarding the execution of 
three Africans by the South Rhodesian regime. 

Thereafter, Members stood in silence for a short while to pay 
homage to the three African martyres. 

1o. Half-aD-hour diseussion on matters arising out of Answen to 
Questions 

Shri D. N. Patodia raised a half-an-hour discussion on points 
arising out of the answer given on the 21st February, 1968 to Unstar-
red Question Nos. 1412 and 1413 regarding agreement with 'Novosti'. 

Shri K. K. Shah replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 7th March, 
1968). 

*Made at 6-10 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thur8day, March 7, 1968/Phalguna 17, 1889 (Saka) 

No. 128 

1. Starred Questions 

Starred Questions Nos. 479-482 were orally answered. Replies 
to the remlaining questions were laid on the Table. 

2. Uastarred Questions 

Replies to' Unstarred Questions Nos. 3107-3131, 3133-3176, 
3178-3230 and 3230-A were laid on the Table. 

3. Short Notice Question 

Reply to Short Notice Question No.4 addressed to the Minister 
of Communications regarding Printing of Postal Forms in Regional 
Languages was laid on the Table as the Member was absent. 

4. Calling Attention to Matter of Urgent Public Importance 

Shri Surendranath Dwivedy called the attention of the MinistE!!' 
of Home Affairs to the reported kidnapping of an Indian Police 
Constable by the Red Guards of the Chinese Embassy in New Delhi. 

The Minister of State for Home Affairs asked for time to make 
a statement at a later hoW". The Speaker, thereupon, directed that 
the statement might be made at about 5-50 P.M. 

The Minister made a statement on the 5u'bject at 6-1() P.M. 

5. Papers laid on the Table 

The following papers were laid on the Table:- v 
(1) A statement showing decisions taken on the recommen-

dations of the Committee on Broadcasting and Informa-
tion Media on 'Press Information and Publicity'. 

[p.T.O. 
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~ statement showing deoisions taken on the recommenda-
tions of the Committee on Broadcasting and Informa-
tion Media on 'Advertising and Visual Publicity'. 

(3) A copy of the Delhi Specified Food Articles (Movement 
Control) Amendment Order, 1968, published in Notifi-
cation No. G.S.R. 362 in Gazette of India dated the 21st 
February, 1968, under subJsection (6) of section 3 of the· 
Essential·Commodities Act, 1955. 

6" Reports of Estimates Committee 

Shri P. Venkatasubbaiah presented the following Reports of 
Estimates Committee:-

(1) Twentieth, Twenty-first and Twenty-second Reports on 
action taken by Government on the recommendations 
contained in the Hundred and fifth, Hundred and sixth 
and Hundred and seventh Reports of Estimates Com-
mittee (Third Lok Sabha) on the Ministry of Industrial 
Development and Company Affairs-Organisation of 
the Development Commissioner, Small Scale Industries 
-Parts I and II and Rural Industrialisation. 

(2) Thirty-fifth Report on action taken by Government on 
the recommendations contained in the Ninety-ninth 
Report of Estimates Committee (Third Lok Sabha) cn 
the Ministry of Food, Agriculture, Community Deve-
lopment and Cooperation (Department of Community 
Development)-Part n~Programmes of Subject-Matter 
Ministries. 

7.MotiOlll re: Fifteenth Report of Business Advisory Committee 
Dr. Ram Subhag Singh moved the following motion:-

"That this House agrees with the Fifteenth Report of the 
Business Advisory Committee presented to the House 
on the 6th March, 1968." 

The motion was adopted. 

S. Metioa 
Discussion on the following motion moved by Shri Fakhruddin 

Ali Ahmed and the substitute motions thereto moved on the 6th 
March, 1968, continued:- " 

"That the Interim Ald Final Reports on Industrial Planning 
and Licensing Policy by Dr. R. K. Hazari, laid on the 
Table of the House on the 7th April and 16th Novem-
ber, 1967 respectively, be taken into consideration." 
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The following members took part in the debate:-

(1) Shri Yogendra Sharma 

(2) Shri Shantilal Shah 

(3) Shri J. B. Kripalani 

(4) Shri M. Thirumala Rao 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

(5) Shri Chintamani Panigrahi 
I 

(6) Shri Sheo Narain 

(7) Shri R. Umanath 

(8) Shrimati Sucheta Kripalani 

(9) Shri Bal Raj Madhok 

(10) Chaudhari Randhir Singh 

(11) Shri Amrit Nahata 

(12) Shri P. Viswambharan 

(13) Shrimati Tarkeshwari Sinha 

(14) Shri Humayun Kabir 

(15) Dr. G· S. Melkote 

(16) Shri Ram Awtar Sharma 

(17) Shri Prabhu Dayal Him.atsingka 

(18) Shri Prakash Vir Shastri. 

Shri Fakhruddin Ali Ahmed replied to the debate. 

The substitute motions moved by Sarvashri S. M. Krishna and 
S. M. Banerjee were negatived. 

9. Statement by Minister 

The Minister of Irrigation and Power made a statement regard-
ing reported land slide and obstruction in the river Buri Gandak. 

10. Discussion under Rule 193 

Shri Madhu Limaye raised a discussion regarding atrocities on 
the Satnami Harijans in BiIaspur District in Madhya Pradesh in 
January, 1968 and the consequent sense of insecurity among the 
depressed classes there. 

[p.T.n. 
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The following members took part in the debate:-

(1) Shrimati Minimata Agam Dass Guru 

(2) Shri Jagannathrao Joshi 

(3) Shri R. Bhandare (Speech unfinished). 

The discussion was not concluded. The House was adjourned 
for want of quorum. 

(Lok Sabha adjourned ti1l11 A.M. on Friday, the 8th March, 1968). 
1968). 
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LOK SABItA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 8, 1965/Phalguna 18, 1889 (Saka) 

No. 129 
1. Starred Questions 

Starred Questions Nos. 509, 510, 516 and 522 were orally answered. 
Replies to the remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3231-3240, 3242-3248, 
3250-3255, 3257-3391, 3393-3400, 3400-A and 3400-B were laid on 
the Table. 

3. Short Notice Question 

Short Notice Question No.5 addressed to the Minister of Pet-
roleum and Chemicals regarding Blaze of fire in waters of Ganga 
near Monghyr was orally answered and supplementaries were also 
answered thereon. 

4. Calling Attention to Matter of Urgent Public Importance 

Maulana Ishaq Sambhali called the attention of the Minister of 
Home Affairs to the recent communal disturbances in certain parts 
of the' country. 

The Minister of Home Affairs made a statement in regard thereto. 

5. Papers laid on. the Table 

The following papers were laid on the Table:-

A copy each of tl,1e following Notifications under sub-section 
(2) of section 3 of the All India Services Act, 1951:-

(i) G.S.R. 185 published in Gazette of India dated the Srd 
February, 1968, making certain amendment to the 
Schedule to the Indian Administrative Service (Fixa-
tion of Cadre Strength) Regulations, 1955. 

[P.T.O. 
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(ii) G.s.a 186 published in Gazette of India dated the 
3rd February, 1968, making certain amendments to 
Schedule III to the Indian Administrative Service 
(Pay) Rules, 19M. 

(iii) G.S.R. 326 published in Gazette of India dated the 24th 
February, 1968, mQIting certain amendments to the 
Indian Administrative Service (Fixation of Cadre 
Strength) Regulations, 1955. 

(iv) G·S.R. 327 published in Gazette of India dated the 
24th February, 1968, making certain amendment to, 
Schedule III to the Indian Administrative Service 
(Pay) Rules, 1954. 

(v) G.S.R. 328 published in Gazette of India dated the 24th 
February, 1968, making certain amendments to 
Schedule III to the Indian Administrative Service 
(Pay) Rules, 1954. 

(vi) G.S.R. 329 published in Gazette of India dated the 24th 
February, 1968, making certain amendments to the 

Indian Administrative Service (Fixation of Cadre 
Strength) Regulations, 1955. 

6. Report of Public Accounts Committee 

Shri M. R. Masani presented the Nineteenth Report of the Public 
Accounts Committee on Appropriation Accounts (Defence Serviees) , 
1965-66 and Audit Report (Defence Services), 1967 . 

.,. Statement Be: Government Business 

The Minister of Parliamentary Affairs made a statemlent regard-
ingGovernment business for the week commencing the nth March,' 
1968. 

8. Statement by Minister 

The Minister of State for Food, Agriculture, Community Deve-
lopment and Cooperation made a statement correcting the answers 
given on the 7th March, 1968 to supplernentaries on Starred Ques-
tion No. 479 regarding grants to Bharat Sewak Samaj. 

9. Statement Be: Supplementary Demands for GrJUlts (Haryana) 
for 1967-68. 

Shri Morarji R. Desai .• f>resented a statement shOWing Supple-
mentary Demands for Grants in respect of State of Haryana for 
1967-68. 

(Lok Sabha adjourned at 1-10 P.M. and re-a8sembled at 2 P.M.) 
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10. The Baryana Budget-I968-6f 

Shri Morarji R. Desai presented a statement of estimated receipts 
and expenditure of the State of Haryana for the year 196~9. 

11. The Budget (General)-1968-69 

General Discussion on the Budget (Genera]) for 1968-69 
cOIJlIlllenced. 

The following members took part in the debate:-

(1) Shri M. R. Masani 

(2) Shri Shantilal Shah 

(3) Shri C. Chittibabu 

(4) Shri Kashi Nath Pandey (Speech unji:n,ished). 

TIle discussion was not concluded. 

12. Motion Re: Twenty-second Report of Committee Oft :PtNate 
Members' Bills and Resolutions 

Shri K. M. Koushik moved the following motion:-

''That this House agrees with the Twenty-second Report of 
the Committee on Private Members' Bills and Resolu-
tions presented to the House on the 6th March, 1968." 

The l'nPtion was adopted. 

13. Private Member's Res'olutioD-Negatived 

Shri S. Xavier concluded his speech on the following Resolution 
moved by him on the 23rd February, 1968:-

"This House is of opinion that Governrrient should witndraw 
Gold Control in view of the countrywid~ aiitatian and 
hardship being encountered by goldsmiths, etc." 

Two amendments were moved by Shri S. M. Banerjee. 

The following members took part in the debate:-
(1) Shri Diwan Chand Sharma 

(2) Shri S. S. Kothari 

(3) Shri~ati Tarkeshwari Sinha 
(4) Shri Era Sezhiyan 

(5) Shri C. K. Bhattacharyya 
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(6) Shri S. M. Banerjee 

(7) Shri Samarendra Kundu 

(8) Shri Molahu Prasad 

(9) Chaudhari Randhir Singh 

(10) 8hri K. Ramani 

(11) Shri Viswasrai Narasimha Rao 

(12) S.hri Tulshidas J adhav 

(13) Shri Krishna Chandra Pant 

On am.e~dment No.2 moved by Shri S. M. Banerjee the House 
divided, Ayes 19; Noes 57. The amendment was accordingly 
negatived. 

On amendment No.3 moved by Shri S. M. Banerjee the House 
divided, Ayes 22; Noes 56. The amiendment was accordingly 
. negatived. 

On the Resolution the House divided, Ayes 21; Noes 56. The 
Resolution was accordingly negatived. 

14. Private Member's Resolution-Under Consideration 

Shri Prem Chand Verma moved the following Resolution:-

"This House is of opinion that the Left Communist Party of 
India be declared unlawful as its activities have posed 
a danger to the unity, integrity and security of the 
country." 

His speech was not concluded . 

. The discussion wash not concluded, 
(Lok Sabha adjourned till 11 A.M. on Monday, the 11th March, 

1968). 
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LOK SABRA 

'BULLETIN-PART 'I 
,[Brief Record of ProC'Cedings)' 

Monday, March 11, 1968fPhalguna 21, 1889 (Saka) , 

No. 130 
1. Starred Questions 

"Starred Questions Nos. 540, 541, 543, 545, 546,,550, 553 and 554 
were, orally answered: Replies to the remaining quesUons were 
lQid on the Table. 

~. ,Q,!~~rred .Qq.estions 
Replies to Unstarred Questions Nos. 3401.:....a438, 344~15, 

3517-3518, 3520-:-3543, 3545-3611 and 3614-3636 were laid on the 
Table. ' 

? Sb~rt ,Notice Question, ' 
Short Notice Question No. 6 addresSed to the Mitiister of Educa~ 

tion regarding Olympic Games in Mexico was orally, answered and 
supplEmlli!ntaries were also answered thereon . 

.4. CalliDg Attention to MaUer of Urgent Public Iulporta1lce 

Shri P. Venkatasubhaiah called the attention of the Minister of 
Home -aftairs to the constitutional crisis in Punjab arising out of the 
abru~t adjournment of the Legislative -!,\ssembly. 

The Minister of Home Affairs made a statement in regard 
thereto. 

S. Papers laid on the Table 
, ' 

, 'The following papers were laid on the Table:-
", '(1) A copy each 'of the following Notificatia'ns' under section 

159 of the Customs Act, 1962 arid 38 of the Central 
Excises and Salt Act, 1944:-=-

(i) :t'he Customs and Central Excise Duties Export Draw-
back (GeneraJ) Twenty-fourth Amendment Rules, 

[P.T.O. 
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1968, published iii -Notification' No:G.S.lt 403 in 
'.'.~ Gazette of India dated the 2rid March, 1968_ 

~ii) The CustomS and Central EX.cise Duties Export Draw-
back (General) Twenty-fifth Amendment Rules 1968, 
published in Xotifu:atiDn No_ G$.R. 404 in Gazette of 
India dated the' 2l}4 M.~ch, 1968. 

(iii) The Customs ~d Centr~l :Excise Duties Export 
Drawback (General) Twenty-~ixtp Amendment Rules, 
1968,Publlshed in Notification No- G.S.R. 405 in 
Gazette of India dated the 2nd March, 1f}68. 

(itT) The 6ustoms and Central EXcise Duties Export Draw-
back (General) Twenty-seventh Amendment Rules, 
1968, published ~ .l'i~tification No. G.S.R. 406 in 
Gazette of India dated the 2nd ~~;r~h, 1968. 

(v) The Customs and Central ~xcis,e Duties F1~ort pJ1iw-
back (General) 'Pwenty-e!ghtb Amendmept RqJ~, 
ISH, published in Notification No .. G.5-R. 407 ~IJ 
Gazette of India dated the 2nd March, 1968. 

(2) A copy. each of the following Notifications under section 
1~~ of the Customs Act, UH,2:-

(t) 6.S.R. 365 published in Gazette of India dated the ~th 
February, 1968. 

(ii) G.S.R. 366 published in Gazette of India dated the 24th 
i1~ary, 1968. - -' . 

(8) (i) Review . by the' 'qoY~rPlPent on tP.e wflliting qf ~ 
Engineers India Limited, New Delhi, for th~ rear 
l~. Ultdet: ~b-se£tiA;m (1) of seetien ItDA ,,., the 
<;QmpaI)f~~ Act, 19lj6. . 

(ii) A, copy qf the AtlRual ~ of tqe EngiM~s Iadia 
Limite.4,· New pelhi, fOf -tlw y~~r l*~7, 1U$IlI with 
th~ A~dited, Account§ ~nd th~ cozmn~nt~ of the ~p­
trailer and Auditor General thereon. 

(4) A copy each of the following OrdinalJ.c~s under arijcle 
213(2) (a) of the Constitution read with clause (c) (iv) 
of tile pr",c~gl~tion .qated. the 88th 'e9~uary. 1968, 
iSSH~ p-y tlle J>resiq,ent in reIati,pn to the State of 
We~ ~ngal;-

(i) The Court-jees (We~t Benglll ~t) Second 
Q~S:~1 1~8 (W~ ~~~al Qr!i~nitMe No. IV of 
lP§~) pr9mulgateC:i by ~he &p~qr ¢ West Bengal 
on the 6th January, 1968. 
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(ii) The West Bengal Separati~ M .l~.l .. lJMcuti\1e 
Functions Ordinance, 1968 (West 8eJ].gal Ordinanee 
No. VII of 1968) promulgated by the ~t of 
West Bengal on the 25tb JlP¥ary, li68 .. 

(5) A copy each of the f9U9ww, l'~l9U&:.o.~n, \UMr sub-
section (3) of section 33 of the Drur and Cosmetics 
Act, 1940:-

(i) The Dl'ugs.and Coemeftcs .(Fitst; Amentil!leRt)· Uu1es. 
1967, published in. )lot,incitwn Np. S·O. 2.3~ in 
Gazette of India dated the 15th July, 1967. . 

(ii) The Drugs and Cosmetics (Second Amendment) Rules, 
1.." ~d Hl Not~ Mo. ,.0. .. in 
G~te of Iuia dated the an. July, lIlT. 

6. Report of Joint Committee on Of6ces of Profit 

Shri S. R. Rane presented the Second Report of the J ojllt Com-
mittee on Offices of Profit. 

7, ~,*emellt 1)y Mmilter 
~. Minister ~ St,~ I. JtU}w.,.~.~ a Ma .... ,e""'" 

collision between train No. 44 Up Kakinada-Madrall Circar _ ... 
and a tourist Bus at a m!1nned Level CI'QSsmg on the South-Central 
Railway on the 9th March. lte8. .. 

8. The Budeet (General)-ll68-6t 

General Discussion on the Budget (General) ior 1968-69 con-
tinu.ei. 

The following members took part in the debate;-

(1) Shri Kashi Nath Pandey 

(2) Shri Kanwar La~ Gupta 

(Lok Sabha adjourned at 1 P.M. and-re-tl8Bembled at 2-OS P;'M.) 

(3) Shrimati Such eta Kripalani 

(4) Shri Bhogendra Jha 

(5) Shri Narendra Kumar Salve 

(6) Shri Humayun Kabir 

(7) Shri Hem Raj 

(8) Shri A. T. Sarma 
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,,« ,:'':' (9-f Shri AmritN aliabi . . 

~',::<:(w)~·,snti·$.'~. '~n~ ." .. 

(11) Shrl G. M. Bakshi 

(l'2)Cha,udhari Randhir Singh 

(13) Shri Yashwant Singh Kushwah 

(14) Dr. G. S; Melkote (Speech 'Unfinished) . 

. The" disCussion \V~s 'riot concluded: 

~: .. S~teme.nt. ~Y Minister 
.~ .~. 

~:~ The'Minister of Education made a statement correcting the ans-
wer given 'On the 16th F~bruary, 1968 to Starred Question No. 111 
regarding Study of Hindi in Schools in. Madras. 

10. lJalf-an-hour diScussion ~n matters arising out of answer to 
._, queStion', . '. , 

Shri Shiv Kumar Shastri raised a half-an-hour discussion on 
points arising out of the answer given on the 16th February, 1968 to 
Starred 'QuesttO"tl No; HI regatding study of Hindi in schools in 
Mildias: . ., . 

e..'O'- ".-
. Dr. Triguna. Sen replied' to the discussion. 

(Lok Sabha adjourned till 11 A,M. On -Tue~day. the 12th ¥.arch, 
]968) . 

"':'- , .... ". 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings1 

Tue.day, March 12, 1968/Phalguna 22, 1889 (Saka) 

No. 131 
1. Starred Questions 

Starred Questions ~os. 570 and 573-575 were orally atlSW'e!'ed. 
Replies to- the remaining questions were laid an the Table. 

2. Unsblrred Questions 

Replies to Unstarred Questions No. 3637-3638, 3640-3715, 3717-
3830 and 3832-3846 were laid on the Table. 
3. Shert Notice Questiea 

Short Notice Question No.7 addressed to the Minister of Health, 
Family Planning and Urban Development regarding death ofa girl 
due to Penicillin Injection was orally answered and supplementaries 
were also answered thereon. . 

4. CaIHng Attention to Matter of Urgent Public Importance 

SGri Sitar&mi Kesri called the attention of the Minister of Trans-
port and Shipping to the reported grounding of M.V. "Vishva 
Shantl" near Constantza port in Rumania on 1st March, 1968. 

The Minister of Transport and Shipping laid on the Table a state. 
men.t in regard thereto. 

5. Papers LeitI on the TaWe 
The following papers were laid on the Table:-

(1) A copy of the West Bengal Taxation Laws (Ammdme!lt) 
Second Ordinance, 1968 (West Bengal Ordinance No. V 
of 1968) promulgated by the Govern~ ~ West ~ga1 on. 
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the 7th January, 1968, under article 213(2) (a) of the Con~ 
stitution read with clause (c) (iv) of the Proclamation 
dated the 20th February, 1968, issued by the President in 
relation to the State of West Bengal. 

(2) A copy of the Mineral Concession (Amendment) Rules, 
1968, published in Notification No. G.S.R. 370 in Gazette 
of India dated the 2nd March, 1968, under sub-section (1) 
of section 28 of the Mines and Minerals (Regulation and 
Development) Act, 1957. 

(3) A copy of the Certified Accounts of the Coffee Board for 
the year 1966-67 and the Audit Repdrt thereon. 

(4) A copy of Notification No. 5.0. 741 published in Gazette 
of India dated the 23rd February, 1968, under section 12A 
of the Essential Commodities Act, 1955. 

6. Minutes of Con¥nittee on Public Undertakings-Laid on the Table 

Minutes of Sittings of the Committee on Public Undertakings re~ 
lating to their Fifth Report on Contract entered into by State Trad~ 
ing Corporation of India Limited with Messrs Oval Industries, New 
York for import of sulphur, were laid on tpe Table. 

7. Report of Committee on Private Members' Bills and Resohltions 

Shri R. K. Khadilkar presented the Twenty-third Report f)f the 
Committee on Private Members' Bills and Resolutions. 

8. Beports of EStimates Committee 

Shri P. Venkatasubbaiah presented the followin~ Reports of the 
Estimates Committee:-

(1) Thirty-seventh Report on the Ministry of Food, Agricul~ 
ture, Community Development and Co-operation (Depart-
ment of Agriculture)-Central Inland Fisheries Research 
Institute, Barrackpore. 

(2) Forty-fourth ~port on action taken by Government on 
the recommendations contained in the Ninety-first Report 
of the Estimat~ Committee (Third Lok Sabha) on the. 
Ministry of Railways-South Eastern Railways. 

9. Statement by Prime Minister 

The Prin!e Minister ma~ a*'\;tatement regarding the achievement 
of Independence by Mauritius. 
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10. The Budget (GeDeral)-l968.69 

General Discussion on the Budget (General) for 1968-69 
continued. 

The following members took part in the debate:-, 
(1) Dr. G. S. Melkote 

(2) Shri Hem Barua 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

(3) Shri Kommareddi Suryanarayana 

(4) Shri Rahi Ray 

(5) Shri P. Ramamurti 

(6) Dr. V. K. R. V. Rao 

(7) H. H. Maharaja Pratap Keshari Oeo 

(8) Shri Mudrika Sinha 

(9) Shri Krishnan Manoharan 

(10) Shri R. K. Sinha 

(11) Shri Erasmo de Sequeira 

(12) Shri Tulshidas Jadhav 

(13) Shri R. S. Arumugam 

(14) Shri Tenneti Viswanatham 

(15) Shri M. B. Rana (Speech u.nfinished) 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 13th 

March, 1968). 
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LOKSABIIA 

BULLETIN-PART I 
(Brief Record of Proceedings] 

Wednesday. March 13, 1968/PhaZgu.na-23, 1889 (&:Ie) 

No. 132 

1. Starred Questions 

Starred Questions Nos. 599,601-603 and 624 were orally answered. 
Replies to the remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questioru; No. 3847-3864, 3367-3897, 
3899-3916, 3919-3925 an,d 3927-3948 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No.8 addressed to the' Minister of Home 
Affairs regarding House Collapse in Munirka, Delhi was Ql'ally 
answered a.nd supplementaries were also answered thereon. 

4. Calling Attention to Matter of Uraent Public Import.uace 

Shri K. Anirudhan called the attention of the Mhlister of Home . 
Affairs to the reported recovery of a high power transmitter from 
a hut near the antibiotic factory, Rishikesh beiongmg to a 
foreigner. 

The Minister of . State for Home Affairs made a statement in 
regard thereto. 

5. Papers laid on the Table 

The following papers were laid on th~ Table:-

(1) A copy of Audit Report, Railways, 1968, under !'Irticle 
151 (1) of the ConstitDtfon. 

(2) A copy of Appropriation Accounts, Railways, for 1166-67, 
Part I-Review. 
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(3) A copy of Appropriation Accounts, Railways, for 1966- .-
67, Part II-Detailed Appropriation Accounts. 

(4) A copy of Block Accounts (including Capital statements 
compriSing the Loan Accounts), Balance Sheets and 
Profit and Loss Accounts, Railways, for 1966-67. 

6. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Thiry-second Report. of 
the Estimates Committee regarding action taken by Government on 
the recommendations contained in the Nine1jy-second Report of the 
Estimates Committee (Third Lok Sabha) on the Ministry of Trafls-
port and Shipping-Monnugao Port. 

7. Statement Re: Supplementary Demands for Grants (West 
Bengal) for 1967-68 

8hri Moxarji R. Desai presented a statement showing Supple-
mentary Demands for Grants in respect of the State of West Bengal 
for 1967-68. 

8. The West Bengal Budget-1968-69 

Shri Morarji R. Desai presented a statement of estimated 
receipts and expenditure of the State of West Bengal for the year 
1968-69. 

9. The Budget (General)-i968-6,9 

General Discussion on the Budget (General) for 1968-69 
continued. 

The following meIDibers took part in the debate:-

(l) 8hri M. B. Rana 
(2) 8hri J. B. Kripalani. 

(Lok Sabha adjou.rned at 1 P.M. and re-assembled at 2-05 P.M.) 

(3) Shri Shea Narain 

(4) Shri N. K. Somani 

(5) Shrimati Tarkeshwari Sinha 

(6) Shri N. C. Chatterjee 

(7) 8hri Krishna ~handra Pant 

(8) Shri C~ Janardhanan 

(9) Shri C. K. Bhattacharyya 
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(10) Shri Ram Gopal Shalwale 

(11) 8hri Rajendranath Barua 

(12) Shri Abdul Ghani Dar 

(13) Shri C. T. Dhandapani 

(14) Shri G. S. Dhillon 

(15) Shri M. Narayan Reddy 

(16) Dr. (Mrs.) Maitreyee Bose 

(17) Shri D. K. Kunte (Speech unfinished). 

The. discussion was not concluded. 

*10. Statement by Minister 

The Minister of Home Affairs made a statement regarding 
assault on Mr. Justice A. N. Grover of the Supreme Court. 

11. Report of Business Advisory Committee 

Dr. Ram Subhag Singh presented the Sixteenth Report of the 
Business Advisory Committee. 

12. Half-an-hour Discussion on Matters arising out of Answer to 
Question 

Shri Samarendra Kundu raised a half-an-hour discussion on 
points arising out of the answer given on the 7th March, 1968 to 
Starred Question No. 482 regarding General Elections in Kashmir. 

Shri Mohammad Yunus Saleem replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 14th March, 
1968). ·1 !\ :jrt'1 

-Made at 6 P.M. 
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BU'LLETIN-PART I 
[Brief Record of Proceedings] 

.
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, x ~' : 

Thursday, March 14, 1968/PhtiZguna 24, 1889 (Saka) 

No. 133 

1.0atb or Afti~tion 

Shri Mohan Singh Oberoi made and subscribed the oath in Eng-
lish and took his seat in the House. . 

2. Starred QuestiQas 

Starred Questions Nos. 629, 630, 632, 633 and 652 were orally an-
swered. Replies to the remaining que~tiQl1s were laid on the Table. 
~. Unstarred Quel;tions 

Replies to UnstarredQuestions No. 394~982, 8984-3993, 3995-
·4008, 4010-4041, 4043-4046, 4048-4084 and 4086-4088 were laid on 
the Table. 

-4. Calling Attention to Matter of Urgent Public Importance 
Shrimati Tarkeshwari Sinha called the attention of the Minister 

'Of External Affairs to the Government of India's reaction to the re-
ported agreement on nuclear non-proliferation between U.S.A. and 
U.S.S.R. 

The Deputy Minister of External Affairs made a statement Ll 
.regard thereto. He also lairl on the Table a Cqpy of draft resolution 
on security assurances. 

~. Papers Laid on the Table 

'The following papers were laid on the 'i'able:-
(1) (i) A copy of the Industrial Employment (Standing 
. Orders) Central (Second Amendment) Rules, 1967 pub-

lished in Notification No. G.S.R. 1573 in Gazette of India 
dated the 21st October, 1967, under sub-section (3) of 
~on 15 of the Industrial Employment (Standing 
Orders) Act, ~. 

\(ii) A statement showing reasons for delay in laying the above 
Notificatio"", 

[P.T.O. 



(2) (i) A copy each of the f-oll~wing Ordinances under arti~ 
cie 213(2) (a) of the Constitution read with clause (c) (iv) 
of the Proclamlation dated the 20th February, 1968, issuedl 
by.the President in relation to the State of West Bengal:-

(a) The Calcutta University (Amendment) Second Or~ 
mce, 1968 (West Bengal Ordinance No. ITl of 1968) pro-
mulgated by the Governor of West Bengal on the 
7th January, 1968. 

(b) The Calcutta University (Second Amendment) Ordin-
ance 1968 (West Bengal Ordinance No. VIII of 1968) 
promulgated by the Governor of West Bengal on the 
8th February, 1968. 

(ii) A copy each of two statements giving reasons for imme--
diate legislation by the above Ordinances. 

(3) A copy each of the following Rules made under artir.' 
309 of the Constitution:-

(i) The Posts and Telegraphs Departm~nt (Higher Selel 
tion Grade Monitors) Recruitment Rules, 1967, publish. 
ed in Notification No. G.S.R. 71 in Gazette of India-
dated the 13th January, 1968 (English and Hindi ver-
sions). 

(ii) The Mechanics (Telephone, Telegraph, Carrier and 
Wireless) Recruitment Rules, 1968, published in Notifi-
cation No. G.S.R. 73 in Gazette of India dated the 13th 
January, 1968 (English and Hindi versions). 

(4) A copy of the Coal Mines (Conservation and Safety Am-
endment Rules, 1968, published in Notification No. G.S.R. 
369 in Gazette of India dated the 2nd March, 1968, under 
sub-section (4) of section 17 of the Coal Mines (Conser;.· 
vation and Safety) Act, 1952. 

*(5) A copy of the Delhi Motor Vehicles (Fifth Amendment) 
Rules, 1967, published in Notification No. F.3(39)/66-67-
Transport in Delhi Gazette dated the 19th October, 1967, 
under sub-section (3) of section 133 of the Motor Vehicles: 
Act, 1939. 

(6) A copy of the Annual Report on the activities of the Coal 
Mines Labour Welfare Organisation for the year 1965-66. 

*The notification was .... reviously laid on the Table on the 20th f}' . 
December, 1967 'and~was re-Iaid under Rule 234(2) of the Rules 01 
Procedure. 

535 



(7) A copy of the Coal Mmes Bonus (Second Amendment} 
Scheme, 1968, published in Notification No. G.S.R. 314 in 
Gazette of India dated the 17th February, 1968, under 
section 7 A of the Coal Mines Provident Fund and Bonus 
Schemes Act, 1948. 

(8) A copy of the Rubber (Amendment) Rules, 1968, publish-
ed in Notification No. G.S.R. 395 in Gazette of India dated 
the 2nd March, 1968, under sub-section (3) of section 25 
of the Rubber Act, 1947. 

(9) A copy of the Post Office Savings Certificates (Second 
Amendment) Rules, 1968, published in Notification 
No. G.S.R. 411 in Gazette of India dated the 29th February, 
1968 under sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959. 

6. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 13th March, 1968, Rajya Sabha passed the West Bengal 
State Legislature (Delegation of Powers) Bill, 1968. 

7. Bill Passed by Rajya Sabha-Laid on the Table 

Secretary laid on the Table a copy of the West Bengal State 
Legislature (Delegation of Powers) Bill, 1968, as passed by Rajya 
Sabha. 

8. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Thirty-ninth Report of 
the Estimates Committee on the Ministry of Food, Agriculture, Com-
munity Development and Cooperation (Department of Agriculture)-
Central Institute Of Fisheries Education, Bombay. 

9. Statement by Minister 

The Deputy Prime Minister made a statement correcting the 
answer given on the 19th February, 1968 to a supplementary by Shri 
Bedabrata Barua o~ Starred Question No. 129 regarding payment for 
food. imports from U.S.A. 

10. Statement re: Government Business 

The Minister of Parliamentary Affairs made a statement regard:" 
ing Government business for the week commencing the 18th March, 
1968. 

(p.T.O. 
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11. Motion re: Sixt~nth Report ~.f J,I~ -!\dviscq' Conm::alttee 
\ .,. ~. .- t , ~ ,'- ,.., .,.' '. t. 

:Or. Ram Subhag Singh moved the following motion:~ 

"That this Hous~ agrees with the . Sixteenth Report of the 
Business Advisory Committee presented to the House on 
the 13th March, 1968." 

°The motion was adopted. 

12. Statement re: Supplementary Demands for Grants (Uttar 
Pradesh) fQr 1967-68 • 

.5hri Morarji R. Desai presented a statement showing Supple-
mentary lJemands f()r Grants in respect of the State of Uttar Pradesh 
of or 19ti7.68. 

13. The Uttar Pradesh Budget-1968-69 

.Shri Morarji R. Desai presented a statement of estimated receipts 
and expenditure of the State of Uttar Pradesh for the year 1968-69. 

14. The Budget ~General)-1968-.68 

,General Discussion on the Budget (General) for 1968-69 continued. 

The following members took part .in the debate:-

(1) Shri D. K. Kunte 

,(2) Shri S. M. Banerjee 

(3) Sbxi Srinibas Mishra 
,. • I , 

(4) Shri Chandrika Prasad 

(Lok Sabha adjourned at 1-05 P.M. and re:-a.ss~~e.d a.:t 2-~ P .. M) 
_,',. .f, .. \..-' " .... 

(5) Shri Gunanand Thakur 

(6) S,b.ri Ganesh Ghosh 

(7) Shri Atal Bihari Vajpayee 

(8) Dr. Karni Singh 

:sh,ti ~orarji J3.. l)f;!sai repli,a to ~e ~el?~~. 

T1;t.e discussion was ~cluded. 



15. The Budget (General) 1968-69-Demands for Grants On Aceouat 

The following Demands for Grants on Account for 1968-69 in 
respect of the Budget (General) under the heads mentioned below 
were voted in full:-

Number 
of 

Demand 
Name of Demand 

1. EXPENDITURE MET PROM REvENUE 

MINISTRY OF COMMERCE 

1 Ministry of Commerce 

2 Foreign Trade 

3 Other Revenue Expenditure of the Ministry of Commerce 

MINISTRY OF DEFENCE 

4 Ministry of Defence 
5 Defence Services-Effective 

Amount of 
Demand for 
Grant on 

Account 

Rs. 

7,78,000 

13,89.33,000 

3,38,04,000 

14,71,000 

1,52 ,5°,67,000 
[Army including Defence Production 
Navy • 
Air Force 

I,I8,Il,57,000 
6,36,93,000 

28,02,17,000] 

6 Defence Services-Non-effective 

MINISTRY OF EDUCATION 

7 Ministry of Education 
8 Education 
9 Archaeology 

10 Survey of India 
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T6,27,OCO 

9,5 1,69,000 
22,89,000 

89,74,000 
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Number 
of 

Demand 
Name of Demand 

II 'Gr lnts to Council of Scientific and Industrial Research 

I2 Other Revenue Expenditure of the Ministry of Education 

MINISTRY OF EXTERNA;L AFFAIRS 

"13 External Affairs 

Q 5 

AirioUnt _ - - -ef 
Demand' -for 
Grant-oo 
Account 

Rs. 
3,18,42,000 

59,14,000 

2,98,86,000 

14 Other Revenue Expenditure of the Ministry of External Mairs 3,34,22,000 

MINISTRY OF 

IS Ministry of Finance 

16 Customs 

17 Union Excise Duties 

FINANCE 

18 Taxes on Income including Corporation tax, etc. 

19 Stamps. 
20 Audit 

21 Currency and Coinage 

22 Mint 

23 Kolar Gold Mines 

24 Pension and Other Retirement Benefits 

25 Opium. 

26 Other Revenue Expenditure of the Ministry of Finance 

27 Grants-in-aid to State and Union Territory Governments 

28 Miscellaneous Adjustments between the Centr~, State and 
Union Territory Governments • . . 

29 Pre-partition Payments 

46,44,000 
1,15,33,000 
2,69,65,000 
2,15,80,000 

89,71,000 

3,75,83,000 

2,53,96,000 

65,91,000 

90,94,000 
1,65,75,000 
2,50,07,000 
6,80,83,000 

55,96,48,000 

4,70,000 
44,000 

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY 
DEVELOPMENT AND COOPERATION 

30 Ministry of Food, Ag'ticulture, Community Development and 
I:;ooperation -- .,.f.; 27,01,000 



:Number 
of 

Demand 

31 Agriculture. 

Name of Demand· 

.~ i 

32 Payments to Indian Council of Agricultural Research . 

33 Forest .• .. 
34 Other Revenue Expenditure of the Ministry of Food, 

AmmO\Dlt of 
Demand for 
Grant OD 
ACCOU1t 

RI. 
1,72 ,79,000 

2»42,87,00Q 

27,76,000 

Agriculture, Community Development and Cooperation. 4,15,95,00 

MINISTRY OF HEALTH, FAMILY PLANNING AND 
URBAN DEVELOPMENT 

:35 Ministry of Health, Family Planning and Urban Development 6,82,000 

.36 Medical and Public Health 3,84,14,000 

37 Other Revenue Expenditure for the Ministry of Health, 
Family Planning and Urban Development 16,47,000 

MINISTRY OF HOME AFFAIRS' 

38 Ministry of Home Affairs 

39 Cabinet 
40 Administration of Justice 
41 Police • • 

.[42 Census. • 
43 Statistics 
44 Privy Purses and Allowances of Indian Rulers 
45 Territorial and Political Pensions 

46 Delhi 
47 Chandigarh 
48 Andaman and Nicobar Islands. 

A9 Tribal Areas. 
:50 Dadra and Nagar Haveli Area 

• 

24,81,000 

II, 17,000 

• 42,000 
7,58,84,000 

21,91,000 

58,97,000 
44>000 

3,13,000 
6,22,58,000 

[99.64,000 
1,19,38,000 

f4,II,30,000 

9,39,000 

P.T.O. 



NumbCt 
of 

Demand 

Name of Demand 

Am')unt of 
D~mcln I fllr 
Grant "'1 
A,co'l,t 

--------
51 Laccadive, Minicoy and Amind~vi Is~ds . 
52 Other Revenue Expenditure of the Ministry of Home Affairs 

MINiSTRy.oF INDUSTRIAL DEVEL.oPMENT AND 
C.oMPANY AFFAIRS 

S3 Mitlistty of Industrial Develop:nent and Company Affairs 

54 Industries 
5S Salt 
56 Other Revenue Expenditure of the Ministry of Industrial 

Development and Company Affairs 

MINISTRY .oF INFORMATION AND BR.oADCASTING 

57 MittittrY of Information and Broadcasting 
58 Broadcasting 

59 Other Revenue Expenditure of the Ministry of Information 
and. ' Broadcasting 

MINISTRY OF IRRIGATION AND P.oWER 

Rs 
17,98,000-

1,79,OS,OJo, 

13,21,000-

73,24,000> 
10,02,000· 

3,49,OCO. 
1,69, I 6,000-· 

I ,OJ ;02;000.' 

60 Ministry of Irrigation and Power • . 5,92:,.000' 
61 Multi-purpose River Schemes .37,61,000' 
62 Other Revenue Expenditure of the Ministry of Irrigation and 1,43,09,000, PoWer . . . 

MINISTRY .oF LAB .oUR, EMPL.oYMENT AND 
REHABILITATI.oN 

63 Ministry of Labour, Employment and Rehabilitation . 
64 Director General, Mines Safety 
65 Labour and Employment 
66 Expenditure on Displaced Persons • 

• • 
67 Othtr Revenue Expenditure of the Ministry of Labour, 

lEmployment and Rehabilitation . 
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....... -_. __ ._- _. . --.-- ._-_ .. ----------.... _.-._---------_ .. _-

Number 
Of 

Demand 
Name of Demand 

MINISTltY'Oi=<' LAW 

68 Minimy of Law 
69 other Revenue Expehditute of the Ministxj of taw 

MINISTRY OF PETRO~EUM AND Cf.{EMICALS 

70 Ministry of PetrOk:am and'OleCnicals 
71 Other Revenue Expenditure of the Ministry of Petroleum and 

Chemicals .. 

MINISTRY OF STEEL, MINES AND METALS 

Amount of' 
Demand for 

Gram on 
Account 

Rs. 

72 Ministry of St-eel, Minenmtl.Metals 6,63,000 
13 Geological Survey 1,83,48,000 
74 Other Revenue Expenditure of the Muustry of Steel, Mines 

and Metals 2,91,91,000, 

MINISTRY OF TOURISM AND CIV1L AVIATION 

5 Mihlstry of Tourism and' Civil Aviatioh 
76 Meteorology 
-77 Aviation 
78 Other Revenue Expendititte of the Ministry of Tourism' and 

Civil Aviation . 

MINISTRY OF 'J'1tANSPORT ANDSHIPPlNG 

3,25,000" 
62,5°,000' 

2,02,17,()OO, 

79 Ministry of Transport and Shipping 2~,).J61000' 

80 Roads 2,55,68,000' 
81 Ma~ti1e Marine 39,73,000' 
82 Lighthouses and Lightships 2:h23;OOO 
83 Other Revenue Expenditure of the Ministry of Transport and 

Shipping . 64.8.4,000 

~!>-. 

~~.:.: .. "" .. ' .. -~ 

[P.T.O. 



Number 
of 

Demand 
Name of Demand 

MINISTRY OF wOnS,HOUSING AND SUPPLY 

Amount of 
Demand for 

Grant on 
Account 

Rio 

:84 Ministry of Works, Housin~ and Supply 18,61,000 
85 Public Works 6,56,64,000 
:86 Stationery and Pdnting 2,24,43,000 
:87 Supplies and Dispos~ • 69,75,000 
.88 Other Revenue Expenditure of the Ministry of Works, 

Housing and Supply • 31 ,87,000 

DEPARTMENT OF ATOMIC ENERGY 

:89 Department of Atomic Energy • 5,04,000 
'90 Other Revenue Expenjitur.:! of the Department of Atomic 

Energy ••• 2,80,51,000 

DEPARTMENT OF COMMUNICATIONS 

'91 Department of Communications o' 

"92 Overseas Communications Service 
'93W!>osts and Telegraphs (Working Expenses) 0 

• 0 

'94 Posts and Telegraphs-Dividend to General Revenues, 
Appropriation to Reserve Funds and Repayments of Loan 
from General Revenue 0 • • 0 0 0 

'9sl0ther Revenue Expenditure of the Department of Com-
munications 

DEPARTMENT OF PARLIAMENTARY AFFAIRS 

¢ Department of Parliamentary Affairs 

DEPARTMENT OF SOCIAL WELFARE 

97 Department of Social Welfare 
98 I Other Revenue Expendi1J'I"e of the Department of Social 

. ,Welfare • • • 

. 2,33,000 

45,90 ,000 

34,3 1.3 1,000 

1,10,000 



Number 
.of 

Deinar,ld , Name of Demand 
I.';' -. . 

PLANNING COMMISSION 

99 Planning CommiSsion': . ,.Ie ~.,. ' . • 
PARLIAMENT AND SECRETARfAT''OF 

VICE PRESIDENT 

100 Lok Sabha • • • • • 
101 Rajya Sabha • • '. • • • • 
102 Secretariat of the Vice-President • • • 

• 

THE 

• 
• 

Amount of De-
mand for Gr 
on Accb~t '~i ~ 

• 
• 
• 

Rs. 

26,63,000 

9,80,000 

149,000 
II. EXPENDITURE HET"FROM. CAPITAL AND 

DISBURSEMENT OF LOANS AND ADV ANCBS : 

MINISTRY OF COMMERCE 

103 Capital Outlay of the Ministry of Commerce 

MINISTRY OF DEFENCE 

104 D !fence Capital O.Iday 

MINISTRY OF EDUCATION 

105 Capital Outlay ofthe Ministry of Education 

MINISTRY OF FINANCE 

106 Capital Outlay on the India Security Press' 
107 Capital Outlay on Currency and Coinage . 
108 Capital Outlay on Mints • ' 
109 Capital Outlay on Kolar Gold Mines 
110 Commuted Value of Pensions 
(II Other Capital Outlay of th~ Ministry 9f Finance 
112 Capital Outlay on Grants·to State Governments for 

Development 
.i3 Loans and A:ivances by the Central Government 

li04 ., 

11,05,000 

.;'7,87;000 
3,26,59,000 

13,14,000 
III 9,04,000 

80.08,000 
44,17,000 

8,62,64,000 
86,53,57,000 

[p:T.O. 



· ....... - -_._ ........ _--------
[umber 

of 
ilemand 

Amount of 
Demand for 

Name of DemClnd Grant on 
Account 

.... _--

MINISTRY OF FOOD, :\GRICULTURE, COMMU-
NITY DEVELOPMBNT AND €OOPERATION 

Rs. 

4 Purchase of Foodgrains and Fertilizers I,44,7o,o4,COO 
·5 Other Capital Outlay of the Ministry of Food, Agriculture, 

Community Development and Cooperation 4~9.19,OCO 
-9 ., ~ 

MINISTRY OF HEALTH, FAMILY PLANNING AND 
URBAN D~VEL{)PMnNT' • . • 

6 Clirntal Outlay dfthe Ministry ofHealt'h, Family Planning and 
Urban Development . •• 2,63,43,000 

MINISTRY OF ItbME AFFAffis 

) Capital Outlay in Union Territories Bnd Tribal Areas 
;3 Other Capital Outlay of the Miriisttyof Home 'Affarrs 

MINISTRY OF INDUSTRIAL DEVELOPMENT AND 1 
COMPANY AFFAIRS 

3,94,59,000 
12,53,000 

!~ Capital Outlay of the Ministry of Industrial Development and 
Company Affairs . . . . . •. 1,72 ,32 ,000 

i 

1 MINISTRY OF INFORMATION AND BROADCASTING 

,) Capital Outlay of the Ministry of Information and 
Broadcasting 

MINISTRY OF IRRIGATION AND POWER 

:;1 Capital Outlay on Multipurpose River Schemes'~ • 
;,Z ~r Capital Outlay of the Ministry of Irrigation and 

Power • • 
MINISTRY OF LABOUR, EMPLOYMENT AND REHA-

BILITATIONI 

"J CapitslOutlay of the Ministry of Labour, Employment and 
Rehabilitation . • •• • • • • 

'1 
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Nwnber 
of 

Demand 

N~me of Demand Amount of 
Dem~d fori 

Grant on 
Account 

-----------------------------
MINISTRY OF PETROLEUM AND CHEMICALS 

124 Capital Ouday of the Ministry of Petroleum and Chemicals 

MINISTRY OF STEEL, MINES AND METALS 

12S Capital Outlay of the Ministry of Steel, Mines and Metals . 23,37,76,000 

MINISTRY OF TOURISM AND CIVIL AVIATION 

126 Capital Ouday on Aviation I 034,5 1,000 
127 Other CJpital Outlay of th! Ministry of Tourism and Civil 

Aviation 97,63,000 
MINISTRY OF TRANSPORT AND SHIPPING] 

128 Capital Ouday on Roads 

129 Capital Ouday on Ports • 

6,88,46,000 

~3S,83,000 

130 Other Capital Outlay of the Ministry of Transport and Shipping i 46,61,000 

MINISTRY OF WORKS, HOUSING AND SUPPLYj 

131 pethi Capital Oqday 
132 Capital Ouday on Public Works 

133 Other Capital Outley of the Ministry ofWorIcs, Housing and 
SupplY 

DEPARTMENT OF ATOMIC ENERGY 

134 Capital Outlay of the Department of Atomic Energy 

DEPARTMENT OF COMMUNICATIONS 

1,15,17,000 

I,24,17.000 

135 Capital Outlay on Posts and Telegraphs (Not met from:R,evCn1,le) 10,25,25,000 

136 Other ~pita1. Outlay of the Department of Co,tJlW.wll~tiop.s 

[R!f·O. 
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16. Government Bm-inttrOd.u~e'd: ).:'-~ ) \', ", 
The Appropriation (Vote on Account) Bill, 1968. 

17. Government Bill-passed 

The Appropriation (Vote 011.- Account) Bill, 1968 

The motion for consideration of the Bill was moved by Shri 
Morarji R. Desai. 

The motion for consideration was adopted and clause-by-clause 
con3ideration was taken up. 

Clauses 2 and 3 were adopted. 
The Schedule as correct and with Annexure was adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 

The motion that the Bill be passed was moved by 8hri Morarji R. 
Desai. 

The motion was adopted and the Bill was passed. 

18. Motion re: Twenty-third Report of Committee on Private Mem-
bers' Bills and Resolutions 

8hri R. K. Khadilkar moved the following motion:-
"That this House agrees with the Twenty-third Report of the 

Committee on Private Members' Bills and Resolutions 
presented to the House on the 12th March, 1968." 

The motion was adopted. 

19. Private Members' Bills-Introduced 
(1) The Constitution (Amendment) Bill, 1968 (Amendment 

of article 16 and substitution of article 335) by 8hri Ram 
Sewak Yadav. 

(2) The Constitution (Amendment) Bill, 1968 (Amendment 
of articles 75 and 164) by ·Shri Tridib Chaudhuri. 

(3) The Commissions of Inquiry (Amendment) Bill, 1968 
(Amendment of section 3) by Shri Om Prakash Tyagi. 

20. Private Member's Bill-withdrawn 
The Constitution (Amendment) Bill, 1967 (Substitution of article 

156 and insertion of newarticlf! 159A) by H. H. Maharaja Pratap 
Keshari Deo. . 

H. H. Maharaja Pratap Keshari Deo concluded his speech on the 
motion for cOnsiderat;.pn of the Bill moved by him on the 1st March, 
1968. .., 

f;', . 
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The following members took pan in ~e debate:-. 

(1) Shri H. N. Mukerjee . 

(2) Chaudhuri Randhir Singh 

(3) Shri S. Kandappan 

(4) Shri Bhola Nath Master 

(5) Shri Hardayal Devgun 

(6) Shri Diwan Chand Sharma 

(7) Shri Surendra Kumar Tapuriah 

(8) Shri Rabi Ray 

(9) Shri K. Narayana Rao 

(10) Shri V. Viswanatha Menon 

(11) Shri Onkar Lal Bobra 

(12) Shri .Samarendra Kundu 

(13) Shri Y. B. Chavan 

H. H. Maharaja Pratap Keshari Deo replied to the debate. 

The Bill was withdrawn by the leave of the House. 

21. Private Member's Bill-Under consideration 

The Indian Penal Code (Amendment) Bill, 1967 (Amendment of 
sections 292. 293 etc.), as pasged by Rajya Sabha. 

The motion for consideration of the Bill, as passed by Rajya 
Sabha, was moved by Shri Diwan Chand Sharma. His speech was 
not concluded. 

The discussion was not concluded. 

22. Discussion 1mcler Rule 193 

Shri P. Venkatasubbaiah raised a discussion on the statemen\ 
made by the Minister of Home Affairs on the 11 th March, 1968· 
regarding the constitutional crisis in Punjab arising out of the abrupt 
adjournment of the Legislative Assembly. 

The following members took part in the debate:~ 

(1) Shri M. R. Masani 
(2) Shri Yajna Datt Sharma 



___ ln~g;.J ..• " ..... &.-.». 
'''"''''~''''"''''(;'} '::snnu. ::s. Dhillon 

(4) Shri V. Krishnamoorthi 

(5) Shri P. K.. Vasudevan Nair 

(6) Shri R. D. Bhandare 

(7) Shri George Fernandes 

(8) Shri Srinibas Mishra 

(9) Shri J. B. Kripalani 
(10) Shri Diwan Chand Sharma 
(11) Sirdarni Nirlep Kaur 

Shri Y. B. Chavan replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 18th March, 
~t !-+Sa) . 

609 
oGIPND-LS 1-3512 (D) LS-l~-810. 

S. L.SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 18, 1968fPhalguna 28, 1889 (Saka) 

No. 134 
1. Oath or Aftirmation 

Shri Jharkbandey made and subscribed the affirmation in Hindi 
and took his seat in the House. 

2. Starred Questions, 

Starred Questions Nos. 658, 660, 662-664, 666 and 667 weT,~ orally 
answered. Replies to the remaining questions were laid on the 
Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 4089-4160, 4162-4173, 4175· 
4211, 4213-4216, 4218-4224, 4226-4237 and 4239-4268 were laid on the 
Table. 

4. Short Notiee Question 

Short Notice Question No.9 addressed to the Minister of Irriga--
tion and Power regarding Work on Rajasthan Canal was orally 
answered and supplementaries were also answered thereon. 

5. Calling Attention to Matter of Urgent Public Importanee 

Shri K. N. Tiwari called the attention of the Minister of External 
Affairs to the reported Pakistani claim on Indian territory on the 
Rangpur-Cooch Behar border. 

The Prime Minister made a statement in regard thereto. 

6. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications under section 

159 of the Customs Act, 1962:-
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(i) G.S.R. 409 published in Gazette of India dated the 2nd 
March, 1968. 

(ii) G.S.R. 413 published in Gazette of India dated the 1st 
March, 1968. 

(iii) G.S.R. 414 published in Gazette of India dated the 1st 
March, 1968. 

(iv) G.5.R. 415 published in Gazette of India dated the 1st 
March, 1968. 

(v) G.8.R.416 published (in Gaz6tte of ltidiad~ed the 1st 
March, 1968. 

(vi) G.S.R. 417 published in Gazette of India dated the 1st 
March, 1968. 

(vii) G.S.R. 418 published ,in ··Gazette of India dated the .1st 
March, 1968. 

(viii) G.S.R. 419 published in Gazette of -India dated .the 1st 
March, 1968. 

~ix) G;S.R. 420 publi:shedin Gazette of India dated the 1st 
MaTch, 1968. 

(x) G.S.R. 421 published in Gazette of India dated the 1st 
March, 1968. 

i(Jcit) :G~S.R. 422 published 'inGazette of India dated the 1st 
March, 1~8. 

(xii) G.S.R. 423 published in Gazette of India dated the 1st 
March, 1968. 

(X'iii)G.S.R. 424 published in Gamte of India' dated the 1st 
March, 1968. 

(xiv) 'G.S.R. 425 published in Gazette of India dated the . .],8t 
March, 1I968. 

~xv) G;S;R.426 published in Ga:zette of India dated the 1st 
'Mal'lili, 1968. 

(xvi) G.S.R. 429 published in Gazette of India dated the .9th 
~arch, 1968. 

(xvii) G.S.R. 470 publis\led in Gazette of !lndiadated.the 9th 
March, 1916. 

(xviii) G.S.R. 477 published in Gazette 'of India dated the 7th 
'March, 1968. 
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(2) A copy each of the followin~ Notifications undet'seetlon 
159 of the Customs Act, 1962 and section 38 of the Central 
EXciSE:S and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Dnaw-
back (General) Twenty-ninth Amendment Rules, 
1968; published in Notification No. G.S;R 466 in 
Gazette of India dated the 9th March, 1968. 

(.i;i) The Customs and Central Excise Duties Export Draw-
back (General) Thirtieth Amendment Rules, 1968, 
published in Notification No. G.S.R. 467 in Gazette of 
India dated the 9th March, 1968. 

(fii) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-first Amendment Rules, 1968, 
published in Notification No. G.S.R. 468 in Gazette of 
India da~ the 9th March; 1968. 

7. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that, at its 
sitting held on the 14th March, 1968, Rajya Sabhs passed, the. Uttar 
Pradesh State Legislature (Oelegation of Powers) Bill, 1968. 

8, Bill Passed by Rajya Sabh..-Iaid on the Table 

Secretary laid on the Table a copy of the Uttar Pradesh State 
Legislature (Delegation of Powers) Bill, 1968, as passed by Rajya 
sabba, 

9. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the F<lrty-sixttJ. Report of 
the Estimates. Committee on actiOR taken by QtJVernm~nt· on' the 

. t:~commendations contained in the Hundredth. ~pori. of.. ttae ~ti­
mates Committee (Third Lok'Sabha) on the Ministry of:£au~tipn­
Banafas Hindu University. .....-, 

10. Report of Public Accounts Committee 

Shri M. R. Masani presented the Twenty-first Report of the 
Public AlCcounts Committee on Appropriation Accounts (Civjl) , 
1965-66 and Audit Report (Civil), 1967, relating to the Department 
of Atomic Energy, Ministries of External Affairs, Food, Agriculture, 
Community Development and Cooperation (Department of Com-
munity Development and Cooperation) ,Health and Family Plan· 
ning and Works, Housing and Supply (Departtnent of Supply). 

[p.T.O. 
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11. Statement by Minister 

The Deputy Prime Minister made a statement regarding the 
International Financial Situation. 

12. Supplementary Demands for Grants (General) for 196'1-68. 

Discussion on the Supplementary Demands for Grants in respect 
of the Budget (General) for 1967-68 commenced and was concluded. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

The following Demands were voted in full :-

Number 
of 

Demand 
Name of Demand 

-g 

I. EXPENDITURE MET FROM REVENUE 

(Ministry of Commerce) 
I Ministry of Commerce 
2 Foreiltn Trade. .. .... 
3 Other Revenue Expenditure of the Ministry of Commerce 

(Ministry of Defence) . 
5· JJe.fence Services, Effective--Army. 
8 l>efence Services, Non-Effective J. . 

(Ministry of External Affairs) I, External Affairs .. 
tMinistry of Finance) 

17 Ministry of Finance . . 
18 Customs. . 
19 Union Excise Duties . . . . 
20 Taxes on income Including Corporation-tax, etc. 
22 Audit . . . 
23 Currency and Coinage. 
24 Mint . . . 
25 Kolar Gold Mines . . . 
26 Pensions and Oth~r Retirement Benefits . . . 
29 Grants-in-aid to State and Union Territory Governments 

(Ministry of Food, Agricultme, Community Development and 
Cooperation) 

32 Ministry of Food; Agriculture, Community -,Development and 
C60-peratiori .. ' ., . . . 

34 PaY1llents to the Indian Council of Agricultural Research 
(Ministry of Health and Family Planning) 

38 - Ministry of Health and Family Planning • 
(Ministry of Home Affairs) 

41 Ministry of Home Affairs. . 
42 Cabinet 
44 Police 
49 Delhi , ,0 Chandigarh. . 
51 Andaman and N1cobar Islands 
52 Tribal Areas . _ . , . . . 

Amount of 
Supplem -entary 
Demand 

Rs. 

~,II,OOO 

~,02,SO,000 

72,50,000 

18,04,99.000 
75,00,000 

60,00,000 

7,19,000 
6,58,000 

27,72,000 
95.00,000 
55,21,000 

1,36,64,000 
13,13,000 
29.00,000 
63,64,000 

19,00,00,000 

1,85,000 

33,88.,000 
2,,42,000 

8,6463,000 
1,20,00,000 

79,58,000 
46,87,000 
76,13,000 '4 Lacadive, Minicoyand AminU,tivi Islands . . . . 

(Minisl:r'; of In~ui!rial))evelopment and Company Affairs) 
56 Department of Indu~tnIll'D!v~hp:n:nt . . . . 

6,57,000 

4,08,000 
22,15,000 58 Salt . . _ .. . . .. . 

59 Other Revenue Expenditure of the Department of Industrial 
Development . ... 

(Ministry of Information and Broadcasting) 



Number 
of 

Demand 

----------- -

60 Ministry of Information and Broadcasting 
6r Broadcasting ... 

(\{ini~try of Irri'l3tion and Power) 
63 Ministry of Irrigation and Power. . 

tM;nistry of Labour, Employment and Rehabilitation) 
66 ~inistr'f of Labo~r, Employment and Rehabilitation . 
69 _xp~ndlture' n Displaced Persons . • . . 

(Ministry of Petroleum and Chemicals) 
73 Ministry of Petroleum and Chemicals. . . . 
74 Other Revenue Expenditure of the Ministry of Petroleum and 

Chemicals. ... 
(Ministry of Steel, Mines and Metals) 

75 Ministry of Steel. Mines and Metals . 
(Ministry of Tourism and Civil Aviation) 

78 M;?is.try ofTouri~m and Civil Aviation 
80 AViatIOn . .' '. ..... 
8r O~h~r R ~v!nu~ ElCp!niiture of the Ministry of Tourism and Civil 

Aviation. . . . . 
(Ministry of Transport and Shipping) 

82 Ministry of Transport and Shipping . . . . 
85 Li~hthou~es and Lightships. . .'. . . . 
86 O'her Revenue Exp!nditure of'the Ministry oC Transport and 

Shipping . 
(Ministry of Works, Houging a~d SuPPly) 

87 D~panment ot Works and Housing 
88 Public Works '" 

(D!parrment of COJllmunications) 
93 Department of'Comritunications . . . . . . 
95 Post~ and Telegraph9-Working Expense! . . . . 
96 Posts and Telegraphs-Dividend to General Revenues and Appro-

priations to Reserve Funds. . . . 
(Ministry of Works, Housing and Supply) 

103 Department of Supply . . . . . 
.104 Supplies and DIsposals . . . . . . 
105 Other Revenue Expenditure of the Department of Supply 

Am'unt of 
Supplement.lf'1 

Demand 

Rs. 
2,48,000 

t-8.72 ,000 

1,08,000 

2,82,000 

1,21,000 
1,23,7'",000 

6,7°,000 

1,04,000 
1,72,41,000 

4,,000 
12,16,2,,000 

1,000 

2,.56,000 
8,48,000 

. 4,3 1,000 

II. EXPENDITUREMET FROM CAPITAL AND T)ISBURSE~ 
MENTOF LOANS AND ADVANCES. . . . . 

110 

117 
tr9 

120 

t21 

l24 

127 

(Ministry of'Commeree) -
Capital Outlay of'the Ministry of Commerce . 

(Ministry of Finance) 
Commuted Value of Pensions . . . . . . 

80,000 

Capital Outlay on Grants to State and Un!on Territory Govern-
ments for D~velopment " . _ . 8,18,48,000 

Loans and Advances by the Central Government.. . 8:>,00,00,000 
(Ministry of Food, Agriculture, Community Development and 

Co-operation) 
Purchase of Foodgrains and FertiUsers . . 

(Ministry of Home Affairs) 
Capital Outlay in Union Territories and Tribal Areas. . 

(Ministry of Information and Broadca.sting) 
Clpital Outlay of the Ministry of Information and Broadcasting 

(Ministr y of Petroleum and Chemicals) 
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------- --------
Number 

of 
Demand. 

Name of Demand 

131 Cap::al Outlay of the M:nistry of P<!troL:ll I;lln:i C:l~-lliC'Jls 

(Mi_nistry of Transpf)rt and Shipping) 
135 Capital Outlay on Roads 

(lI.linistty of Works, Housing and Supply) 
138 Delhi Capital Outlay 

13. Government mU.:....liitroduced 

The Appropriation Bill, 1968. 

14.: GolTernment Bills-Passed 

(i) The Appropriation Bill, 1968 

Amount,of 
Supplemwary 

Demand. 

The motion for consideration of the Bill was moved by Shri 
Krishna Chandra Pant. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up· 

Clause 2 and 3 and the Schedule were adopted. 

Clause t; the Enacting Formula and the Long Title were also 
adopted .. 

The motion that the Bill be. passed was . moved . byShd Krishna 
Chandra P8nt. 

The motion was adopted- and the Din was passed. 

(U) The Delhi MUnicipal Corporation (Ame7idme:n~: 8m, 1-. 

The motion for consideration of the Bill was moved by Shri 
Vidya Charan Shukla. l-t 

The following members took ~ in the debate:-

(1) -Shrl Kanwar yl erupta 

(2) Shri J. M. r:.obo P.bhu 

(3) Shri Maharaj Singh Bharti 
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(4) Shri Mohammad Ismail 

(5) Shri Hardayal Devgun 

(6) Maulana Ishaq Sambhali 

-(1) Shri Onkar Lal Sohra 

(8) Shri Bal Raj Madhok 

(9) Shri R S. Vidyarthi 

. Sari Vidya Charan Shukla replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Form)lla and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri ViQya, 
Charan Shukla. 

Shri Tayappa HariSonavane took partin the debate. 

The motion was adopted and the Bill was passed .. 

15. Gov.emment Bill-Vnder .Consideration 
The Jammu and Kashmir Representation of the Peop~e (Supple-

mental'Y) Bill, 1968. 

The motion for consideration of the Bill was moved by Shri 
Mohammlld Yunus Saleem. 

The following members took part in the·debate:-
(1) Shri Bal Raj Madhok 

(2.) Shri G. M. Bakshi 
(3) Shri Syed Ahmed Aga 

Shri Mohammad Yunus Saleem replied to the debate. 
The motion for consideration was adopted. 

The discussion on the Bill w· ... I ;)t concluded. 
, i' 

16. Half-an-Hour DiscussioDon Matters Arising out of Answer to 
Question r-J 

Shri M. L. So,ndhi raised a half-an-hour discussion on points 
arising out of the answer given on the 19th February, 1968 to Un-

[p.T.O. 
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starred Question No. 986 regarding complaints against c.p.w.n. 
Enquiry Offices. 

Shri J aganath Rao replied to the discussion. 

(Lok Sab!'ta adjourned till 11 A.M. on Tuesday, the 19th March, 
1968). 

CORRIGENDA 

S. L. SHAKDHER, 
Secretary. 

In Bulletin-Part I, dated March 14, 1968,-

(1) Paragraph 15, page 600, under the column 'Amount of 
Demand for Grant on Account', against Demand No. 

314 for "4 15 95 00" read "41 15 96 000" , , , , " . 
(2) Paragraph 15, page 602, under the column 'Number of 

Demand', after Demand No. 74, for "5" read "75". 

81'1 
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LOKSABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 19, 1968/Phalguna 29,1_ (Bakel) 

NOoW 
1. Staned QllestioM 

Starred Questions Nos. 688, 689 and 691 were orally answered. 
Replies to the reman:ung questions were laid 011 the Table. 
2. UDStarred QuestioDs 

Replies to Unstarred Questions Nos. 4269-4276, 42'78-4378, 
4389-4419 and 4422-4497 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 10 addtessed to the Minister of Indus-

trial Development and Company Affairs regarding Sinking of Steel 
Foundry at Kulti was orally answered and supp1ementarles were 
also answered thereon. 

4. Calling Attention to Matt_ ef Ul'pIIlt Public IJDportance 
Shri Madhu Limaye called the attention of the Minister of Home 

Affairs to the demand for Sovereign Nagaland by Left Cotnm'tlnist 
Nagas and in. that context recovery of high explosive bombs. 

The Minister of Home Aftairs made a statement in regard thereto. 

5. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report on the working and adminis-
tration of the Companies Act, 1956, for the year ended 
the 31st March, 1967, under section 638 of the said Act. 

(2) A copy eaeh of the follolring Annual Reports for the -year 
1965-66, under sub-section (4) ofleCtion 7 of the Indus=-
tries (Development and Regulation) Act, 1951:-

(i) Development Council for Automobiles, Automobfle 
Ancillary Industries, Transport Vehicle Industries, 
Tractors 8BdEarth Moving Equipment.. 

[p.T.O. 
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(ii) Development Council for Food Processing Industries. 

(iii) Development Council for Heavy Electrical Industries. 
(iv) Development Council for Machine Tools Industry. 

(v) Development Council for Oils, Detergents and Paints. 

(vi) Development Council for Paper, Pulp and Allied 
Industries. . 

(vii) Developmenf Council for Textile Machineq. IJldustry. 

(viii) Development Council for Art-silk Industry. 

(ix) Development Council for Woollen Industry . 

. .... (x). Develop~~t C9P.n,~1 for ~gs and Pharmaceuticals.-

(xi) Development Council for Organic Chemical Industries. 

(xii) Development Council for Sugar Industry. 

(3) (i) Review by the Government on the working Df the 
Hindustan . Steel Limited, Ranchi, for the year 1966-
67, under sub-section (1) of section 619A of the 
cOmpanies Act,· 1956. 

(ii) A copy of the Annual Report of the Hindustan Steel 
Limited, Ranchi, for the year 1966-67 along with the 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(4) (i) A copy of Notification' No. G.S.R. 1884 published it} 
. ·Gazette of India dated the 16th December, 1967, under 

sub-section (1) of section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957. 

~ii) A statement showing reasons for delay in laying the 
above Notifications. . 

6. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Forty-seventh Report of 
the Estimates Committee on the Ministry of Home Affairs-Union 
Puhlic-Service Commissio:g. " ,. 

'1. Statemen.t by Minister 

The Minister of State for Petroleum and Chemicals made a 
statement regarding the recent blaze in river Ganga near Monghyr 
in BihS)". 
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8. The Railway Budget 

The following items of business were taken up together:-

(0 Demands for Grants Nos. 1 to 11, ll-A, 12 to 18 and 20 in 
respect of the Budget (Railways) for 1968-69. 

(ii) Supplementary Demands for Grants in respect of the 
Budget (Railways) for 1967-68. 

(Lok Sabha adjourned at 1 P.M. and re-a.ssenibled at 2-05 P.M.) 

Three hundred and sixty-two cut motions in respect of the 
Demands for Grants (Railways) for 1968-69 were moved. 

't'be discussion was not concluded. 

9. Government Bill-Under Consideration 

The Jammu and Kashmir Representation of the People (Supple-
mentary) Bill, 1968. 

Clause-by-clause consideration of the Bill was taken up. 

Cla!lse 2 was adopted, as amended. 

Clause 3 was adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri Mohammad Yunus Saleem. 

The following members took part in the debate:-

(1) Shri Madhu Limaye 

(2) Shri D. N. Deb 

(3) Shri Pattiam Gopalan 

(4) Shri G. M. Bakshi (Speech unfinished). 
The discussion on the Bill was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 20th 
March, 1968). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Pr~edings] 

Wednesday, March 20, 1968/Phalgwna 30, 1889 (Saka) 

No. 136 

1. Starred Questions 

Starred Questions Nos. 718-722 were orally answered. Replies 
to the remaining questions were laid on the Table. 

2. Uustarred Questions 

Replies to Unstarred Questioos No. 4498-4519, 4521-4540, 4542-
4556, 4558-4562 and 4564--4575 were laid on the Table. 

3. Calling Attention to Matter of Urgent Publjc Importance 

Shri N. P. C. Naidu called the attention of the Minister of 
External Affairs to the reported firing by the Underground Nagas 
on the Security Forces recently which has aroused considerable 
tension [n the area. 

The Prime Minister made a statement in regard thereto. 

4 .. Papers laid on the Table 
The follOWing papers were laid on the TabJe:-

(1) (i) A copy of Notification No. S.O. $76 published in 
Gazette of India dated the 7th February, 1968, making 
certain amendm:ents to the Second Schedule to the 
Indian Tariff Act, 1934, under sub-section (2) of sec-
tion 4A of the said Act. 

(ii) A statement showing reasons for delay in laying the 
above Notification. 

~; Report et Committee 011. Private MiIIIlhers' Bills 8lIld ResolutiODI 

Shri R. K. Khadilkar presented the Twenty-fourth Report of the 
Committee on Private Members' Bills and Resolutions. 
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6. 'Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Thirty-eighth Report of 
the Estimates Committee on the Ministry of Food, Agriculture, 
Community Development and Cooperation (Department of Agri-
culture)--Central Institute of Fisheries Technology, Ernakulam. 

7. Statements by Ministers 

(i) The Minister of Steel, Mines and Metals laid on the Table a 
statement on the re-o:-ganisation of Hindustan Steel Limited. 

(ii) The Minister of Railways made a statement regarding the 
collision between trains No.' 208 Down Poona-Bangalore Deccan 
Express and 215 Up Birur-Hubli passenger at Yalvigi Station of 
Southern Railway on the 19th March, 1968. . 

B. Motions Be: Extension of Tenn\ of Office of ~ember!i of Esti-
mates Committee . . 

(i) Dr. Ram Subhag Singh moved the following motion:-

"That this House do suspend sub-rule (2) of Rule 311 of the 
Rules of Procedure and Conduct of Business in Lok 
Sabha in its application to the motion for extension of 
the term of office of the present members of the Com-
mittee on Estimates." 

The motion was adopted. 

(ii)Dr. Ram Subhag Singh moved the following motion:-

"That this House do extend the term of office of the present 
members of the Committee On Estimates upto the 30th 
April, 1968.11 

The motion was adopted. 

9. Motions Be. Ex.tension of Tenn of Office of M-embers of Public 
Aecounts Committee 

(i) Dr. Ram Subhag Singh moved the following motion:-

"That this House do suspend sub-rule (2) of Rule 309 of the 
Rules of Procctdure and Conduct of Business in Lok 
Sabha in J'ts application to the motion for extension :>f 
the term of office of the present members of the Com-
mittee on Public Accounts." 

The Ol(Otion was adopted. 



(U) Dr. Ram Subhag Singh moved the following motion:-

"That this House do extend the term of office of the present 
members of the Committee on Public Accounts from 
Lok Sabha up to the 30th April, 1968." 

The motion was adopted. 

(iii) Dr. Ram Subhag Singh moved the following motion:-

"That this House do intimate to Rajya Sabha that the term 
of omceof the present members of the Committee on 
Public Accounts from Lok Sabha has been extended 
up to the 30th April, 1968, and do recommend to Rajya 
Sabha that they do take such action as they may deem' 
fit in regard to the asSociation of the members of 
Rajya Sabha with the said Committee." 

The motion was ·adopted. 

10. Motions re: Extension of Tenn of Offtce of Members of Commit. 
tee IJIl Public Undertakings 

(i) Dr. Ram Subhag Singh mloved the following motion:-
"That this House do suspend sub-rule (2) of Rule 312B of the 

Rules of Procedure and Conduct of Business in Lok 
Sabha in its application to the motion for· extension of 
the term of office of the present members of the Com-
mittee an Public Undertakings." 

The motion was adopted. 

(if) Dr:. Ram Subhag Singh moved the following motion:-

"That this House do extend the term of office of the present 
members of the Committee on Public Undertakings from 
Lok Sabha up to the 30th April, 1968." 

The motion was adopted. 

(iii) Dr. Ram Subhag Singh moved the following motion:-
"That this House de> intimate to Rajya Sabha that the term 

of office of the present members of the Committee on 
Public Undertakings from· Lok Sabha has been 'extended 
up to the 30th April, 1968. and do recomn1end to Rajya 
Sabha that they do take such action as they may deem 
fit in regard to the association of the members of Rajya 
Sabha with the said Committee." 

Th~ motion was adopted. 
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1 LGovenuneat Bill-Passed 

The Jammu and Kashmir Representation of the Peopl.e (Su:pple-
menta"}) Bitt, 1968. 

Discussion on the motion that the Bill, as amended, be passed 
moved by Shri Mohammad Yunus Saleem on the ~9th March, 1968, 
continued. 

The following members took part in the debate:-

(1) Shri G. M. Bakshi 
(2) Sbri Krishna Kumar Chatterji 

(3) 8hri Abdul Ghani Dar 

(4) Dr. 8ushila Nayar 

(5) Shri Srinibas Mishra 

(6) 8hri A. S. Saigal 

(7) Shri Hardayal Devgun 

(8) Shri Mohammad YunU5 Saleem 

The motion was adopted and the Bin, as amended, was passed. 

(Lok Sabha adjourned at 1 p.M. a:ri.d re-assembLed at 2 P.M.) 

12. The Railway Budget 

• (i) Discusskm on Demands for Grants in respect of the Budget 
(Railways) for 1968-69 co.neluded. ' 

On cut motion No. 424 moved by Shri K. Ananda NambiaT on the 
19th March, 1968, the House divided, Ayes 36; Noes 93. The cut 
motion was accordingly negatived. 

All other cut motions moved on the 19th March, 1968, were ~lso 
negatived. 

On. the DeInlmds for Grants in respeet of the Budget (Railways) 
for 1968-69, the House divided, Ayes 96; Noes 40. AIl the Demands 
for Grants as in the printW book of Demands for Grants were 
accordingly voted in fu~. . 

'I: 

*(ii) Discussion on Supplementary Demands for Grants in res-
pect of the Budget '(Railways) for 1967-fi8 also con.eluded. 

·D!scussed together. 



Supplementary Demands for Grant~ N~.· i, 2, 14,'16 and 26 as 
iIi' the printed book: CIf Supplementary Demamds for Grants. were 
voted in full and Demands far Grants Nos. 4, 3\6,' 7 and 8 were 
voted for reduced amounts as proposed. by the Minister of Railways. 

13. Goverrun-.at Bill-Iatreduced 

(1) The Appropriation (Railways) Bill, 1968. 

(2) The Appropriation (Railways) No.2 Bill. 1968. 

14. Government Bills-Passed 

(i) The Approp11i4tion (Ra.iw.4 ys) BiU, 1968. 

The motion for consideration of the Bill was moved by Shri C. M. 
Poonaeha. 

The motion for consideration was adopted and cJause-by-clswle 
consideration was taken up. • 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting FOTmula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri C· M. 
Poonacha. . . 

The niiltion . was adopted and the Bill was passed. 

(ii) The Appropriation (Railways) No.2 Bill, 19ft8. 
, 

The motion for consideration of the Bill was moved by Shri C. M. 
Poonacha. 

The motion for consideration was adopted and dause--by-clamse 
oonsideration. Was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were als~ 

adopted. 

The motion that the Bill be passed was moved by Shri C. M. 
Poonacha. 

The motion was adopted and the Bill was passed. 

[p.T.O. 



*1$. 5tatemeDt by MiDister 

The Minister of Home Affairs made a statement regarding tbe 
constitutional developments in Punjab. 

16. l'he Haryaaa Budget 

t (0 Discussion on the Demands for Grants on Account in res-
pect of the Budget .. (Haryana) for 1968-69 commenced and was 
concluded. 

Sixteen cut motions in respect of the Demands for Grants on 
Account (Haryana) for 1968-69 were moved and negatived. 

All the Demands for Grants on account as in the printed book of 
Demands for Grants on account were voted in full. 

t (ii) Discussion on the Supplementary Demands for Grants in 
respect of the Budget (Haryana) fDr 1967-68 commenced and was 
concluded. 

All the Supplementary Dempnds for Grants as in the printed 
book of Supplementary Demands for Grants were vDted in full. 

17. Government BiUs-introduced 

. (1) The Haryana Appropriation (Vote on Account) Bill, 19M. 

(2) The Haryana Appropriation Bill, 1968. 

18. GovenunentBiUs-passed 

(i) The Haryana Appropriation (Vote on Accou.nt) "#Iill, 1968. 

The motion for consideration of the Bill was moved by Shri 
Krishna Chandra Pant. 

The mDtion for consideration was adopted and clause-by-cll=lu!'e 
eonsideration was taken up . 

. Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting FDrmula and the Long Title were also 
adopted. 

The'motion that the Bill be passed was moved by Shri Krishna 
Chandra Pant. 

The mbtion was ad?ed ind the Bill was passed. 

·Made at 3-30 P.M. 
t Discussed together. 
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(ii)' The Haryana Appropriation Bill, 1966. 

The motion for consideration of the Bill was moved by Shri 
Krishna Chandra Pant. 

The motion for consideration was adopted and clause-by-eJause 
::onsideration was taken Up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Krishna 
Chandra Pant. . . 

The motion was adopted and the Bill was passed. 

19· Half-AD-Hour Discussion on Matters Arising out of Answer to 
Question . 

Shri Kameshwar Singh raised a half-an-hour discussion on the 
points arising out of the answer given on the 27th November, 1967 
to Starred Question No. 278 regarding Indian Missions Abroad. 

Shri Surendra Pal Singh replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 21st March, 
1968). 
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LOKSABBA 

BULLETIN-PART I 
rBrief ReCord of Proceedings] 

ThU1'.dall, March 21, 1968jChaitra 1, 1890 (~) 

No. 137 

1.8tarre4 Questioas 

Starred Questions Nos. 748-750, 753, 755 and 766 were orally 
answered Replies to the remaining quest,ions were laid on the 
Table. -

2. V.tarred Que8tiona 

Replies to Unstaned Questions Nos. 4576-45a~, 4591--4810, 
4612-4710, 4712-4717 and 4717-A were laid on the 'rable. 

3. Question UDder Rule 40 

Question No.2 under Rule 40 addressed to the Ch~rman, Public 
Undertakings Comlrnittee regarding Action taken on the Fifth 
Report of the Committee on Public Undertakings in regard to Im-
port of Sulphur by the State Tl'ading COI"poi a:tion of India Ltd., 
was orally answered and supplementaries were alto answered 
thereon. 

4. CaUin& Attentioll to Matter of Urgent Publk Imporiance 

Shri. Prem Chand Verma called the at.tentiOll ()f the Miaister of 
Home Affairs to the police lathi charge anci tear~ on a peace-
ful processjon taken out by the Congress Party in Delhi on the 18th 
March, 1968 to protest against the demolitJ()n of jhuggiee aDd 
.veral arrests made in that com'leCtion. 

The Minister of Home Mairs made a 5tateJ;flent in regard 
thereto. 

[p.T.O. 



S. Papen laid 011 the Table 

, --

The following papers were laid on the Table:-

(1) A copy each of the following Ordinances under article 
213(2) (a) of the Constitution read with claU.'~e (c)(iv) 
of the Proclamation dated the 20th February, 1968, 
issued by the President in relation to the State of West 
Bengal:-

(i) The West Bengal Land Reforms (Amendment) Ordi-
nance, 1967 (West Bengal Ordinance No. XII of 
1967) promulgated by the Governor of West Bengal 
:m the 21st December, 1967. 

(ii)' -The Calcutta Thika Tenancy Stay of Proceedings 
(Temporary Provisions) Second Ordinance, 1968 (West 
Bengal Ordinance No. I of 1968) promulgated by the 
Governor of West Bengal on the 5th January, 1968. 

(iii) The West Bengal Premises Tenancy (Amendment) 
_Second Ordinance, 1968 (West Bengal Ordinance No. 
II of 1968) promtUlgated by the Governor of Wep;t 
Bengal on the 6th January, 1968. 

(iv) The Calcutta Thika Tenancy (Amendment) Second 
Ordinance, 1968 (West Bengal Ordinance No. VI of 
1968) promulgated by the Governor of West Bengal 

_ on the 9th _ January, 1968. 

(2) A copy of the Annual Report of the Central WarehOUSing 
Corporation for the year 1966-67, along with Annual 
Accounts and the Audit Report thereon under sub-
section (11) of section 31 of the Warehousing- Corpora-
tion Act, 1962. 

(3) A copy of the Indian Maize (Temporary Use in Starch 
Manufacture in Haryana) Order, 1968, published in 
Notification No. G.S.R. 479, in G8.7.ette of India dated 
the 8th March, 1968, under sub-sectio_n (6) of section 3 
of the Essential Commodities Act, 1955. 

(4) (i) A copy each of the following Notifications under sub-
section (3) of section 40 of the Displaced Persops 
(ComPensatio~and Rehabilitation) Act,· 1954:-· . 

(a) The Dispilced Persons (Compensation and Rehabilita-
tion) Third Amendment Rules, 1967, ~blished in 
Notification No. G.S.R. 8 in Gazette of India .dated 
the 6th January, 1968. . 



(b) The Displaced Persons (Compensation and RehabiJi-· 
tation) Fourth Am'endment Rules, 1967, published in 
Notification ·No. G.S.R. 74 in Gazette of India 'dated 
the 13th 1 anuary, 1968. 

(ii) A statement showing reasons for delay in laying the 
above Notifications. 

6. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Fifty~second Report of 
the Estimates Com.rnittee on action taken by Government on the 
recommendations contained in the Hundred and First Repoq; of the 
Estimates Committee (Third Lok Sabba) on the Ministry of Educa-
tion-Aligarh 'Muslim University. 

*'*7. Statutory Resolution 

Shri Vidya Charan Shukla moved the following Resolution:-
"That this House approves the Proclamation issued by the 

President on the 20th February, 1968, under article 356 
of the Constitution in relation to the State of West 
Bengal." 

The following members took part in the debate:-
(l) Shri N. Dandeker 

(Lok Sabha adjourned at 1 P.M. and re-asaembled at 2 P.M.) 

(2) Shri P. Venkatasubbaiah 
(3) Shri Beni Shanker Sharma 
(4) Shri Krishna Kumar Chatterji 
(5) Shri Tridib Chaudhuri 
(6) Shri Prabhu Dayal Himatsingka 
(7) 8hri S. Kandappan 
(8) Shrimati Tarkeshwari Sinha 
(9) Shri Indrajit Gupta 

(10) Shri Onkar La} Bohrn 
(11) Shri Deven Sen 
(12) Shri Chitta Ranjan Ray (Speech 1Lf1.finished) . 

.. s. Government 8U1-Under Consideration 

The West Bengal State Legislature (Delegation of Powers) Bill. 
1968. as passed by Rajya Sabka. 

··Discussed together. 

fP·T.O. 



T4e m~on for consideration c:4 ~ Bill, as passed by Rajya Sabha was moved· by ShrlVidya Charan Shukla. 

The discussion on· the Resolution and the motion for considera-
tion of the Bill was not concluded. 

9. Discussion Under Rule 193 

Shri A,tal Bihari Vajpayee raised a discussion On the statement 
made by the Minister of :ElOIne Aftairs on the 20th March, 196s reja.rd-
mg the Constitutional deveiopments in Punjab. .. 

The follOWing n1:mbeI"s took part in the deba\e:-

(1) Soo Anand Narain Mulla 

(2) Shrimati Sushila Rohatgi 

(3) 8hri N. G. Ranga 

(4) SW'i J. B. Kripalani 

(5) Shri G.S. Dhillon 

(6) Shri G. Viswanathan 

(7) Shri S. M. Banerjee 

(8) Dr. SushilB Nayar 

(9) Shri Madhu Limaye 

(10) Sirdarni Nirlep Kaur 

(11) Shri Diwan Chand Sharma 

(12) Shri P. Ramamurti 
(13) Shri Srinibas Mishra 

Shri Y. B. Chavan replied to the discussion. 

. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 22nd March, 1968). 

. 1 

S. L. SHAKDHER, 
Secretary . 

·~e motion fOr consideration of the Bill was moved at 4-40 P.M. 
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LOKSABBA 

BULLETIN-PART 1 
{Brief Recru:d of Proceerlings J 

.Friday, March 22, ~9.68/Chaitra2,189'O(Sa'f:ca) 

No. 138 

I.Star,red .QJlesticms 

Starred QuestionsN.os. 778, 7BQ.-:.782,· 7B4 and 785 were orally 
.answered. 'Replies to the remaining questionswl!!fJe laid on the 
Table. 

Z. Unstarred Questions 
Replies to 'Unstarred Questions Nos. 4718-4758, 4760-4806, 

41J08-481 0, 4812-4838, 4840--4918, 4920-4929, 4932-4936, 4938-
4948 and 4950-4963 were laid on the Table. 

Statement by the Minister of Education, correcting the answer 
given on the 22ndNovember, 1967 ·to·Unstarred Question No. 1362 
regarding Scheduled Caste and 'ScheduledTribe students in Delhi 
Engineering College was also laid on the Ta:ble. 

a. Short ·N..u~ .QuestieD 

Short Notice Question No.;11 addressed,to;the Minister of Indus-
trial Development and ._Company Affairsregarclill;g Indian Standards 
Institution was orally answel-ed and supplementarfes were also 
:answered ~n. 

4. Call~ AttentiQD ,to·Matter of·UweDt iPMJk ·lDlportaftce 
Shti . Su,rendranpth Dwivedy calledtlte attention of the Minister 

of .H1J!D.e Affairs to two Members o:f .Padiamentbaving been pre-
:vented ~ythe police to proceed to the .Bl'it.Hili.High Commission in 
New D.elbion.the 19th March, 19.68 topr:esent ,a·memorandum. 

The Minister of Home Mairs made a statement in regard 
thereto. 

(p.T.a. 
&2 



5. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report of the National Institute 
for Training in Industrial Engineering, Bombay, for the 
year 1966-67. 

(2) A copy of the Uttar Pradesh Bikri-Kar (Sanshodhan) 
Adhyadesh, 1968 (U.P. Ordinance No. IV of 1968) pro-
mulgated by the Governor of Uttar Pradesh on the 30th 
January, 1968, under article 213(2) (a)' of the Constitu-
tion read with clause (c) (iv) of the Proclamation dated 

- the 25th February, 1968, issued by the President in: 
relation to the State of Uttar Pradesh. (Hindi and 
English versions). 

(3) A copy of the Delhi Sales Tax (Amendment) Rules, 1968, 
published in Notification No. F. 4(83) /67-Fin.(E) (I) in 
Delhi Gazette dated the 7th March, 1968, under sub-
section (4) of section 26 of the Bengal Finance (Sales 
Tax) Act, 1941 as in force in the Union territory of 
Delhi. 

·(4) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act, 
1951:-

(i) The Indian Administrative Service (Appointment by 
Promotion) Sixteenth Amendment Regulations, 1967, 
published in Notification No. G.S.R. 1738 in Gazette 
of India dated the 15th November, 1967. 

(ti) The Indian Police Service (Appointment by Promotion) 
Fourteenth Amendment Regulations, 1967, published 
in Notification No. G.S.R. 1739 in Gazette of India 
dated the 15th November, 1967. 

(iii) G.S.R. 1786 published in Gazette of India dated the 
9th December, 1967, making certain amendments to 
the Schedule to the Indian Administrative Service 
(Fixation of Cadre Strength) Regulations, 1955. 

(iv) G.S.R. 1787 pl.\l>lished in Gazette of India dated the 9th 
Decemger, 1967, making certain amendmlents to the 
Schedttle to the Indian Administrative Service (Fixa-
tion of Cadre Strength) Regulations, 1955. 

---------------------The notifications were previously laid On the Table on the 20th Decem-
ber, 1967 and were re-laid under Rule 234(2) of the Rules of Procedure. 
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tv) G.s.R. 1788 published in Gazette of India dated the 9th 
December, 1967, making certain amendments to 
Sc;hedule m to the Indian Administrative Servic:e 
(pay) Rules, 1954. 

(5) A copy of Notification No. G.S.R. 376 published in Gazette 
of India dated the 2nd March, 1968, containing corri· 
gendwnto G.S.R. 149 dated the 27th January, 1968, 
under sub-section (2) of section 3 of the All India Ser-
vices Act, 1951. 

(6) A copy each of the following Ordinances under article 
213(2) (a) of the Constitution read with clause (c) (iv) 
of the Proclamation dated the 25th February, 1968, 
issued by the President in relation to the State of Uttar 
Pradesh:- ' 

(i) The Uttar Pradesh Official Language (Supplementary" 
Provisions) Ordinance, 1968 (U.P. Ordinance No. r 
of 1968) promulgated by the Governor of Uttar Pra-
desh on the 25th January, 1968 (Hindi and English 
versions). 

(ii) The Uttar Pradesh Public Men Inquiries Ordinance, 
1968 (U.P. Ordinance No. m of 1968) promulgated 
by the Governor of Uttar Pradesh on the 28th Janu-
ary, 1968 (Hindi and English versions). 

6. Report of Committee on Absence of Members 

Chaudhari Randhir Singh presented the Fourth Report of the 
Committee on Absence of Members from the Sittings of the House. 

7. ·Report of Estimates Committee 

Shri P.Venkatasubbaiah presented the Forty-eighth Report of 
the Estimates Committee on the Ministry of Petroleum and Chemi-
c~PetrQwChemicals. 

8. Statement reo Govemment Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 25th March. 
1968. 

P.T.O. 
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9. -~ &esellltioa-Adopied 

DiscUSSion on the fu~owing Resolution moved', by. Shri Vidya 
Charan Shukla on . the 21st March~ 1'968; contillued:.--

"That this House approves the Proclamation issued by the 
~t on' tln! 26th, February, 1968. under article 356 
of the Canstitution in relation to the State of West 
Bengal;" 

The Resolution was adapted after discussion as indiczlted under 
para 10 below. 

1~. GoveJ'lllUllt Bill-tInder Ceasideration 

The West Bengal SUIte Legislature (Delegation uf Powers) Bill, 
1968, as passed by Rajya Sabha.- -

Combined discussion on the motion for consideration. Of the Bill 
and the Resolution (vide para 9 above) moved by Shri Vidya Charan 
SJmldai. on' tl1e 21st March:, ~ cOntinued 

The foD.owing members took part in the debate:-
(l~ Sbri Chitta Ranjan Ray 
(2) Shri Jyotirmoy Bosu 
(3) Shri Samar Guha 

(I..ok Sabha adjourned at 1 P.M. a.nd re-asse:mbted. at 2 P.M.) 

(4) Shri Bhajalmi Mahato 

Sbri Vidya Charan Shukla replied to the debate. 
The motion for consideration of the- Bill was adopted anet cl~-

by-clause con.siderat,ion was taken up. 
Clause 2 was ado~. 
Consideration of Clause 3 was taken up but not concluded. 
The discussion on the Bill was held over. 

11. The West Bengal Budget 
(i) DetnandS for Grants on: Aeeount in respect of the Budget 

(Wd' Bengal)' for 1969-69 were taken up. 
Fifty-nine cut motions were moved and negatived. 
All the Demands for Grants on ACOOIUllt as in the printed book 

of Demands for Grants 1.'1 Account were voted in full 
(ii) Supplementary Demandi for G.rants in respect of the Budget 

(West Bengal) for 1967-68 were submitted to the vote of the House. 
All the Supplementary Demands for Grants as in the priIltld 

book of Supplementary Demands for Grants were voted in fuIt 



12. Government Bills-Introduced 

(1) The West Bengal Appropriation (Vote on Aooo\Ult) Bill 
1988. 

(2) The West Bengal Appropriation Bin, 1968. 

13. Government Bills-Passed 

(i) The West Be.ngTJl.: Appropriation (V1lte' on ACc:ean;t;) Bill, [968. 

The motion for consideration of the Bill was moved' by Shri 
Krishna Chandra Pant. 

The following members· tooIt pet in, _ d~­

(1) Shri Madhu Limaye 

(2) Shri Sheo Narain 

(9.). Shri J.yotiImoy &SU' 

Shri Xrislma Chandra Pant replied' to the debate. 

The motion for consideration was adOpted and clause-by-clausc 
consideration was· taken up. 

ClaWleS' 2 and 3 and; the Schedule were· adopted. 

Clause 1, the Enacting Formula and the Long Titie were also 
adopted. 

The motion that the BID be paseed was moved ~ Shri Krishna 
Chandra Pant. 

The motion was adopted and the Bill was passed. 

(ii) The West Bengal Appropriation Bill, 1968. 

The motion for consideration of the Bill was moved by Shri 
Krishna ChlUldra Pant~ 

The motion for consideMtion. was adopted and cblus~by-clause 

consideration was taken up. 

Clauses 2 and 3 and the SChedUle· were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Krishna 
Chandra Pant. 

The. motion was adopted and the Bill was passed. 
[P.T.O. 



1'- Statutory Resolution 
Shri Vidya Charan Shukla moved the following Resolution:-

"That this House approves the Proclamation issued hy the 
President on the 25th February, 1968, under article 356 
of the Constitution in relation to the State of Uttar 
Pradesh." 

Shri Jl:I.arkhandey Rai took part in the debate. His speech was 
not concluded. 

The discussion was not concluded. 

15. Motion re: Twenty-fourth ~port of Committee on Private 
Membersf Bills and Resolutions 

Shri Hardayal Devgun moved the following motion:-

''That this House a~ with the Twenty-fourth Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 20th March, 1968." 

The motion was adopted. 

16. Private Member's Resolution-Ruled out fJf Order 

The following Resolution moved by Shri Prem Chand Venna on 
the 8th March, 1968, was taken up:-

"This House is of opinion that the Left Communist Party of 
India be declared unlawful as its activities have posed 
a danger to the unity, integrity and security of the 
country." 

The Resolution as worded was ruled out of order by the Speaker. 

17;· Private Member's ResoIutioa-Under Consideration 

Shri George Fernandes moved the following Resolution:-
. "This House condemns the execution of freedom fighters in 

South Rhodesia by the illegal regime of I::m Smith and 
urges the Government o£ India to quit the Common-
wealth of Nations forthwith in view of the inaction of 
the British Goyernment against the illegal minority 
regime of ~ Smith." 

An amendment was moved by Shri Bibhuti Mishra. 

The follOwing members took part in the debate:-
(1) Shri Bibhuti Misbra 
(2) Shri Sal Raj Madhok 
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(3) Shri Vidya Dhar Bajpai 

(4) 8hri Dhireswar Kalita 

(5) Shri Bakar Ali Mirza 

(6) 8bri R. Umanath 

(7) Shri Chandrajeet Yadava 

(8) Shri Kanwar Lal Gupta 

(9) Shri Shashi Bhushan 

(10) Shri Jyotirmoy Bosu 
The discussion was not concluded. 

*'" 18. Messages from Bajya Sabha 
Secretary repOrted the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to 
Lok Sabba in regard to the Appropriation (Vote on 
Account) Bill, 1968, passed by Lok Sabha on the 14th 
March, 1968. 

(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Appropriation Bill; 1968, 
passed by Lok Sabha on the 18th March, 1968. 

19. HaIf-AD·Hour Discussion on Matters Arising out of AllS'ver to 
Question 

Shri N. K. Somani raised a half-an-hour discussion on points 
arising out of the answer given on the 7th March, 1968 to Stari'ed 
Question No. 479 regarding Bharat Sewak Samaj. 

Shri M. S. Gmupadaswamy replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Monday, th~ 25th March. 

1968). 

• • Reported at 5~ P.M. 
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LOKSABBA 

BULLEnN-PART I 

[Brief Record of Proceedings] 

Monday, March 25. 1968jChaitTa 5, 1890 (Saka) 

No. 138 

1. Starred Questioas 

Starred Questions Nos. 808, 809,811 and .812 were orally answe-
red. Replies to the remaining questions were laid on the Table. 

2. Unstarred, Questions 

Replies to Unstarred Questions Nos. 4964--4981, 4983, 4985-4997, 
4999-5025, 5027.......sU9, '5121-.5127, 512·9-5137, 5139--,,5142, 5144-
5160 and .5162-5186 were laid on the Table. 

3. Calling Attention to Matter of Urgent PuWic ImpOrtance 

Shri Rajendranath -Berua called the attention of the Minister of 
External Affairs to the' outcome of the discussions held by Shri Bali 
Ram Bh'agat, Minister of State for External Affairs, inN airobi with 
the Government of Kenya on the question of deportation of Kenya 
Asians. . 

The Minister of State for External Affairs made tt statement In 
regard thereto. 

4. Papers laid -on tbe. Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Income-tax (Amendment.\ Rules, 1968, 
published in Notification No. S.O. 818 in Gazette of 
India dated the 29th February, 1968. under section 
296 of the Income-tax Act, 1961. 

(ii) A statement showing r~sons for delay in laying the 
above Notification. 

P.T.O. 



(2) A copy of the Medicinal and Toilet Preparations (Excise 
Duties) First Amendment Rules, 1968, published in 
Notification No: G.S.R. 506 in Gazette of India dated the 
16th March, 1968, under sub-section (4) of section] 9 (Jf 
the Medicinal and Toilet Preparations (Exclse Duties) 
Act, 1955. 

(3) A copy each of the following Notifications under 5ection 
159 of the Customs Act, 1962 and section 38 of the 
Central ExciseS and Salt Act, 1944:-

(i) The Customs and Central Excise Duties l'~xport Draw-
back (General) Thirty-second Amendment Rules, 
1968, published in Notification No. G.S.R. 507 in 
Gazette of India dated the 16th March, 1968. 

(ti) The Customs and Central Excise Duties }I~xport Draw-
back (General) Thirty-third Amendment Rules. 1968, 
published in Notification No. G.S.R. 508 in Gazette of 
India dated the 16th March, 1968. 

(iii) G.S.R. 510 published in Gazette of India da1ed the 16th 
March, 1968, containing corrigendum to G.S.R. 318 
dated the 17th February, 1968. 

(iv) G.S.R. 511 published in Gazette of India dated the IlJth 
March, 1968, containing corrigendUm to G.S.R 175 
dated the 27th January, 1968. 

(4) A copy of Notification No. G.S.R.509 published in Ga7.ctte 
of India dated the 16th March, 1968, untier section 159 
of the Customs Act, 1962. 

(5) (i) Review by the Government on the working of the 
Pyrites and Chemicals Development Company Limi-
ted for the year 1966-67 under sub-section (I) of sec-
tion 619A of the Companies Act, 1956. 

(ii) A copy of the Annual Report of the Pyrites and Che-
micals Development Company Limited, for the year 
1966-67, along with the Audited ACCOllTIts and t.he 
com.ments .,F the Comptroller and Auditor General 
thereor;f. . 

(6) A copy of the Drugs and Cosmetics (Amendmt'nt) Rules, 
1968, published in Notification No. S.O. 866 in Gazette 
of India dated the 9th March. 1968, under St1 b-section 
(3) of section 33 of the Drugs and Cosmetics Act. 1940. 



5. Leave of Absence 

. The folloWingMembers were granted leave of absence from the 
Sittings of the House for the periods mentioned ag~il1st each:-

0) Pancfit D.N. Tiw~ 13th Nevember to 23rd December, 

(2) Shri Manubhai Amersey 

(3)Shri Balgovind Verma 

(4) Dr. BaburaoPatel 

1967, (Third Session). 

19th February to 15th March, 191)3 
(Fourth Session). 

12th February to 14th March, 19R8 
(Fourth Session). 

12th February to 20th March, 196R 
(Fourth Session). 

(5) Maharani Vtiayama,la Rataram 12th February to 15th March, 19611 
Chhatrapati Bhonsale (Fourth Session). 

(6) Shri M, S. Murty 

(7) Shri V. Y;Tamaskar 

(8) Dr. D. S. Raju 

(9) Shri Brijraj Singh-Kotab 

(10) Shri Viren Shah 

(11) Maharani Gayatri Devi of 
Jaipur. 

6. Reports of Estimates Committee 

12th February to 28th P'ebl'Wlry, 
1968 (Fourth Session). 

12th February to 10th April, 1963 
(Fourth Session). 

22nd November to 23rd December, 
1967 (Third Session) and 12th Feb. 
ruary to 2nd March, 1968 (Fourth 
Session). 

1st March to 18th MarCh, 191)8 
(Fourth Session), 

4th to 28th March, 1968 (Fourth 
Session). 

25th November to 23rd Dece:l1bet, 
196.7 (Third Session) and 

12th February to 27th Febrmuy. 
1968 (Fourth Session). 

Shri P. Venkatasubbaiah presented the Thirty-third and Thirty-
fourth Reports of the Estimates Committee regardin~ action taken 
by Government on the recommendations contained in the Ninety-
sixth and Ninety-seventh Reports of the Estimates L'ommfttee 
(Third Lok Sabha) on the Ministry of Transport and Ship.-
ping-Bombay Port (Parts r and II). 

(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-10 P.M.) 

7. Statement by Prime Minister 
The Prime Minister made a statement regarding sale of cars by 

certain Members of Parliament before the expiry of the statutory 
period of two years. 

[p.T.a. 
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8. Government Bill-Passed 

Th.e West Bengal State Legisl.ature (Delegaiionof POWert) Bin, 
1968, as passed by Rajya Sabha 

Clause-by-elause consideration of the Bill, .as passed.by Rajya 
Sabha. continued. 

Clause 3 Was adopted. 

Clause .1, the Enacting Formula and the Long Title were· also 
adopted. 

The motiort that the Bill be p~ed was moved by'Shri Vidya 
Charan Shukla. 

The motion was adopted 'and the ·Biil was 'passed. 

9. St&tutoryKesolutiOD-Adopted 

Discussion on the following Resolution moved by Shri Vidya 
Charan Shukla on the 22nd March, 1968, eontinUed:-

"That this House approves the Proclamation issued by the 
President on the 25th February, 1968, under article 356 
of the Constitution in relation to the State of Uttar 
Pradesh." 

Tne Resolution was adopted after discussion as indicated under 
Para 10 below. ' 

10. Government Bill_P~d 

The Uttar Pradesh. State Legislatu.re (Delegation oJ Powers) Bill.. 
1968, aspased by Rajya Sabha 

The motion for consideration of the Bill, as passeo hy Rajya 
Sabha, was moved by Shri Vidya Charan Shukla. 

The following members took part in the combined d~bate on the 
Resolution (vide para 9 above) and the motion for consideration of 
the Bill:~ 

(1) Shri Jharkhandey Rai 
(2) Shri Sheo Narain 
(3) Nawabzada Sy~ Ztilfiquar Ali Khan 
(4) Shri R K. Sinha 
(5) Shri K. K. Nayar 
(6) Dr. Mahadeva Prasad 
(7) Shri Molahu Prasad 



(8) Shri Awadesh Chandra Singh 
(9) Shri Raghuvir Singh Shast.ri 

(10) Shri Kashi Nath Pandey 
(11) Shri Satya Narain Singh 
(12) Dr. Sushila Nayar 
(13) Major Ranjeet Singh 
(14) Shri Chandrika Prasad 
(15) Shri Mohan Swarup 
(16) Shri Mushir Ahmad Khan 

Shri Vidya Charan Shukla replied to the debate. 

The motion for consideration of the Bill was adop~ed and clause-
by-clause consideration was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title weI'!, also 
adopted. 

The motion that the Bill be passed was moved by Shri Vidya 
Charan Shukla. 

The motion was adopted and the Bill was passed. 

11. Half-an-hour Discussion on Matters Arising out of Answer to, 
Question 

Shri Prem Chand Verma raised a half-an-hour discussion on 
points arising out of the answer given on the 22nd February, 1968 
to Starred Question No. 211 regarding the Delhi Milk Scheme. 

Shri Annasahib P. Shinde replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 26th March, 
1968). 

S. L. SHAKDHER, 
Secretary. 
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BUl..LETIN-PART I 
[6rief Record of Proceedings] 

i.1 

Tuesday, lrIfLTCh 26, t968!Chaitra 6, 1890 (Saka) 

No. 144) 

1. StanedQuestions 

Starred Questions Nos. 338-MB were orally ~swered. Replies 
to the remaining questions were laid on the Table. 

2. lJ~nd Questions 

Replies to Unstarred Questions Nos. 5187-5192, 5194-5212, 5214, 
5215, 5217. 5219-5Z79, 5282-.5322. 5324-5351, 5.353-.5360 and 5362-
5~ wer.e laid on the T~ble· 

3. Short NQticeQuestion 

Reply to Short Notice QuestiQn No. 12addr.essed to the Minister 
of Railwa~ r.egarding Closure of Textile Mills in Ahmedabad was 
laid on the Table ,as t.be Member was absent. 

4. C.aUing AtteutiQa to Matter of Urge,nt Public Importance 

Shri ArangU &-~ran oalled the attention of the Minister of 
Home A1Jlairs to the reported, stat.etnent!:$de by Sb~ikh Abdullah 
to ~ effsct tPat .India was in 'forcible occupation of Kashmir. 

The Minister m Home Mairs made a statement in regard 
~ . 

. ~ Q...n. of fi"ivn.e 
The Deputy Speaker withheld bis cornsent to the raising of a 

question of privilege given notice of by 5Jlri Amrit Nahita CliBipst 
Shri N. K. Somani, M.P. for alleged circulation of the summary of 
his speeeh. to the 'Pre56 before 'making the apeech in the Rouse on 
tbt! , 2~ ,Ma.lch,196a. 

(P.T.O. 



6. Papers laid on the Table 

The following papers were laid on the Table:-

V(l) A copy of the Final Report of the Administrative Refonns 
Commission on Machinery for Planning. 

(2) (i) Review by the Government on the working of the 
National Instruments Limited, Calcutta, f(lr the year 
1966~67, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(ii) A copy of the Annual Report of the National Instru-
ments Limited, Calcutta for the year 1966-67 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(3) (i) Review by the Government on the working of the 
Tungabhadra Steel Products Limited, for the year 
1966-67, undersub-section (1) of section 619 of the 
Companies Act, 1956. 

(ii) A COpy of the Annual Report of the Tungabhadra 
Steel Products Limited, for the year 1966-67 along 
with the Audited Accounts and the comm,ents of the 
Comptroller and Auditor General thereon. 

(4) A copy of the Uttar Pradesh Nagar Mahapalikas (Alpa-
kalik Vyavastha) (Sanshodhan) Adhyadesh, 1968 (U,p. 
Ordinance No. II of 1968) promulgated by the Governor 
of. Uttar Pradesh on the 27th January, 1968 (Hindi and 
English versions) under article 213(2) (a) of the Consti-
tution read with clause (e) (iv) of the Proclamation 
dated the 25th February, 1968, issued by the President 
in relation to the State of Uttar Pradesh. 

(5) Errata to the Demands for Grants of the Ministry of 
Finance, 1968-69 (Part In (Hindi and English versions). 

(6) Errata to the Demand for Grants of the Ministry of Home 
Affairs, 1968-69 (Part TI) (Hindi and English versions). 

(7) A copy of the Certified Accounts of the Cardamom Btlard 
for the year 1966-67 together with .the Audit ~epqrt 
thereon, under sub-section (4) of sectionig' 6£ the 
Cardamom Act, 1965. 

'1. l\JMsages from. RajyaSabKa , '.l . 
Secretary reported the ~oWing messages £rom Rajya Sabha:-

(i) That at its sitting held on the 23rd March,·1968,Rajya 
Sabha agreed without any amendment to the Delhi 

. 1 'I 
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Municipal Corporation (Amendment) Bill, 1968, passed 
by Lok Sabha on the 18,th March, 1968, 

(ii) That at its sitting held on the 23rd March~ 196~, Rajya 
Sabha agreed without any amendment to the Jammu 
and Kashmir Representation of the People (Supple-
mentary) Bill, 1968, passed by Lok Sabha on the 20th 
March. 1968. 

8. Minutes of Committee on Petitions-Laid on the Table 

Minutes of the Fifteenth to Twenty-Fifth Sittings. of the Com-
mitteeon Petitions, Were laid on the Table. 

9. Report of Committee on Petitions 

Shri S. C. Samanta presented the Second Report of the Commit-
tee on Petitions. ":W .. .:IIo~.i1 

10. Evidence before ~ttee on Petitions-Laid on the Table 

Shri S. C. Samanta laid on the Table a copy of the Evidence 
given before the Committee on Petitions. 

11. Personal Explanation under Kule 3$7 

Shri N. K. Somani made a personal explanation: regarding the 
circulation of the summary of his speech to the Press before it was 
made in _ the House on the 22nd March, 1968. 

12. l'he Uttar Pradesh Budget 

(i) Demands for Grants on Account in respect of the Budget 
'(Uttar Pradesh) for 1968--69 were submitted to the vote of the 
House. 

All the Demands for Grants on Account as in the printed book 
of Demands for Grants on Account were voted in full. 

- {ii) Su,pplementary Demands for Grants in respect of the Budget 
(Uttar Pradesh) for 1967-68 were taken up. 

Thirty-five cut motions were moved and nega1ived. 

All the Supplementary Demands for Grants as in the printed 
. book of Supplementary Demands for Grants were voted in full. 

13. Government Bill-httroduced 
The Uttar Pradesh Appropriation (Vote on Account)- Bill, 1968. 

[P.T.O. 
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14. Government ~ 

The Ut.tar P"adesh Appropriation (Vote on Account) Bill~ 1968. 
The motion for consideration of the Bill was moved by 8hri 

Krishna Chandra Pant. 
The motion for consideration was adopted and elause-by-clause 

consideration was taken up. 
Clauses 2 and 3 and the Schedule werea.dapted.. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by 8hri Krishna 

Chandra Pant. 
The Inotion was adopted and the Bill was passed. 

15. Government Bill-Introduced 

The Uttar Pradesh Apptopriatitm Bill, l~. 

16. Government Bilh--Passed 
(i) The Uttar Pradesh Appropriation B'll, 1968. 

The motion for consideration of the Bill was moved. by Shri 
Krishna Chandra Pant. 

8hri Madhu Limaye took part in the debate. 
Shri Krishna Chandra Pant replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration was taken up. 
Clause~ 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adop'ted. 
The motion thm the Bill be passed was moved by Shri Krishna 

Chandra Pant. 
The motion was adopted and the Bill was passed. 
(Lok Sabha adjourned Ilt 1 P.M. and re~assembled at 2-05 P.u.) 

(ti) The Armed Forces (Special Powers) continuance Bill, 1968, as 
Passed by Rajya. Sa.'bhtl 

The motion for eonsideration of the Bill, as passed by Rajya 
Sabha, was moved by Shri Surendra Pal Singh. 

The following members took part in the debate.:-
(1) Shri J. M. I~mi' 

.01· 

(2) Shri Kanwar Lal Gupta 
(3) Shri Vikram Chand Mahajan 
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(4) Sbri Rabf Ray 
(5) Shri Samar Guha 
(6) Sbri M. Meghachandra 
(7) CMudhari Ilandhir Singh 
(8) Major Ranjeet Singh 
(9) Shri V. Viswanatha Menon 

(10) Shri Kartik Oraon 
(11) Shri Yashwant Singh Kusbwah 

Shri Surendra Pal Singh replied to !he debate. 
The motion for consideration was adopted and elause-by-clause 

consideration was taken up. . 
Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri. Surendra 

Pal Singh. 
The motion was adopted and the Bill was passed. 

*17. Messages from Rajya Sabha 

Seceretary reported the folowing messages from Ra,iya &abha:-

(i) That Rajya Sabha had no fecQmmendations t() make to Lok 
Sabha in regard to the ApproPrilition (&ilways) Bill, 
1968, passed by Lok Sabha on the. 20th Mflrch. 1968. 

(ii) That Rajya Sabha had lItO recommendations to make to 
Lok Sabha in regard to the Appropriation (Railways) 
No.2 Bill, 1968, passed by Lok Sabba on the 20th 
March, 1968. 

18. Govemment Bill-Motion for Reference to Joint Committee 

~
A ted 

T Scheduled Castes and Scheduled Tribes Orders (A mend-
ment) ,Bill, 1967. 

~ motion fOtr reference of the BiU to a J·oint Committee was 
tnOVed Dy Shri Asolal Mehta. 

The motion was adopted 811 follows:-

"That the Bill to provicle for the inclusion in. and the exclu-
sion from, the lists of Scheduled Castes and Scheduled 

Reported at 3-40 P.¥. 

[p.T.O. 
648 



Tribes, of certain castes and tribes, for the. readjustment 
of representation, and re-delimitation -of parliamentary 
and assembly constituencies in sO far as such readjust-
ment and re-delimitation are necessitated- by such 
inclusion or exclusion and for matters connected there-
with, be referred to a Joint Co~ttee of the Houses, 
consisting of 33 members, 22 from this House, namely:-

(1) Shri R. S. Arumugam 
(2) Shri C. K. Chakrapani 
(3) Shri Anil K. Chanda . 
(4) Shri N. T. Das 
(5) Shri G. Y. Krishnan 
(6) Shri N. R. Laskar 
(7) Shri Raja Venkatappa Naik 
(8) 8hri J. H. Patel 
(9) 8hri Dearao S. Patil 

(10) Shri T-rilokshah Lal Priendra Shah 
(11) Shrimati Rajni Devi 

(12) Shri Ram Charan 
(13) Shrimati B. Radhabai Ananda Rao 
(14) Shri J. B. Muthyal Rao 
(15) Shri K. Subravelu· 
(16) Shri P. R. Thakur 
(17) Shri Ramchandra Ulaka 
(18) Shri M. G. Uikey 
(19) Shri S. M. Siddayya 
(20) Shri Kartik Oraon 
(21) Shri Hukam Chand Kachwai 
(22) Shri Asoka Mehta, and 

11 from Rajya Sabha; 

--j 

that in order to constitute a sitting of the Joint Committee 
the quorum shall be one-third of the total number of 

members of the Joint Committee; 
that the Committee_ shall make a report to this House_ by the 

first day of the next session; . ....~ 

that in other respects the Rules of Pr9cedUTe of this House 
relating to Parliamentary Committees shall apply with 
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such variations and modificiitions as the Speaker may' 
make; and 

that this House recommends to Rajya Sabha that Rajya Sabha 
do join the said Joint ComJnittee and communicate to 
this House the names of 11 members to be appointed by 
Rajya Sabha to the Joint Committee." 

19. Government Bill-Motion for Reference to Select Committee-
A~ 
~ Banking Laws (Amendment) Bill,1967. 

The motion for reference of the Bill to a Select Committee was 
moved by Shri Krishna Chandra Pant. 

The following members took part in the debate:-
(1) Shri K. M. Koushik 
(2) Shri Amrit Nahata 
(3) Shri R. Umanath 
(4) Shri Bedabrata Barua 
(5) Shri V. Krishnamoorthi 
(6) Shri Shashi Bhushan 
(7) Shri Abdul Ghani Dar 
(8) Chaudhari Randhir Singh 
(9) Shri Atal Bihari Vajpayee 

(10) Shri Prabhu Dayal Himatsingka 
(11) Shri Srinibas Mishra 
(12) Shri Rabi Ray 
(13) Sardar Buta Singh 

Shri Krishna Chandra. Pant replied to the debate. 
The motion was adopted as follows:-

"That the .Bill further to amend the Banking Regulation Act, 
. 1949, 56 as to provide for the extension of social control 

over banks and for matters connected therewith or inci-
dental thereto and also further to amend the Reserve 
Bank of India Act, 1934, and the State Bank of India 
Act 1955 be referred to a Select Committee conSisting I I 

of 22 members, namely:-

(1) Shri Frank Anthony 
(2) Shri Kamalnayan Baja.j 

fP.T.O. 
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(3) Shri S. S. K~thati. 

(4) Shri N. Dandeker 

(5) 8hri C. T. Dhandapani 
(6) Shri G. S. Dhillon 

(7) Shri Madhu Limaye 

(8) Shri C. M. Kedaria 

(9) Shrimati Sudleta Kripalani 

(1{)-) Shri Sanwendra &.wau 
(11) Shri Lalit Sen 

(12) Shri Indrajit Gupta 

(13) Chaudhary Nitiraj Singh 

(14) Shrimati Vijaya Lakshmi Pandit 

(15) Shri Krishna Chandra Pant 

(16) Shri S. R. Rane 

(17) Shri M. Thirumala Rao 

(18) Shri Dwaipayan Sen 

(19) Shri K. N. Tewari 

(20) Shri Jyotirmoy Bosu 

(21) Chowdhury Sadhu Ram 

(22) Shri Morarji R. Desai 

with instructions to report within one month;-
(Lok Sabha adjourned ti1Ill AX on W~Ytthe"2?th March, 

1968). 

r·, • 

• . ~ 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of PrOC'eedings) 

. Wednesday, March 27, 1968/Chaitra 7, 1890 (Saka) 
'''' . 

No. 141 

1. Starred Qtiestion.s 

Starred Questions Nos. 869-871 were .orally answered. Replies 
to the rem;ai.ning questions were laid on the Table. 

2. Unstarred Questions 

Replies to 'Unstarred Questions Nos. 5898-5401; . 5403-:--&409, 
5411-5476 and 5476-A were laid on the Table. 

3. Calling Attention to Matter of Urgent Pub-lie Imporiattce ." - l' 

Shri Jyotirmoy Bosu called the attention of the Minister: of 
Education to the demonstration by about nine hundred We$t'Be.J\g~l 
Primary teachers in Delhi on the 25th March, 1968.' . .' ;·~~·:.·3 

The Minister of Education .made a statement in regard· thereto.·'· 

4. Papers laid. on the Table 

A copy of the Budget Estimates of the Damodar Valley Corppr_-:, 
tion for the year 1968-69 was laid on the Table under sul>-secliori 
(3) of section 44 of the Damodar Valley Corporation Act, 1948. 

5· Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Haryana Appropriation 
(Vote on Account) Bill, 1968, passed by Lok Sabha on . 
the 20th March, 1968. 

lP.T.O:, 
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(i i) 

(iii) 

(jv) 

That Rajya Sabha had no recommendations to ma~e. to 
Lok Sabha in regard to the Haryana AppropnatJon 
Bill, 1968, passed by Lok Sabha on the 20th March, 
1968. 

That Rajya Sabha had no recommendation..~ to make to 
Lok Sabha in regard to the West Bengal Appropriation 
(Vote on Account) Bill, 1'968, passed by Lok Sabha on 
the 22nd March, 1968. 

That Rajya Sa.hb~ lt~d ~ rec.oJ)!)IDendatiolls to make to 
Lok S~ha ,in regweJ to the West Bengal Appropriation 
Bill, 1968, paSsed by Lok Sabha on the 22nd March, 
1968. 

e. Report 01 Committee on Private Members' Bill!'! and 
Resolutions 

Shri Hardayal Devgun pres~nte4 the Twenty-fifth Report of the 
Committee on Private Members' Bills and Resolutions. 

7. The Budget (General) 1968-69-Demands for ~ants 
-, 
Discussion on ~n<is for Grl.ints Nos. 3.8 to 52, 117 and lla for 

which the Ministry of Home Affairs is responsible commenced. 

(Lok Sabha adjourned at I p.M. and re-assembled at 2-05 P.M.) 

~ .• undreA &.Rd. forty-eight cut rn.Qtions were mov.ed. 

The discussion was not concluded. 

8. Half-Ml-lloerBi~n OIl Matters arising out of Answ~r 
to ~~iOl\ 
~ti. 'ldee1wra.ri Si"Wla r~ a half...anrhour discuaionaa 

points arising o.ut Qf .iM- anawer gWen on the 22nd MaPcll, li68t(l) 
S~r.~ QuE¥.rtion. No. 781. :re~>a.rQing K~brojr sPown ~~ Jnqepen-
dent 'Entity i1'1 a Map published in Indian Express. . 

Shri Y. B. Chavan replied to the discussion. 

~ ~ aQj.ow:ned till II A.M. on Th~sday, the 28th March, 
JiSt}, .. ' 

653 
Q¥afilIf.ND-LS l-;i789 (D) LS-27-3-68-,-~OQ, 

S. l~. SHAKDHE~l, 
~retary. 



LOK SABRA 

BULLETIN-PART I 
[Brief RecOi"ci of Proceedings] 

Thursday, March 28, J968/Chaitra 8, 1890 fSaka) 

No. 142 

1. Starred. Questions 
Starred Questions Nos. 898-903 were ora11y answered. Replies 

to the remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Question~ Nos. 5477-5484, 5486--5499. 

5501-5555, 5557-5599, 5601~5604 and 5606-5619 were laid on the 
Table. - . 

3. Short NotieeQ1aemon 

Short Notice Question No. 13 addressed to the Minister of Com-
munications regarding Disconnection of Telephones in Delhi was 
orally answered and· supplementaries were also answered thereon. 

4. Callillg Attention to Matter of Urgent Public Importance 

~rdar Buta Singh caned the attention of the Minister of Home 
A1fa.irs to the reported ugly an t inhwruua incidents relating to 
Harijan W@filen in a village in Mehboobnagar District and burning 
alive of a Harijan boy in Krishna District of Andhra Pradesh. 

The Minister of Home Affairs miade a statement in regard thereto. 

5. Papers laid Oft the Table 

The following papers were laid on the Table:-

(1) A copy of letter No. BSS/PAC/68 dated the 21st March, 
1968 from the President, Bharat Sewak Samaj, New 
Delhi addressed to the Minister of Food and Agriculture, 
in pursuance of an assurance given on the 22nd March, 
1968, during Half-an-Hour di$1!ussion regarding Bharat 
Sewak Samaj. 
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(2) (i) Review by the Governme,nt on the working of the 
Durgapur Projects Limited, Calcutta, for .the year 
1966-67, under sub-section (3) of section 619A of the 
Companies Act, 1956 read with clause (c) (iv) of the 
Pr(){'lamation dated the 20th February, 1968, issued 
by the President in relation to the State of West 
Bengal. 

(ii) A copy of the Annual Report of the Durgapur Projects 
Limited, Calcutta, for the year 1966-67 along with 
the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(3) A copy each of the following Notifications under sub-
section (6) of section 3 of the Essential Commodities 
t\.ct. 1955:-

(i) The Roller Mills Wheat Products (Price Control) 
Amendment Order, 1968, published in Notification No. 
G.S.R. 571 in Gazette of India dated the 18th March, 
1968. . 

(ii) The Delhi Roller Mills Wheat Products (Ex-mill and 
Retail) Price Control (Amendment) Order, 1968, 
published in Notification No. G.S.R. 572 in Gazette of 
India dated the 18th March, 1968. 

(4) A copy of the Uttar Pradesh Krishi Utpadan Ma:ndi 
(Amendment and Validation) Ordinance, 1968 (Uttar 
Pradesh Ordinance No. V of 1968) promulgated by the 
Governor of Uttar Pradesh on the 15th February', 1968, 
under artiCle 213(2) (a) of the Constitution read with 
clause (c) (iv) of the Proclamation dated the 25th 
February, 1968, issued by the President in relation to 
the State of Uttar Pradesh (Hindi and English 
versions) 

(5) A copy of the Employees' State Insurance (Central) 
Amendment Rules, 1968, published in Notification No. 
G.S.R. 500 in Gazette of India dated the 16th March, 
1968, under s~b-secti ~'n (4) of section 95 of the Em-
ployees' ~ate t:nsuranceAct, 1948. 

(6) A c.opy of the Admission as Advocates (Training a!1d 
Examination) Rules, 1968, published in Notification No. 
S.O. 926 in Gazette of India dated the 8th March, 1968, 
under sub-section (5) of section 49AOf the Advocates 
Act, 1961. 



6. Messages froml Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:--

"(i) That at its sitting held on the 26th March, 1968, Rajya 
Sabha adopted a motion that the. term of office of the 
present members of the Rajya Sabha. except those who 
retire on the 2nd April. 1968, serving on the Committee 
on Public Accounts, be extended up to the 30th April. 
1966. 

(ii) That at its sitting held on th~ 26th March. 1968, Rajya 
8abha adopted a motion that the term of office of the 
present members of the Rajya Sabha, except those 
who retire on the 2nd April, 1968, serving on the Com-
mittee on Public Undertakings,be extended up to the 
30th April, 1968." 

7. Report of Committee on Public Undertakings 

8hri Manubhai Pate-l presented the Eighth Report of the Com-
mittee o_n Public Undertakings on Hindustan Aeronautics Limited. 

8. The Budget (Gener:-}) 1968-69-Demands for Grants 
(i) Discussion on Dem:tnds for Grants Nos. 38 to 52, 117 and 118 

for which the Ministry of Home Affairs is responsible continued 
and was concluded. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

The cut motions moved on the 27th March, 1968, were negatived. 
All the Demands for Grants for which the Ministry of Home 

Affairs is responsible, as shown under column 4 of the printed List 
of Demands for Grants-Budget (Genera,l) 1968-69, were voted in 
full. 

(ii) Discussion on Demands for Grants Nos. 4 to 6 and 104 for 
which the Ministry of Defence is responsible commenced. 

Fifty cut motions were moved. 
The discussion was not concluded. 

"'9. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Uttar Pradesh Appropria-
tion (Vote on Account) Bill, 1968, passed by Lok Sabha , 
on the 26th March, 1968. ---- --,---------._--_._-_._---

*Reportecl at 5-40 P.M. 
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(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Uttar Pradesh Appropria-

. tion Bill, 1968, passed by Lok Sabha on the 26th March, 
1968. 

10. Statement by Minister 

The Minister of Informatien and Broadcasting made a state-
ment on certain settlement regarding production of films. 

(Lok Sabha adjourned 1lll 11 A.M. on Friday, the 29th March, 
1966). 

til • 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proc"'eedin~s] 

Friday, March 29, 1968/Chaitra 9, 1890 (Saka) 

No. 143 
1. Starred Questi~ns 

Starred. Questions Nos. 928-933 were orally answered. Replies 
to the remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 5620--5669, ;)671-5698, 
. 5700-5717, 5719-5727, 5729, 5730, 5732-5756, 5758-5774 and 
5776-5797 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

... (1) A copy of the Merchant Shipping (Pilot Ladder) Rules{ 
1967, published in Notification No. G.S.R. 1650 in 
Gazette of India dated the 4th November, 1967, under 
sub-section (3) of section 458 of the Merchant Shipping 
Act, 1958. 

(2) A copy of the Report on the activities of the Central 
Institute of English, Hyderabad, for the year 1966·67 
along with the Audited Accounts. 

(3) A copy of Notification No. G.S.R. 630 published in Gazette 
of India, dated the 29th March, 1968, issued under rule 
9 of the Post Office Savings Bank Rules, 1965. 

---'--
*The notidcation was previously laid on the Table on.. the 29th 

November, 1967 and was re.laid under Rule 234(2) ot the Rules ot 
Procedure. 
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(4) A copy of the Citizens (Registration at Indian Consulates) 
Amendment Rules, 1968, published in Notification No. 
G.S.R. 483 (English version) and G.S.R. 484 (Hindi 
version) in Gazette of India dated the 16th March, 1968, 
under sub-section (4) of section 18 of the Citizenship 
Act, 1955. 

(5) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act, 
1951:-

(i) G.S.R. 246 published in Gazette of India dated the 
10th :february, 1~ m~41g cert~ C\IDel\dments to 
the Indian Administrative Service (Fixation of Cadre 
Strength) Regulation, 1.955. 

(ii) G.S.R. 247 published in Gazette of India dated the 10th 
February, 1968, making certain amen<iments to 
Schedule III to the Indian Administrative Service 
(PaY) Rules, 1954. 

(iii) The Indian Forest Service (Pay) Rules, 1960 published in 
Notification No. G.S.R. 482 in Gazette of IIldi;l qA\ed 
the 16th March, 1968. 

(~) A statement showing reasons for delay 4~ layi.t\g ~l.iJ! 
Notifications mentioned at (i) and (ii) of itC!JU (5) 
above. 

(7) Supplement to the Annual Report of the Board of 
Trustees of the Inqian Mu,~um, C~cutta, for the year 
1966-67 containing the Statement of Accounts. . . 

~. Me.s,5aJe fro.m RajY8 &ahba 

Secretary reported a message £Tom Rajya Sabha that at its 
sitting held on the 28th March, 1968, Rajya Sa,bh~ agreed without 
any amendment to the Displaced Persons (Compensation and Re-
habilitation) Amendment Bill, 1968, passed by Lok Sabba on the 
13th February, 1968. 

5. President's AsSent to Bills 

Secretary laid on the Table following seven Bills pa,ssed by the 
Houses of !'arliament dupng the current session and assented 
to by the President:f 

(1) The' A.ppropriation Bill, 1968. 

(2) The Appropriation (Vote on Account) Bill, 1968. 



(3) The West Bengal State Legislature (Delegation of 
P0wers) Bill, 1968. 

(4) The Uttar Pradesh State Legislature (Delegation of 
Powers) Bill, 1968. 

(5) The Appropriation (Railways) Bill, 1968. 

(6) The Appropriation (Railways) No.2 Bill, 1968. 

(7) The Anned Forces (Special Powers) Continuance Bill, 
1968. 

6. Report of &tinlates Committee 

Shri P. Venkatasubbaiah presented the Fifty-third Report of the 
Estimates Committee on the l\finistry of Education-Indian School 
of t-t'lternational Studies, New Delhi. 

7. Statement Re: .Government Business 
the Minister of Parliamentary Affairs made a statement regard-

ing Government business for the week commencing the 1st April, 
1968. 

8. Matter under Rule 377 
Shri Y. Gadilingana Goud raised a matter regai'dlng the sCript of 

"Today in Parliament" broadcast by All India Radio on the 4th 
March, 1968. . 

The Minister of Information and Broadcasting made a statement 
on the subject. 

9. The Budget (General) l.968-69-Demands for Grants 

Discussion on Demands for Grants Nos. 4 to 6 and 104 for which 
the Ministry of Defence is responsible continued .. 

(Lok Sabha adjou.rned at 1 P.M. and re-assembled at 2-05 P.M.) 

The discussion continued but was not concluded. 

10. Motion Re: Twenty-fifth Report of Committee on Private l\tem-
hers' Bills and Resolutions 

Shri Hardayal Devgun moved the following motion:-
"That this House agrees with the Twenty~fifth Report. of the 

Committee on Private MemberS' Bifls and Resolutions 
presented to the House on the 27th March, 1968:' 

The motion was adopted. 

[P.T.O. 
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11. Private Members' Bills-Introduced 

(1) The Code of Civil Proeedure (Amendment) Bill, 1968 
. (Amendment of section 16.) by Nihal Singh. 

(2) The Land Acquisition (Amendment) Bill, 1968 (Amend·· 
ment of sections 3, 5A etc.) by Shri Hem Raj. 

(3) The Constitution (Amendment) Bill, 1968 (Amendment 
of article 329) by Shri Shiva Chandra Jha. 

(4) The Constitution (Amendment) Bill, 1968 (Amendmen.t 
of articles 75 and 164) by Shri Madhu Limf;lye. 

12. Private Members' BiIl--Debate Adjourned 

The jltdian Penal Code (Amendment) Bill, 1967 (Amendment of V sections 292, 293 etc.) as passed by Rajya Sabha 

Shti Diwan Chand Sharma concluded his speech on the motion 
for consideration of the Bill, as passed by Rajya Sabha, moved by 
him on the 14th March, 1968. . 

The following members took part in the debate: ~ 

(l)Sbrl J. B. Kripalani 

(2) Shl'i S. Kandappan 

(3) Shri S. R. Rane 

(4) Shri Madhu Limaye 

(5) Dr. Ranen Sen 

(6) Shri A. T. Sarma 

(7) Shri K. Ananda Nambiar 

(8) Shri Vidya Charan Shukla 

(9) Shri M. L. Sondhi 

(10) Shri K. Narayana Rao 

(11) Shri Rabb~ay 

(12) Sbri R. Umanath 

(13) Shri Hem Raj 
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\14) Shri J. M. Lobo Prabhu'~ 
t 1:>} Shri .Vidya Charan Shukla 

fhe motion moved by Shri S. Kandappan that the debate on the 
Bill be adjourned was adopted . .. -
13. Motion reo Joint Committee on private member's Bill-adopted 

The DeLhi Rent Control (Amendment) Bill, 1964 (Amendment Jf 
sections 14, 23 etc.) as introduced in Rajya Sabha. V 

The motion for concurrence in the recommendation of Rajya 
Sabha for reference of the Bill to a Joint Committee of the Houses 
was moved by Shri Diwan Chand Shanna. 

The motion was adopted as follows:-

"That this House concurs in the recommendation of Rajya 
Sabha that the House do join in the Joint Committee of 
the Houses on the Bill further to amend the Delhi Rent 
Control Act, 1958 by Shri M. P. Bhargava, made in the 
motion adopted by Rajya Sabha at its sitting held on 
the 15th December, 1967 and communicated to this House 
on the 16th December, 1967 and resolves that the follow-
ing twenty members of LokSabha be nominated to 
serve on the said Joint Committee, name1y:-

(1) Shri Bashw~hwar N ath Bhargava 

(2) Shri Maharaj Singh Bharti 

(3) Chowdhry Brahm Perkash 

(4) Shri Krishna Kumar Chatterji 

(5) Shri Benoy Krishna Daschowdhury 
(6) Shri Hardayal Devgun 

(7) Shri C. T. Dhandapani·· 

(8) Shri. Hari Krishna 

(9) Sardar Iqbal Singh 

(10) Shri Lakhan LaI Kapoor 

(11) 8hri Bhanudas Rarru::handra Kavade 

(12) Shri Latafat Ali Khan 

[P.T.O. 
662 



(13) ShnmatiSucheta Xti.".llfll 

(14) Shri Baker Ali Mirza 

(II} Dr. SUSliile Nay-ar 

(16) Shri Jaganath Rao 

(17) Shri P. G. Sen 

(18) Shri Satya Narain Singh 

(19) Shn S. XaVier 
- (2tl) Bhri DiWlft Chand Shlrma'·. 

The Recognition of Trade Union. BiLl, 1967 

The motion for consideration of the Bill was moved by Shri 
Madhu. ,Liinay,~ .. IDs speech was hot -&meit.uied. 

The di8(!uasion was not cohelud8d. 

~ry reponed a message sfrom Rljya Sabha that at it 
sittint held on the 28th Match, 1968; :Rajya Sabha eonetirred in the 
recommendatiofl of Look Sa9ha to join in the Joint ~ttee of 
the Houses on the Scheduled Castes and Scheduled Tribes Orders 
(Amendment) Bill, 1917 and n9fuitiaWd the f{illOwiAg merttbers of 
the Rajya Sabha to serve on the said Joint Committee:-

(1) Shri Neki Ram 

(2) Shri D. D. KUlTe 

(3) Sbri K. S. Chavda 

(4) Shri D. Sanjivayya 

(5) Shri Shee1 Bhadra Yajee 

(6)Shrl Emonsing M. Sangme 

(7) Dr. Shrimati Phu1renu Guha 

(8) 8hri Lokanath Misra 

(9) Shri B. Yella~dy 
(10) Shri B. D. Khobaragade 

(11) Shri SWlder Singh Bhandari 
... ' 
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16. President's Assent to Bills 

Secretary laid (m the Table following four Bills passed by the 
Houses of Parliament during the current session and assented to by 
the President:-

(1) The Haryana Appropriation Bill, 1968. 

(2) The Haryana Appropriation (Vote on Account) Bill, 1968. 

(3) The West Bengal Appropriation Bill, 1968. 

(4) The West Bengal Appropriation (Vote on Account) Bill, 
1968. 

17. Balf-An-Hour Discussion on Matters Arising out of Answer to 
Iluestioa 

Shri C. K.Chakrapani raised a half-an-hour discussion on points 
arising out of the answer given on the 23rd. February, 1988 to 
Starred Question No. 249 regarding John Smith's Book "I WAS A 
C.I.A. AGENT". . 

Shri Y. B. Chavan replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 1st April, 
1968). 
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LOK SABJIA 

BULLETIN-PART I 
[Brief Record or Proreedings] . 

Monday, April 1, 1968/Chaitra 12, 1890 (Stika) 

No. 144 
1. Starred Questions 

Starred Questions Nos. 958-961, 964 and 965 were c.rally 
answered. Replies to the' remaining questions were laid on the 
Table; 
2. tJnStarred Qu.estioDs 

Replies to Unstarred Questions 5798-5809, 5812-5829, 5881--
5891, 5893-5898, 5900-5941, 5943-5949, 5951-5978. g&81, and 
5983·-5989 were laid on the Table. 
3.' Short Notice QUMdon 

Short NOtice Question No. 14 addressed to the Minister ot Educa-
tion regarding Refusal by Mining Engineering Students of Dhanbad 
to accept Diplomas was orally answered and supplemenhiries were 
also answered thereon. 
4 .. CaIlibg Attend_ to Matt.., ., Urgent Publk Imperi81tft 

Shri Hem Barua called the attention of the Minister of Ext~rnal 
Affairs to the reported visit of a high-level Government of India 
Official team to Assam, Nagaland and Manipur to study the exploSive 
situation in the frontier areas and the outcome thereof. 

The Prime Minister made a statement in regard thereto. 
i. Papers laid on t1te Table 

The following papers were laid on the Table:-
(1) A copy each of the follOWing Notiflcations under section 

159 of the Customs Act, 1962:-
(i) G.S.R. 512 published in Gazette of India dated the 16th 

March, 1968. 
(ii) G.S.R. 513 published in Gtzette of India dated the 

16th March, 1968. . 
(iii) The Customs (Export of Tea to United Kingdom on 

Consignment Account) Valutation Rules, 1168, p\lb~ 
lished in Notification No. G.S.R. 518 in Gazette of 
India dated the 12th March, 1168. 

(iv) G.S.R. 519 published in Gazette 01 India dated the 14th 
March, 1968. 
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(2) A copy of the Income-tax (Second Amendment) Rules, 
1968, published in Notification No. S.O. 1112 in Gazette 
of India dated the 18th March, 1968, under section 296 
of the Income-tax Act, 1961. 

(3) A copy of the Indian Forest Service (Regulation of 
Seniority) Rules, 1968, published in Notification No. 
G.S.R. 481 in Gazette of India dated the 16th March, 
1968, under sub-section (2) of section 3 of the All India 
Services Act, 1951. 

* (4) A copy of the Import Trade Control Policy for the year 
April, 1968-March, 1969 (Volumes I and II). 

6. Report of Public Aceounts Committee 
Shri M. R. Masani presented the Twenty-second Report of the 

Public Accounts Committee relating to the Third Five Year Plan 
of the Railways-Chapter I and Paras 16 and 17 of the Audit Report 
(Railways) 1967. 
7. statement by Minister 

The Minister of Railways made a statement on the collision 
between trains No.2 AGA Down Passenger and 460 Down Goods 
train at Bharwari Station of the Northern Railway on the 30th 
March, 1968. 
8. statement under Direction 115 

Shri Madhu Limaye made a statement regarding certain infor-
mationgi~en to the House by the Prime Minister and by the Min-
ister of State for External Affairs on the 1st and the 27th March, 
1968 about Kuchchativu Island. 

The Prime Minister made a statement in reply thereto. 
9. Motions re: Extension of Term of Office of Members of Commit-

tee on Private Members' Bills and ResolutiQD.S 
(i) Shri R. K. Khadilkar moved the following motion:-

_ "That this House do suspend sub-rule (2) of Rule 293 of the 
Rules of Procedure and Conduct of Business in Lok 
Sabh~ in its application to the motion for extension of 
the term of office of the present Committee on Private 
Members' Bills and Resolutions." 

The motion was adopted. 
(ii) Shri R. K Khadilkar moved the follOWing motion:-

"That this House A:o extend the term of office of the present 
member.1 of the Committee on Private Mem.bers· Bills 
and Resolutions up to the 30th Aprll, 1968." 

The tnotion was adopted. 
--------------------~---~-----------

"'Laid at 4-40 P.M. 
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, 
10. Motions re: Extension of Term of OfIlce of. Members of Commit-

tee on Subordinate Legislation 
(i) Shri R. K. Khadilkar mbved the following motion:-

·"That this House do suspend sub-rule (2) of Rule 318 of the 
Rules of Procedure and Conduct of Business in Lok 
Sabba in its application to the motion for extension of 
the term of office of the present members of the Com-
mittee on Subordinate Legislation." 

The D'l()tion was adopted. 
(li) Shri R. K. Khadilkar moved the following motion:-'-

"That this House do extend the tenn of office of the present 
members of the Committee on Subordinate Legislation 
upto the 30th April, 1968." 

The motion was adopted. 
11. Motions re: Extension of ':term of Oftice of Members of Cem.mit-

tee on Government AssUrances 
(i) Shri R. K. Khadilkar moved the following motion:-

"That this House do suspend sub-rule (2) of Rule 324 of the 
Rules of Procedure and Conduct of Business in Lok 
Sabba in its application to the motion for extension of 
the term of office of the present members of the Com-
mittee on Government Assurances." 

The motion was adopted. 
(ii) Shri R. K. Khadilkar moved the follOWing motiCln:--

"That this House do extend the term of office of the present 
members of the Corom.ittee on Government Assurances 
upto the 30th April, 1968." 

The motion was adopted. 
12. Motions re: Extens.i.on of Term of Office of Members o.f Com-
.mittee on abseGce of Members from the sittings of the Rouse 
(i) Shri R. K. Khadilkar moved the following motion:-

"That tl:Us House do suspend Rule 325 of the Rules of Proce-
dure and- Conduct of Business in Lok Sabha in Us appli. 
cation to the motion for extension of the term of o1Rce 
of the present memben of the Committee on Absence 
of Members from the Sittings of tbe House." 

The motion was adopted. 
(ii) Shri R. K. Khadilkar moved the followin~ motion:-

"That this House do extend the term of office of the present 
members of the Conlmlttee on Absence of Members 
from the Sittings of the House upto the 30th April, 1968:' 

The motion was adopted. 

[p.T.O. 
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13. Govermnent Bill-Introdaeed. 

The Central Silk Board (Amendment) Bill. 1968. 
(Lok Sab1uJ.ad;ouTned at 1-05 P.w. and Te-auembled at 2-05 P.lI4.) 

H. The Budget (General) 1968-69-~ds for Grants 
Discussion on Demands for Grants Nos. 4 to 6 and 1M for which 

the Ministry of Defel'lCe is responsible continued and was concluded. 
On cut motion Nos. 5{) and 94 moved by Shri S. M. B~D.erjee on 

the 28th March, 19681 the House divided, Ayes 43; Noes 92. The 
cut motions were accordingly negatived. 

All other cut motions moved on the 28th March. 1968, were also 
negatived. 

All the Demands for Grants for which the Ministry of Defence is 
responsible, as shown uuder column 4 oJ. the printed List of Demands 
for Grants-Budget (General) 1968-69,'were voted in full. 

15. Statement by Minister 
The Minister of Commerce laid on the Tab1e a statement on the 

second session of the United Nations Conference on. Trade and Deve-
lopment held in New Delhi from the 1st February to 29th March, 
1968. 

16. The Budget (General) lOOS-69-DelllAQds for Grants 
Discussion on Demands for Grants NOB. 1 to 3 and 103 for which 

th~ Ministry of Commerce is responsible commenced. 
Thirty-five cut motions were moved. 
The discussion was not concluded. 

17. Half-au-hour DiscuSISion on Matters Arisi.D& out of Answer to! 
Question 

Shri E. K.. Nayanar raised a half .. an-ho\H' discusmon on points 
aris~g ou~ of the. answet given on the 23rd February. 1968 to Un-
starred Question No. 1765 regardIng Mahajan Commtssion Report. 

-Shri Vidya· CbartU;l Shukla replied to the discussion. 
(!'ok SabM adjourned tin 11 A.M. on Tuesday, the 2nd April, 1968). 

" 
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LOK SJ\BHA . 

BULLETIN-PART I 
[Bri~ Record of Proc-aedings] 

". 

T~esday, April 2, 1968/Chaitra 13, 1S90-(~) 

1. Starred QuestjOIl5 

StitiTetl Questions Nos. 988, 990-992 were orally . ansWered. Rep-
lies to the remaining questions Were laid on ihe Tabte:. 

2.Unstarred Questions 

Replies to Unstarred Qu.eitiQ,ns NOi. Q~7, 6~14&, 
6150-6163, .6165-6198 and 6200-6204 were laid on th~ Table. 

$tateJrl'ent- by th~ Mmi9ter qt ;Railways <;orf~ the answer 
given on the 5th March, 1968 t(t Unsi~ Q~esUon No. 2815 re-
garding Engineering Department of South-Centra 1 Railway was also 
laid on the Table. .' .' ~. '. t 

3:-SIlert Notke QUest!en' 
. ShQft Notice Question. No. 15 addr~ to the, MillJ,steJ' ~. In4u.t-

~i~l Develop~ent and Co~p{lny Atf~irs re~aJ;ding Al;ceptanpe (If 
Pir~hW of B~ of lru;iia bi Chainnan Qf ~n<lustrW l,4,c~ 
Policy Enquiry Committee w~. ora1l1~~red.!plcl suppleJ;nOI1.~~. 
were also answered thereon. . 

4. CaIliDg Attention to Matter of Urgeut Public hnportaace 
Shri Hem Barua called th.~ a.ttention of the Minist~ of Home 

Affairs to the unconstitutional· action of the Governor 'of Punjab i,l1 
giving his assent on a copy of the Punjab Appropriation Bill which 
had not been duly presented to him through the SpeNter'or Deputy 
S.pelk~r of thf:! PuPjab ~emQly .. 

The M:ipililt-er of ~e Mairs made a Itatement in "auG 
~. 
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5. Papers laW GD. the Table-

Thefellowing papers were laid on the Table:-
. (1) (1) Review by the Government on the working of the 

Bharat Heavy Pbt0 and Vessels Limited, New Delhi, 
for the year 1966-67, under sub-section (1) of section 
619A of the Comlpanies Act, 1956. 

- (it) A copy of the Annual Report of the Bharat Heavy 
Plate and Vessels IAmited, New Delhi, for the year 
1966-67 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. .. 

(2) A copy of Notification No. S. O. 816 published in 
Gazette of Indiad~ted the 4th March, 1968 under sub-
section (2) of sectIon 18A of the Industrif'S (Develop-
ment and Regulation) Act, 1951. 

(3) A copy each of the following Notifications under sub-
section (3) of section 33 of the Cardamom Act, 1965:~ 

(i) G.S.R. 346 published in Gazette of India dated the 24th 
February, 1968 containing corrigendum to G.S.R. 1758 
dated the 2nd December, 1967. 

(ii) Erratum to Notification No. G.S.R. 346 dated the 24th 
February, 1968, published in Gazette of India dated 
the 16th March, 1968. 

6. Opinion on Bm-Laid on the Table 

H. H. Maharaja Pratap Keshari Deo laid on the Table PaperNo. 
II to the Bill to make prQvis:on for the appointm;ent and functions 
of an authority named Lokpal for the investigation of administra-
tive acts in certain cases and for matters connected therewith which 
was circulated for the purpose of -eliciting opinion by the directio!l 
ot the House on the 1st December, 1967. -

7. ADJlOuncement by Speaker 

The Speaker informed the House of the dl'dsions taken at the 
Sitting of the Business Adyisory Committee hdci on the 1 <:t April, 
1968, regarding cert~in Shqrl Duration Discus&ions. 

8. Statemeat by Minister l' , 
The Minister of Ibdustrial Development and Cotnlpany Aftairs 

made a statement cl)rrecting the answers given on the 12th March, 
1968 to supplementaries on Starred Question No. 573 regMtdfng 
Cement Allocation and Coordinating Organisation. 



Discussion on Demands for Grants Nos. 1 to 3 and 103 for which 
the Ministry of Commerce is responsible continued and was conclud-
ed. 

(Lok Sabha adjourned at 1-05 P.M. and re.4B1embled at 2-05 P.M.) 

The cut motions mover) on tIle 1st April, 19>14, Wf're "lftglltlved. 

All the Demands fot: Grants which the Ministry of Commerce is 
responsible, as shown under column 4 of the printed List of DemaJ;?ds 
for Grants-Budget (General) 1968-69, were voted in full. ' .. 

·10. statement by Minister 
', •. ~:-. ,".r _ The- Minister of Parliamentary Affairs and COmmunications made 

a statement regarding the agreement reached at the meeting of the 
representatives of t~e Telc-!:ommunication Adm:nistrat~ons "f India 
and Pakismn held at New Delhi from the 30th March to the 2nd 
April, 1968. 

11. 'nte Budget (General) 1968-69-Demands for Grants 

Discussion on Demands for Grants Nos. 7 to 12 and 105 for which 
the Ministry of Education is responsible commenced. 

One hundred and twenty cut motions were moved. 

The discussion was not concluded. 

12. DilCUBSion under Rule l.93 

Shri Hardayal Devgun raised a discussion on the statement made 
by the Minister of Railways on the 1st April, 1968 regarding the 
railway accident near Allahabad on the 30th March, 1968. 

The following members took part in the debate:-

(1) Shri K. N. Tewari 

(2) Shri Tenneti Viswanathanl 

(3) Shri K. Ananda Nambiar 

(4) Shrimati Vijaya Lakshmi Pandit 

(5) Shri G. Viswanathan 

(6) Shri H. Ajmal Khan 

·Made at 3-55 P.M. 
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(7) Sl'N\,~ T~~ri 8inh.' 

'r',::::"!' (~~ ~ri.,ll~~ Baru~.. .. ." 
:":. > '(0)' S1Iri Geor~ ".:tnarid811 

(10) Shri R. D. Bhandare 
. -: :: .... 

(11) Shri S. M. Banerjee. 

., .. ,.,' 

Shri C. M.' Poonacha replied to the discussion. 

~.: ~~~,~bha ,a~~Q~eq ijil.1l A.M.~ pn Wednesday, the 3rd~~!!. 
1968). 'r:.,~ '.' .' . -

.. 
~~ .. ,.., .. ~. o-_ ... ~ ... ~ .. :._ "4, .~ •• , . : .. " 

. ' , .. 

... .. .. 4 "~.' ~. ~ ,. -:-. 

,. r, -:,. .... 

.' ':. ~ ... 

' .. " 

.I 
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LOKSABHA 

BULLETIN-PART I 
[arief Record of Proceedings] 

Wednesday, April 3, 1968jChaitTa 14, 1890 (Saka) . .. 

No. 14:6 

1. Starred Q~ionll 
.. Starred Questions Nos. 1018-1023 were orally answered. Replies 

to remaining questions were laid on the' Table. . 

2. Unstarred Questions 

Replies to Unstarred Questions N06. 620:)~ 6207 ........ 621.3, 6210-6218, 
6221-6299 and 6301 were laid on the T~ble. 

3. Sltoti Notice Quelltien 
Short Notice Question No. 16 addressed to the ~sterof Food 

aud Agriculture regarding damage to crops etc. in ContaI Sub-
Division of West Bengal was orally answered and mppl~Illentaries 
were also answered thereon. 

4. Calling Attention to Matter of Urgent Public In.tport8Jlce 
Shri. Rajenciranath Barua called th~ attention o~ t~ !Ylinister .9£ 

HOIDe Alfai~ to the reported escaping of Mr. Shah Syed Rus~ 
Municipal Commissioner of Jarhat (Assam) who was invo1~d .in 
the 'Jorhat Conspiracy case' to East Pakistan. 

The Minister bf Home Affairs made a statement in regard 
thereto. 

5. Question of Privilege 
Shri Kanwar LalGupta asked for leave of the House to raise a 

q}le&tion of privilege aga~t the Chairman of the Sta:te Trading 
Corporation for having· approached Shri :aabJ.l &0 Patel, M.P., not 
to.Speak against the wo-rking of the State Tradin.g Corporation on 
the floor of the House. 

On objection taken' to leave being granted, tb.e Speaker asked 
those members who were in favour of leave being granted to rise- in 
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their places. . As not less than twenty-five members rose.' the Speaker 
infoqned the House that the leave was granted. 

Shri Atal Bihari Vajpayee then moved the following motion. 
"This House resolves that the question of breach of privilege 

raised by Shri Kanwar Lal Gupta against the Chair-
man, State Trading Corporation, be referred to the 
Committee ,of Privileges for investigation, with instruc-
tions to report by the first day of the next Session of 
the House. to . • 

The motion was' adopted. 

6. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Export of Coir Yarn (Inspecti<ln) Amend-
-, - - ment Rules, 1968, published in Notification No. S.O. 1003 

in Gazette of. India dated the 18th March, 1968 under 
sub-section (3) of section 17 of the Export (Quality 
Control and Inspection) Act, 1963. 

---(2) -A eopy of the Audit Report (Civil), 1968. under article 
151(1) of the Constitution. 

(3) A copy of the Appropriation Accounts (Civil), 1966-67. 

7. :Report of Committee on Private Membet's' Bills and Resolutions 
." Shri R. K. Khadilkar presented the Twenty-sixth Report of the 

Commdttee on Private Members' Bills and Resolutions. 

8. RePort of Estimates Committee 
Shri S.Kandappan presented the Forty-first Report of the Esti-

mates' Committee on. the Ministry of Food, Agriculture, Community 
DeveloPrnentand Cooperation (Department of Agriculture)-
Central Institute of Fisheries Operatives, Ernakulam. 

9. Motion re: Joint Committee -. . 
Shri R. K. Khadilkar moved the following motion:·-

"That this House recommends to Rajya Sabha that Rajya 
Sabha do appoint three members of Rajya Sabha to the 
Joint Committee on the Constitution (Amendment) 
Bill, 1967 by Shri Nath Pai, in the vacancies caused by 
the retirement of Sarvashri Ram Niwas Mirdha, J. 
Sivashanmu_m Pillai and Triloki Singh from Rajya 
Sabha aid communicate to this House the names of the 
nvembers sO appointed by Rajya Sabha to the Joint 

. Committee." 
·TPe motion was adopted. 



10. The Budget (General) IJ68-89o-Demands for Grants 

Discussion on Demands for Grants Nos. 7 to 12 and 105 for which 
the Ministry of Education is responsible continued and was conclud-
ed.. 

One more cut motion was moved. 

(Lok Sa.bha adjourned at 1-05 P.M. and re-asBembled a.t 2-05 P.M.) 

On cut motion No. 189 moved by Shri S. M. Banerjee, the House 
divided, Ayes 48: Noes 108. The cut motion was accordingly negativ-
ed. . 

All other cut motions moved on the 2nd April, 1968, were also 
negatived. 

All the Demands for Grants for which the Ministry of Education 
is responsible. as shown under column 4 of the printed List of 
Demands for Granis-Budget (General) 1968-69. were voted in full. 

"'11. Statement by Minister 

The Minister of Home Affairs made a statement regarding certain 
incidents relating to Harijans in Andhra Pradesh and Uttar Pradesh. 

12. The Budget (General) 1968-69-Demands for Grants 

Discussion on Demands for Grants Nos. 13 and 14 for which the 
Ministry of External .Affairs. is responsible commenced. 

Twenty-one cut motions were moved. 

The discussion was not concluded. 

13. lIalf-an-Uour Diseussion on Matters arising out of Answer t~ 

Question 

Shri Kameshwar Singh raised a half-an-hour discussion on points 
arising out of the answer given on the 26th March, 1968 to Starred 
Question No. 861 regarding expansion of trade with the Socialist 
Countries. 

Shri Mchd. Shafi Qureshi replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 4th April. 
1968). 

*Made at 4-45 P.M. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 4, 1968/Chaitra 15, 1890 (8a1<4) 

No. 147 

I. Starred QuestioJt& 
Starred Questions Nos. 1048, 1050-1054 were orally answered. 

Replies to remaiirlng questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 6302-6310, 6312-6395, 

6397-6405 and 6407-6428 were laid on the Table. 

3. Short Notiee Question 

Short Notice Question No. 17 addressed to the Minister of Educa-
tion regarding "Gherao" in Jadavpur University was orally 
answered and supplementaries were also answered thereon. 

4. 'Papers laid on the Table 

The following papel:s were laid on the Table:-

(1) A copy of the Employees' Provident Funds (Second 
Amendment) Scheme, 1968, published in Notification 
No. G.S.R. 499 in Gazette of India dated the 16th March, 
1968, under sub-section (2) of section 7 of the Em-
ployees' Provident Funds Act, 1952 . 

. (2) The following statemlents showing the adion taken by 
Government on various assurances, promises and 
undertakings given by the Ministers during' the various 
sessions of Lok Sabha shown against each:-

(i) Statement No. I 

(ii)Supplementary statement No. 
IV. 

676 

Fourth Seaton, 1968 (Fourth Lok 
sabha). 

Third Session. 1967 (Fourth Lok 
Sabbs). 
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( iii) 

(iv) 

(v) 

Supplementary Statement Second Session, 1967 (Fourth Lok 
No. XII. Sabha) .. 

Supplementary Statement First Session. 1967 (Fourth Lok 
No. X. Sabha). 

Supple'mentary statement Sixteenth Session, 1966 (Third Lok 
No. XII. Sabha). 

(3) (i) A copy each of the following Notifications under sub-
section (6) of section 3 of the Essential Commodities 
Act, 1955:-

(a) The Kerosene (Fixation of Ceiling Price) Amendment 
Order, 1968, published in Notification No. G.S.R. 363. 
in Gazette of India dated the 21st February, 1968. 

(b) The Kerosene (Fixation of Ceiling Prices) Second 
Amendment Order, 1968, published in Notification No. 
G.S.R. 412 in Gazette of India dated the 1st March, 
1968. 

(ii) A statement showing reasons for delay in laying the 
above Notifications. 

(4) A copy of the Food Corporations (Thirteenth Amend-
ment) Rules, 1968, published in Notification No. G.S.R. 
579 in Gazette of India dated the 21st March, 1968, under 
sub-section (3) of section 44 of the Food Corporations 
Act, 1964. 

(5) (i) A copy each of the following Notifications under sec-
tion 7 A of the Coal Mines Provident Fund and Bonus 
Schemes Act, 1948:-

(a) The Andhra Pradesh 'Coal Mines Bonus (Second 
Alnendment) Scheme, 1968, published in Notification 
No. G.S.R. 312 in Gazette of India dated the 17th 
February, 1968. 

(b) The Rajasthan Coal Mines Bonus (Second Amend-
ment) Scheme, 1968, published in Notification No. 
G.S.R. 313 in Gazette of India dated the 17th Febru-
ary, 1968. 

(c) The Assam &al Mines Bonus (Second Amendment) 
Scheme;l1968, published in Notification No. G.s.R. 315 
in Gazette of India dated the 17th February, 1968. 

(ii) A statement showing reasons for delay in laying the 
above Notifications. 

677 



(6) A copy of the Employment ~changes (Compulsory 
Notification of Vacancies) Amendment Rules, 1968, 
published in Notification No. G.S.R. 548 in Gazette of 
India dated the 23rd March, 1968, under sub-section (3) 
of section 10 of the Employment Exchanges (Com-
pulsory Notification of Vacancies) Act, 1959. 

5. Statement by Minister 

The Minister of Transport and Shipping made a statement on the 
strike by workers in Calcutta Port. 

6. The Budget (General) 1968-69-Demands for grats 

Discussion on Demands for Grants Nos. 13 and 14 for whtch tne 
Ministry of External Affairs is responsi·ble continued. 

(Lok Scibha adjourned at 1-1l) P.M. and ,.e-a.ssembled at .2..()5 P.M.) 

The discussion continued but was not concluded. 

7. DiscussiGn under Rule 193 

Shri Kanwar Lal Gupta raised a discussion on the statements 
made by the Minister of Home Affairs on the 28th March and 3rd 
April, 1968 regarding certain incidents relating to Harijans in Andhra 
Pradesh and Uttar Pradesh. 

The following ~embers took part in the debate:-

(1) Shri R. D. Bhandare 

(2) Sbri K. Rajaram 

(3) Shri R. K. Sinha 

(4) Shri P. R. Thakur 

(5) Shri H. N. Mukerjee 

(6) Sbrimati Vijaya Laksbmi Pandit 

(7) Shri Debananda Amat 

(8) Sbrimati Minimata Agam Dass Guru 

(9) Shri Molah.u Prasad 

(10) Shrimati Indira Gandhi 

(P> Shri V. Viswanatha Menon 

(12) Chawdhury Sadhu Ram 

6'18 
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(13) Shri Ram Charan 

{14, 8hri SIleo Narain 

(15) Shri Tenneti Viswenatham 

Shri Y. B. Chavan replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 5th April, 1968). 
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BULLETIN-PART I 
[Brief Record of Proceedings l 

Friday, April 5, 1966/Chaitra 16, 1890 (SakD,) 

No. 148 
1. S~ Q1Jesti~ 

Starred Questions Nos. 1079, 1095, 1098 and 110~1l02 were 
orally answered. . Replies to re~;lining questions were laid on the 
Table. 

2.U-.rred~ 

~lies to Unstarred Questions Nos. 6429, 6430, 6432--64f7, 
6439-6459, 6461-6474, 6476-6534, 653~60, 656H~69,"7l~p8, 
6597-6617, 6617-A and 6617-B were laid on the Table. 

3. StaietmeIDt by Prime MiAi.ter 
The Prime Minister made a statement regarding the assassination 

of the Rev. (Dr.) Martin Luther King. 
Thereafter, Mem'bers stood in silence for a short while to pay 

homage. 

4. Papers laid on ~'J'~ 
The following papers were laid on the T.b1e:-

-..... 
(1) A copy of the Annual Report (Abridged) of the Indian. 

Institute of Teq)m.ology, Kharagpur·for tb~ year :1986-67. 
{2) A copy of the Public notice dat.ed the 5tbApril, 1968 

r.egardinglJ;nport polieyfor New'Prb:lt for the ¥tW' 
1968-69, in respect of newspapers and periodicals. 

(3) A Note 00. the Perlonnanqe ofHlndustanS~l'Limited in 
pUl'Suance of an a~urance . given pn ~ pth ~arch • 
. l968 during $upplementaries on ,~~,ed Q.4.tipn No. 
424 regarding working ofSt~l ,P~antsatRow::~a, 
ahilai ,and, Purgapur. 

(4) A copy of the Indian Forest Service (Appointm,ent by 
Promotion) Amendment Regulations, 1~, pu1?lfshed 
in Notification No. G.S.R. 537 in Gazette of India <Wed . ' ,- " .,", . . . ,. .~. 
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the 23rd March, 1968, under subo-section (2) of section 
3 of the All India Services Act, 1951. 

(5) A copy each of the following President's Acts under sub-
section (3) of section 3 of the West Bengal State Legis-
lature (Delegation of Powers) Act, 1968:-

(i) The Court-fees (West Bengal Amendment) Act, 1968 
(President's Act No.7 of 1968) published in Gazette 
of India dated the 26th March, 1968. 

(ii) The West Bengal Separation of Judicial and Executive 
Functions Act, 1968 (President's Act No. 8 of 1968) 
published in Gazette of India dated the 26th March, 
1968. 

(6) (1) A copy of the Arms (Second Amendment) Rules, 
1967, published in Notification No. G.S.R. 3 in Gazette 
of India dated ,the 6th January, 1968, under sub-sec-
tion (3) of section 44 of the Arms Act, 1959. 

(ti) A statement showing reasons for ·delav in laying the 
above Notification. 

5. President's Assent to Bills 
Secretary laid on the Table following two Bills passed by the 

Houses of Parliament during the current Session and assented to by 
the President:-

(1) The Uttar Pradesh Appropriation Bill, 1968. 
(2) The Uttar Pradesh Appropriation (Vote on Account) Bill, 

1968. 
. -

6. Beport of Committee on Public Undertakingl 
Pandit D. N. Tiwary presented the Ninth Report of the Commit-

tee on Public Undertakings on Central Warehousing Corporation. 
7. The Budget (General) 1968-69-Demands for Grants 

Discussion ·on Demands for Grants Nos. 13 and 14 for which the 
Ministry of External Affairs is responsible continued and was 
concluded. 
(Lok Sabha ad10urned at 1-10 P.M. and re-assembted at 2-05 P.MJ 

On cut motion No. 78 moved by Shri N. G. Ranga on the 3rd 
April, 1968, the Housttdivided, Ayes 19; Noes 140. The cut motion 
was accordingly ~gatived. 

All other cut motions moved on the 3rd April, 1968, were also 
negatived. . 

All the Demands for Grants f()r which the Ministry of External 
Mairs is responsible, as shown under column 4 of the printed List 
of Demands for Grants-Budget (General) 1968-69, were voted in 
full. I , 
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8. Motion re: Twenty-sixth Report of Committee on Prh'ate Mem-
bers' Bills and Resolutions 

Shri Hardayal Devgun moved the following motion:-
"That this House agrees with the Twenty-sixth Report of the 

Committee on Private Members' Bills and Resolutions 
presented to the House on the 3rd April, 1968." 

The motion was adopted. 

9. Private Member's Resolution-Adopted as Amended 

Discussion on the following Resolution moved by Shri George 
Fernandes and the amendment thereto moved on the 22nd March, 
1MB, continued:-

"This House condemns the execution of freedom fighters in 
South Rhodesia by the illegal regime of Ian Smith and 
urg~s the Government of India to quit the Common-
wealth of Nations forthwith in view of the inaction of 
the British Government against the illegal minority 
regime of Ian Smith.~' 

Shri Surendra Pal Singh took part in the debate. 
Shri George Fernandes replied to the debate. 
The amendment moved by Shri Bibhuti Mishra was adopted. 
The Resolution was adopted in the following amended form:-

"This House condemtns the execution of freedom fighters in 
South Rhodesia by the illegal regime of Ian Smith and 
urges the Government of India to press the British Gov-
ernment to use all possible means, including total 
economic sanctions to terminate this illegal regime as 
well as to urge the Security Council to act under 
Chapter 7 of the UN Charter and impose total manda-
tory sanctions against the Smith regimle in Southern 
Rhodesia. " 

10. Private Member's Resolution-Withdrawn 
'l'he Mohan Swamp moved the following Resolution:-

"This House is of opinion that trade in food grains be nationa-
lised immediately." 

The following members took part in the debate:-
(1) Shri 1. M. Lobo Prabhu 
(2) Shri Chintamani Panigrahi 
(3) Shri Beni Shanker Sharma 
(4) Chau~ari Randhir Singh 
(5) Shri K. M. Abraham 
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(6) Shri Shashi Shushan 
(7) Maulana Ishaq Sambhali 
(8) Shri Maharaj Singh Bharti 
(9) Shri Annasahib P. Shinde 

8hri Mohan Swamp replied to the debate. 
The Resolution was withdrawn by the leave of the House. 

11. Private M~mber's Resolution-Negatived 

Shri N. K. Somani moved the following Resolution:-

"This House is of opinion that in view of increased food 
production during the current year, zonal restrictions 
on the movement of foodgrains be removed forthwith." 

The following members took part in the debate:-
(1) Shrimati Tarkeshwari Sinha 
(2) Shri Kanwar Lal Gupta 
(8) Dr. Surya 'Prakash Purl 
'(4) Shrl Era:smo de Sequeira 
(5) Shri Annasahib P. Shinde. 

Shri N. K. Somani replied to the debate. 
The Resolution was negatived. 

12, Private Member's Resolutioa.-Under Consideration 

8hri S. Xavier moved the following Resolution:-
"This House is of opinion that the Planning 'Commission be 

re-organisedon the 'basis ~ 'the recommendations of the 
A~tive Reiottns Commission," 

His speech was not concluded. 
The discussion was not ,concluded. 

lS. Ball-a-hdllr Btsca.s.iOll cm Matter. A'I'iemc out of Answer to 
Question 

Shri Kanwar Lal Gupta rai1ted 1l·half"4ll141our dS<!usBion onpoint8 
arising out of 1he -!8nswer _given on ,the 29th 'February, J!dJ88 to 
Starred Question No. 331 regarding Delhi Waqf Boatd. 

Shri Fakhruddin Ali Ahmed replied to the discussion. 
. (Lok Sabha -adjo~Aed till ,_1 'A.M. on ,J4'.cmday. the 8th April, 
1968). ! -
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday. April 8, 1968/Chaitra 19. 1890 (Sakc) 

No. 149 

1. Starred Questions 

Starred Questions Nos. 11(>7.JI09, 1111, 1113. lU6, 1124. 
1125, 1128. li3Q, 1135 and 1136 were ~rally an~red. Replies to 
remaining questions .were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Ques~~oll$ N~. 6618--6653.6855-6703 and 
6705-6799 were laid on the Table. 

3. Short N~tiee qUest jon 

Short Notice Question No. 18. addressed to the Mipister of Com-
munications reia,rding Tele-Commurtication Links with Pakistan 
was orally answered and suppleJnlelntad~ were also answered 
thereon. 

. . ; .' . 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) Report by the Government on ~heworkin~ of the 
Hfnciustan Latex Limited, N~w Delhi, for the. period 
ending 31st March, 1967, under sul?-section (1) of sec-
tion 619A of the Companies. Act, 1956. 

(2) A copy of the Annual Report of tbe Hindustan Latex 
Limited, New Delhi, for the period ending 31st March, 
1967, along with the Audited Acc;ounts and the com-
ments of the Comptroller and Auditor :}eneral thereon. 

(3) A copy each of the following Notifications under ,ection 
159 of the Customs Act. 1962:-

(i) G.S.R. 606 published in Gazette of India dated the 30th 
March, 1968. 

(p.T,O. 
684 



(ii) G.S.R. 621 published in Gazette of India dated the 27th 
March, 1968. 

(4) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the 
Central Excises and Salt Act. 1944:-

0) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-fourth Amendment Rules, 
1968, published in Notification No. G.S.R. 568 in 
Gazette of India dated the 23rd March. 1968. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-fift4 Amendment Rules, 1968. 
published in Notification No. G.S.R. 569 in Gazette of 
India dated the 23rd March. 1968. 

(iii) The Customs and Central Excise Duties Export Draw-
back (General) Thirty..sixth Amendme~t Rules, 1968. 
published in Notification No. G.S.R. 570 in Gazette ,f 
India dated the 23rd March, 1968. 

(iv 'The Customs and Central Excise Duties Export Draw-
back (General) Thiny-seventh Amendment Rules. 
1968, published in Notification No. GtS.R. 604 in 
Gazette of India dated the 30th M.arch. 1968. 

(v) The Customs and Central Excise Duties Export Draw-
back (General) 'nhirty-eighth Am:endment Rules. 
1968, published in Notification No. G.S.R. 605 in 
Gazette of India dated the 30th March. ] 968. 

(vi) G.S.R. 607 published in Gazette of India dated the 30th 
March, 1968 cont~ining corrigendum to a.s.R. 211 
dated the 3rd February. 1968. 

(vii) G.S.R. 608 published in Gazette of India dated the 30th , -
March, 1968, containing corrigendum to G.S.R. 216 
dated the 3rd February, 1968. 

(5) A copy each of the following Notifications under sub-sec-
tion (4) of section 19 of the Medicinal and Toilet 
Preparations (EXCise Duties) Act. 1955:-

(i) The Medicinal and Toilet Preparations (Excise Duties) 
Second Amendment Rules, 1968. published in 
Notification No. (G.S.R. 603 in Gazette of India dated 
the 30th ~h, 1968. 

Oi) G.S.R. 609 published in Gazette of India dated the 30th 
March, 1968, containing corrigendum to G.S.R. 95 
dated the 12th January, 1968. 
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(6) Review by the Government on the working of the Na-
tionalProject.s Construction COlllOration Limited. New 
Delhi, for the year 1966-6'7, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(7) A copy of the Annual Report of the National Projects 
Constructions Corporation Limited. New Delhi, for the 
year 1966-67 'along with the Audited Accounts and the 
comments of the COtn/ptroller and Auditor General 
thereon. 

(8) A c.opy each of the following Notifications under sub-sec-
tion (2) of section 3 of the All India SeI"\rices Act, 
1951:-

(i) The Indian Administrative Service (Recruitment) 
Amendment Rules, 1968, published in Notification 
No. G.S.R. 528 in Gazette of India dated the 23rd 
March, 1968. 

(ii) The Indian Police Service (Recruitment) Amendment 
Rules, 1968, published in Notification No. G.S.R. 529 
in Gazette of India datM the 23rd March. 1968. 

(iii) The Indian Administrative Service (Emergency Com-
missioned and Short Service Commissioned Officers) 
(Appointment by Competitive Examination) Amend-
ment Regulatlons. 1968, published in Notification No. 
a.s.R. 530 in Gazette of India dated the 23rd March. 
1968. 

(h') The Indian Police Service (Emergency Commissioned 
and Short Service CommissioneclOfficers) (Appoint-
ment by Competitive Examination) Amendment 
Regulations, 1968 published in Notification No. a.s.R. 
531 in Gazette of India dated the 23rd March, 1968. 

(v) The' Indian Administrative Service (Emergency Com-
missioned and Short Service Commissioned Officers) 
(Appointment by Competitive Examination) Amelld-
ment Regulations. 1968 published in No~ificatjon No. 
G.S.R. 532 in Gazette of India dated the 23rd March 
1968. .• 

(vi) The Indian Police Service (Emergency Commission~ 
and Short Service Commissioned Officers) (AppOint-
ment by Competitive Examination) Amendment 

[P.T.O. 
686 



Regulations. 1968, published in Notification No. G.S.R. 
533 in Gazette of India. dated the 23m March. 1968. 

5. Reports of Estimates Committee . 
Sbri :1:. M. Lobo Prabhu presented the following Reports of the 

EstiMates Committee:-
(1) Fortieth Report on the Ministry of Food,. Agriculture. 

Community Development and Co-operation (Depart-
ment of Agriculture)-

(i) Deep Sea Fishing Organisation, Bombay; and 
(ii) Landing and Berthing Facilities. 

(2) FOrty-third Report on the Ministry of Food, Agriculture, 
Community Development and Co-operation (Depart-

:,f/ ment of AgriCUltUre)-FiSher.ies Development. 
6. ernment BiU-lntroduced 

The Insurance (Arn.endment) Bitt, 1968. 
The motion for leave to introduce the Bill moved by Shri Morarji 

R. DeSai was oppoSed. The motion was adopted and the Bill was 
introduced. 

7. The Budget (General) 1968-69-Demands for Grants 
(1) DIscussion on Demands for Grants Nos. 60 to 62, 121 and 122 

for which the Ministry of Irrigation and Power is responsible com-
mEmced and was concluded. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
Sixty-six cut motions ' ... ·ere moved and negatived. 
All the Demands for Grants for which the Ministry of Irrigation 

and Power is responsible, as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1968-69. were' voted 
in full. 

(ii) Discussion on Demands for Grants Nos. 30 to 34. 114 and 
115 for which the Ministry of Food, Agriculture, Community Deve-
lopme.nt and Co-operation is responsible commenced. 

Fifty-nine cut motions were moved. 
The discussion was not concl~ded. 

(Lok Sabha adjourned,till 11 A.M. on W~y, the 10th April, 
1968). ./", 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings), 

Wednesday, ApriL 10, 1968/Chaitra 21, 1890 (Saka) 

No: 150 

'1 ~ Starred QuestiGIIS 

Starred Questions Nos. 1137-1141 were orally answered. Replies 
torema1ning questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos.' 68()()......,6822 , 6824-6849, 
6851-6855, 6858-6861, 6863-6877, 6879-6891 allLi,6893-6895 were 
laid on the Table. 

3; Short Notice Question 

Short Notice Question No. 19 addresSed to theOi\fihister of lnfor~ 
mation and Broadcasting regarding Suspension .. oi,Production of 
Films in Bombay was orally answered and suppletnentaries were 
also answered thereon. 

4~ Calling Attention to Matter of Urgent Public Importance 

Shri Diwan Chand Sharma called the atten~ion of the Deputy 
Prime Minister to his recent visit of Sikkim, Bhutan and Forward 
..Areas. '~~ .. '-. 

-
The Deputy Prime Minister made a stateJ:Pjent j.nregard thereto. 

5. Papen laid OD the Table 
". 

" . ~ The following papers were laid.on the Table:-

, '(1) A copy of the Report on. implementation of the recom~'l 
.., mendations of PandeCcmunittee 1pr Durgapur Steel 

Plant in. pursuance of an assuraneegiv.en on the 21st 
July, 1967 during half-an-bour discussion on the subject. 
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(2) (i) Review by the Government on the working of the 
Bokaro St~l Limited, for the year 1966-67, Wlder 
sub-section (1) of sectitm. 619A of the Companies Act, 
1956 (Hindi and EBglUlh versions). 

(ii) A copy of the Annual R4port of the Bokaro Steel 
Limited, for .the y~ 1966.a7, along with the Audited 
AcCOWlts and the-comments of -tbe Comptroller and 
Auditor Geners.l - thereon (Hindi and English 
versions). 

(3) (i) Review by the Government on the working of the 
Hindustan SteelwerksConstruction Limited, Calcutta, 
for the year 1966-67, Wlder sub-section (1) of section 
619A of the Companies Act, 1956 (Hindi IUld Enclisb: 
versions) . 

(if) A copy of the Annual Report of the l:lin4UitW Steel-
works Construction Limited, Calcutta, for the year 
1966-67, along with the Audited Aeeounts and. the 
c,ommen.ts ~ the Comptroilel' and Auditor ~ral 
thereon (Hindi and English versions). 

(4) (i) Review by the Government on the wQr~iJJg of the 
, Minerals and Metals Trading Corporaticm of India 

Limi~, New Delhi, for the year 1966-67, under S'U~ 
section (1) ofseetion 619Aof the Companies Act, 
1956. 

(ii) A copy of the Annual Report of the Minerals and 
Metals Trading Corporation of India LimiW, New 
DeDU, fur the year 19660-67alopg witb the .t\qcijte(i 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(5) (i) Review by the Government on the working of the 
State Trading Corporation of India Limited, New 
Delhi. for the year 1966--6'7, under sub-sectian- (1) of 
section 619A of the- Companies Act. 1956_ 

(ti) A copy of the Annual Report of the State Trac:Img 
.; Corporation of India Limited, New Delhi, for the year 

1,..., a1nqg with. the Audited A~~ts and the 
cmnmeJtts .'the Comptroller and Auditor General 
thereon. c/. 

6. Report of Committee on Private Members' BUls and ResolutioM 
shri R. K. Khadilkar presented the Twenty-seventh Report of 

the Conurrlttee on Private MemberS' Bills and Resolutions. 
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"I. Ret-ort of Estimates Committee 

Shri Tridib Chaudhuri presented the Forty-seco.nd Report o.f the 
Estimates Co.mmittee on the Ministry of Food, Agriculture, Com-
munity Development and Cooperatio.n (Deparim':ent of Agri-
culture) -Indo-Norwegian Project Ernakulam. 

8. Report of Committee on Public UJUlertakiDgs 

Pandit D. N. Tiwary presented the Tenth Report of the Co.mmit-
tee o.n Public Undertakings on National Coal Develo.pment Corpora-
tion Limited-Audit paras in Sectio.n In of Audit Report (Commler-
tial) 1967. 

9. The Budget (General) 1968-69-Demands for Gruats 

Discussio.n on Demands for Grants Nos. 30 to. 34, 114 and 115 fo.r 
which the Ministry o.f Food, Agriculture, Community Develo.pment 
and Co-o.peratio.n is responsible continued. 

(Lo.k Sabha adjOurned at 1 P.M. and re-assembled at 2-05 P.M.) 

The discussio.n was not concluded. 

10. Half-an-hour Diseussion on Matters arising out of Answer to 
Question 

8hri Madhu Limaye raised a half-an-ho.ur discussion on Po.ints 
arising ~t o.f the answer given o.n the 1st March, 1968 to Unstarred 
Question No.. 2499 regarding operation of air service by a private 
company. 

Dr. Karan Singh replied to. the discussio.n. 

(Lok Babha adjo.urned till 11 A.M. on Thursday, the 11th April, 
1968). 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Pr~edings] 

Thursday, April 11, 1968/Chaitra 22, 1890 (Saka) 

No. 151 
1. Starred Questions 

Starred Questions Nos. 1167, 1168, 1170, 1172, 1174 and 1176 were 
orally answered. . Replies to remaining questions were laid on the 
Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 6896-6920, 6922-7035 and 
7037......;..7044 were laid on the Table. 

3. Sbert Notice Question 
Short Notice Question No. 20 addressed to the Minister of Food 

and Agriculture reglll"dmg Rise in Price of Sugar was orally answered 
and supplementaries were also answered thereon. 

4. CalliDg Attention to Matter of Urgent Publie Importance 

Shri Nath Pai called the attention of the Minister of. Home 
Affairs to the continued constitutional crisis and the resultant denial 
of a popular Government to the people of Uttar Pradesh becaUBe of 
the failure of the Governor to invite the leader of the S.V D. to 
[onnthe Government. 

The Minister of Home Mairs made a statement in regard 
thereto. 

5. Papers laid OIl tile Taltle 

The following papers were laid on the Table:-
(1) A copy of the Jayanti Shipping Company (Board of 

Control) Amendment Rules. 1~8t published in Notifi-
cation No. G.S.R. 523 in Gazette of India dated the 23rd 

[P.T.O. 
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March, 1968, under sub-section (2) of section 19 of the 
Jayanti Shipping Company (Taking over- of Manage-
ment) Act, 1966. 

(2) A copy e ich o~ the following Notifications under sub-see-
tion (6) of s,c-ction 3 of the Essential Commodities Act, 
1955:-

(i) The Int':!r-Zcnal \Vheat and Wheat Products (Movement 
Control) Second Amendment Order, 1968 published 
in Notification No. G.S.R. 622 in Gazette of India 
dated the ~8th March, 1968. 

(ii) rhe Northern Rice Zone (Movement Contrul) Order. 
1968, published in Notification No. G.S.R. 623 in 
Gazette of India dated .the 28th March, 1968. 

(iii) G.S.R. 624 published in Gazette of India dated the 28th 
March, 1968 rescinding certain Orders issued under 
the said Act. 

(iv) G.S.R. 625 published in Gazette of India dated the 281h 
March. 1968. 

(v) The Mysore Foodgrains (Regulat·on of Export) Amend-
ment Order, 1968, published in Notification No. G.S.R. 
626 in Gazette of India dated the 28th March, 1968. 

(vi) The Uttar Pradesh Coarse Foodgrains (Movement 
Control) Amendment Order, 1968, published in 
Notification No. G.S.R. 627 in Gazette of India dated 
the 28th March, 1968. 

(vii) The DE"lhi Coarse Grain (Export Control) Amendment 
Order, 1968, publ;shed in Notification No. G.S.R. 628 
in Gazette of India dated the 28th March, 1968. 

(viii) The Delhi Specified Food Articles (Movement Control) 
Amendment Order, 1968, published in Notification 
No. G.S.R. 629 in Gazette of India dated the 28th 
March, 1968. 

(ix) The Rajasthan Foodgrains (Restrictions on Border 
Movement) Amendment Order, 1968, published in 
Notification No. G.S.R. 681 in Gazette of India dated 
the 1st April, 1968. 

(x) The West B!flgal Husking Machines (Control of Opera-
tion)J'mendment Order. 1968, published in Notifica1ion 
No. G.S.R.682 in Gazette of ~ndia dated the 1st April, 
1968. 
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(xi),Q.S.R.684published in Gazette of India dated· the 2nd 
April, 1968, rescinding the Delhi Coarse Grain (Export 
Control) Order, 1966. 

(xii) The Orissa Rice (Movement Control) Amendment 
Order, 1968, published in Notification No. G.S.R.687 
in Gazette of India dated the 4th April, 1968. 

(3) A copy of Notification No. G.S.R. 689 published in Gazette 
of India dated the 5th April, 1968, making certain 
amendments to Notification No. G.S.R. 1842 dated the 
24th December, 1964, under section 12A of the Essential 
Commodities Act, 1955. 

(4) A copy of the Union Public Service Commission (Exemp-
tion from Consultation) (Supplementary) Regulations, 
1968, published in Notification No. G.S.R. 593 in Gazette 
of India dated the 30th March, 1968, under aI"ticle 320(5) 
of the Constitution, together with Explanatory Note. 

(5) A copy of the Punjab Motor Vehicles (Chandigarh First 
Amendment) Rules, 1968, pubtlShed in Notification 
No. 1200-H.II (2)-68/7000 in Chandigarh Administration 
Gazette dated the 16th March, 1968, under sub-sec-
tion (3) of section 133 of the Motor Vehicles Act, 1939. 

(6) A copy each of the follOWing Notifications under section 
7 A of the Coal Mines Provident Fund and Bonus 
Schemes Act, 1948:--:-

(i) The Coal Mines Bonus (Amendment) Scheme, 1968, 
published in Notification No. G.S.R. 191 in Gazette of 
India dated the 3rd February, 1968. 

(ii) The Rajasthan Coal Mines· Bonus (Third Amendment) 
Scheme, 1968, published in Notification No. G.S.R. 549 
in Gazette of India dated the 23rd March, 1968. 

(7) A statement showing reasons for delay in laying the 
Notification mentioned at (i) of item (6) above. 

(8) A copy of West Bengal Taxa'tion Laws (Amendment) Act, 
1968, (President Act No.6 of 1968) published in Gazette 
of India dated the 26th March, 1968, under sub-sec-
tion (3) of section 3 of the West Bengal State Legislature 
(Delegation of Powers) Act, 1968. 
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6. Report of Estimates ComImittee 
Sbri P. Venkatasubbaiah presented the Forty-ninth Report of 

the Estimates Committee on the Ministry of Petroleum and Chemi-
cals-Fertilizers. 

7. ;Beports of Pu:Wie Accoants Committee 

Shri M. R. Masani presented the following Reports of the Public 
Accounts Committee:-

(1) Twenty-fourth Report on Para 18 of Audit Report (Civil) 
on Revenue Receipts, 1966, -and Audit Report (Civil) 
on Revenue Receipts, 1967, relating to Customs and 
Union Excise Duties. 

(2) Twenty-fifth Report on Appropria'~ion Accounts (Civil) 
1965-66 and Audit Report (Civil) 1967, relating to the 
Ministries of Home Affairs, Labour, Employment and 
Rehabilitation (Department of Reh~i1tation) and 
Tourism and Civil Aviation. 

8. Report of Collllllittee on Public Undertakings 

Pandit D. N. Tiwary pr~sented the Eleventh Report of the Com-
mittee on Public Undertakings on National Mineral Developmen.t 
Corporation Limited. 

9. Motions f«Elections t-o Committees 

(i) Shri P. Venkatawhbaiah moved the following 1ll()uon:-
"That the members of this House do proceed. to elect in the 

manner required by suh-rnle(l) of Rule 311 of the 
Rules of Procedure and Conduct of Business in Lok 
Sabha. thirty members from .among themselves to serve 
as members of the Commi'ttee on Estimates fur the term 
beginning on the 1st May, 1968 and ending on the 30th 

• April, 1969." 
'T'he motion was adopted. 

(ii) Shri M. R. Masani moved the following motion:-
''That the members of this House do proceed to elect in the 

manner required by sub-rule (I) of Rule 309 of the Rules 
of Procedure and Conduct of Business in Lok Sabha, 
fifteen mernbiFs from among themselv€'S to serve as 
memberyof the Committee on Public Accounts for the 
term beginning on the 1st May, 1968 and ending on the 
30th April, 1969." 

The motion was adopted. 
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(iii)Shri M. R. Masani moved the following moti&n:-
"That this House do recommend to Rajya Sabba that Rajya 

Sabha do agree to nominate seven members from Rajya 
Sabha to associate with the Committee on Public 
ACCQUnts of the House for the term beginning on the 
1st May, 1968 and -ending on the 30th April, 1969, and do 
conununicate· to this House the names of the members 
so nominated by Rajya Sabha." 

Th€ motion was adopted. 
(iv) Pandit D. N. Tiw-ary moved the following motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 312B of the 
Rules of Procedure and Conduct of Business in Lok 
Sabha, ten members from among themselves to serve 
as members of the Committee on Public Undertakings 
for the term beginning on the 1st May, 1968 and ending 
on the 3(}th April, 1!J69.'· 

The motion was adopted. 

(v) Pandit D. N. Thvary moved the following motion.:-

"That this House ';0 recommend to Rajya Sabhs that Rajya 
Sabha do agree to nominate five member's rrom Rajya 
Sabha to associate with the Ccnnmittee on Public Under· 
takings of the Hous£' for the term beginning on the 1st 
May, 1968 and ending on the 30th April, 1969, and do 
oommunicate to this House the names of the members 
so nominated by Rajya Sabha." 

The motion was adopted. 
W. The Budget (General) 1968-G9--~s for Grants 

Discussion on Demands for Grants Nos. 30 to 34., 114 and 115 for 
which the Ministry of Food, Agriculture, Community Development 
and. Co-operation is responsible continued. 

(Lok Sabha (ldjourn~ .at 1 P.M. and re..assembled. at 2-05 P.M.) 

The discussion was not concluded. 
11. Motion re: Twenty-seveotb Report of Committee on Prkrate 

Members' Bills and Resolutions 
Shri Hardayal Devgun moved the following mot.ion:-

"That this House agrees with i'he Twenty-seve>nth Report of 
the Committee on Private Members' Bills and Resolu-
tions presented to the House on the 10th Apnl, 1968." 

The motion was adopted. 

[P.T.O. 
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12. Private Members' Bills-introduced 

(1) The Const"tution (Amendment) Bill, 1968 (Amendment of 
articLes 31A, 168 etc.) by Shri Era Sezhiyan. 

The mc-t'on for leave to introduce the Bill moved by Shri Era 
Sezhiyan was opposed. The motion was adopted and the Bill was 
introduced. 

(2) The Indian Pensions Bill, 1968 by Chaudhary Nitiraj Singh. 
(3) The Constitution (Amendment) Bill, 1968 (Substituti011. of 

article 220) by Shri Om Prakash Tyagi. 

13. Private Member's Bill-Withdrawn 

The Recognition of Trade Unions Bill, 1967 by Shri Madhu Limaye 

Shri Madhu Limaye concluded his speech on the motion for 
coasideration of the Bill moved by him on the 29th March, 1968. 

The following members took part in the debate:-
(1) Shri Kashi Nath Pandey 

(2) Shri Atal Bihari Vajpayee 
(3) Shri Tulshidas Jadhav 
(4) S'hri S. M. Banerjee 
(5) Shri K. M. Abraham 
(6) Shri Jai Sukh Lal Hathi 

Shri Madhu Limaye replied to the debate. 
The Bill was withdrawn by the leave of the House. 

14. M&tion 

Shri Diwan Chand Sharma moved the following motioll:-
"That;, the debate on the motion 'That the Bill further to 

amend the India'll Penal Code and to provide for 
matters incidental thereto, as passed by Rajya Sabha, 
be taken into consideratjon', which was adjourned on 
the 29th March, 1968, be resumed now." 

The motion was adopted. 

15.~'V Member's BiU-Amendment for reference to select 
C 'ttee-adoDted 

The ndian Penal Code (Amp,tdment) BL1.l, 1967 Amendment of 
sections 292. 29:yetc) as pa8!red by Rajya Scibha. 

Discussion on the motion for consideratia.ll of the Bill, as passed 
by Rajya Sabha, moved by Shri Diwan Chand Sharma on the 14th 
VIarch, 1968, was resumed. 

696 



An amendment for reference of the Bill to a SelcctCommittee 
was moV'ed by Shri Diwan Cha'lld Sharma. 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Shea Narain 
(3) Shri Amrit Nahata 
(4) Shrimati Sangam LaXlni Bai 

Shri Diwan Chand Sharma replied to the debate. 
The amendment moved :by Shri Diwan Chand Sharma was 

adopted as follows:-
"That the Bill further to amead the Indian Penal Code and 

to provide for matters incrdental thereto, as passed by 
Rajya Salbha, be referred to a Select Committee con-
sisting of 24 members, namely:-

(1) Shri Vidya Dhar Bajpai 
(2) Shri S. M. Banerjee 
(3) Shri R. D. Bhandare 
(4) Shri Chandrika Prasad 
(5) Shri Y. B. Chavan 
(6) Shri Tulsiram Dashrath Kamble 
(7) Shri S. M. Krishna· 
(8) Sbrimati Sangam Laxmi' Bai 
(9) Shri Madhu Limaye 

(10) Dr. Mahadeva Parsad 
(11) Shri Mali Mariyappa. 
(12) Shri Bakar Ali Mirza. 
(13) Shri Piloo Mody 
(14) Shri Amrit Nahata 
(15) Shri K. S. Ramaswamy 
(16) Shri V. Sambasivam 
(17) Shri Dwaipayan Se.1 
(18) Shri Shashi Bhushan 
(m) Shri Sheo Narain 
(20) Shri Vidya Charan Shukla 
(21) Shri R. K. Sinha 
(22) Shri Atal Bihari Vajpayee 
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(23) Shri Tenneti Viswanatham;and 
(24) Shri Diwan Chand Sharma. 

with. instruc:ti<1as to I'epOrbby the secorladay of the 
next session." 

16. Private Membel'ts Bill-Debate AdjourJled 
The Code of Ci"vil Procedure (Amendment) am, 1967 (Omisrion of 

section 80) 'by Shri Nath Pai. 
The motion for consideration of the Bill was moved by Shri 

Nath Pai. 
A motion moved by Shri Nath Pai that the debate Oil the Bill 

he adjourned was .adopted. 
17. Pri"ate Mernke-l"s BiH-~otion for Circulation-Adopted. 
The Land Acquisition (Amendment) BiU, 1967 (Amendment of sec-

tions n, 23 etc.) byShri S. C~ Samanta 
The motion for circulation of the Bill for the purpose of eliciting 

opinion thereon by the 31st August, 1968, was moved by Shri 
S. C. Samanta. 

The following members took part in the debate=-
(1) Shri N. G. Ranga 
(2) Shri Mrityunjay Prasad 
(3) Shri Tulshidas Jadhav 
(4) Shri Deorao S. Patil 

The motion fnr circulation was adopted. 
18. Motion 

Discussion on the following motion moved by Shri Nath Pai 
on the 28th February, 1968, continued:-

-'That this House disapproves the manner and the procedure 
adopted by the Governor of Bihar in installing Shri 
B. P. Mand:al as Chief Minister, as likely to bring the 
Constitution in contempt and danger." 

The following members took part in the debate:-
(1) Shri Kameshwar Singh 
(2) Shri Jyotirmoy Bosu 
.(3) Shri Mrityunjay Prasad 

Shri Nath Pai replied to the debate. 
The· motion was negati~d. 
(Lok Sabha adjour/ed"'till 11 ~M. on Monday, the 15th April, 

1968.] 

693 
GMGIPND-LS 1-215 (D) LS-1l-4-68--810. 

S. L. SHAKl'>HER, 
Secretary. 



BULLETIN-PART I 

{Brief Record of ~] 

Monday, April IS, 1968/Chattr426, 1890 (Saka) 

No. 152 

1. Starrecl QuesiiODl 

Starred Qaestions Nos. 1200, 1201, 1205. 1206, 1208, 1211, 1212 
and 1221 were orally answered. Replies to remaining questions 
were laid on the Table. 

2. Uutaued QuestioDa 

Replies to U1l5tarred QueltionsNO&. 7045-7"0, 7142-7152, 
7154-7176, 7l~7185, 71i7-7194, 7198-7230 and '/232 were laid 
on the Table. 

3. Short Notiee Questt.on 

Short Notice Question No. %1 addressed to the Minister of Food 
and Agriculture regarding Damage toRabi Crop in. Patna and 
Monghyx Di5tri.cts of Bihar, was ~rally auwered. and su.ppiemen-
taries were also answered thereon. 

4. Callbae Attention to Matter of U'1l'eat Puhlie laIpeltanee 

Shri Surendra Kumar Tapuriah called the attention of the Min-
ister of Health. FaIllIily Plamaing aIld t1rbanDe~lopment to the 
seriO'LlS sitaation arising oat of suapeIWon of .a1l swogical operation8 
in Cekuttahospitals. 

The Minister of Htalth,Family Planning and Urban Develop-
ment made a statement in T~ard thereto. 
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5. :Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Notifications under section 
159 of the Customs Act, 1962:-

(i) G.S.R. 620 published in Gazette of India dated the 26th 
March, 1968. 

(ii) G.S.R. 631 published in Gazette of India dated the 29th 
March, 1968. 

(iii)· G.S.R. 632 published in Gazette of India dated the 1st 
April, 1968. 

(iv) G.S.R. 686 published in Gazette of India dated the 4th 
April, 1968. 

(2) A copy of Notification No. F. 4(83)/67-Fin. (E) (I) pub-
lished in Delhi Gazette dated the 1st April, 1968, 
containing corrigendum to Notification of even 
number dated the 7th March, 1968, under sub-section 
(4) of section 26 of the Bengal Finance (Sales Tax) 
Act, 1941, as in force in the Union territory of Delhi. 

(3) (i) Review by the Government on the working of the 
Indian Drugs and Pharmaceuticals Limited, New 
Delhi for the year 1~7, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(ii) A copy of the Annual Report of the Indian Drugs 
and Pharmaceuticals Limited, New Delhi for the 
year 1966-67, along with the Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(4) A copy of Notification. No. S.O. 1340 published in Gazette 
of India dated the 10th April, 1968, making certain 
amendments to the Second Schedule to the Indian 
Tariff Act, 1934, under sub-section (2) of section 4A 
of the said Act. 

6. The Budget (General) 1968-69-Demaads for Grants 

(i) Discusswn on,erI:ands for Grants Nos. 30 to 34, 114 and U5 
for which the Ministry of Food, Agriculture, Community Develop-
ment and Co-operation is responsible continued and was concluded. 

(Lok Sabha adjourned at 1 P.M. and re~8embled at 2.05 P.M.) 
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The cut motions moved on the 8th April, 1968, were negatived. 

All the Demands for Grants for which the Ministry of Food, 
Agriculture, Community Development and Oo-operation is res-
ponsible, as shown under column 4 of the printed List of Demands 
for Grants-Budget (General) 1968-69, were voted in full. 

(ii) Discussion on Demands for Grants Nos. 72 to 74 and 125 for 
which the Ministry of Steel, Mi·nes and Metals is responsible com-
menced. 

Thirty-five cut motions were mbved. 

The discussion was not concluded. 
7. Statement by Minister 

The Minister of Railways made a statement regarding fire in a 
coach of train No. 17 Up Sealdah-Pathankot Express between 
Chichaki and Haiaribagh Road stations of Eastern Railway on the 
13th April, 1968. 

8. Half·an-hour Discuuion on Matters arising out of Answer to 
Question 

8hri S. S. Kothari raised a half-an-hour discussion on points 
arising out of the answer given on the 4th March, 1968 to Starred 
Question No. 408 regarding allotment of funds to public sector 
undertakings. 

Shri Krishna Chandra Pant replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 16th April, 
1968) . 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

TUesday, April 16 1968/Chaitra 27, 1890 (Saka) 

No. 153 

L Starred Questions 

Starred Questions Nos. 1227-1231 were orally answered. Replies 
to remaining questions were laid 011 the Table. 

2.Vnstarred Ql1estions 

Replies to Un starred Questions Nos. 7232-A-7387 and 7389-
7489 were laid on the Table. 

3. Calling Attention to Matter of Urgent Public Importance 

H. H. Maharaja Pratap Keshari Deo called the &ttention of the 
Minister of Irrigation and Power to the reported breakdown of talks 
between the Central Government and the Madhya Prade~h Goyern-
ment over the Narmada. Project. 

The Minister of Irrigation and Power made a statement in regard 
tbereto. 

, 
4. Papers laid on the Table 

The foUowingpapers were laid on the Table:-
(I) A copy of the 'Performance Budgets of Selected Organisa~ 

tions-I968-69' (Hindi and English Versions) in 
pursuance of an assurance given on the 14th Decem-
ber, 1967 in answer to Unstarred Question No. 4398. 

(2) (1) Review by the Government on the working of the 
Bharat Heavy Electricals Limited, New Delhi, for the 
year 1966-67, under sub-section (1) of section 619A of 
the Companies Act, 1956. 
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(ii) A copy _ of the Annual Report of the Bharat Heavy 
Electricals Limited, New Delhi, for the year 1966-67 
along with the Audiied Accounts and the comments 
of the Comptr.;:,1J€'r and Auditor Ge~eral thereon. 

(3) (i) Review by the Government on the working of the 
Triveni StructuralsLimiied, New Delhi, for the year 
19~6-67, unde'r sub-section (1) of section 619A of the 
Companies Act, 1956. 

(Ii) A copy of the Annual Report of the Triveni Struc-
turals Limited, New Delhi, for the year 1966-67, along 
with the Audited. Accounts and . the comments of the 
COmptroller and Auditor· General thereon. 

(4) (i) Review by the Government on the working of the 
NeyveU Lignite Corporation Limited, Neyveli, for the 
year 1966:.()7, under sub-section (1) at seCtion. 0l9A. 
of- the <::omp~nies Act, 19~6 (Hindi and. En,gUsh 
versions) . 

(ii) A copy of the Annual Report of the NeyveU Li~ite 
Corporaiion Limited, Neyveli, for the year 196$.67; 
along with the Audited A'Ccounts and the cODll1leIlts 
of the Comptroller and Auditor General theram. 
(Hindi and E.nglish versions). 

(5) A copy of the Mineral Concession (Second; Amen~t) 
Rules, 1968, published in Notification No. G.S.It. 634 

in Gazette of India dated. the 1st April, 19GB, uwier 
sub-section (1) ofsectien 28 of the Mines-ud Miner.w 
(Regulation aQd Development) Act, 1957. 

.. '. -. I:" -' 

• . (ShAcopyeach-of- the following Notifications under sec-
tion 185 of the Navy Act, 19~7:-

(i) The Navy. -(Discipline and Miscellaneous Provisions) 
(Amendment) Regulations, 1968, published: in 
Notification No. S.R.D. 3-E in Gazette of India dated 

.;- the 30th March, 1968. 

:' . • (it) The Naval Ceremonial, Conditions of Service and 
Miscellant'1}u~. {Second Amendment) :Regulations, 
1968, . pul:V~shea in Notification No. S.R.O. ~E in 

/ Gazette bf ladia dated the 30th March, 1966. 

V (7) A copy of the Report dated the 10th April,· 1968 from the 
Governor of Uttar Pradesh to the President. 
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(8) A copy gf the Proclamation dated the 15th April, II88 
issued by the President under clause (2) of article 356 
of the Constitution varying the Proclamation issued 
by the President on the 25th February, 1968 in relation 
to the State of Uttar Pradesh, under clause (3) of 
artlcle 356 of the Constitution. 

5. Report of Estimates Committee 
Shri P. Venkatasubbaiah presented the Fiftieth Report of the 

Estimates Committee olJ the Ministry of Petroleum and Chemicals--
Petroleum and Petroleum Products. 

6. The Budget (General) 1968-6t-DeJIIItDds for Grants 
(i) Discussion on Demands for Grants Nos. 72 to 74 and 123 for 

which the Ministry of Steel, Mines and Metals is responsible con-
tinued and was concluded. 

(Lok Sabha adjO'Urned at 1 P.M. and re-BBBemt,!ed at 2.~ P.M.) 

The cut motions moved on the 15th April, 1968, were negatived. 

All the Demands for Grants for which the Ministry of Steel. 
Mines and Metals is responsible. as shown under column 4 of the 
printed List of Demands for Grants-Budget (General) 1968-69, 
were voted in full. 

(ii) Discussion on Demands for Grants Nos. 57 to 59 and 120 for 
which the Ministry of Information and Broadcasting is responsiblt' 
commenced. 

One hundred and twelve cut motions were moved. 

The discussion was not concluded. 

*7. Report of Business Advisory Co~tttee 

Dr. Ram Subhag Singh presented the Seventeenth Report of the 
Business Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 17th April, 
1968). 

·Presented at 6.15 P.M. 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, April 16 1968/Chaitra 27, 1890 (Saka) 

No. 153 

1. Starred Questions 

Starred Questions Nos. 1227-1231 were orally answered. Replies 
to remaining questions were laid on the Table. 

2.· U:D8tarredQuestions 

Replies to Unstarred Questions Nos. 7232-A-7387 and 7389-
7489 were laid on the Table. 

3. Calling Attention to Matter of Urgent Public Important!fl 

R. "H. Maharaja Pratap Keshari Deo called the attention of the 
Minister of irrigatinn and Power to the reported breakdown of talks 
between" the C~ntral Govemment and the Madhya Pradesh Govern-
ment over the Narmada Project. 

The MinistEtt of Irrigation and Power made a statement in regard 
thereto . 

•. Papers laid on tbe Table 

The following papers were laid on the Table:-
(1) A copy of the 'Performance Budgets of Selected Organise-

tions-1968-69' (Hindi and English Versions) in 
pursuance of an assurance given on the 14th Decem-
ber, 1967 in answer to Unstarred Question No. 4398. 

:(2) (i) Review by the Government on the working of the 
Bharat Heavy Electricals Limited, New Delhi, for the 
year 1966-67, under sub-section (1) of section 6l9A of 
the Companies Act, 1956. 
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, , (ii) Acbpy 'of' the Annual Reporl ,of the Bharat Heavy 
Electricals Limited, New Delhi, for the year 1966-67 
along with the Audi!l;ed 'Accounts and the comments 
6fthe 'Comptro!ler and Auditor General thereon. 

. " ."' 

(3) (i) Review by the Government on the working of the 
Triveni Structurals Limited, New Delhi, for the year 
1966-67, under sub-section (1)' of sectiOn 619A 6f the 

- ~' Companies- Act, 1956.' " , , , 

(4) 

.. ,. ' 

(ii) A C()'py of the Annuai Report of the Triveni Struc-
turals Limited, New Delhi, for the year 1966-67, along 
w~th t;he Au~lite:¢ ~ce':un~ an9- pte co~~~ts of the 

, Comptrollex:.and Auditor General thereOn. 

(i) Review by the, Oov~~meIit on the working of -the 
Neyveli Lignite COrpOration Limited, Neyveli, for the 
year 1966-67, under sub-section {1) of .s~.t.~~p.' ~19f\ 
of ~he ~omp~nies Act, 1956 (Hindi an~ English 

"'verSidns)'. . -. ", " '""",, '~, 

(ti) A copy of the Annual Report of~~e Jlieyveli Li@it~ 
Corpora'tion Limited, Neyveli,forthe' year' ~, 
310ng with the Audited Accounts and the C'9.lP"P!,nts 
of the Comptroller and AucHtor General th~r~. 
qlhldi ~'f?-d EllgH9? v~~iC?I1~)' 

(5) A copy of the Mineral Concession (Second Amendment) 
. ~ules, 1968;, publ~she~ "itt ~o~c~tt~~·}'i~· <q:~~~: 'M1 
In' Qaiette of lnqla dilteg ~~ ~~t~~Jl, 1~, !ffl#i 
sub-section (1) o~ sec1,~~~,?& 'If ~M~~~ ~,inefffl 
(Regulation and Development) Act, 1957. ' 

.~ . .1 ;~.;. . .. ,I .r:- ....... . 

. (6) A _copy each of the following Notifications und~ .,~~ 
,., --" tion'lS5" of the Navy ACt, 1~Q7:-

: .:i: 

(i) The Navy (Discipline and Miscellaneous Provisions) 
(AriieridmJ~t) r' Regulations, '1968," publishea "'. in 
Notification No, S.R:O. 3-E in Gazette of India dated 

" the 30th March, 1'968. ' 
,,{iH T,he N:aval Ceremonial, Conditions of Service and 

:M:iscellaneolfl' ($e~ondA.nle~d~eni) I¥~ation8, 
1~, pue1is\led in Notification No.$..R.O.' 4-"E in 
Gazette of india 'dated tli~3Qth Marbh, 1968. 

, I , '. ; , ,~ 

(7) A copy of the Report dated the 10th April, 1968 from the 
Governor of Uttar Pradesh to the President. 
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(8) A copy of the Proclamation dated the 15th April. 1_ 
issued by the President under clause (2) of article 35& 
of the Constitution varying the Proclamation iSSlled 
by the President on the 25th February, 1968 in relation 
to the State of Uttar Pradesh, under clause (3) of 
article 356 of the Constitution. 

5.' Report of Estimates Committee 
Shri P. Venkatasubbaiah presented the Fiftieth Report of the 

Estimates Committee on the Ministry of Petroleum and ChemicalS-:-
Petroleum and Petroleum Products. 

6. The Budget (General) 1968-6~Demauds for .Grants 
(i) Discussion on Demands for Grants Nos. 72 to 74 and 123 for 

which the Ministry of Steel, Mines and Metals is responsible eon-
tinued and was concluded. 

(Lok Sabha adjent-rned at 1 P.M. and Te-assemi.:ed at 2.OS P.M.) 

The cut motions moved on the 15th April, 1968, were negatived. 

All the Demands for Grants for which the Ministry of Steel, 
Mines and Metals is responsible, as shown under column 4 of the 
printed List of Demands for Grants-Budget (General) 1968-69. 
were voted in full. 

(ii) Discussion on Demands for Grants Nos. 57 to 59 and 120 for 
which the Ministry of Information and Broadcasting is responsible 
commenced. 

One hundred and twelve cut motions were moved. 

The discussion was not concluded. 

·7. Report of Business Advisory COJIIIIDIttee 

Dr. Ram Subhag Singh presented the Seventeenth Report of the 
Business Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 17th April, 
1968) . 

·Presented at 6.15 p.M. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wed.'MSdG.y, April 17, 1968/Chait1'4 28, 1890 (Saka) 

No. 1st 

1. Starred Questiom· 

StSlTed Questions Nos. 1257, 1259 .. 1260, 1262, 1263, 1264 and 1269 
were orally answered. Replies to remaining questions were laid 
on the Table. 

2. tTnstarred QuestioDs 

Replies to Unstarred Questions Nos. 7490-7492,7494-7507,7509-
7539, 7541-7553 and 7555-7558 were laid on the Table. 

3. eaUml·AttMtti_ to !latter of UJ'I'ieM PaWk ..... N.· 

Shli K.Lakkappa· ea1led the attention of the Mini!!ier of Extemal 
Mairs to the reported decision by U.S.A. to force Indians holding 
permanent U.S. visas to join U.S. Army in Vietnam War. 

The Mmister of State for External Affairs made astatemen.t in 
regard thereto. 

A copy of the Second Statement showing decilDOns 'Ulken on 
seventeen more recommendations ~f the Committee on Broadcast-
ing and Information Media on DocumentarY JI'ilms and Newsreels, 
wa laid on the !'able. . . . . '. . . 
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5. Minutes f)f Estimates Committee-Laid on the Table 

A COP! each of the Minutes of the sittings of the Estimates Com-
mittee relating to the following Reports, was laid on the Table:-

.. 0) Twenty-ninth Report on :the Ministry of Railways-Com-
mercial and other cognat~ matters--Travel concessions 
allowed to ~ailway Employees; and 

(ii) Forty-fifth Report on .the Mmistry of Finance-Review of 
Defence Budget-Consolidatiori of Revenue Demands. 

6. Report of Coinmitt:ee on Private M~bers' Bills and Resolutions 

8hri R. K. Khadilkar presented' the Twenty-eighth Report of the 
Committee on Private Members' BUls: and Resolutions. 

7. Motiml Be: Seventeenth Report of Business Advisory 'Committee 

, Dr. Ram Subhag Singh mov~ the following motion:-

"That the House agrees with the Seventeenth ~rt Of the 
Business Advisory Com.mittee presented to the House 
on the 16th April, 1968." . 

The motion was adopted. 

8. The Budiet (General) 1968-69-Demands for Grants 

(i) DiacwIsion·on Demands'foi. Grants Nos. 57·to"OO and 120 for 
which Ute Ministry of InfolTIlationand Broadcasting isr~mJible 
continued and was concluded. 

(Lok Sabha ad;oumed at 1 P.M. and re-assem'bled at 2-05 P.M.) 

The cutmotioils moved <:t1l the 16th April, 1968, were negatived. '. . 
All the Demands for Grants for which the Ministry of Informa-

tion and Broadcasting is responsible, as..!lhoWn· under eolllImi ,4 . of 
the pri'Jtted List of Demands for Grants--Budget (General) 1968-69, 
were voted in fun~ .' 

'>l": 
(ii) Discussion on ~ands for Gr~nts Nos. 79 to 88 and 128 to 

130 for which the Ministry of Transport and Sbipptngls resporisible 
commenced and was concluded . 

• Thirty-six cut motions were JAoved a'lld negatived. 
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All the Dem,.nds for Grants for which the Ministry of Transport 
_and Shipping is responsi1ble, as shown under column 4 of the printed 
List of Dem.a'.nds for Grants-Budget (General) 1~, were voted 
in fuD. 

9. HaIf-an-hour Discussion on Matters Arising out of Answer to 
QuestiOll 

Shri S. C. ~ta raised a half-an-hour discussion on points 
arising out of the answer given on the 4th March, 1968 to Unstarred 
Question No. 2781 regarding Haldia-Barauni Pipeline. 

Shri K. Raghuramaiah replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 18th April, 
968). • '. 

- OJ 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 18, 1968jChaitra 29, 1890 (Saka) 

No. 155 

I. Starred Questioas 

Starred Questions Nos. 1287, 1288, 1291, 1292, 1293, 1294, 1298, 
1299, 1300 and 1301 were orally answered. Replies to remaining questions 
were laid on the Table. 

2. UnstJlrftd Questions 

Replies to Unstarred Questions Nos. 7559-7572, 7574-7663 and 
7665-7676 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 22 addressed to the Minister of Food and 
Agriculture regarding Ban on Export of Gram from Madhya Pradesh, 
was orally answered and supplementaries were also answered thereon. 

4. CaIIiDg Attention to Matter of Urxent Public laiportance 

~hri Bedabrata Barua called the attention of the Minister of Home 
Affairs to the reported assault by certain Army Officers on civ.il.ians in-
cluding P.T.I. Officials at Gauhati. 

The Minister of Home Affairs made a statement in regard thereto. 

5. PapIn 1IIid OIl the Table 

The following papers were laid on the Table:-

(1) A copy of the Indian Tekgraph (Putt Amendment) Rules. 
1968, published in Notification No. G.S.R. 524 (English 
vers.;On) and G.S.R. 525 (Hindi version) in Gazette of 
India dated the 23rd March, 1968, under sub-section (5) 
of section 7 of the Indian Telegraph Act, 1885. 
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(2) A copy each of thd following Notifications under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955:-

(i) G.S.R. 674 published in Gazette of India dated the 6th April, 
1968 rescinding the Andhra Pradesh Coarse ruce 
(Maximum. Prices) Ord~r , 1964. 

(ii) G.S.R. 675 publ.is.hed in Gazette of India dated the 6th 
AprU, 196~_ r*iBdiqg the Madras Coarse Rice (Maxi-
mum Prices) Order, 1964. 

(iii) The 6w (Regulation of Use) Or<ler, 1%8, publisbed in 
Notification No. G.S.R. 685 .in Gazette of India dated the 
3rd April, 1968. 

(3) A Copy of the Annual Report of the Food CorporatiOlli of 
India for the year 1966-67 along with the Audited Ac-
C()Ullts, unde~ s$-se~~oo (2) of section 35 of· the Food 
c,wporations Act, 1964. 

(4) A copy of the Dock Workers (Advisory Committee) Amend-
ment Rules, 1968 (First Amendmeo.O pubJ,lshc:d iQ N9~';' 
cation No. S.O. 1169 in Gazette of India dated the 30th 
Mardi, 1968, under sub-section (3) of section 8 of the 
Dock Workers (Regulation of Empmy-ment) Act, t948. 

6. Government Bill-Introduced 

The Public Provident Fund Bitl, 1968 

The motion for leave to introouce the Bill nlO:ved by Sb,ri Morarii 
R. Desai was opposed. The motion was adopted and the Bill was intro-
duced. 

*7.Modon 

Shri Atal Bihari Vajpayee moved the following ~:-
"That this House regrets that the Government of India did not 

reject the report dated the 10th April, 1968 of the Governor 
of Uttar Pradesh to the Pres~t reqQinme_g ~ issue 
of Proclamation, laid on the Tahle of the House on the 
16th April, 1968, seeking dissolution of tRe State AfflCmb-
Iy a,nd mi~term ppJ.~ in t,b,e State, i~srn~ as the S.V.D. 
in tbe State,AsseIQ\llry. ~joyed maj,ority m the Assembly 
and its I_der ought to have been. invited k> form the Min-
istry." 

(Lok Sobha adjourned at I P.M. and re-assembled at 2 P.MJ 

tDiscussed together. 
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'" 8. Statutory Resolatioa 
Sbri Y. B. Chavan moved the following Resolution:-

"That this HOUf~ approves the Proclamation issued by the Presi-
dent on the 15th April, 1968, under article 356 of the 
Constitution in relation to the State of Uttar Pradesh, 
varying the earlier Proclamation issued on the 25th 
February, 1968." 

The following members took part in the combined debate on the 
Motion (vide para 7 above) and the Resolution:-

( I) Shri Era Sezhiyan 
(2) Shrimati Sucheta Kripalani'" 
(3) Shri S. A. Dange 
(4) Shrimati Sush.ila Rohatgi" 
(5) Shri Anand Nacain Mulla 
(6) Shri Sheo NarainJ 
(7) Shri Arjun Singh Bhadoria 
(8) Shri Chandrajeet YadavaJ 

(9) Shri 1. B. Kripalani , 
(10) Shri P. Ramamurti 
(11) Dr. Sushila Nayar.l 
(12) Shri Samarendra Kundu 
(13) Shri C. K. Bhattacharyya J 
(14) Shri Prakash Vir Shastri 
(J 5) Shri Mushir Ahmad Khan.J 
(16) Shri Tenneti Viswanatham 
(17) Shri Nageshwar Dwivedi.l 
(18) Shri Baij Nath Kureel II 
(19) Shri R. K. Sinha J 

(20) Shri Atal Bihari Vajpayee (by way of reply to the Motion). 
Shri Y. B. Chavan replied to the debate. 

The Motion moved by Shrj Atal Bihari Vajpayee was negatived. 
The Resolution moved by Shri Y. B. Chavan was adopted. 
(Lok Sabha ad joumed till 1 I A·M. on Friday. the ] 9th April, 1968). 

·Oiscussed together. 

710 
GMGIPNO- 333 (0) LS-lS.4-68-800. 

S. L. SHAKDHER, 
Secretary. 



LOK,SABHA 

BULLETIN-PART I 
[Brief Record of Prooeedings] 

Friday, April 19, 1968!Chaitra 30, 1890 (Saka) 

No. 156 
1. Starred Question~ 

Starred Questions Nos. 1317-1320, 1322, 1323 and 1325 were 
orally answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questioits 

Repues to Unstarred Questions Nos. 7677-7700, 7702-7704, 
7706-7725, 7727-7730, 7732-7796, 7=798-7800, 7802-7838. 
7840, 7841, 7843-7852, 7854-7865, 7867-7869. 7871-7875, 7877, 
7879-7896 and 7898-7917 were laid on the Table. 
3. Question under Rule 40 

Question No, 3 under Rule 40 addressed to the Chairman. Estimates 
Committee regarding Action taken on 32nd Report of the Estimates Com-
mittee (Fourth Lok Sabha) on Mormugao Port was orally answered. 
4. Papers laid on the TaMe 

The following papers were laid on the TabJe:-,-
(1) A copy of the Annual Report of the School of Planning and 

Architecture, New Delhi, for the year 19()6...67. 
(2) (i) Review by the Government on the working of the Hindust.an 

Organic Ch~micals Limited, Rasayani, for the year 1966-67, 
under sub-section (l )of section 619 A of the Companies 
Act, 1956. 

(ii) A copy of the Annual Report of, the Hindustan Organic 
Chemicals Limited, Rasayani, for the year 1966-67 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(3) A copy of the Kerosene (Fixation of Ceiling· Prices) Third 
Amendment Order, 1968.. published in Notification No. 
G.S.R. 688 in Gazette of India dated the 5th April, 1968. 
under sub-section (6) of section 3 iM the Essential Com-
modities Act, J 955. 
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(4) A Note regarding the recent pollution of the water of river 
Ganges near Monghyr ,in Bihar and appointment of a Com-
mission to enquire into the causes thereof, 

(5) A copy each of the following Notifications under sub-section 
(2) of section 3 of the AU India Services Act, 195]:-

(i) The All India Services (Provident Fund) (Amendment) Rules, 
1968, published in Notification No. G.S.R. 584 in Gazette 
of India dated the 30th March, 1968, 

(ii) The Indian Civil Service Provident Fund (Amendment) Rules, 
1968, published in Notification No. G.S.R. 585 in Gazette 
of India dated the 30th March, 1968, 

(iii) The Indian Civil Service (Non-European Members) Provi-
dent Fund (Amendment)· Rules, 1968, published ;in Noti-
fication No. G.S.R. 586 in Gazette of India dated the 
30th March. 1968. 

(iv) The Secretary of State's Services (General Provident Fund) 
Amendment Rules, 1968, published in Notification No, 
G.S.R. 587 in Gazette of India dated the 30th March, 
1968, 

(v) The Indian Administrative Service (Pay) Amendment Rules. 
1968, published in Notification No. G.5.R. 5R8 in Gazette 
of India dated the 30th March. 1968. 

(vi) The Indian Police Service (Pay) Amendment Rules, 1968, 
published in Notification No. G.S.R. 589 in Gazette of 
India dated the 30th March. 1968. 

(vii) The All India Services (Death-cum-Retirement Benefits) 
Fourth Amendment Rules, 1968, published in Notifica-
tion No. G.S.R. 590 jn Gazette of India dated the 30th 
March, 1968. 

(viii) G.S.R. 636 published in Gazette of India dated the 6th April, 
1968, making certain amendments to the Schedule to the 
Indian Administrative Service (Fixation of cadre Strength) 
Regulations, 1955. 

(ix) G.S.R. 637 published in Gazette of India dated the 6th April, 
1968, makini certain amendments to Schedule III to the 
Indian 'dministrative Service (Pay) Rules, 1954. 

It 
(x) G.S.R. 638 pub1i~hed in Gazette of India dated the 6th April, 

1968, making certain amendments to Schedule III to the 
Indian Police Service (Pay) Rules. 1954. ---(xi) G.S.R. 639 published .in Gazette of India dated the 6th April, 
1968, making certain amendments tl') the Indian Police 
Service (Fixation of cadre strength) Regulations, 1955 . ...... 
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(xii) G.S.R. 640 published .in Gazette of India dated the 6th April, 
1968, making certain amendments to the Schedule to the 
Indian Administrative Service (Fixation of cadre Strength) 
Regulations, 1955. 

(xiii) G.S.R. 641 published in Gazette of Indh dated the 6th April, 
1968, making certain amendments to Schedule III to the 
Indian Administrative Service (Pay) Rules, 1954. 

(xiv) G.S.R. 642 published in Gazette of India dated the 6th April, 
1968, cancelling Notification No.G.S.R. 185 and G.S.R. 
186 published in Gazette of India dated the 3rd February. 
1968. 

5. Minutes of Estimates Conunitt~Laid OR the Table· 
Minutes of th~ Sittings relating to Thirtieth Report ot the· Estimates 

Committee on the Ministry of Finance-Foreign Exchange, were laid on 
the Table. 
6. Report of Publk Accounts Committee 

Shri M. R. Masani presented the Twenty-s.ixth Report of the Public 
Accounts Committee on Appropriation A~unts (CivU), 1965-66, Audit 
Reports (Commercial), 1966 and 1967 and Audit Report (Civil); 1967 re-
lating to the M.ini~es of Finance, Industrial Development and Company 
Affairs (Department of Industrial Development) and Steel, Mines and 
Metals (Departments of Iron and Steel, and Mines and Metals) and the 
action taken by Government on the recommendations of the Committee 
contained in their Twentieth Report. 
7. Report of Committee 011 Public Undertakings 

Pandit D. N. Tiwary presented the Twelfth Report of the. Committee 
on Public Undertakings on Heavy Electricals (India) Limited'. 
8. Statement Re.Governmeat Business 

The MinLoter of ParLiamentary Affairs made a statement regarding 
Government business for the week commencing the 22nd April, 1968. 
9. Statement by Minister 
- The Minister of Railways made a statement regarding· the collision 
between Goods Trains No. 846 Up and 768 Up .at the Outer signal of 
Anas 'B' Cabin on the Western Railway on the 18th April, 1968. 
10. The Budget (General) 1968-69-Dem8IIds for Grana 

DiSCu.'lSion on Demands for Grants Nos. 70. 71 and 124 for which 
the Ministry of Petroleum and Chemicals is responsible commenced. 

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2-15 P.M.) 

Thirty cut motions were moved. 
The discussion was not concluded. 
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11. Motion Re. Tweaty-Eigldb Report of eommittee on Priwte Members' 
BiDs aad R.esoJutiom 

Shri Ramavatar Shastri moved the following motion:-
"That this House agrees with the Twenty-eighth Report of the" 

Committee on Private Members' Bills and Resolutions 
presented to the House on the 17th April. 1968." 

The motion was adopted. 
12. Private Member's ResoIution-Negatind - Shri S. Xavier concluded his ~peech on the following Resolution 
moved by him on the 5th April, 1968:-

"This House :is of opinion that the Planning Commission be re-
organised on the basis of the recommendations of the 
Administrative Reforms Commission." 

The following members took part in the debate:-
(1) Pandit D. N. Tiwary 
(2) Shri Shri Chand Goyal 
(3) Shri S. Supakar 
(4) Shri S. Kandappan 
(5) Shri Chintamani Panigrahi 
(6) Shri J. M. Lobo Prabhu 
(7) Shri K. R. Ganesh 
(8) Shri P. K. Va.~ldevan Nair 
(9) Shri K. Hanumanthaiya 

(10) Shd Chandrika Prasad 
(11) Shri Shiva Chandra Jha 
(12) Shri Prem Chand Verma 
(13) Shri Dinkar Desai 
(14) Shri Piloo Mody 
(15) Shrimati Indira Gandhi 

Shri S. Xavier replied to the debate. 
The Resolution was negatived. 

13. Private Member's Resolution-Under Consideration 
Shri H. N. Mukerjee moved the follow.jng Reso1ution:-

"This House is of opinion that the Government of India should 
accord immediately full diplomatic recognition to the 
German Democ,a.tic Republic." 

His speech was not ~ncl~ded. 
The discusSion was, not concluded. 
(Lok Sabha adjourned till 11 A.M. on Monday. the 22nd April, 1968). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 22, 1968IVaisa1cha 2, 1890 (Saka) ' 

No. 151 

t. Starred Questions 

Starred Question Nos. 1349, 1350, 1355, 1357, 1360, 1361, 1362, 
1366 and 1368 were orally answered. Replies to remaining ques-
tions were laid on the Table. 

2. UDStarred Que$tions 

Replies to Unstarred Questions Nos. 7918-7949, 7951-~022, 
8024-8038, 8040-8067, 8069-8083, 8085-8109, 8111-8115 and 
8117-8122 were laid on the Table. 

3. CalliDg Attention to Matter of Urgent Public Importance 

Shti N. K. Somani called the attention of the Minister of Home 
Mairs to the reported deportation of Father Vincent Ferrer, a 
missionary who has been working in Manmad (MaharashtTa) since 
1958. 

The Minister of Home Affairs made a statement in regard 
thereto. . 

4. ludmations Be: Deteation and Removal of Members 

The Speaker infonned the House of four identical telegrams 
dated the 21st April, 1968 from the D.S.P. Kutch, intimating that 
Sarvashri Hemt Baroa, Jaganathrao Joshi. Madhu Limaye and 
Nath Pai, Members, Lok Sabha, were detained and removed on 
the 21st April, 1968 at 09.15 hours at Khavcla, Kutch District, under 
Section 69 of the Bombay Police Act. 

[p.T.O. 
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S.Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications under section 
159 of the Customs Act, 1962:-

(i) G.S.R. 651 published in Gazette of India dated the 6th 
April, 1968. 

(ii) G.S.R. 683 published in Gazette' of India dated the 2nd 
April, 1068. 

(2) A copy of Notification No. G.S.R. 653 published in 
. Gazette of India dated the 6th April, 1968 containing 

corrigendum to G.S.R. 467 dated the 9th March, 1968. 
under section 159 of the Customs Act, 1962 and section 
38 of the Central Excises and Salt Act, 1944. 

6. Report of Committee on Absence of Members 

Shri M. Thirumala Rao presented the Fifth Report of the Com-
mittee on Absence of Members from the Sittings of the House. 

'1. Statement by Minister 
The Minister of Food, Agriculture, COmmlUnity Development 

and Co-operation made a statement correcting the answer given on 
the ll~h April, 1968 to a supplementary by Shri Madhu Lirnaye on 
Starred Question No. 1174 regarding the Appejay Shipping Com-
-pany. 

8. Motion re: Select Committee on 8aDking Laws (Amemhnent) 
Bill 

(i) Shri M. Thirumala Rao moved the following motion:-

"That this House do extend the time appointed for the pre-
sentation of the Report of the Select Committee on the 
Bill further to amend the Banking Regulation Act, 
1949, so as to provide for the extension of social con-
trol over banks and for matters connected therewith 
or incidental thereto, and also further to amend the 
Reserve Bank of India Act, 1934, and the State Bank of 
India Act, 1., upto the 6th May. 1968." 

The motion was 8I!opted. 

(ii) Shri M. Thirumala Rao moved the following motion:-
''That this House do appoint Shri Hem Raj to the Select 

Committee on the Bill further to amiend the Banking 
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Regulation Act, 1949, so as to provide for the extension 
of social control ()ver banks and for matters connected 
therewith Or incidental thereto, and also further to 
amend the Reserve Bank of India Act, 1934, and the 
State Bank of India Act, 1955 uioe Shl"imati Vijaya 
Lakshmi Pandit resigned." 

The motion was adopted. 

9. The Budget (General) 1968·69-Dem.ands for Grants 

(i) Discussion on Demands for Grants Nos. 70, 71 and 124 for 
which the Ministry of Petroleum and Chemicals is responsible 
eontinued and was concluded. 

(Lok Sabha adjourned at 1 P.M. and re·Q.$sembled at .2-05 P.M.) 

The cut motions moved on the 19th April, 1968, were negatived. 

All the Demands for Grants for which the Ministry of Petroleum 
and Chemicals is responsible, as shown under column 4 of the 
printed. List of Demands for Grants-Budget (General) 1968-69. 
were voted in full. 

(ii) Discussion on Demands for Grants Nos. 91 to 95, 135 and 136 
for which the Department of Communications is responsible com-
menced and was concluded. 

Ninety-six cut motions were moved and negatived. 

All the Demands for Grants for which the Department of Com-
munications is responsible, as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1968-69, were voted 
in full. 

-10. Statement by Minister 

The Minister of Home Affairs made a statement regarding the 
detention and removal of Sarvashri Hem Barus. Jaganathrao Joshi. 
Madhu Limaye and Nath Psi M.Ps., at Khavda, Kutch District. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 23rd April, 
1968). 

-Made at6-1S P.M. 
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LOX SABRA 

BULLETIN-PART r 
[Brief Record of ProceedJnp) 

Tuadav. April 23, 19881VaiNkh4 3, 1890 (SUs) 

No. 111 

1. 8ta1'recI QaIIdoas 

Starred QuestIons NOI. 137'1, 13'78, 1380, 1381, 1384 and 1385 were 
oraDy answered. Bepliee to ND"afniD, qWl8ti.aas were laid OIl the 
Table. 
2. UutaITed qu.tioM 

Replies to Unstarred Questions NOI. 8124-8185, 818'7-820], 8203-
8219, 8221--&80, -8282-8305 and 830'1--8332 were laid on the Table. 

Statemient by the Minister of RaIlways correcting the .1l1Wef 
given on the 2nd April, 1968 to Unstarred Question No. 8f11't regard-
illl. arrest of railway employees for stealing telephonto wires fJl 
Moradabad was also laid on the Table. 
a. Short Notice QueItioD 

Reply to Short NotU:e Queetton No. 23 addreaed to the Mini&ter 
of Railway. regatdilll cancellation of coal IUppliers tenders by 
Railways w .. laid OIl the Table u the Member was .bnnt. 
'- ....... LaW _ the TaWe 

'rhe followin, papers were laid on the Table:-
(1) A copy each of the following Notiac&tionI under ..... 

88CtIon (3) of secUon 17 of the Export (Quality CoAtrol 
and lnspectlon) Aet, 1963:-

(i) The Export of Cashew Kernels (Quality Control and 
lD8pedion) Second Amendment Rules, 1967, published 
in Notification No. S.O. 87 in Gazette of India dated 
the IDd lanuary. 1_. 
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(ii) The Export of Cashew Kernels (Quality Control and 
lnspection) Amendment Rules, 1968, published in 
Notification No. S.O. 480 in Gazette of India dated the 
5th February, 1968. 

(iii) The Export of RubbeT Belting (Inspection) Amend-
ment Rules, 1968, publisbed in Notification No. S.O. 
1298 in Gazetteo! India dated the 4th April, 1968. 

(2) A statement. sh9wing reasons, for, d~lay in laying the 
Notifications mentioned at items (i) 'and (ti) above . . 

(3) &~ ~ of the foUow~ng Notificati0I?-s under sub-
section (1) of 'section 28 of the Min~ and Minerals 
(Regulation and Development) Act. 1957:-

(i) The Mineral Concelliion,~Fourth Amendment) Rules, 
1968, published in Notification No. G.S.~. 703 in 
Gazette of India dated the 13th April, "loot!. '), 

r:~'" 1iii'The Mh1er:al o;neession" (Third Amendment) Rules, 
~;.' ':" "" 1'968, pUblished in Notifteation' No. a.s.B." 7041n 

Gazette of India dated the 13th April. 1968. " . ,,' 

(4) (i) Review by the Government on the working 'of the 
,'~. ,.. Singareni' C&UieriesCompany Limited, ,for, the year 

"':d,"·· "l966-6'l,.undersub-seetion (1) of seetion619A o{ the, 
Companies Act, 1956 (Hindi and English versions) . 

. " .' .:~ ... ~~' ': .'; . . ."",. . - :.. ~ ~" " 

. ~ , .. (ii}.A C()py, of tl1eAnnua1 Report of th~ Si:p.gareni Co~1ieri~:" 
. ~ ',.,,' Com'PallY :Limited, for the ye~r 196&-67 ,?Jong with t~e < 

" Audited Accoun~~,,'W~ ~~ comments of the, Comptrol .. : 
ler and Auditor General there oIl. " " 

@(5) A copy of Government Resolution No. 5-TH. 1(35)/6'7,' 
-,' " ", . &lted: the 19th April, 1968 r6ga.rt1ing sandtloningof' a 

.. C,,'. }L~:$Cheme :tor ~"t1ie grant. of loans ;.fot' the ;constrtlction: ... ·o'!· 
, . :::1iotels 'of. the, reqU'isitestandard;ahd for' the l'eno"ati~if, , 

expansion and improvement. of e.~istinghQtels qn the ~ 
approved list of the Department of Tourisn:; 'to' the 
requisitestanaard~ 

5.-Mmutes' of Pal'f.iamentarY Cclmmitt.ees.:-Laid oitthe Table'" 

Itit1S:~~dt~s'6t :the" :roJr1h ~p Fifth sittin~' ~ri~~" Committee 
on Absence of Members from tne Sitti.!lgs of theHous~ held during 
the· ~lITeIitSessio:il; were 'laid:On the Table, ' 

! ---~'~'----~--'--~~---,(gl~aid<l.t 3-45,})~M, bY,)he Minister of 'Tourism and-C'i;iI Avia-
tiOD while replyiiig to/he'debate: on theDemJa~ds: or Grants of the 
Ministry of Tourism and Civil Aviation, 
n:;',t:n 
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(li) M1D.llte$ of the si,ttirigs relating'to Forty-seventh Report of 
theEstimat~ Comm.itte~' on the MiniStry of Home Affairs-.Ul1ittn-
Public Service Commission, were laid on the Table. ' 

, I 

6. Leave of Absence 

The following Members were granted leave of absence from the 
Sittings of the House fur the periods mentioned against each:'-

(2) H.M. Raja Yeshwantrao 
':M; 'Jlul:ne5,i 

; , (3)" §hri A. Nesamony 

( 4) Shri Masuriya Din 

(5) Rani Lalita RaJya Laxmi 

11th APril tQ, l~h May, ,1OOS 
(Fourth session). ·,,_",1" . ... .~ .. ~ 

12th February to 19th March, 1968 
(Fourth Session). 

23rd December, 1967 
(Third Session) 'and 

12th February to 9th April, 1968 
(Fourth Session). 

27th February to 4th April, 1968 
(Fourth Session), 

14th February to 12th April, 1968 
(Fourth Session). 

7. Report of Committee on PubJic Undertakings 

Pandit D, N. Tiwary presented the Thirtpenth Report of the 
Committee on Public Undertakings on Asoka Hotels Limited, New 
DeIhi. 

8. The Budget (General) 1968·69-Demands for Grants 

0) Discussion on Demands for Grants Nos. 75 to 78, 126 and 127 
for which the Ministry of Tourism and Civil Aviation is responsible 
commenced and was, concluded. 

(Lok Sabha adjou.rned at ~ P.M. and ore-assembled a.t 2~05 P.M.) 

Fifty cut motions were moved and negatived. 

All the Demands for Grants for which the Ministry of Tourism 
and Civil Aviation is responSible, as shown under column 4 of the 
printed List of Demands for Grants-Budget (General) 1968-69, 
were voted in full. 

(it) Discussion on Demands for Grants Nos. 63 to 67 and 123 for 
which the Ministry of Labour. Employment and Rehabilitation is 
responsible commenced and was concluded. 

Fifty-eight cut motions were moved and negatived. 

'120 " 
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All ·the Demands for Grants for which the Ministry of Labour, 
Employment and Rehabilitation is responsible, as shown under 
column 4 of the printed List of Demands for Grants-Budget 
(General) 1968-69,' were voted in full 

*9. Report of 811si_ Advisory Committee 

Dr. Ram Subhag Singh presented the Eighteenth Report of the 
Business Advisory Committee. 

(Lot Sabha adjourned till 11 A.M. on Wedulday, the 24th April, 
1_). 

·Pl-esented. at 5-10 •. 
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WK SABRA 

BULLETIN-PART I , 
[Brief Record of Prooaedings] 

Wednesday, ~PTil 24, 1968IVaisakha 4, 1890 (Saka) 

No. 159 
1. st.red 0 ..... 

Starred Questions Nos. 1409, J411, 1412, 1413. 14.15, 1416 and 1417 
were orally answered. RepJies to remaining quemons were laid on the 
Table. . 
2. UD8CanetI Questiou 

Replies to Unstarred Questions Nos. 8334, 8335, 8337-8342, 
8344--8371 arid 8372-8421 were laid on the Table. 
3. Short Nodee QaestioD 

Short Notice Question No. 24 addressed to the Minister of Transport 
and Shipping regarding Passenger Fares on Konkan Coast was oraUy 
anSWered and supplementaries were also answered thereon. 
4. ~ AtteatioD to matter of Urgeat Public IDIpO ..... e 

Sliri S. M. Krishna caJIed the attention of the Minisfer of Industrial 
Development and COmpany Affairs to the resignation of Professor Tbacker 
from the Cbairmanship of the Industrial Licensing Policy Enquiry Com-
mittee. • . lilt 

The Minister of Industrial Development and Company Affairs made 
a ~mCnt in regard ~. 
5. IDtimation Rc AITest of Member 

The Speaker informed the Aouse of a telegram, dated the 22nd April, 
1968 from the Judicial Magistrate, Fiott Oass, Bhuj at Khavda l'.utcb, 
i1itimating that Sbri Kameshwj!r Singh, Member, Lok Sabba, was arrested 
on the 2200 April. 1968 for offence under Sections 143, 145 and 188 of 
the Indian Penal Code and that he was detained at Bhuj Jail. . 

6. Papt'J" laid Oft die TIIItIe V 
A copy of the Report of the Conuniss.ioner for Scheduled Castes aDd 

Scheduled Tribes for the year 1966-67, was laid on the Table under 
article '338(2r of the Constitution. 

[P.T.O. 



7. Report of Committee on Private Members' Bills and Resolutioos 

Shri R. K. Khadilkar presented the Twenty-ninth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

8. Report of Committee on Public Undertakings 

Pandit D. N. Tiwary presented the Fourteenth Report of the Com-
mittee on Public Undertakings on the Heavy Engineering Corporation 
Limited. -. 

9. Motion Re. Eighteenth Report of Business Advisory Committee 

Dr. Ram Subhag Singh moved the following motion:-
"That this Hou5':e agrees wjth the Eighteenth Report of the Busi-

ness Advisory Committee presented to the House on the 
23rd April, 1968." 

The motion was adopted. 
(Lok Sabha adj01.tmed at 1-10 p.M. and re-cu;sembted at 2-05 P.M.) 

10. The Budget (General) 1968-69-l)emands for Grants 
(i) Discussion on Demand~ fat Grants Nos. 84 to 88 and 131 to 133 

for wh.ich the Ministry of Works, Housing and Supply is responsible com-
m.enced and was concluded. 

One hundred and seventy-two cut motions were moved and negatived. 
All the Demands for Grant~ for which the Ministry of Worh, Housing 

and Supply is responsible, as shown under colwnn 4 of the printed List of 
Demands for Grants--Budget (General) 1968-69, were voted in full. 

(ii) Discussion on Demands for Grants Nos. 89, 90 and 134 for which 
the Department of Atomic Energy is responsible commenced and was 
eoncluded. 

All the Demands for Grants for which the Department of Atomic 
Energy is responsible, as shown under column 4 of the printed List of 
Demands for Grants-Budget (General) 1968-69, were voted in full. 

11. 1IaII-aD-Iaour Discn8sloa on Matters Arising out of Aaswer. to Qu&-
d.. j ;;~I 

Shri Dhireswar Kalita rai!-ed a· half-an-hour discussion on points aris-
ing out of the answer given on the 25th -March, 1968 to Starred Question 
No. 818 regarding pricing of oil. 

Shri K. Raghuramaiah replied to the discussion. 
(Lok Sabha adjourned tin t 1 A.M. on Thursday, the 25th April, 1968). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 25, 1968/Vaisakha 5, 1890 (Saka) 

No. 160 

I. Starred Qaestious 

Starred Questions N~ .• 1442. 1445, 1451, 1452, 1453, 1455 and 1456 
were orally answered. RepJi~ to remaining questions were laid on the 
Table. 

2. UDSbtrred Questions 

Repties to Unstarred Questions Nos. 8422-8537 were laid on the 
Table. 
3. Short Notice Questiou 

Short N"otice Question No. 25 addressed to the Minister of Railways 
regarding detention of Lucknow-Delhi Mail due to "Tazia" was Orany 
answered and supplementaries were also answered thereon. 

4. CaIIiug Attention to Matter of Urgent Public Import8llte 

Shri Rabi Ray called the attention of the Minister of Home Affairs to 
the reported statement by tbe Agriculture Minister of Andhra Pmdesh 
against Harijans. 

The Minister of Home Affairs made an interim ~;tatement in regard 
thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications under sub-section (6) 

of section 3 of the Essential Commodities Act, 1955:-
m The Madbya Pradesh Foodgrains (Restriction on Border 

Transport) Amendment Order, 1968, published in Noti-
fication No. G.S.R. 716 in Gazette of India dated the 15tb 
Apdl, 1968. 

[P.T.O. 
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(ii) The West Bengal Rice (Movement Control) Amendment Order. 
1968, published in Notification No. G.S.R. 746 in Gazette 
of India dated the 17th April, 1968. 

(iii) G.S.R. 747 published in Gazette of India dated the 17th 
April, 1968 rescinding Bihar Government's Order No. 
21807-5. C. dated the 1st November, 1966, prohibiting 
export of pulses from Bihar. 

(2) (i) A copy of Notification No. 30-I.R.IIRIIA-1(A)I64-Pt. pub-
lished in the Calcutta Gazette dated the 25th J~uary, 

1 %8 adding certain industries to the First Schedule to 
the IndU$.rial Disputes Act, 1947, un~r sub-section (3) 
of section 40 of the said Act. read with clause (c) (iv) of 
the Proclamation dated the 20th February, 1968. issued 
by the President in relation to the State of West Bengal. 

(ii) A statement showing reasons f01 delay in laying the above 
Notification. 

(3) A copy of the Employees' State Insurance (Control) Second 
Amendment Rules, 1968 published in Notification No. G.S.R. 
677 in Gazette of India dated the 6th April, 1968, under 
sub-section (4) of section 95 of the Employees' State In-
surance Act, 1948. 

6. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Fifty-fourth Report of the Esti-
mates Committee on action taken by Government on the recommendations • 
contained in the Hundred and Second Report of the Estimates Committee 
(Third 1..ok Sabha) on the Ministry of Education-Umversity Grants Com-
mission. 

7. Report of Committee on Public Undertakings 

Pandit D. N. Tiwary presented the following Reports of the Committee 
on Public Undertakings:-

(i) Sixteenth Report on acti.on taken by Government on the recom-
mendations contained in the Thirtyninth Report of the 
Committee on Public Undertakings (Third Lok Sabha) on 
Bbarat Heavy Electricals Limited, New Delhi. 

(ii) Seventeenth Report on action taken by Government on the 
recommendations contained in the Fifteenth Report of the 
Public Accounts fOnunittee (Third Lok Sabha) regarding 
Audit RePOrt- on the Accounts of Damodar Valley Corpo-
ration for the year 1961-62. 
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(iii) Eighteenth Report on action taken by (jovemme.nt on the re-
commendations contained in the Thifd Report of the Com-
mittee on Public Undertakings (Third Lok Sabha) on the 
Shipping Corporation of India Limited. • 

8. QaestioRs OR Statement by Minister 

Sarvashri Madhu Limaye and George Fernandes asked questions under 
Direotion 17(3) on the statement made by the Minister of Food and Agri-
cultuce on the 22nd April, 1968 correcting the answer given on tbe 11 th 
April, 1968 regarding Apeejay Shipping Company. 

The Minister of Food and Agriculture; and the Prime Minister replied. 

(Lok Sabha adjourned at Ip.M. and I'e-l.lSsemblell tit 2.05 P.M.) 

9. The Budget (General) 1968-69-Deauinds for Gnats 

(i) Discussion on Demands ·for Grants Nos. 53 to S6 and 119 for which 
the Ministry of Industrial Development and Company Affairs is responsible 
co~nced and was concluded. 

Seven cut motions were moved and negatived. 

All the Demands for Grants for which the Ministry of Industrial Deve-
lopment and Company Affairs is responsible, as shown under column 4 
of the printul List of Demand~, for Grants-Budget (General) 1968~9, 

were voted in full. 

(ii) Discussion on Demands for Grants Nos. 97 aIld 98 for which the 
Department of Social Welfare is responsible commenced and was con-
cluded. 

Fourteen cut motions were moved and negatived. 

All the Demands for Grants for which the Department of Social Wel-
fare is res.ponsible, as shown under column 4 of the printed List of De-
mands for Grants--Budget (General) 1968-69. were voted in full. 

(iii} At 7 P.M. the following Demands for GranLS as shown under 
column 4 of the printed List of Demands for Grants-Budget (General) 
1968-69, were submitted to the vote of the House and granted in full:-

(1) Demand!'. Nos. 15 to 29 and 106 to 113 'for which the Ministry 
of Finance i!' responsible; 

(ii) Demands Nos. 35 to 37 and 116 for which the Ministry of 
Health. Family Planning and Urban Development is res-
ponsible~ 

[P.T.O. 
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(iii) Demands Nos. 68 and 69 for which the Ministry of Law is 
responsible; 

(iv) Demand No. 96 for which the Department of Parliamentary 
Affairs is responsible; 

(v) Demand No. 99 for which the Planning Commission is res-
ponsible; 

(vi) Demand No. 100 for which Lok Sabha is responsible; 

(vii) Demand No. 101 for which Rajya Sabha is responsible; and 

(viii) Demand No. 102 for which the Secretariat of the Vice.-Presi-
dent is responsible. 

10. Govenment BiB-Introduced 

The Appropriation (No.2) Bill, 196!o!. 

11. Govenuneut Bill-Passed 

The Appropriation (No.2) Bili. 196H. 

The motion for consideration of the Bill was moved by Shri Morarji 
R. Desai. 

The motion for consideration was adopted and clause-by-clause con-
sideration waS' taken up. 

. Clauses 2 and 3 and the Schedule along with the Annexure were 
adopted. 

Clause I, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Morarji R. 
Desai. 

The motion was adapted and the Bill was' passed. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 26th April, 1968) 
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WI\SABUA 

BULLETIN-PART I 

[Brief Record of ProC'ecdings) 

Friday, April 26, 1968jVaisakha 6, 1890 (Saka) 

No. 161 

1. Starred Questions 

Starred Questions Nos. 1467-1469, 1471-1473 were orally answer-
ed. Replies to remaining questions were laid on the Table. 

2. Unstarred QneSuons 

Replies of Unstarred Questions Nos. 8538-8544, 8546-8580 8582 , . 
8583, 8585-8589 and 8591-8729 were laid on the Table. 

Statement by the Minister of Home Affairs correcting the answer given 
on the 19th April, 1968 to Unstarred Question No. 7915 regarding Inquiry 
Officers of Delhi Administration was also laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 26 addressed to the Minister of Health, 
Family Planning and Urban Development regarding Death of students of 
Nursing College attached to Irwin Hospital, New Delhi was oraUy answered 
and supplementaries were also answered thereon. 

4. Question of Privilige 

The Speaker gave his consent to the raising of a question of privilege 
given notice of by Shri Rabi Ray and others against the Minister of 
Industrial Development and Company Affairs for allegedly making mis-
leading statements in the House regarding acceptance of directorship of 
a bank by Professor M. S. Thacker. 

[p.T.O. 
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Shri Rabi Ray then asked for leave of the House to raise the question 
of privilege. On objection taken to leave being granted, the Speaker asked 
those Members who were in favour of leave being granted to rise in their 
places. As not less than twenty-five Members rose, the Speaker informed 
the House that the leave was granted. 

Shri Rabi Ray then moved the following motion:-

"Whereas in the opinion of tliis HGuse, it clearly appears necessary 
to inquire whether a breach of privilege of the House has 
been committed or. not by the Minister of Industrial Develop-
ment and Company Affairs by the reply given by him on the 
2nd April, 1968, this House, therefore, resolves to refer this 
matter to the Committee of Privileges with instructions to re-
port on the first day of the next session." 

An amendment was moved by Shri Kanwar Lal Gupta. The following 
members took part in the debate:-

(1) Shri N. G. Ranga , 

(2) Shri Amrit Nahata 

(3) Shri Kanwar Lal Gupta 

(Lok Sabha adjourned aT I-tO P.M. and re-assembled at 2-15 P.M.) 

\ (4} Shri Chandrajeet Yadava 

(5) Shri Madhu Limaye 

(6) Shrimati Tarkeshwari Sinha 

(7) Shri S. M. Banerjee 

(8) ShriP. Govinda Menon 

(9) Shri J. B. Kripalani 

(10) Shri R. Umanath 

(11) Shri P. Venkatasubbaiah 

(2) Shci Srinibas Mishra 

(13) Shri FakhruddiQ Ali Ahmed 
t,· 

Sbri Rabi Ray '(eplied to the debate. 
The amendment moved by Shri Kanwar La) Gupta was negatived. 
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On the motion the House divided, Ayes 78; Noes 145. The motion 
was accordingly-negatived . . 
5. Papers laid on the Table 

The following papers were laid on tBe Table:-

(1) A copy of Ministry of Finance Notification No. F. 4(4)-W & MI 
68 published in Gazette of India dated the 25th Apcil, 1968, 
regarding Market Loans floated by the Central Government 
in 1968-69 (Hindi and English versions). 

(2) A copy of the Shipping Development Fund (Loans) Amendment ' 
Rules, ] 968, published in Notification No. G.S.R. 665 in 
Gazette of India dated the 6th April, 1968, under sub-
section (3) of section 458 of the Marchant Shipping Act, 
1958. 

(3) A copy each 'of the following Notifications under sub-section 
(2) of section 3 of the AU India Services Act, 1951:-

(i) The Indian Police Service (Emergency ('-atnmissioned and 
Short Service Commissioned Officers) (Appointment by 
Competitive Exam.ination) Amendment Regulatioos, 1968, 
published in Notification No. G.S.R. 690 in Gazette of 
India dated the 13th April, 196ft 

(ii) The Indian Administrative Service (Emergency Commissioned 
and Short Service Commissioned Officer~) (Appointment by 
Competitive Examination) Amendment Regulations, 1968, 
published in Notification No. G.s.R. 691 in Guette of 
India dat~d the 13th April, 1968. 

(iii) The Indian ,A,dministrative Service (AppoiBtment by Sclection) 
Amendm :nt Regulations, 1968, published in Notification 
No. G.S.R. 692 in Gazette of India dated the 13th Apd], 
1968. 

6. Minutes of Committee OD Gove1'llJllelll AszuzaaceI LIIiII - .. Table 

Minutes of the Thirteenth to Nineteenth Sittings of the Committee on 
Government Assurances, were laid on the Table. 

7. Report of CQlDiII;atee onGovemmeot AssaraRes 

Shri Atal Bihari Yajpayee presented the Second Report of the Com-
mittee on Government Assurances. 
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8. Evidence before Committee on Government AssDl'8Bees--Laid on the 
Table 

Shri Atal Bihari Vajpayee laid on the Table a copy of the Evidence given 
before the Committee on Government Assurances. 

9. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Fifty-fifth Report of the Estimates 
Committee on action taken by Government on the recommendations con-
tained in the Seventy-third Report of the Estimates Committee (Third Lok 
Sabha) on the erstwhile Ministry of Food and Agriculture (Department of 
Agriculture)-Central Arid Zone Research Institute, Jodhpur. 

to. Reports of Committee On Public Undertakings 

Shri Manubhai Patel presented the following Reports of the Committee 
on Public Undertakings:-

0) Nineteenth Report on action taken by Government on the recom-
mendations contained jn Eighth Report of the Committee on 
Public Undertakings (Third Lok Sabha) on Townships and 
Factory Building~ of Public Undertakings. 

(ii) Twentieth Report on action taken by Govemmenton the re-
commendations contained in the First Report of the Com-
mittee on Public Undertakings (Third Lok Sabha) on National 
Buildings Construction Corporation Limited. 

11. Statement Re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 29th April, 1968. 

12. demment BiD-Introduced 

~e Union 'Territories (Separation of Judicial and Executive Func-
tions) Bill, 1968. 

13. Motion Re: Twenty-ninth Report of Committee on Private Members' 
BiUs and Resolutions 

Shri K. M. Koushik moved the following motion:- ---
\fI{ 

"That this Hqllseagrees with the Twenty-ninth Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 24th April 1968." 

The motion was adopted. 
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14. Private Melllbers' BiDs-introduced 

(1) The Constitution (Amendment) Bill, 1968 (Amendment of 
article 217) by Shri M. Narayan Reddy. 
I 

(2) The Labour (Participation in. Management) Bill, 1968 by 
Shri Srinibas Mishra. 

(3) The Constitution (Amendment) Bill, 1968 (Amendment of 
articles 90, 92 etc.) by Shri Srinibas Mishra. 

(4) The Representation of the People (Amendment) BiU. 1968 
(Insertion of new section 86A) by Shri S. S. Kothari. 

15. Private Member's BiU-Motion for Introduction Negatived 

The Salaries alld Allowances of Members of Parliament (Amendment) 
Bill, 1968 (Amendment of section 6) by Sltr; Manibhai I. Patel. 

The motion for leave to introduce the Bill moved by Shri Manibhai J. 
Patel was opposed. The motion was negatived. 

16. Private Member's BiU-Withdrawn 

The Salaries and AUowances of Members of Parliament (Amendment) 
Bill, 1967 (Amendment of sections 3, 6 elc.) by SlIri Panna Lal Barur)bl. 

The motion for consideration of the Bill was moved by Shri Panna Lat 
Barupal. 

Two amendments for circulation of the Bill for the purpose of eliciting 
opinion thereon were moved by Sarvashri S. M. Banerjee and TricUb 
Chaudhuri. 

The following members took part in the debate:-

( 1) Shri Y. Gadilingana Goud 

(2) Shri Tenneti Viswanatham 

(3) Shri Era Sezhiyan 

( 4) Shri Madhu Limaye 

(5) Shri N. P. C. Naidu 

(6) Shri S. M. Banerjee 
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(7) Shri G. M. Bakshi 

(8) Shri Tulshidas Jadhav 

(9) Shri Samar Guha 

(10) Shri R. Umanath 

(11) Shri Sheo N arain 

(12) Dr. Ram Subhag Singh 

Shri Panna Lal Barupal replied to the debate. 

The Bill was withdrawn by the leave of the House. 

17. Motion 

Dr. Ram Subhag Singh moved the following motion:-

"That the question of providing further amenities and facilities in 
the matter of salary, allowances and other amenities to Mem-
ber~\ of Parliament in the context of the debate in Lok Sabha 
on the 26th April, 1968 on the Salaries and Allowances of 
Members of Parliament (Amendment) Bill. ] 967 by Shri 
Panna La} Barupal be referred to a Joint Committee of the 
Houses to be nominated by the Speaker of Lok Sabha and 
the Cha.irman of Rajya Sabha, for examination and report; 

that the Committee shall consist of 2l members, 14 from this House 
and 7 from Rajya Sabha; 

that in order to constitute a sitting of the Joint Committee the 
quorum shall be one-third of the total number of members 
of the Joint Committee; 

that in other re~J>ects the Rules of Procedure of thls House relating 
to Parliamentary Committees shall apply with such variations 
and modifications as the Speaker may make: and 

that the House recommends to Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and communicate to this House 
the nam4 of 7 members nominated to the Joint Committee 
by the Chairman of Rajya Sabha." 

The motion was adopted. 
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is. Private Member's Bill-Motion for Circulation-Under Consideradoii 

The All India Ayurvedic Medical Council Bill, 1967 by Shri A. T. Sarma 

The motion for circulation of the Bill for the purpose of eliciting opinion 
thereon by the first day of the next session was muved by Shri A. T. Sarma. 
His speech was not concluded. 

The discussion was not concluded. 

19. Half-an-hour Discussion on Matters Arising out of Answer to Question 

Shri George Fernandes raised a half-an-hour discussion on points arising 
out of the answer given on the 10th April, 1968 to Short Notice Question 
No. 19 regarding Suspension of Production of Films in Bombay. 

Shri K. K. Shah replied to the discuss.ion. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 29th April, 1968). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monddy, April 29, 1968JVaisakha 9, 1890 (Saka.) 

No. 162 
1. Starred Questions 

Starred Questions Nos. 1497, 1499. 1503, 1506, 1508 and 1509 w.ere 
orally answered. Replies to remaining questions were laid on the 
Table. 
2. tJnstarred Questions 

Replies to Unstarred Questions N06. 8730-8751, 8753-8774, 
8776--8790, 8792-8798, 8800-8862, 8864-8883, 8885-8890, 8892, 8893, 
8895 and 8898-8910 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 27 addressed to the Minister of 
Railways regarding Ticketless Travel between Dehri-on-Sone-Gomoh 
and Barauni-Supaul (M.G.) Sections in Bihar was orally answerd 
and supplementaries were also answered thereon. 
4. Calling Attention to Matter of Urgent Public Importance 

The Minister of Home Affairs made a further statement regard-
ing the reported statement by the Agriculture Minister of Andhra 
Pradesh against Harijans, t6) which his attention· was called by Shri 
Rabi Rayon the 25th April, 1968. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

5. Intimations Be: Restraint and Removal of Members 
. The Deputy Speaker informed the House of four indentical com-

munications dated the 24th April, 1968, from the District Superin-
tendent of Police, Kutch, to the Speaker, intimating that Sarvashri 
Madhu Limaye, Hem Barua, Nath Pai and Jagannathrao Joshi, 
MeIlilbers, Lok Sabha, were restrained at 00.15 hours on the 21st 
April, 1968 for not conforming to the prohibitory orders under Sec-
tion 144 of the Code of Criminal Procedure and proceeding in the 
prohibited area towards the Rann of Kutch along with their 
followers for satyagraha. The Members were accordingly restrained 
under Section 69 of the Bombay Police Act and wer~ removed to 
Gandhidham in Kutch district on the SmIle day and were allowed 
to go at Gandhidham railway station at 15.00 hours on the 21st 
April, 1968. 
6.lntilJUltion re: Arrest of Member 

The Deputy Speaker informed the House of a communication, 
dated the 24th April, 1968 from the District Superintendent of 
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Police, Kutch, to the Speaker, intimating that Shri Kameshwar 
Singh, Member, Lok Sabha. was arrested at 09.15 hours on the 22nd 
April, 1968, for an offence under Sections 143, 145, 188 of the Indian 
Penal Code, for having committed breach of Section 144 of the Code 
of Criminal Procedure while attempting to enter the Rann of Kutch 
along with his followers for the purpose of offering Satyagraha 
against the Award announced by the Kutch Tribunal and that he 
was lodged in the Bhuj Jail at Bhuj. 
7. Papers laid OD the Table 

The followingpapets were laid on the Table:-
(1) A copy of the Calcutta University (Amendment) Act, 

1968 (President's Act No. 5 of 1968) published in 
Gazette of India dated the 26th March, 1968, under sub- . 
section (3) of section 3 of the West Bengal State Legis-

/' lature (Delegation of Powers) Act, 1968. 
V (2) A copy of the summary of Main Conclusions and Recom-

mendations of the Hospital Review Committee (1968). 
(3) A copy of the Punjab Requisitioning and Acquisition of 

Immovable Property (Haryana Amendment) Act, 1968 
(President·s Act No. 9 of 1968) publisbed in Gazette of 
India dated the 1st April, 1968, under sub-section (3) 
of section 3 of the Haryana State Legislature (Delega-
tion of Powers) Act, 1967. 

(4) (i) Review by the Government on the working of the 
Hindustan Antibiotics Umited, Pimpri, for the year 
1966--67, under suh-fiection (1) of section 619A of the 
Companies Act, 1956. 

(ii) A ropy of the Annual Report of the Hindustan Anti-
biotics Limited, Pimpri, for the year 1966-67 alon~ 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(5) A copy each of the following papers under article 323(1) 
of the Constitution:-

I ./ /' (i) Seve~t:enth Report of the Union Public Service Com-
/' miSSIon for the period 1st April, 1966 to 31st March, 

1967 (Hindi and English versions). 
l (li) Memorandum explaining tbe reasons for non-acceptance 

by Government of the Commission's advice in the 
case referred;~ in para 33 of the above Report (Hindi 
!Uld Engl~ versions). 

(6) A copy of Notification No. G.S.R.697 published in Gazette 
of India dated the 13th April, 1968 under section 159 of 
the Customs Act, 1962. 
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*(7) Two staten1/eJ1ts regarding export of Hides or Skin::; Raw 
and Snake Skin Tanned during the years 1965, 1966 and 
1967. 

8. Minutes of Parliamentary COIIlQttees-Laid on the Table 
(1) Minutes of the sittings of the Es,timates Com~ittee relating to 

the following Reports, were laid on the Table:-
(i) Thirty-sixth to Forty-third Reports on the 'Ministry of 

Food. Agriculture, Community Development and Co-
operation (Department of Agriculture)-Fisheries: 

(ii) Forty.:eighth to Fiftieth Reports on the Ministry of 
Petroleum and Chemicals-Petro-chemicals, Fertili2:ers 
and, Petroleum and Petroleum Products: and 

(iii) ,Fifty-third Report on the Ministry of Education-IRdian 
School of International Studies. New Delhi. 

(2) Minutes of the Sittings of the Committee on Public Under-
takings relating to the Third. Fourth, Sixth to Fourteenth and 
Sixteenth to Twenty-first Reports and Procedural and Miscellaneous 
Matters, were laid on the Table. 
9. Report of Committee on Pultlic Undertakings 

ShriManubhai Patel presented the Twenty-first Report ,.,f the-
C~>nunittee on Public Undertakings on action taken by Government 
on the recommendations contained in the Fiftieth Report of the Esti~ 
mates Committee (Third Lok Sabha) on Public Undertakings-
Accommodation .Fented in principal cities; Guest Houses, Staff Cars 
etc., rnairitained by them. 
10. Statutory Resolution 

Shri Dinesh Singh moved the follOWing Resolution:-
"In pursuance of sub-section (2) of section 4A of the Indian 

TaTiffAct, 1934 (32 of 1934) I this House approves of the 
Notification of the Gevernment of India in the Ministry 
of Commerce No. S. O. 1340. dated the 10th April, 1968, 
enhancing the export duty. on snake skins from 10 per 
cent ad valorem to 25 per cent ad V4Wrem." 

The Resolution was adopted. 
11. Government Bill-Under consideration 

The Finance Bill, 1968. 
The IJlk)tion for consideration of the Bill was moved by Shri 

Morarji R. Desai. " 
An amendment for reference of the Bill to a Select Committee, 

was moved by Shri Indrajit Gupta. ----------------------, *Laid o~ the Table by the Minister of Commerce while moving 
the Statutory Resolution regarding export duty on snake skins. 
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The following members took part in the debate:-
(1) Sbri N. Dandeker . 
(2) Shri S. R. Damani 
(3) 8hri S. S. Kothari 
{4) Shrimati Tarkeshwari Sinha 
(5) Shri Era Sezhiyan, 
(6) Shri B. N. Katham 
(7) Dr. Karni Singh 
(8) Shri ~arendra Kumar Salve 
(9) Shri Amll"it Nahata 

(10) Shri Maddi Sudarsanam (Speech 'Unfinished). 
The discussion was not concluded. 

12. Intimations re! Arrest, Conviction aDd Belease of Members 
The Chairman informed the House of two identical communica-

tions, dated the 29th April, 1968, from the Sub-Divisional Magistrate, 
Parliament Street, New Delhi, to the Speaker, intimating that 
Sarvashri Kedar Paswan and Gunanand Thakur, Members, Lok 
Sabha, were arrested at 12.10 P.M. on the 29th April, 1968, under 
Section 188 'Of the Indian Penal Code, for defiance of the prohibitory 
order under Section 144 of the Code of Criminal Procedure, by 
taking out a proceSSion near Irwin Statue, in the jurisdiction of 
Police Station, Parliament Street, New Delhi, against Kutch Award 
and were being produced before the Judicial Magistrate at Parliament 
Street Court for trial today. 

The Chairman also informed the House of a further communica-
tion, dated the 29th April, 1968, from the Magistrate', 1st Class, ,New 
Delhi, to the Speaker, intimating that Sarvashri Kedar Paswan and 
Gunanand Thakur, Members, Lok Sabha, were tried at the Parliament 
Street Courts before the Magistrate, 1st Class, New Delhi on a charge 
under Section 188 of the Indian Penal Code for violation of the pro-
hibitory orders under Section 144 of the Code of Criminal Procedure 
near Irwin Statue, New Delhi and were sentenced to imprisonment 
till the rising of the court. The Members were convicted under 
Section 188 of the Indian Penal Code and were released after the 
rising of the court today. 
13. Half-an-hour Discussion on Matters arising out of Answer to 

Question !'mt 
Shri Shivajirao S. Deshmukh raised a half-an-hour cliscussion on 

points ariSing out of the answer given on the 16th April, 1968 to 
Starred Question No. 1230 regarding prices or'cotton. 

Shri Dinesh Sin&! r/~lied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 30th April, 

1968). 
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WK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, April 30. 1968/Vaisakha 10, 1890 (Saka) 

No. 163 

1. Starred Questions 

Starred Questions Nos. 1531, 1533, 1535 and 1547 were orally ans-
wered. Replies to· remaining questions were laid on the Table. 

2. Unstarred Questions - Replies to Unstarred Questions Nos. 8911-8958, 8961-9036, 
9039-9060, 9062-9086 and 9088-9141 were laid on the Table. 

3. CaIIiIIg AtteatioD to Matter of Urgent Publk IJDportmce 

Shri Girraj Saran Singh called the attention of the Minister of Home 
Affairs to the misuse of national awards like Padmashcl, Padmabhushan 
etc. in violation of the code by awardee~ for commercial and persoaal 
aggrandisement and misuse of these in Government of India's Notifica-
tions (Vide Ministry of Information and Broadcasting announcement 
No. 14935064-FC of the 28th March, 1968) as title. 

The Minister of Home Affairs made a statement in. regard thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Audit Report, Posts and Telegra~, 1968, 
under article 151(1) of the Constitution. . 

(2) A copy of Appropriation Accounts, Posts and 
for the year 1966-67. 
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(3) A copy each of the Annual Reports of the following Deve.-
lopment Councils for the year 1966-67, under sub-section 
(4) of section 7 of the Industries (Development and Regu-
lation) Act, 1951:-

(i) Development Council for Automobiles, Automobile Ancil-
lary Industries, Transport Vehicles Industries, Tractors 
and Earth Moving Equipment. 

(ii) Development Council for Machine Tools Industry. 
(iii) Development Council for Paper, Pulp and Allied Indus-

tries. 
(iv) Development Council for Sugar Industry. 
(v) Development Council for Organic Chemical Industries. 
(vi) Development Council for Inorganic Chemical Industries. 

(4) A copy of the Government Savings Certificates (Fixed Depo-
sits) Rules, 1968, published in Notification No. G.S.R. 
745 in Gazette of India dated the 17th April, 1968, under 
s~lHection (3) of section 12 of the Government Savings 
Certificates Act, 1959. 

5. Minutes of Parliamentary Committees-Laid on the Table 

(i) M.inutes of the Sittings of the Estimates Committee relating to 
General Matters, were laid on the Table. 

(ii) Minutes of the Sittings of the Committee on Public Undertakings 
relating to the Fifteenth Report, were laid on the Table. 

6. Report of Committee on Private Members' BiDs and Resolutions 

Shri R. K. Khadilkar pre~ted the Thirtieth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

7. Reports of Estimates Committee 

Sbri P. Venkatasubbaiah presented the following Reports of the 
Estimates Committee:-

(i) Fifty-eighth Report on action taken by Government on the 
recommendations contained in the Seventy-fifth Report of 
the Estimates Committee (Third Lok Sabha) on the erst-
while Miniruy of Food and Agriculture (Department of 
Agriculture)-Indian Council of Agricultural Research. 

(ii) Sixtieth Report on action taken by Government on the re-
commendati. contained in the Forty-fifth Report of the 
Estimate/ Committee on th~ Ministry of Finance-Review 
of Defence Budget-Consolidation of Revenue Demands. 
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8. Reports of Public Accounts Committee 

Shri M. R. Masani presented the following Reports of the Public 
Accounts Committee:-

0) Eleventh Report on "New Service"/"New Instruments of 
Service". 

(il) Twenty-third Report on Appropriation Accounts (Railway~, 
1965-66 and Audit Report (Railways). 1967. 

(iii) Twenty-seventh Report on Appropriation Accounts (Civil), 
1965-66, Audit Report (Civil), J 967 and Audit Report 
(Commercial), 1967 relatmg to the Ministries of Informa-
tion and Broadcasting. Works, Housing and Supply 
(Department of Works and Hoosing), and Food, Agri-
culture, Community Development and Co-operation 
(Departments of Food and Agriculture). 

(iv) Twenty-eighth Report on action taken by Government on the 
First Report of the Public Accounts Committee relating 
to . Purchase of Road Rollers. 

(v) Twenty-ninth Report on Chapters, I, IV and V of Audit Re-
port (Civil), on Revenue Receipts, 1967. 

9. Report of Committee on Public Undertakings 

Pandit D. N. Tiwary presented the Fifteenth Report of the Com-
mittee on Public Undertakings on Financial Management in Public Under-
takings. 

10. GovemmeDt Bill-Under Consideration 

The Finance Bill, 1968. 

Discussion on the motion for consideration of the Bill and the amend-
ment thereto moved on the 29th April, 1968. continued. 

The following members took part in the debate:-

(1) Shri Maddi Sudarsanam 

(2) Shri S. A. Dange 

(3) Shri M. V. Rajasekharan 

.{Lok Sabha adjourned at I p.M. alld re-assembled at -2-05 P.M.). 

(4) Shri Madhu Limaye 

(5) Shri Prabhu Dayal Himats;ngka 
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(6) Shri R. Umanath 

(7) Shrimati Sharda Mukerjee 
(8) Shri Samar Guha 

(9) Shri A. S. Saigal 

(10) Shri N. G. Ranga 

(11) Mahant Digvijai N ath 

(12) Shri Bern Shanker Sharma 

(13) Dr. Surya Prakash Puri 

Shrj Morarji R. Desai replied to the debate. 

The amendment for reference of the Bill to a Select Committee moved 
by Shri Indraj.it Gupta on the 29th April, 1968, was negatived. 

The motion for consideration was adopted. 

The discussion on the Bill was not conduded. 

(Lok Sabba adjourned till 1 J A.M. on Wednesday, the 1st May, 1968). 

S. L. SHAKDHER, 
Secretary. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, M-ay 1, 1968/Vaisakha 11, 1890 (Saka) 

No. 1M 

1. Starred Questions 

Starred Questions Nos. 1557, 1559-1561, 1565, 1566, 1567 and 1577 
were orally answered. Replies to remaining questions were laid on 
the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 9142-9176 and 9178-9249 
were laid on the Table. 

3. -Sh9rt Notice. Q~estio.n 

Short Notice Question No. 28 addressed to the Minister of Infor-
mation and Broadcasting regarding Bush Fire close to A.I.R. Trans-
mission Centre, Delhi was orally answered and supplementariefl wete 
also- answered' thereon. 

4. Calling Attention to Matter of Urrent Public lmftO~e. 

M'ahant Digvijai Nath called the attention of the· Mini.r of 
Home Affairs to the refusal of the Sub-Registrar of UdlTampur in 
Jammu and Kashmir to register land purchased. by the President of 
India for the Posts and Telegraphs Department on the plea that the 
President is not a citizen of Jammu and Kashmir. 

The Minister of Home Affairs made a statement in regard thereto. 

S;PapeJ:" laid· on the Table 

A copy of the Naval Ceremonial, Conditions of Service and Mis-
cellaneous (Third Amendment) Regulations, 1968, published in Noti-
fication No. S.R.D. 5-E in Gazette of India dated the 19th April, 1968, 
was laid on the Table under section 185 of the Navy Act, 1957. 
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6. Announcement by Speaker 
The Speaker informed the House of the decisions taken at t~e 

sitting of the Business Advisory Committee held on the 30th Apnl, 
1968, regarding the feasibility of having discussions 'about (1) the 
alleged statement by the Agriculture Minister of Andhra ~ra~esh 
against Harijans; and (2) the discrepancies in the commumcatIons 
received regarding restraint on some Members in Kutch. 
7. Panel of Chai:rmen 

The Speaker announced that he had nominated the following 
Members on the Panel of Chairmen:-

(1) Shri M. Thirumala Rao 
(2) Shrimati Tarkeshwari Sinha 

(3) Shri R. D. Bhandare 

(4) Shri Y. Gadilingana Gaud 

(5) Shri P. K. Vasudevan Nair 

(6) Shri Hem Barua 

8. Intimation Be: Conviction of Member 
The Speaker informed the House of a telegram, dated the 30th 

April, 1968, from the Judicial Magistrate, Bhuj, intimating that Shri 
Kameshwar Singh, Member, Lok Sabha was convicted under Sec-

. tions 143 and 145 of the Indian Penal Code and sentenced to simple 
, i~prisorimefit' for seven days and was 'convicted under Section 188 
and fined Rs. 25 in default simple imprisonment for three days on 
the 29th· April, 1968,· at Bh.uj.-

-"'9. Statement· by -Minister 
-The Minister of State for External Affairs made a statement 

correcting the 'answer given on the 27th November, 1967 to Starred 
Question No. 282 by Sarvashri Hukam Chand Kachwai and Hem 
Barua regarding Hindus in Pakistan. 

- 10. Statement under Di~ion 115 

Shri Hukam Chand ~chwai made a statement regarding certain 
information given b, the Minister of Railways on the 23rd April, 
1968 in 'answer to Starred Question No. 1384 and supplementaries 
thereon about Microwave Towers for Railway Communication Service 
at Gorakhpur. 

The Minister of Railways made a statement in reply thereto. 
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11. Motion for Election to Committee 

Shri M. R. Krishna moved the following motion:-

"That in pursuance of sub-section (1) of section 12 of the 
National Cadet Corps Act, 1948, as amended by the 
National Cadet Corps (Amendment) Act, 1952, the 
members of Lok Sabha do proceed to elect, in such 
manner as the Speaker may direct, two members from 
among themselves to serve as members of the Central 
Advisory Committee for the National Cadet Corps for 
the next term commencing from the 17th June, 1968, 
subject to the other provisions of the said Act and the 
Rules made thereunder." 

The motion was adopted. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

12. Government Bill-Passed 

The Finance Bill, 1968 
Clause-by-clause consideration of the Bill was taken up. 

Clauses 2 to 4, 7 to 11, 13 to 17, 19 to 29, 31, 33 to 44, and First, 
Second and the Fourth Schedules were adopted. 

[On amendment No. 131 to Clause 44 moved by Shri Kanwar Lal 
Gupta, the House divided, Ayes 47; Noes 110. The amendment was 
accordingly negatived.] 

Clauses 5, 6, 12, 18, 30 and 32 and the Third Schedule were adopted, 
as amended. 

Clause 1, the Enacting Formula and the Long Title were adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri Morarji R. Desai. 

The following members took part in the debate:-

(1) Shri Kanwar Lal Gupta 

(2) Pandit D. N. Tiwary 

(3) Shri Piloo Mody 

(4) Shri Kushok Bakula 

(5) Shri Madhu Limaye 
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(6) Dr. Govind Das 

(7) Shri G. M. Bakshi 

(8) Shri Sheo Narain 

(9) Shri Nathu Ram Ahirwar 

(1Q) Shri Baij Nath Kureel 

(11) Shri Shivajirao S. Deshmukh 

(12) Shri Morarji R. Desai 

The. motion was adopted and the Bill, as amended, was passed. 

la. Half*an-hour Discussion on Matters Arising out, of Answer to 
Question 

Shri Kanwar Lal Gupta raised a half~an.hour discussion on points. 
arising.o.ut of the answer gjven (m the 24th April, 1968 to Starred 
Question No. 1409 regarding Report of the team of high level officials 
on the situation in the Eastern Frontier Areas. 

Shri Surendra Pat Singh replied to the discussion. 

14. Statement' by Minister 

The Minister of Commerce laid on the Table a statement in re-
gard to the production and marketing of cotton textiles; 

(Lok, Sabha~ a(ijOUl'll'ed till 11 A.'M. on Thursday, the 2nd May, 
19~8). 

, 
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LOK SABHAa---------

BULlEnN--PART I 

[ Brief Record of Proceedings :7 

Thursday, May 2. 1968/Vaisakba 12, 1890 (Sab) 

No .. 165 

1. Starred Questions 

Starred Questions Nos. 1587, 1589, 1591-1593 and 1596 WeJe orallyans-
wered, RepUes to remaining questions were laid an the Table. 

2. Unstarred Questions 

Replies to Unstarred Questloos Nos, SE50- 9321, 9323M 9S41, 9343-9377, 
937S~9381 and 9383-9394 were laid on die Table. 

3< Short Notice Question 

Short Notice Question No, 29 addressed to the M1ois1Ier of Food and Agrl-
culaue regarding drolJ8bt situation in ~ssa was ~ally answered and .upplemenw1es 
WeJe also answered thereon, 

4. Calling Attention to Matter of Urgent Public 
Importance 

~bri Rajendtanath Balua called the attention of the Minister of Food. 
Asriculture. CommUDity Development and Cooperation to the reponed scarcity 
ccaclttloaJ prevaiHas1n the Mangaldai sUb-division in Assam atrecting aboUl cae 
mU1ioa people in the uea where five swvation deaths have also takeo place. 

The Minister of Food, Agriculture, CommUllity Development and Coopera~ 
tJoa made a statement in regard thereto. 

5. Papers laid on the Table 

The follOWing papers were laid m the Table:-

(1) A copy of the Madhya Pradesh Cancrol of Distribudon of Foodpaial' 
Amendment Order, 1968, pubUshed In Notift.catim No. G.S.R. 753 
in Gazette of IDdia dated die 19rh April; 1968 UDder aub-tectioa(6) 
of section 3 of me Essential Commodities Act, 1955. 



'(2) A copy of the Main Conclusiaos of the FilSt Sess10a of the Indus-
trial Committee OD. Banking Industry held at New DeIh1 on the 
2ard March. 1968. 

(3) A copy of Notification No. S. O. 1121 published La Gaze_ of 
India dated the 23rd March, 1968, tIlder sub-secti.OD (2) of 
section 9 of the Representation of the People Act, 1950. 

6. Jlessages from Rajya Sabha 

Secretary reported the foUowiBg messages from Rajya Sabba :-

(1) That at its sttdngheld on the 30th April, 1968, RaJya $abba 
adopted a motion recommenc:1i1J8 to Lok Sabba to appoiDt a 
member of Lok Sabha to the Joint Committee an the M«lO-
poUes and Restrictive Trade Ptactices Bill, 1967 In the vacascy 
camed by the resignation of ShIimati Vijaya Laksbmi Paa4t 
from the membership of the said Joint Committee and commu-
nicate to that House the name of the memm so appo.bded by 
the Lok Sabba to the said Joint Committee. 

(U) That at its sitting held on the 29th April, 1968, RaJya sabba 
agreed without any amendment to the Bihar and Uttar Pradesh 
(AlIeratiOil of Boundaries) Bill, 1968, passed by 10k Sabba on 
the 13th February. 1968. 

7. Intimation re: Restraint and Removal of 
Member 

The Speaker informed the House of a telegram dated the 30th April, 1968 
from the District Superinteadent of PoUce. Kutch, intimat:i.Dg 1ba.t Slui IIIU Bhushan 
Lal, Member, 10k Sabba, was restrained at 10.45 hours on the 30th April, 1968 
UDdel Section 69 of the Bombay Police Act for not conformiBg to lawful direction 
of die PoUce ~celS near village Dbrobana in Ku1Ch and was Jater on moved to 
Kbavda village i& Kotch District on the same day and allowed to go. 

8. Presentation of Petition 
,I" 

Shri Indrajit Gupta ppn1ed a petitian from Shri A. StIlder Rao and otbelS 
relaUng to the BIJ1ldng Laws (Ameudmeat) Bill, 1967. 
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9. Government Bill - Passed 

Desai, 

The Public Provident Fund Bill, 1968 
The motion for consideration of the Bill was moved by Shri Morarjt R. 

The followtngmemben took part in the debate ;-

(1) Shri C. Muthusami 
(2) Shri T. M. Sheth./ 
(S) Shri Om Prakash Tyagi 
(4) Shri Diwan Chand Sharma I 

(Lal< Sabba adjourned at 1 P,M, and re-assembled at 2-05 P.M.) 

(5) Sbri V. KIishnamoorthi 
(6) Sbri Hem Raj ., 
(7) Smi M. Meghachandra 
(8) P.andit D. N, Ti wary .I 
(9) Shri Madhu u.maye 

(10) Shri K. Narayana Rao"! 
(11) Shri R, Umanath 
(12) Shri Bedabrata Barua J 

(13) Shr1 Samarendra K lDldu 

ShIi Morarji R. Desai replied to the debale. 

The motion for consideration was adopted and clame~by-clause c0D81~ 
deration was taken up, 

Clauses 2 to 12 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Morarji R, Desai. 

Shri Tulshidas Jadhav took part in the debate. 

The motion was adopted and the Dill ,.:as passed, 

10. The uttar Pradesh Budget 

Discussion on Demands for Grants Nos, 1 to 53 in respect of the Budpt 
(Uttar Pradesh) for 1968-69 commenced, 

Fony-eight cut motions were moved, 

The discussion was not concluded, 
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11. Motions 

• (1) Sbri Stini bas Misbra moved the following motion:-

"This House resolves that in pursuance of sub-section (3) of section 
21 of the Unlawful Activities (prevention) Act, 1967, the follow-
ing modifications be made in the U1tlawful Activities (Prevention) 
Rules, 1968. published in the Gazette of India by Notlficatioo 
No. S. O. 481, dated the 5th February, 1968, and laid on the 
Table on the 23rd February, 1968, namely :-

(i) in sub-rule (1) of role 3, the words, 'subject to the 
provisions of sub-role (2)' be omitted; 

(ll) sub-nile (2)ofrule 3 be omitted. 

This House recommends to Rajya Sabha that Rajya Sabha do CODCur 

in this resolution." 

• (11) Sbri Madhu Limaye moved the following motion :-

tions :-

"This House resolves that in pursuance of sub-section (3) of section 
21 of the Unlawful Activities (Prevention) Act, 1967, the follow-
ing modifications be made in the Unlawful Activities (Prevention) 
Rules. 1968 published in the Gazette of India by Notification No. 
S.O. 481. dated the 5th February, 1968 and laid on the Table on 
the 23rd February, 1968. namely:-

(1) in sub-rule (1) of rule 3, the words. 'as far as practicable', 
.be omitted; 

(li) stJb.rule (2) of rule 3 be omitted; 

(ill) in rule 4, the words 'all or any of' be omitted; 

(iv) the proviso to rule 5 be omitted: 

(v) in rule 6, the words 'all or any of' be omitted. 

This House recommends to Rajya Sabha that RaJya Sabba do C(llcur 

In this resolution. " 

I( 
The following membels tIokpart in the combined debate en the two mo-

(1) Shri R. Umanath 
(2) Shri M.K. Nanja Gowder 
(3) Shri S. Kandappan 

• DiScussed togedler, 
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(4) Shri Yogendra Sharma 
(5) Sbri Rajendranath Barua 
(6) Shri Shivajirao S, Deshmukh 
(7) Shri Y. B. Chavan 
(8) Shri Srinibas Mishra (by way of reply to his motion) 
(9) Shri Madhu Limaye (by way of . reply to his motion) 

Both the motions were negatived, 

(Lok Sabha adjourned UUll A.M. on Friday, the Srd May, 19G8). 
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S.L. SHAKDHER, 
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BULLETlN-·PARr I 

* [Brief Record of Proceedings] 

Friday, . May 3 .. 1968/Vaisakha 18, 1890 (Saka) 

i 
:) ! No. 166 

l ~ ~ 
!, ~ 

1."".,Oath or Af"f~;?~tio~ 
Shrl Naval Kishore~~Sharma made and subscribed the oath in Hlndi and 

took his seat in the Ho~. . 

2. Starred Que3"tions 
l@ 

. . 
Starred Question Nos 1617 .. 1624 were orally answered. Replies to re-

mainins questions'were laid on the Table. 
. ~. \-ft ,. 

3. Unstarred Questions 

• Replies to Unstarred Questions Nos, 9395-9425, 9427-9433, 9435-9452, 
9454-'9520: 95~2-9M8 95M-itm 9573 ~nd 9575·.~5~0 were la1d on.the Table. 

~ 

4. Short Notice QUestion 

Short Notice Question No. 30 addressed to the~inister of Commumc:.a-
ti011$ regarding disruption of Tele.-communicatiom llnks of Bihar WIS orall' am-
wered and suppJementaries were also answered thereon " .. 
5, Calling Attention to Matter of Urgent Public 

Importance 

Shrt Ba1 Raj Madhok called the attention of the Minisfet of HealdJ. 
Family PlanDing and Urban Development to the acute sbortage of drinldns water 
in Ramalaisbnapuram and other colonies for Government employees 1n De1bi. 

The Minister of Health, Family Planning aDd Urban Development made 
a natement in regard thereto, 

6. Papers laid on the Table 

The following papers were laid on the Table ; .. 

(1) A copy of the AnnUAl Repon of the Univenity Grants Commia.~ 
ion for the year 1966-67 under sect10D 18 of the University 
Grants Commis.sion Act 1956, 
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(2) A copy of the Report of the Indian In$titute of Management, 
Calcutta, fot th~ period 1st April. 1964 to 31st Match, 1967. 

(3) A copy each of the folloWing Notifications under sub-section (2) 
of section 3 of the All India Services Act, 1951 ;-

(i) G.,S,R. 722 published in Gazette of India dated the 20th 
April, 1968, making certain amendments to Sche-
dule III to the Indian .Police Service (Pay) Rules, 
1954. 

(it) G ,S .·R. '7~3 published in Gazette of India dated the 20th 
A pri I, 1968; making cet:tain amendmen~ to the 
Indian Police Service (Fixation of Cadre Strength) 
Regulations, 1955. 

(4) A copy of the Post Office Savings Bank (Amendment) Rules, 1968, 
published in Notification No. G .. S, R. 779 in Gazette of India 
dated the 19th April, 1968, under sub-section (8) of section 
15 of the Govemment Savings Banks Act, 18';3, 

7, Statement Re: Government BUSiness 

The Minister of Parliamentary Affai£!; made a statement regarding Govem~ 
ment business for the week commencing the 6th May, 1968, 

8. Motion Re: Joint Committee 

Sbri Anil K. Chanda moved the following motion :-

"That this House do recommend to Rajya Salila that Rajya Sabha do 
appoint a member of Rajya satna to the Joint Committee on the 
Bill to provide for the inolusion in, and the exclusion from. the 
lists of Scheduled Castes and Scheduled Tribes, of certain castes 
and tribes, for the re-adjustment of representation, and re-
delimitation oi' parliamentary and assembly constituencies in so 
far as such re-adjustment and re-dellmitation are necessitated by 
such inclusion or exclusion and for mauen connected therewitb,. 
in the vacancy caused by the resignation of Shri D, Saniivayya 
from the membership of the said Joint Committee and do com-
municate to this ~use the name of dle member so appointed by 
Rajya Satna tl the Joint Committee," 

The motion was adopted. 
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9. The uttar Pradesh Budget 

Discussion on Demands for Grants Nos" 1 to 53 in respect ohbe Budget 
(Uttar Pradesh) fOf J 968 -69 continued and was conclu~d. 

tLok Saltla adjourned at 1 p, M. and Je··assemb1ed at 2-10 P.,M.) 

The cut motions moved on the 2nd May, 1968, were negatived 

All the Demand5for Grants in respect of tbeBudget (Uttar Pradesh) 1968· 
69, as $bown under column 4 of the printed List of Demands for Grants in respect of 
the Budget (Uttar Pradesh) for 1968·69, were voted in full" 

10. Government Bill - Introduced 

TbC UWlr Pradesh Appropriation (No.2) Bill, 1968. 

11. Government Bill - Passed 

The Uttar Pradesh Appropriation (No.2) Bin, 1968 

The motion for consideration of the Bin was moved by Sin Krtshna 
Chandra Pant, 

The motion for cODlideration was adopced and clause-by-clause c;ont! .. 
deration was taken up, 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and theLoog Title were also adopted. 

The motion that the Bill be paased was moved by Sbr1 Kruhlla Chandra 
Pant, 

The motion was adopted and the BtU was paued. 

12, The West Bengal Budget 

Disc.ussion on Demands for Grants Nos, 1 to 9, 11 to 45, .&'1 to 50 and 
52 in respect of the Budget (West Bengal) for 1968~69 commenced. 

Seventeen cut motions were moved .. 

The discusrion was not concluded. 
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13. Motion Re: Thirtieth Report of Committee on 
Private Members' Bills and Resolutions 

Shri K, M. Koushik moved the following motion : ~ 

"That this House agrees with the Thirtieth Report of the Committee 
on Private Members' 1I1~ and Resolutions presented to the House 
on the 30th Aprll, 1968." 

The motion was adopted. 

14. Private Member's Resolution - Withdrawn 

Sbri H, N. Mukerjee concluded his speech on the follOWing Resolution 
moved by him on the 19th April, 1968 :-

Gupta, 

"This House is of opinion that the Government of India should 
accord immediately full diplomatic recognition to the German 
Democratic Republic, .. 

Two amendments were moved by Sarvashri Amrit Nahata and Indrajit 

The following members took part in the debate:-

(1) Shri Amrit Nahata V 
(2) Shri Piloo MOOy 
(3) Shri Bakar Ali Mirza V 
(4) Shri Ram Sewak Yadav 
(5) Shri K, R, GaneshV' 
(6) Shri Bal Raj Madhok 
(7) Shri S. Kandappan 
(8) Shri Inder 1. Malliotra'/ 
(9) Shri Pattiam GopaJan 

(10) Shri Samar Guha 
(11) Shri S. supakar" 
(12) Sbrl J. B. Kripala.oi 
(13) Shri Indrajit Gupta 
(14) Shri Bali Ram Bhagat ~ 

Shri H.N, Mukerjeepplied to the debate, 
! 

The amendment moved by Shr! Amrit Nahata was withdrawn by the 
leave of the House. 

The amendment moved by Shri Indrajit Gupta was negatived, 

The Resolution was withdrawn by the leave of the House. 
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15. Private Member's Resolution - Under Consi-
deration 

Sbrimati Tarkesbwari Sinha moved the following Resolution :. 

"This Home is of opinion that with a view to ensure efficiency 
and economy. a high~powered committee be appointed to 
examine the question of . creation of highly paid posts and 
selection of pelSonnel in the Civil and Military Depanmenu. 
including the existing procedure obtaining in regard thereto .. ~ 

Her speech was not COIlC luded . 

The discussion was not concluded, 

16. Balf-An-Hour Discussion on Matters Arising 
out of Answer to Question 

Sbri K, M. Kousbik raised a half~an~hour discussion on points ariling out 
of the answer given on the 23rd April, 1~ to Starred Question No. 1380 regarding 
Prices of imponed Newsprint. 

Shri Dinesh Singh replied to the discUlSion. 

(Lok Sablla adjourned tiUll A .. M, on Monday. the 6th May. 1968), 
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L(J( SABHA 

BULLETIN- PART I 

C Brief Record of ProceedillgS J 

Monday. May 6, 1968/Vatsakha 16. 1890 (5aka) 

No .. 167 

1, Oath or Affirmation 

Sbri Basagondappa Kadappa Gpdadt.nni made and subscrlbedtbe oath In Ku 
and took his seat in the House. 

2. Starred Questions 

Starred Quest1(Q Nos. 1648. 1850, 1652-1654 and 1657 were orallyam.aecl 
RepJies to remainI.Dg questioua were laid on the Table. 

3. Unstarred Questions 
Replies to Unswred Questions Nos .. 9681-9613, 9615-9689, 9641, 9643-9662, 

9664-9727, 9729-9'751, 9753-9775, 97'79-9812. 9812-A, 9812-B, 9812-C, 9812-D 
and 9812~E were laid OIl the Table, 

40 Short Notice Question 
Short Notice Question No. 31 addressed to the Mlotscer of Petroleum and Chemi 

regarding Headquarters of PyIltes and Chemicals Development Corporatioo wa. oraUy 
answered and suppletneIJudcs were also answered thereon. 

5< Calling Attention to Matter of Urgent Public 
Importance 

Shti Mohammad Ismall called the at1ention of the MioJster of Commerce to 
situation arising out of the reponed direction of the Soutbem India Mill Owoen AlIOda 
non to its members in Madras, Kerala, Myaore. Aodbra Pradesh and PondicbeD'Y to c 
tail the textile production by 331 per cent forthwith. -
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The Minister of Commerce made a statement in regard thereto. 

6. Papers Liad on the Table 

The following paPers were laid on the 'T a ble ;-

(1) A copy of the Audit Report.. Defence Services, 1968 under article 151(1) 
of the Constitution, 

(2) A copy of Appropriati,on Accounts of the Defence Services for the year 
1966~67 and Commercial Appendix thereto. 

(3) A copy each of the following Notifications under section 159 of the 
Customs Act, 1962 and section 38 of the Central Excises and Salt 
Act, 1944 :-

(i) The Customs and Central Excise Duties Export Drawback (General) 
Thirty-ninth Amendment Rules, 1968, published in Notifica-
tion No. GoS,R. 739 in Gazette of India dated the 201h April: 
1968, 

(ii) The Customs and Central Excise DutieS Export Drawback (General) 
Fortieth Amendment Rules, 1968, published in Notification 
No. G S. R, 740 In Gazette of India date·d the 201h April, 
1968. 

(iii) The Customs and Central Excise Dutiet Export Drawback (General) 
Forty-first Amendment Rules, 1968, published in Notification 
No. GS,P, 741 in Gazette of India dated the 20th April, 
196B. 

(4) A copy of Notification No G.S .R, 780 published in Gazette of India 
.dated the 22nd April, 1968 under section 159 of the Customs 
Act, 1962. 

(5) A copy of the Annual Report on the working of the Peposit Insurance 
Corporation for the year ended 31st December, 1967alOll8 with 
the A udited Accounts, under subMsection (2) of section 32 of the 
Deposit Insurance Corporation Act, 1961, 

(6) A COP)' each of the following papers under sub-section (2) of section 
16 of the Tariff Comgdssion Act, 1951 ," 

" (i) Report (196'i)of the Tariff CommisSion an the Fail' SelllDg 
Prl.ce~ of caustic Soda, Chloline, Hydrochloric Acid and 
BleacJring Powder. 



(U) Govetnment Resolution No, 5(30)/67/CH. n dated the 2nd May. 1968, 

(iii) Statement showing reasOD$ why the documents mentioDod at (1) aDd 
(it) above could not be laid on the Table within the period 
prescribed in the said section. 

(7) A copy each of the following Notifications under sub-section (6) of 
Iiectlon!3 of the Essential Commodities Act, 1955 :~ 

(1 ) The Kerosene (Fixation of C~il1ng Prices) Fourth Amendment Order. 
196:] published in Notification No. G.S,R. 762 in Galleta of 
India dated the 26tb April. 1968, 

(11) The Kerosene (Fixation of Celting Prices) Fifth Amondment c::.der, 
1968, pulilisbed in Notification No. G S. R 828 in Gazette 
of ludia dated the 1r.t May, 1963. 

(a) (1) Review by the Government on the working of the Madl;u FertiUzen 
Limited. Madras. for the period 8th Decem~r, 1966 to 30th 
June, 1967, under sub"st'.c.tion (1) of nection 619A of the 
Companies Act, 195f!. 

(li) A copy of the Annual Repon of the Madras fertiUzen Limited. 
Madrti, for the period 8th December, 1966 to 30th JWle, 
19(;7 along with the Audited Accounts and the commentr. 
of the Comptroller and Auditor General thereon. 

(9) (1) Review by the Government on the working of tho Ourgapur 
Chemicals Limited. Calcutta. for the year 1966·67, 
under sub-section (3) of section OlQA of the Companies 
Act, 1956 read with clause (C) (tv) of the Proclamation 
dated the 20th February, 1968, ~ued by the President 
in relation to the St~te of West Bengal, 

(U) 
/ 

(10) 
I 

A copy of the Annual Report of the Durgapur Chemicals 
Umited, Calcutta for the year 1966-67 along with me 
Audlu:d Ac.counts and th~ commenU of the Comptroller 
and Auditor General thereon. 

A copy of the Annual Report of the Damodar Valley Corpora' 
tion and A udit Report on the accountS thereof for the 
year 1966~67. UDder sub-section (5) of section 45 of tbe 
Damodar Valley Corporation Act. 194il. 

P.T.O, 
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7. Message from Rajya Sabha 

secretary reported a message from Rajya Sabba that Rajya Sabba had no 
recommendatiOl15 to make to Lok Sabba in regard to tbe Appropriation (No.2) 
Bill, 1968, passed by Lok Sabba on the 25th April, 1968. 

8. Intimations Re: Restrai.nt, Removal and Convic-
tion of Members 

(i) The Speaker informed the House of three identical communications, 
dated the lst May, 1968, from the District Superintendent of Police, Kutch, 
intimating that Sarvasbri Drij Shushan Lal and Bharat Singh Chowhan and Smt-
mati Shakuntala Nayar, MembeD, Lok Sabha, were restrained at 10.45 hours 
on the 80th April, 1968, for not conforming to die probili.tory orders under 
Section 144 of the Code of Criminal Procedme and proceeding in the prohiJ:i.-
ted areas towards the R.ann of Kutch along with their followeD for Satyagraha. 
The Members were accordingly restrained under Section 69 of the Bombay PoUce 
Act and were removed to Khavda village in Kutch District on the same day and 
were allowed to go at 16,30 hours and taken to Bbuj RaHway Station at their 
request. 

The Speaker also informed the House of a flD'tber telegram dated the 
4th May, 1968, from the District Superintendent of Police, Kutch, intimat-
ing that the mistake in the names of the said Members of Parliament appeared 
to be committed by Post Office in trallSmission and that the correct names as 
per their record were Shri Drij Bbushan La}. Shrimati Shakuntala Nayar and 
Shrt Bhuat Singh Chowhan. 

(li) The Speaker informed the House of a telegram dated the 4th May, 
1968, from the Judicial Magistrate, Khavda, Kutch, intimating that Sarvasbri 
Shiva Chandra Jha, Kedar Paswan and Gunauand Thakur, Members, Lok Sabba 
were arrested under Section 188 of the Indian Penal Code and convicted under 
Section 243 of the Code of Criminal Procedure and sentenced to imprisonment 
till.rising of the Court on the 3ld May, 1968. 

(Ui) The Speaker informed the House of a telegram dated the 4th May. 
1968, from the D1strict SupeIintendent of Pollce, Kutch, intbnatiog that Sbri 
Maharaj Singb Bharti, Member, Lok Sabba, was arrested on the 4th May. 1968 
under Section 81 of the Bombay Police Act at 11. 00 bOUD near village Dhrabani 
six miles north of Kbavda in Kutch District and was prosecuted under Section 188 
of the lndian Penal Code on the s"~e day and sentenced to undergo simple 
imprisonment till rising of th~oUrt by the First Class Magistrate, Khavda. 

(iv) The Speaker informed the House of a telegram dated the 5th May, 
1968 from the Judicial Magistrate, Khavda, intimating that Shri Rabi Ray, 
Member, Lok Salila was arrested on the 5th May, 1968 under Section 188 of 
the Indian Penal Code and convicted under Section 243 of the Code of Criminal 
Procedure and was sentenced to imprisonment till rising of the Court on the 5th 
May, 1968. 

760 



9. ~eport of Select Committee 

Sbri G.S. Dhillon presented the Report of the Select Committee on the BtU 
further to amend the BaDldng Regulation Act. 1949. 80 as to provide for the eXlleD-
Bion of social control over banks and far matters connected therewith or 1ncideotal 
thereto and allo further to amend the Reserve Bank of Indla Act, 1934, and the 
State Bank of Indla Act, 1955. 

10. Evidence before Select Committee - laid on 
the Table 

Sbri G.S. Dhillon laid on the Table a copy of the evidence given befOle 
the select Comm1uee on the Bill further to amend the BaIlk1D8 Regulation Act. 
1 Mil. 80 as to provtd8 for the extension of soc::1al control over banks and for 
matters cODDeCted therewith or incidental thereto. and also further to amend 
the Reserve Bank of India Act, 1934, and the State Bank of India Act, 1955. 

11. Statement by Minister 

The Minister of Home Affairs made a further statement regarding the 
repeated statemem by the AgriCulture Minister of Andhra Pradesh agaJDlt 
Hart jam. Tbe Minister also laid on the Table a copy of letter dated the 
4111 May. 1968 from the Chief Minister of Andlua Pradesh together with Ita 
eoebmes on the subject. 

12. Government Bill - Motion for introduction 
held over 

The Estate Duty (Amendment) Bill, 1968 

The motion for leave to introduce the Btll moved by Shri Krishna 
Chandra Pam wu oJlPOll8d. 

(!.ok Sabba acljoumed at 1 P,M, aDd le-assembled at 2-05 P.M.) 

The motion was beld over. 

13. Government Bill - Introduced 

The State Agricultural Credit Corporations Bill. 1968. 



., . , ' 

Discussion on Demanck for Grants Nos. 1 to 9, 11 to 45. 47 to 5{) and 52 in 
respect of the Budget (West Bengal) for 1968 -69 continued and was concluded. 

The cut.DlP1ioDS moved on the 3rd May. 1968, were negadved.' 
. ~ ,\}..o: .:. , ,. " 

All the Demanck for Grants in respect of the Budget (west BeD8a1ll ... 69. 
as shown under column 4 of the pinted ; Ust of Demands for Granu ~ respect , of 
the Budget (West Bengal) for 1968-69. were voted in full. . .. 

15. Government Bill - Introduced 

The West Bengal Appropriation (No. 2)Btll,'l968. 
. j" 

16. Government Bill - Passed 

The West Bengal Appropriation (No.2) lin. 1968. 

The motion for consideration of the IIll was moved by Shri KDslipa . 
Chandra Pant. .., .. 

( -
The motion for consideration was adopted and clause-by .. ~~psC, . i ~ . 

consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. ,: '~.:: : : ". (;; ~ 

Clause 1. the Enacting Formula and the Long Title were a)so adopted. 

'-
The motion that the Bill be passed was moved by SbJi KiiSbiia' -. 

Cbandn Pant. 
~: ... 

The motion was adopted and the Bill was passed. 

17. Government Bill - Under considerAtiG~, 

The Civil Defence Bill, 1967 

The motion far cODS~atiOD of the Bill was moved by Slut K.S. . . . 
Ramaswamy." 

An amendment for reference of the Blll to-a JointComm1~.was 
moved by Sbrl Samar Guha. 

The following members rook part in the debate :-

(1) Sm! K. p. Singh Deo 

(2) Shri A.S. Salgal 



(3) Sbri Ram Singh Ayarwal 

(4) Shri Kamla Misra Madbukar 

The discussion was not coocluded. 

18. Motion 

SIu:1 Madhu Umaye moved the follow1ng motion :-

"This HOlM JecoDll1lell&ls that me following amendment be made 
tn the MiDtBtel'S' Residences (Amendment) Rules, 196'1, publl-
ahed in the Gazette of India by NodftcaUon No, G.S.1t. 1801, 
dated the 9th December, 1967 and laid on the Table oft the 
13th February. 1968, namely :-

f(X rule 2, the foUowtns be substitU1led uamely :-

'2. In the MiDl8lel'l' Residences Rules, 1962, for 
rule 8, the following be substituted, namely :-

"8. TheJe shan be no diJcrtrntnaUoIl in the 
matter of amentt1ea provided in these 
Rules between any MinI'1en who are 
Memhen of the Cabinet. " • " 

The following membelS took pan in the debate :-

(1) Sbri K. ADirudban 

(2) Sbrt Sheo NaraiD 
(3) Shrt Kanwar Lal Gupta 
(4) Shri Srtaibas Miabra 
(5) Smt B. D. Delhmukh 
(6) Sbrt Jaganadl Rao 

The motlon. was negatived. 

19, Statement by Minister 

The Minister ofEducatioo made a statement regarding me compm1-
tiCIIl and terlDl of reference of a Committee appo1Dlled to look iDeo dJe aff~ 
of the CouDcU of Sc1eDtiftc and lodusaial Raearch. " 
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20. Half-an-Hour Discussion on Matters arising out 
of answer to Question 

ShIi D!wan Chand Sharma raised a halfMan-hour discussion on points arising 
out of me answer. given on the 23rd Feixuary, 1968 to Umtarred. Question No. 1755 
regarding Instructors of National Discipline Scheme. 

Shri Bhagwat Jha Azad replied to the discussion. 

(Lok sabha adjourned till 11 A,M. on Tuesday, the 7th May, 1968). 

S. L. SHAKDHER. 
Secretary. 
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La< SABHA 

BULI.£TIN--PART I 

L Brief Re\.:ord of Proceedings! 

Tuesday, May " I; 1968/ Vaisakha 

No. 168 

1. Starred Questions 

17, la90 (Saka) 

Starred Questions Nos. 167'7-1679 and 1681··1683 were orally answered, 
Replies to remaining questionc; were laid on me Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos, 9813-9879, 1B81~10015. 10018·10068, 
l0068~A and 10068-B were laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 32 addressed to the Minister of Education re8ard~ 
iag Wrestling Clinic in Yugoslavia was orally ans ... ·ered and supplementaries were also 
answered thereon. 

4. Calling Attention to Matter of Urgent Public 
Importance 

Slui 1nde.r J. Malhotra called the attention of the Minister of Home Affairs 
to the reported ewtence of a new body of infiltrators named 'Jammu and Kashmir 
Uberation 'Front' in Pakistan which is preparing to cany out sa botage activities and 
launch a guerilla armed offensive in Jammu and Kashmir. 

The Minister of;Home Affam made a sta,teJDeJlt in regard thereto. 

P,T.O, 



5. Question of Privilege 

Sbri D.N. Patodia raised a question of privilege against the Edita, Publisher 
and PrOjrletor of the Maharashtra Times. Bombay and one. Shri B. V. Paranjpe for the 
publication of a newsrepon In the said newspaper in its issue dated the 3rd May, 1968 
allegedly casting reflections on Members of Parliament. 

The Speaker referred the matter to the Committee of Privileges for examina-
tion, investigation and report. 

6. Papers laid on the Table 

The following papers were laid on the Table :-

(1 ) A copy each of the following papers under sub-sectlon (1) of section 819A 
of the Companies Act, 1956 :-

(1) Review by the Government on the working of the Hindustan Gables 
Umited, for the year 1966-67. 

(it) Annual repon of the Hindustan Cables Umited. for the year 
1966-67 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

~ A copy of the Report of the Khad! and Village IndustrieS Committee. 

(3) A copy of Notification No. S. O. 1338 published in Gazeue of India 
dated the 10th A pdl, 1968 under sub-section (2) of section 18A 
of the indtStries (Development and Regulation) Act, 1951. 

(4) A copy each of the following papers under sub-section (1) of section 6l9A 
of the Companies Act, 1956:~ 

(1) Review by the Govemment on the working of the Hindustan 
Machine Tools Umited, Bangalore, for the year 1966-67. 

(li) Annual Report of the Hindustan Machine Tools Limited, 
Bangalore, for the year 1966-67 along with the Aw:Jtted 
Aceoun, ... the comments of the Comptroller and 
Audital General thereon. 

(5) A copy each of the following Notifications under sub-section (3) of 
section 642 of the Companies Act. 1956 :-

(1) The Cost Accounting Reccds (Cycles) Second Amendment 
Rules. 1967. published in Notification No. G. S • R. 84 in 
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Gazene of India dated the 13th January, 1968. 

(ii) The Cost Accounting Records (Caustic Soda) Amendment 
Rules, 1967, published in Notification No. G,S,R. 85 

in Gazette of India dated the 13th January, 1968. 

(111) The Cost Accounting Records (Ceme~) Second Amend-
ment Rules, 1967. publ1sbed in Notification No. 
G. S. R. 86 in Gazette of India dated the 13th January, 
1968. 

(iv) The Cost Accounting Records (Tyres and Tubes) Amendment 
Rules. 1968, published in Notification No. G.S.R. 1192 
in Gazette of India dated the 30th March, 1968. 

(6) Two statements showing reasons for delay In laying the Notifica-
tions mentiooed at item No. (5) abowL 

(7) A copy each of the following papen under sub-section (1) of 
section 619A ohlle Companies Act. 19ti6 :-

(1) Review by the Government on tbe working of the Natioraal 
Coal Development Corporation Limited. Rancbi for 
the year 1966-67 (Hindi and English venloDt). 

(if) Annual Report of the National Coal De"ktpmaDt Corpora-
tion Limited. Ranch! for the year 1966-67 along with 
the Audited Accounts and the commerus of tbe Comp-
trollu aDd Auditor General thereon. 

(8) A copy of Government Resolution No, C2-8(7)/67, publJshed in 
Gazette of India dated the 20th April, 1968, extending the 
period for submission of the final Report of the Natioaal 
Coal Development Corporation Committee (Hindi and 
Engllsh vers1ons). 

7 ~ Announcement by Speaker 

The Speaker Informed the HoUle of the following dec1sions taken at 
the sirttng of the Business Advisory Comm1ttee held on the 6th May. 1968 :-

(1) Tile motion reprding tile statement made by the Minister 
of Home Affairs on the 6th May. 1968 about the 
reported statement by the Agriculture Minllter of Andhra 
Pradesh against HarijaDl might be discuased on Wednesday 
the 8th May, 1968 from 5 P.M. to 7 P. M. 
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(2) One hour might be allotted for the motion for reference of the Lokpal 
and Lokayuktas Bill to a Joint Committee. 

(3) As far as possible the. Session need not be extended beyond the 10tl! 
May, 1968. In case, however, urgent Government business 
put down for Friday. the 10th May, 1968 was not finished on 
that day, the House might sit also on8atl1:day, the 11th May, 
1968 to transact the urgent business which cannot be postponed 
to th£. next session. 

8, Motion re: Joint Committee 

8hri K. V. Raghunatha Reddy moved the following motion .-

"That this House do appoint Seth Achal Singh to the Joint 
Comminee on the Bill to provide that the operation of 
tbe economic system does not resuh in the concentration 
of economic power to the common detriment, for the control 
of monopolies, for the prohibition of monopolistic and 
restrictive trade practices and for matters connected there-
with or incidental thereto, in the vacancy caused by the 
resignation of Shrimati Vijaya Lakshmi Pandit. " 

The motion was adopted. 

9, Government Bill - Introduced 

The Estate Duty (Amendment) Bill 1968 

The motion for leave to introduce the Bill moved by Shri Krishna 
Chandra Pant on the 6th May, 1968, was adopted. The Bill was 
introduced. 

10. Government Bills - Passed 

(i) Civil Defence Bill, 1967 

Discussion on the motion for consideration of the Bill and the 
amendment thereto moved on the 6th May 1968. continUed. 

The following members~ok part in the debate :-
l-

_(1) Shri Pattiam Gopalan 

(2) Shri Narendrasingh Mahida 

(3) ShIi Samar Gulla 

(Lok Sa.bha adjourned at 1 P.M. and Ie-assembled at 2-05 PM.) 
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Shr1 K.S. Ramaswamy replied to the debate. 

The amendment for reference of the Bill to a Joint Commitllee moved by 
Smi Sa.~r Guba on the 6th May, 1968. was negatived. 

The motion for consideration was adopted and clause-by-clause coasidera-
tioll was taken up. 

Clauses 2 to 20 were adopted. 

Clause 1 and the Enacting Formula were adopted, as amended. 

The LaDS Title was adopted. 

The motion that the Bin. as amended. be passed was moved by 
Sbri K.S. Ramaswamy. 

The motion was adopted and the 8111. as amended, was puaed. 

(11) The Pondlcherry (Extenslon of Laws) 
BIll, 1967. 

Tbe motion for considera tion of the Bill was moved by stut Vldya 
Cbuan Sbukla. 

An amendment far cJrculation of the 1111 for the purpose of elldtilll 
op1a1on thereon was moved by Sbri Madhu Umaye. 

The following memben took part in the debate :-

(1) Sbri S. Xavier 

(2) Sbri N. Sethuramaue 
(3) Sbri V. KrJshnamoortbi. 
(4) Sbri Madhu Umaye 
(5) Sbri Kanwar Lal Gupta 
(6) Sbrl Narendrasingb Ma.h1da 

(7) ~ulaua Isbaq SambbaU 
(8) Shri K. RamaDi 
(9) Sbd Samar Guba 

Sbri Vidya Charan Shukla repUed to the debate. 

Tbe amendment moved by Shrt Ma.cIlu umaye was witbdrawa ';: by 
the leave of the Hoose. 

The motion for CODIideradan was adopted and clause-by-clause 
coaslderaUon was taken up. 
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Clause 3 and the Schedule were adopted. as amended. 

Clause 1 and the Enacting F.ormula were adopted, as amended. 

The Long Title was adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shrt Vidya Charan Shukla. 

The following members· took part in the debate :-

(1) Shrt samarendra Kundu 

(2) Shri Vidya Charan Shukla 

The motion was adopted and the Bill, as amended, was passed. 

11. GoYernment Bill - Motion for reference 

/ 
to Joint Committee - Adopted 

'i The Contract Labour (Regulation and 
Abolition) Bill, 1967. 

The motion for reference of the Bill to a Joint Committee was 
moved by Shri Jai Sukh Lal Hathi. 

The motion was adopted as follows :-

"That the Bill to regulate the employment of contract labour 
in cerrain establishmentS and to provide for its abolition 
in cenain circumstances and for matters connected 
therewith, be referred to a Joint Commit1ee of the 
Houses oomisting of 4S members; 30 from this House, 
namely:-

(1) Shri R.K. Amin 
(2) Shri N. Anbuchezhian 
(3) 8M Trldib Chaudhuri 
(4) Shrl M. Deiveekan 
(5) 8hri K.R. Ganesh 
(6) Sbri Shri Chand Goyal 
(7), sbfl Ram Krishan Gupta 
(8", Shri S.C, Jamir 
(9) Dr.'Ranen Sen 

(10) Shri Hukam Chand Kachwai 
(11) Kumar1 Kamla Kumar! 
(12) Shri Samarendra Kundu 
(18) Shri Bhajahari Mahato 
(14) Sbri K. Ananda NaItJbiar 
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(15) Shr1 Kashi Nath pandey 
(16) Shrl s. D. Patil 
(17) Shri Khagapatbi Pradhani 
(18) Sbri 5. P. Ramamoorthy 
(19) 500 Viswasrai Narasimha Rao 
(20) folr. SiBir Kumar Saba 
(21) Shri P.M. Sayeed 
(22) Shri Deven Sen 
(23) Sbrt B. Shankaranand 
(24)1 Smi Shash! Bbushan 
(25) Sbr! Biswanarayan Shastri 
(26) Sbrt s. M. SoJanld 
(27) Smi G. Venkatswamy 
(28) Shrt R. S. Vidyarch1 
(29) Shr! Virbhadra Singh 
(30) Shri D.R, ChavaD, and 

15 from Rajya Sabha: 

that in cxder to constitute a sitting of the Joint Committee the quorum 
shall be one-third of the total number of members of the Joint Committee; 

that the Committee shall make a report to this House by the filst day 
of the next session; 

that in other respects tbe Rules of Procedure of this Hoase relating to 
Parliamentary Committees shall apply with such vanationa and modifications 
as the Speaker may make; and 

that this House recommends to Rajya Sabha that Rajya' Sabha do join 
the said Joint Committee and communicate to this House the names of 
15 members to be appointed by Rajya Sabba to the Joint Committee. 

12. Government Bill - under consideration 
The Central Laws (Extension to Jammu 

and Kishmir) Bill, 1967. 
The motion far considelation of the Bill was moved by Shri Vfdya 

Charan Shukla. 

The following members took pan in the debate:" 

(1) Shri Brij lI;tushan Lat 
(2) Shri Dhlreswar Kalita 
(3) Shri R. UDWI&tb 
(4) Shri P. Venkawubbaiah 
(5) Sm! Srinibas Misbra 
(6) Dr. (Mn.) Maitzeyee Bole 
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(7) Sbri A. T. Sarma 
(8) Sbri T ulshidas ! a dba v 
(9) Sbrt Gunanand Thakur 

(10) Sbrt Diwan Chand Sharma 
(11 ) Sbri Kushok Bakula 
(12) Sbrl Inder J. Malhotra 
(13) Smi Sal Raj Macihok 

The discussion was not concluded. 

13e Motion 

Sbri Erasmo de Sequeira moved the following motion :-

"This Howe resolves that in pursuance of sub-section (3) of section 3 
of meG oa, Daman and Diu (Absorbed Employees) Act, 1965. 
the following modifications be made in the Goa, DanIan and 
Diu (A bsorbed Employees Conditions of Service) Amendment 
Rules. 1961, published in the Gazette of India by Notification 
No. S,On 3702, dated the 21St October, 1967 and laid on the 
table on the 13th December, 1967, name.ly:-

in rule 2, -

(1) in part (il)of clause (2). after the existing sub-rule (7)., the 
following sub-rule be added. namely·-

'(8) Notwithstanding anything elsewllere contained in this rule : 

(1 ~ The service rendered by such emplo}'ee during the 
Portuguese regime in the Courts or Public Notary 
Offices or elsewhere which was paid for by the 
Head of the Department concerned out of emo-
luments collected, l:e!ole scrvlce in such posts 
became payable by the Treasury, shall be deemed 
to be service under the Central Government for 
purposes of pension. 

(2) Where such employee has been forced to retire early 
by virtue of reduction of age limit due to standardi-
.tion of limit prevailing in Goa, Daman and Diu 

! with that in the rest of tllt; country, Without complet-
ing me number of years of service required for 
minimum pension, pension shall be payable to such 
employee to me extent of one upon number of 
years required to qualify for minimum pension for 
each year of service reodu~r ': 
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(U) in cla15e (4). af1er the existing item 8, the fo1lowiJag be added, 
namely:-

'9, Hosp1cio Hospitals: 

10. Comunidades; 

11. MwI1cipalflles; 

12. Any other organisation uu.der dle Tutelage of the Govemmant. '; 

(Ui) in clause (5). in rule 20A, ahu the word 'Defence' wbere\ler it 
occurs, the words "or RAilway" be added; 

(Iv) in clause (5). in rule 20A, the foUowiD8 lub-ruliU be added, 
namely:-

'(2) The p'ovisioDs of IbeIe rules shall also apply from the 
appolDled day 10 such employees as are 1erv1Dg OIl the 
appolmed day 1n any autoaomoUl body. mumdpal1ty 
or organ1satioD uader the Tutelage (tutela) of dle 
Portuguete admtn ..... ation wbJc:h continued to exllt. 

(3) The provistoas of these rule. shall further apply from the 
appointed day to dle employees of the MlIdclpal 
and private electric oodertak1ngl taken over by the 
Goa GoverDIDeDt'; And 

(v):' for clause (6). the following be subatituted, namely :-

'(6) rule 21 shall be omitted. ' 

This House recommends to Rajya Salma that RaJya Sabha do concur in tbis 
JeSOluticm. " 

The following members took part in the debate :-

(1) Shri JaDArdan laganoath Shinlae 

(2 ) Sbri R. Umanath 
(3) Shri Vldya Charan Shukla 

Shd £rasmo de sequeira repJied to the debate. 

The motion was wllhdrawn by tbe leave of the House. 
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'. 14. Discussion under Rule 193 

;., -f..~ ... t:' 

Shrl Kanwar La} Gupta raised a discussiQll on the $tatemenl made by the 
Minister of Home Affairs on the 22nd April, 1968 regarding restraint and re-
moval of some Members of Parliament ~bavda. 'Kutch District. 

Shri Madhu Limaye took part in the debate, 

Shri y, B. Chavan repUed to the diSCUSSion. 

(Lok Sabba adjourned tlUll A. M. on Wednesday, the 8th May, 1968). 

LSRP. 
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LOK SABRA 

BULlETIN-PART I 

L 1Jtief Record of Proceedings] 

Wedresday. May 8. 1968/Vaisakha 18. 1890 (Saka) 

No. 169 

1. Starred Questions 

Starred Questions Nos. 1707-1709 and 1712-1 '714 were orally aDlwered. 
Replies to remaini~ questions were laid on the Table, 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 10069, 10071. 10073-10084. 10086-10122. 
10124-10132. 10134-10139, 10141-10163. 10l63-A. 10163-B. 10163-C and l016Si"D 
were laid on the Table, . 

3. Short Notice Question 

Short Notice Question No, 33 addressed to the Minister of Railways regarding 
Foodgralns lying in Rajasthan far want of Wagona was orally answered and luppJiementartes 
were also answered thereon. 

4. Calling Attention to Matter of Urgent Public 
Importance 

Shri Tulshldas Jadhav called the at1ention of the MinUter of lnigation and 
Power to the reported forcible taking over of GlIlgaon Canal headwOl'ks by Haryana 
engineers from U. p. engineers with the help of police. 

Tbe Mtnis1er of Irrigation and Power made a statement in regard thereto. 

5. Paper laid on the Table 

A copy of the Utw Pradesh Nagar MabapaWw (AJpakaUk Vyavutha) 
(Sansbodhan)Act. 1968 (President's Act No. 12 of 1968) pubUsbed ia Gazette of JDdia 
daed the 6th April, 1968 was laid on the Table under sub-sect1on (3) of section 3 of 
the Uttar Pradesh State Legislature (Delegation of Powell) Act, 1968 (Hindi and EngUsb 
vemons). 
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6. Message from Rajya Sabha 

Secretary reported a message from Rajya SalDa that at its sitting held on 
the 29111 April, 1968, Rajya SalDa concwred in the recommendation of Lok 
Sal:ha to nominate seven members from Rajya SalDa to associate with the 
Committee on Public Accounts of Lok Satila for the term beginning on the 1st 
May. 1968 and ending on the 30th Ap1l" 1969 and also communicated the 
following names of Members of Rajya Salila who had been elected to the 
said Committee :-

(1) Shri A. P. Chatterjee 
(2) Shri K. Damodaran 
(3) Sbri M. M. Dharia 
(4) Prof. Shantllal Kothari 
(5) Shri S. S. Mar1swamy 
(6) Shri N.R. Muoiswamy 
(7) Shri Tarkeshwar Pandey 

7. Intimation re: Conviction of Members 

The Speaker informed the HoUle of a telegram dated the 7th May. 1968 
from the Magistrate First Class. Ghaztabad. intimating that Shrimati Ganga 
Devi and Shri Sunder Lal" Members. Lok Satila. were convicted on the 7th 
May, 1968 for an offence under Section 447 of the Indian ~nal Code to 
pay a fine of Rs. 500/- each or in default each one of them to undergo 
rig'aous imprisonment for three moorhs. The Members were released 
immediately after allo1Ung, on their request. ten days' time to pay fine 
imposed on them. 

8. Report of Committee on Private Members' 
Bills and Resolutions 

Shri R.K. Khadilkar presented the Thirty-first Report of the Committee 
on Private Members' IlUs and ResolutioDS. 

9. Statements by Ministers 
(1) The MiDlster of State for Home Affairs made a statement regard-

ing reorganisation of Assam. 

(ii) The MiDlster of Railways made a statement regarding the 
collision between 38 Down Madras-Howrah and a Down Goods train at 
Anapart! station on the Rajahmundry-Waltair Section of the South Central 
Railway on the 8th May, 1968. . ~: 

fi , 
10. Government Bill - Debate held over 

The Centtal Laws (ExteDSion to Jammu and Kashmir) 81.11. 1967. 

Discussion on the motion for consideration of the Bill moved on 
the 7th May, 1968, continued. 
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The following members took part in the debate :-

(1) Shri R.N. Muke.rjee 

(Lok Sabba adjourned at 1 P. M, and re-assemb16d at 2-05 P.M.) 

(2) Shri C, K.Bbattacharyya 
(3) Sbri Prakash Vil Shastri 

Shri Vidya Charan Shukla replied to the debate. 

The motion for consideration was adopted and clauae-by-clawe consi-
deration was taken up. 

Clauses 2 to 6 were adopted. 

Consideration of the Schedule was held over. 

11. Government Bill - Passed 

The Indian Coinage (Amendment) Bill. 1967 

The motion for considerati~n of the Bill was moved by Sbr11agallJ18tb 
Pahadia. 

The following members took part io,the debate :-

(1) Shrt S. S. Kothari 
(2) Shr! Era Sezhiyan 
(3) Shri Maharaj Singh Bbarti 
(4) Maulana Ishaq Sambhali 
(5) Shri PilOo Mody 
(6) Shri Bhagaban Das 
(7) Shri Sriuibas Mishra 
(8) Shri Tenneti Viswanatham 

Shri Jagannatb Pahadia replied to the debate. 

The motion for consideration was adopted and clause- by-claUie 
consideration was .taken up. 

Clauses 2 and 3 were adopted. 

Clause 1 and the Enacting Formula were adopted, as amended. 

The Long Title was adopted. 

The motion that the Bill, as amended, be paaed was moved by 
SbJi J agannath Pahadia. 

P. T.D. 
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The motion W23 adopted and me Bill, as amended, was passed. 

12-< Government Bill - Motion for reference ,! to Joint Committee - Adopted 

The Government (lJabili!y in Tort) Bill, 1967. 

The motion for reference of the Bill to a Joint Committee was moved 
by Shrl Mohammad YunuaSaleem. 

The motion was adopted as follows ;-

"That the Bill to define and amend the law with respect to 
the liability of the Government in tott and to provide for 
cenain matters connected therewith, be referred to a 
Joint Committee of the Houses consisting of 45 membelS; 
30 from this House, namely:-

(1) Shli K. ADli'udban 
(2) Shri N" C. Chatte.tjee 
(3) Shri K R. Singh Deo 
(4) Shri Devinder Singh 
(5) Shri Anirudha Dipa 
(6) Shri Shri Chand Goyal 
('7) Shri R,M, Hajarnavis 
(8) 8hri S, ~andappan 
(9) Shri Brij Shushan Lal 

(10) Shri Mali Mariyappa 
(11) Smi Srini bas Mishra 
(12) Shrt Ho N. Mukerjee 
(13) Shri Arndt Nahata 
(14) Shrt K, Narayana Rao 
(15) Sbri M. Narayan Reddy 
(16) SOO Mohammad Yunus Saleem 
(17) Sbrt A, T. Sarma 
(18) Shrimati Savitti Shyam 
(19) Shr1 A. K, Sen 
(20) Sbti N. Sethuramane 
(21) Shrl M. R. Sharma 
(22) Sbri Narayan Swaroop Sharma 
(23) Shri Biswanarayan Shastri 
(24) Sbri T.M. Sheth 
(25) Shri Devendra Vijai Singh 
(26) Shri Mudrika Sinha 
(27) .sbii Go Viswanathan 
(28) .~ Shri S. Xavier 
(29) Shri Ram Sewak Yadav 

. (30) Shri P. GoYinda Menon, ·and 

15 members from Rajya Salila; 



that in order to constitute a sitting of the Joint Commitl8e the quorum 
shan be one-third of the total number of rnemben of the Joint Committeo: 

that the Committee shall make a report to this House by the last 
day of the first week of the next session: 

that In odier respects the Rules of Procedure of this House relating 
to Parliamentary Committees shall apply with such variatiODl and modlfl-
catioas as the Speaker may make; and 

that this House recommends to RaJya Sabba that RaJya Sabll. do join 
the satd Joint Committee and communicate to dUs House the names of 
15 members to be appointed by Rajya Sabha to the JoI.ntCommittee. " 

13. 'Motion re: Joint Committee on Govern-v/ sent Bill - Adopted 

The Motor Vehicles (Amendment) Bill, 1965. 

The motion for concurrence in the recommendation of Rajya Sabha 
for reference of the Bill to a Joint Committee of the Houses was mo.ed by 
Dr. V .K.R. V. Rao. 

The motion was adopted as follows :-

"That this House concurs in die recommendation of Rajya 
Salila that the House do join in tbe Joint Committee of 
die Houses on the· Bill further to ameod the Mot« 
Vehicles Act, 1.939, made ift the motion adopted by 
Rajya Salila at its sitting held OIl tbe 13th FemWllY. 1968 
and communicated to this House OD the 141h Fot.Wlly, 1968 
ud resolves .that the foUowIDg thirty members of Lok S&bba 
be nomJnated to serve OIl die said Joint CommUtee, namely :-

(1) Shrl Syed Ahmed Aga 
(2) Sbri lIlaltt Dusban 
(3) Sbrt Ram Dbanl SDas 
(4) Sbri Tulsldas Dasappa 
(5) Shr! D. N. Deb 
(6) Sbri Kanwar Lal Gupra 
(7) Sbr1 B. D. Deshmukh 
(8) Maulana Isbaq samlilaU 
(9) Sbri Uladbar l<oQ)ld 

(10) Sbri Vlkram ChaDd MabajaB 
(11 ) Sbri Bb&la Natb Masfez 
(12) Sbri MClbammad Ismall 
(13) Shri MOOaB swamp 
(14) Shr1 Dabyabbai Parmar 



(15) Shri Pasbabhai Patel 
(16) Shri Jatindra Nath Pramanik 
(17) Shri K, Rajaram 
(18) Shri Chitta Ranjan Ra y 
(19) Shrimati Sumlla Rohatgi 
(20) Smi S.K. Sambandhan 
(21) Shri V. Sambasivam 
(22) Sbr! Beni Shanker Sharma 
(23) Shri Diwan Chand Sharma 
(24) Shri Deveodra V1jay Singh 
(25) Sbri Prakash Vir Shastri 
(26) Shri ArangU Sreedharan 
(27) 8bri S. Supakar 
(28) Shri Kommareddi Suryanarayana 
(29) Shri Om Prakash Tyagi 
(SO) Dr. V.K.R. V. Rao" 

14~ Government Bill - under consideration 

The Insecticides Bill, 1967. as passed by Rajya Sabha. 

Discussion on the motion for coosideration of the Bill, as passed 
by Rajya Sabba, moved by Shrt B.S. Murthy on the 13th February, 1968, 
cODtlnued. . 

The following members took part in the debate :-

(1) Shri Dinkar Desai 
(2) Shri N. Sreekantan Nair 
(3) Shrl E. K. Nayaoar 
(4) 8hr1Onkar Lal Berwa 
(5) Chaudhary Nttiraj Singh 
(6) 8hri Maharaj Singh Iilarti 
(7) Shri R. M~thu Gounder 
(8) Sbri DeOl'ao S. PatH 
(9) SIiar1 TuJshidas Jadhav 

Shr1 B.S. MtRthy replied to the debate. 

The motion for coos1cieration was adopted. 

The dlacuss!on on die Blll was not concluded • . . '" '. 
15. statement by Deputy Prime Minister 

The Deputy Prime MiDister laid on the Table a statement regarding 
the levy of excise duty on emmoidery aud refrigerating and air conditioning 
components. 



16. Motion 

Slut Hem Barua moved the following motion :_ 

"That the statement made by the Minister of Hod Affairs 
on the 6th May, 1968 regarding the reported state-
ment by me Agriculture Mia1sser of ADdbra _desh 
aga1DSt Harijans, be taken into CODSideration. " 

The following members took part. In the debate :-

(1) Shrimati Sucheta Krlpalaal 
(2) Sbrt Tenneti Vlswaaatham 
(3) Shri M.K. Nanja Gowda 
(4) Shd R. Dasaratha Rama Reddy 
(5) Sbri Hardayal Devglll 
(6) Shri K. Narayana Rao 
(7) Sbr! Era Sezbiyaa 
(8) Sbr! Sileo N4ratn 
(9) Sbrt Bhogendra lha 

. (10) Sbrlmati Susb11a Rohatgi 
(11) Shri Arangil Sreedharan 
(12) Shrt Kartik Oraon 
(13) Sbrt c. K. Cbakrapaui 

. (14) Sbri J. B. Kripalaol 
(15) Sardar Buta Singh 
(16) Sbri Ram Charan 
(17) Chaudhary Sadhu RAm 
(18) Sbri M. Narayan Reddy 
(19) Sbrl Baij Natb Kurul 
(20) Shri Y. Be Chavan 

Shri Hem Barua replied to the debate. 

17. Intimations re: conviction and release 
of )(embers 

The Chairman Warmed the HOUle of two identical commun1caUou, 
da1ed the 7th May, 1968, ~m the Magistrate First Class, GbazJabad, to 
the Speaker inumadug that Shd Sunder Lat and Shrlmati Guga Den. 
Members, Lok Salila., were tried at Gbazjabacl court before the Magistrate 
FUst Class on a charge under SectiOil 447 of dJe Indiaa Fenal Code for 
illegally occupyiDg the land of ImprOftmelll TrIDt. Gbu1abad, at 
MdlaDa Jatwara Kalan, Ghaziabad, Felice Station Sibani Gate and that 
they were found guilty of the offence uader section 447 of dle IDdi.an 
Peaal Code and were seotenced to pay a ItDe ofRs. 500/- Gl In default 
te ua4erao tbIee mootbs dgOl'oUS imprisoDmeDt. The sajcl Memben 
weze Jeleased the same day and aUowed ten days' dme to pay die fiDe 
Impaaed. 

(Lo1c Sabba adjduroed till 11 A.M. OD TIlunday, the 9th May, 1968). 

S. L. SHAKDHER, 



LOK SABHA 

BULlLTIN-PART I 

[ Brief Record of Proceedings '} 

Thursday. May 9, 1968/Vaisakha 19, 1890 (Saka) 

No, 170 

1, Starred Questions 

Starred Questions Nos,. 1737-1740 were orally answered. Replies to remain 
ing questions were laid on the Table, 

2. Unstarred Questions 

Replies to Unstarred Questions Nos, 10164-10169, 10171-10268, 10270-
10290, 10292-10300, 10302-10320, 10320-A, 10320-B and 10320-C; were laid I)n ttl, 
Table. 

3 c Short Notice Question 

Short Notice Question No, 34 addressed to the Minister of Works, HollS.lng 
and Supply regarding Delhi High Court Bar Room was orally answered and suppJementa. 
were also answered thereon. 

4 \./'Calling Attention to Matter of Urgent Public 
Importance 

Sbrlmatl Tarkeshwari Sinha called the attenUon of the Minister of Extl!lD8 1 
Affairs to the use of the UoS, electronic base in Peshawar by Pakistan for spying purpos 
in India, 

. The Minister of State for External Affairs made. a statemant in regard theret( 

5< Ruling by Speaker 

The Speaker gave a ruling regarding laying on the Table of ti'e House a 
copy of an affidavit filed before the Delhi High COUlt on 'Kut~h matter and discwion 
by the House of a motion relating to a matter which was !!!£ judice, 
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Papers laid on the Table 

The following papers were laid on the Ta hle:-

(1) A copy of the Annual Repon of the Hindustan Teleprinters Limited, 
Madras for the year 1966-67 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General thereon, 
under su b-section (1) of section 619A of the Companies Act, 1956 
(Hindi and English versions). 

(2) The following statements showing the action taken by Government on 
various assurances, promises and undertakings given by the Minis-
ters during the various sessions of Lok Salila shown against each :-

(i) Supplementary Statements Fourth SesSion, 1968 
Nos. I and U (F ourth Lok sa bha ) 

(li) Supplementary Statement No. V Third Session, 1967 
(Fourth Lok Salila) 

(iii) Supplementary Statement Second Session, 1967 
No. Xli (Fourth Lok Salila) 

(iv) Supplementary Statement Sixteenth Session, 1966 
No. XIII (Third Lok sabha) 

(v) Supplementary Statement Fifteenth Session, 1966 
No. XIV (Third Lok Salila) 

(vi) Supplementary Statement Thirteenth Session, 1965 
No. XV (Third Lok Sabha) 

(3) A copy each of the follOWing Notifications under su~section (6) of 
section 3 of the Essential Commodities Act, 1955 :-

(i) The Inter-Zonal Wheat and Wheat Products (Movement 
ContrOl) Third Amendment O'der, 1968, published in 
Notification No. G.S. R. 781 in Gazette of India dated 
the 25th April, 1968. 

(li) G.S,R. 829 published in Gazette of India dated the 1st May, 
1968. rescinding the Madhya Pradesh Teora Flour Besan 
(Expon Cgntr(1) Order, 1968. 

(4) A copy each of the following Notifications under section 38 of the 
Central Excises and Salt Act, 1944 :-

(i) The Central Excise (First Amendment) Rules, 1968, published 
in Notification No. G. S • R. 742 in Gazette of India dated 
the 20th April, 1968. 



(ii) The Ce.ntralExcJse (Second Amendment) Rules, 1968, pubUsbed 
in Notification No. G.S.1t. 7631n Guette of IndJ& dated 
the 27th April, 1968. 

(5) (1) A copy of the Uttar Pradesh Sales Tax (Amendment) Act, 1968 
(President's Act No. 11 of 1968) published in Gazette of 
India dated the 6th April, 1968, under sub-section (3) of 
section 3 of the Uttar Pradesh State Legislatwe (Delegation 
of Powers) Act, 1968 (Hindi and Engllsh veniOll$). 

(ll) A statement shawlog reasons for delay in layLoa the Act men~ 
tioued above (Hindi and Eogllsb versions). 

(6) (1) A copy of Notification No. 1300-I.R./IR/lA-l(AY64-Pt. dated 
the 2nd March, 1968 publ1sbed in the Calcutta Gazette 
adding certain industries to the First Schedule to tbe 
Industrial Disputes Act, 1947, under sub-section (3) of "(" 
section 40 of tile said Act, read with clause (c)(lv)of the 
Proclamation dated the 20th Femuary, 1968, issued by the 
President in relation to the State of West Bengal. 

(li) A statement ahowirlS IUSODS for delay in laying the above 
Notification. 

(7) A copy of Notification No, S. O. 1471 pubUsbed in Gazette of India 
dated the 27th April, 1968 adding 'Service in the Uranium 
Industry' to the Fim Schedule to the Industrial Diaptes Act, 
1947, under sub-section (3) of section 40 of the said Act. 

(8) (1) A copy of Notification No. 3089-I.R./IR/lR-4/65 pubUlhed 
in the Calcutta Gazette dated the 21st September, 1967, 
making certain amencimenu to the West Bengal IndllStrial 
Disptaes Rules, 1968, under sub-section (4) of IeCtJoo 38 
of the Industrial Disputes Act, 1947, read wtth clause 
(c)(lv) of the Proclamation dated the 20th February, 1968, 
issued by the President in .elation to the State of West 
Bengal. 

(11) A statement ahowlog rea&Om for delay in laying the above 
Notification. 

(9) A copy of the Post Offlce SaviDgs (Certificates (Third Amendment) 
Rules, 1968, pubUsbed in Notification No.G.S.1t. 821 in 
Gazette of India dated the 27th April, 1968. under sub-section 
(3) of sectioD 12 of the GOYelDmeJlt Savings CCltif1cateS Act, 
1959. 
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7. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha :-. 

(1) That at its sitting held on the 29th April, 1968, Raiya Sabha 
concurred in the recommendation of Lok Sabha to nomi-
nate five members from Rajya Sabha to associate with 
the Committee on Public Undertakings of Lok Sabba for 
the term beginning on the 1st May. 1968 and ending on 
the 30th April, 1969 and abo communicated the follow-
ing names of Members of Rajya Sa1Da who had been 
elected to the said Committee :-

(1) Shri N.K. Bhatt 
(2) Miss M.L. Mary Naidu 
(3) Shri Gaure Murahari 
(4) Shri Rajendra Pratap Sinha 
(5) Shri D. Thengari 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Finance Bill, 1968, passed by 
Lok Sabha on the 1st May. 1968. 

8. Report of Committee on Absence of Members 

Shri Arndt Nahata presented the Sixth Report of the Committee on Absence 
of Members from the Sittings of the Home, 

9. Report of Joint Committee on Offices of Profit 

Shri S.R. Rane presented the Third Report of the Joint Committee on 
Offices of Profit. 

A 

10. Gove~nment Bills - Introduced 

~'~ The Lokpaland Lokayuktas Bill, 1968. 
(2) The Border Security Force Bill, 1968. 

(Lok Salila adjourned at 12-45 P.M. and Ie-assembled at 2-05 P.M.) 

tt 11. Government Bi],ls - Passed 
~ 

..J.» The Insecticides Bill, 196'7, as passed by Rajya Sabha. 

Clause-by-clame consideration of the Bill was taken up. 

Clause!: 2 to 38 and the Schedule were adopted. 
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Clause 1 and the Enacting Formula WeIe a~opteci, as amended, 

The long Title was adopted, 

The motion that ~ Bin. as amended. be passed was moved by 
Shri B.S. Murthy. 

The motion was adopted and the Bill. &$,ameQded. was passed. 

The Schedule was adopted, as ameJXled. 

Clause 1 ar..d the Enacting Formula were adol*d, as amended. 

The Long Title \tas adopted. 

The' motion that the BUl. as amended, be passed was moved t-y Sbri V1dya 
Charan Shukla. 

Paut. 

The motion was adopted and the Bill, as amended, was passed" 

~) ... ne Estate Duty (Ameadmeat~ BWr 1968 

The motion for consideration of the. Bill was moved by Sbri Krishna Chandra 

,-s . '-. , 
The following members took pan in the debate :-

(1) Sbri Sr1n1bas MUbra 
(2) Sbri Ramcbandra Amin 
(3) Shri Tulshidas Jadlav.l 
(4) Sbri Beni Shanker sblarma 
(5) Sbri Vikram Chand Mabajan '" 
(6) Sbri Tenoeti Viswanatbam 
(7) Sbri G. Viswanatban .I 
(8) Sbri Diwan Chand Sharma 
(9) Shri Kamla Mlara Madhukar 

j 
Sbrl KrUhDa Chandra Pant replied to tbe deba~. 

The motion for conslderatiDo was adop1ed and CJaUlle- by··clause considera-
tioD was taken up. 

Claore 2 was adopted. 

ClaUle 1, the Enacting Formula and the Long Ttt~ were also adopted. 
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\ 
The motion tlJat th~ Bill ,~, passed was moved by Shri KrisbJia Chandra 

Pant. 

The motion was adopted and the Bill was passed. 

12. Intimation re: deteati.on of Member 

The Deputy Speaker infonned die House of a telegram dated the 9th May. 
1968 from the Judicial Magistrate. First Class. Kbavda. ICtacb. to the Speaker, inti-
mating that Sbn George Fernandes. Member. Lok Sal:ba. havJag 1aeea prudaced by 
police for the offence under SectioN 143. 145 aDd 188 of the Indian Penal Code~ 
deta.tDed under custody by the Judk:.1al Magistrate. First Class. Kbavda. Kutch under 
the powers under Section 344 of the Code d.. Criminal Procecbue. 

13. Motion 

Smi Sdnibas Mhbra moved the i>UowiDg motion :-

-TWs House feCOOVD!"adl1bat me ~ amendmeat be made in 
the Paradip Port Trost (Procedwe at Baud MeetiJJ8s) Rules. 
1967. pubUsbed in the Gazette of I8di.a by Notification No. 
G.S.R. 1669. clatdthe 31st. Oc1Dber. 1967 aDd laidoa the 
Tabla on die 22nd Navcmw. 1967.' aamely :-

to rule :>. she following p-oviso be added. oamely :-

'Provided &at ......... taileD 011. the lrems 10 added shall 
be subject to ccwfirmaion by 1be _Xl meertas of tbe 
Board whicb shaD. coasIder the mauer and may coaftrm. 
rescind. alter or vary the decision taken and may also 
provide far aaciJlary maUBa adsiDg therefrom .... 

The following members took pan in the debate :-

(1) 8mi K.P. Singh [)eo 

(2) Sbr! Tamed Viswaaatbam 
(3) Dr. V.K.R. V. RaoV 

Shri SrinibllS Misbfa replied to the detate. 

The motioo was wilbdrMla b!J die lea_ of the. Houle. 

(Lok Satila ad,iourued tlli 11 A.M. au Friday, the 1~ May. 1968). 
1If' . " .. 
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LOK SABRA 

BULLETIN - PART I 

L-snef Record of Proceedings I 

Friday, May 10, 1968/Vaisakba 20, 1890 (Saka) 

No, 171 

1. Starred Questions 

Starred Questions Nos. 1767, 1709'·1771, 1773 aD12 1776 were orally amwered. 
Replies to remafofng questiOns were laid on me Table. 

2. Unstarred Questions 

Replies to Uoswred Questions Nos. 10321-10368, 1CX37()"10422, 10424-1tM31, 
10&33-10500, 10602-10621 and 10523-10532 were laJd CD the Table. 

3. Short Notice Question 

Short NoU<:e Question Nos. 35 addreased to the Mia1lter of Home Affatrs 
regarding Atrocities on Lo41a Tribal CommWlity was orally anawered and 
suppJementari.es were alao answered thereon. 

4. Calling Attention to Matter of Urgent Pu~lic 
Importance 

Sbri Ben! Shanker Sharma called the at~ntton of the Minister of 
Defence to the reported firiDg of rockets by China from Sinkiang inro the Bay 
of Bengal iJl the last week of March, 1968 and metallic pieces resembliua 
the DOSe of a rocket having fallen in Nepalese terdtory. 

The Minister of Defence made a statement in reprd dJerdO. 

P.T.O, 
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5 Papers laid on the Table 

The following papers were laid on the Table ;-

(1) A copy each of the following Audit Repcxts under article 151(1) of 
the Constitution ;-

(1) Audit Report (Civil) on Revenue Receipts, 1968. 
. . 

/ (it) A udit Report (Commercial). 1968" 

V (2) A statement of decisions of Government on certain recommendations of the 
Administra.tive Reforms Commission in their Repcxt on "Public Sector 
Undertaking~o n 

(3) (1) A copy of the Annual Repon of the Indian COUDell of Agricultural 
Research. New Delhi for the year 1965-66 (Hindi and English 
Versions). 

(ti) A statement showing reasons for delay in laying the above Report 
(Hindi and EngJish Versions), 

(4) A copy each of the following papers under sub~rule (5) of rule 3 of the 
Air Corporations Rules, 1954:-

(i) Summary of Budget Estimates for Revenue and Expenditure of 
Air India for the year 1968-69. 

(11) Swnmary of Actua' for the year 1966-67, Budget Estimates and 
Revised Estimates for the year 1967-68 and Budget Estimates 
for the year 1968-69 mder Capital of Air India. 

(iii) Summary of Budget Estimates of Revenue and ExpeoditLa"e of the 
Indian Airlines for the year 1968-69, . 

(iv) Summary of Actuals for the year 1966-67. Budget Estimates and 
Revised Estimates for the year 196'1-68 and Budget Estimates 
for the year 1968-69 tmder Capttal of the Indian Airl1oes. 

(5) A copy of the Central Warehousing Corporation (Amendment) Ru1es. 
1968, published io Notification No, G,S.R.612 in Gazette of 
India dated the 30th March, 1968, under sub-section (3) of 
section 41 of the Warehousing Corporation Act, 1962. 

(6) A copy each of the fo~ing papers under sub·-seCtion (1) of section 619A 
of the compamJ Act, 1956:-

(i) Review by the Government on the working of the National Buildings 
ComtruCtion Corporation Limi~d. New Delhi for the year 1966-67. 
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(ii) Annual Report of the National Buildings Corporation limited. New 
Delhi for the year 1966-6'1 aloug With the Audited ACCOUDIS and 
the 'tommew of the Comptroller and Auditor General thereon. 

(1) A copy each of the following Repats under lub-sect1oo (1) of section 6l9A 
of the Companies Act. 1956:-

(i) Annual Report of the Mazagon Dock limited. Bombay for the year 
1966-61 along With the Audited Accounts and tbecomments of 
the ComptroBer and Auditor General thereon. 

(ii) Annual Report of me Praga T<X1Js Umited, Secunderabad for the 
year 1966-6'1 along with me Audited AccotBltl and the commeDtS 
of the ComptrolJer and Auditor Geueral thereon. 

(8) A copy each of me folloWing Notifications under section 159 of the Customs 
Act. 1962 and section 38 of the Central Excises and Salt Act. 1944 :-

(i) The Customs and Central Excise Duties Export Drawback (G~ral) 
Forty-secODd Amendment Rules, 1968, published in Notification 
No. G.S.R. '191 in Gazette of India dated the 4th May. 1968. 

(li) The Customs aDd Central Excise Duties Export Drawback (General) 
Forty-tbird Amendment Rules, 1968, published in Notification 
No. G.S.R. '792 in Gazette of India dated the 4th May. 1968. 

(ifi) The Customs and CentralExcise Duties EXport Drawblck (General) 
Forty-fourth Amendment Rules. 1968, published in Notification 
No. G.S.R. 793 in Gazette of India dated the 4th May. 1968. 

(Iv) The Customs and CeDttal Excise Du1Iles Export Drawback (Geoe.ral) 
Forty-fifth Amendment Rules. 1968, published in Notification 
No. G.S.R. 794 in Gazette of India dated the 4th May. 1968. 

(v) The Customs and Central Excise Duties Expon Drawback (General) 
FOrty-sixtb Amendment Ru1es. 1968. published in Notification 
No. G. S.R. 7951n Gazette of India dated die 4th May, 1968. 

(9) A copy of the NotiflcatiCd No. G.S. R. '796 pubUsbed in Gazette of India 
dawed the 4th May. 1968,' under section 159 of the Cllltcms Act, 1962. 

(10) A copy of the Annual Report on the working of the Industrial and Commer-
cial Undertakings of the Central Government for the year 1966-67 
(Hindi and Engll.sb velSiODl). 

(U) A copy each of the following papen under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(I) Review by 1he Govemmeat on the working of the Heavy Electricals 
(India) Limited, Bhopal for the year 1966 -67. 

p. T.O. 
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(ii) Annual Report of the Heavy Electricals (India) Umited, Ihopal for the 
year 1966-67 along with the Audited Accounts aDd the comments 

I /' of the Comptroller and Auditor General tbereoo. 

l42; (if· A copy of the Report of the Committee of Inquiry (headed by 
. Shri A. K, Sarkar) into Steel Transactions along with Appendices. $ . 

(t+~ A copy of Government Resolution No. SC-n-14(3)/68 dated the 
;7 10th May, 1968 regardiug Government's decisions on the 

...... ,.... cooclusions/recommenciations of the above Committee. 

(13) A copy of the Uttar Pradesh Offi~al Language (Supplementary Provisions) 
Act, 1968 (President's Act No. 10 of 1968) published in Gazette of 
India dated the 6th April, 1968 under sub-sect1oo (3) of section 3 of 
the Uttar Pradesh State Legislature (Delegation of Powers) Act, 1968. 

(14) A copy of the Statistical information regarding the working of the 
Preventive Detention Act, 1950 during the peliod 30th September, 
1966 to 30th September. 196'1. 

(15) (1) A copy of the Report of the Commissioner for Unguistic Minorities 
for the period 1st January, 1965 to 30th June, 1966. under 
article 350B(2) of the ConStitution. 

(ii) A statement showing reasO[Jl for delay in laying the above Report. 

(16) A copy each of the folloWing Notifications under sub-section (2) of 
section 3 of the All India Services Act, 1951:-

(i) G.S.R. '161 published in Gazette of India dated the 27th April. 
1968. making certain amendments to the Indian Police Service 
(Fixation of Cadre Strength) Regulations, 1965. 

(ii) G.S.R.762 published in Gazette of India dated the 27th April, 
1968, making certain amendment to Schedule III to the 
Indian Police Service (Pay) Rules, 1954. 

(17) A copy each of the following Notifications making cenain amendments 
to the West Bengal Public Service Commission (Consultation by 
Governor) Regulations, 1955 under article 320(5) of the Constitutioo 
read with clause (c)(iv) of the Proclamation dated the 20th Femuary. 
1968, issued by the President in relation to the State of West Bengal:-

(1) wen., Bengal Notifica~n No. 114-F dated the 12th -" .January, . ,. 
1967.. 

(ii) West Beogal Notification No. 3246-F dated the 6th September, 
1967. 

(ill) West Bengal Notification No. 3654-F dated the 23rd October, 
1967. 
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(iv) West Bengal Notifiaction No, 3655-F dated the 23rd OCtobez 
1967, - , 

(v) West Bengal Notification No" 4300-F dated the 19th Deceml:x!r_ 
1967. . 

(18) A copy of the Report of the Madras Agfo Industries Corporation Limited, 
Madras for the period ended 31st March.- 1967 along with Ibe Audited. 
Accounts and the comments of the Comptroller and Auditor General 
w.1ereon. under section 619A(-l) of the Companies Act, 1956. 

(19) A copy of the Delbi Motor Vehicles (Sixth Amendment) Rules, 1967. 
published in Notification No. F. 19(18 )/64-67 /I'pt in Delhi Gazette 
dated the 7th Marcb, 1968, under sub-section (3) of section 133 
of the Motor Vehic1es Act, 1939 

(20) A copy of the Annual Report of the Central Road Transport Corporation 
Limited, New Delhi for the year 1966-67 along with the Audited 
Accowm and the comments of the Comptroller and Auditor 
General thereon. under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(21) (1) A copy of the Annual Report of the India Tourism Development 
Corporation I.Jmited, New Delhi for the year 1965~66 along 
with the Audited Accounts and the comments of Ibe 
Comptroller and Auditor General thereon, under sub-tectiOll(l) 
of section 619A of the CompaDies Act, 1956. 

(ii) A statement showing reasoQS for delay in laying the above Report. 

6, Minutes of Parliamentary Committees - laid on 
the Table 

(i) Minutes of tbe Nineteenth to Thirty··first sittings of the Com-
mmiuee on Private Members' B[lls and Resolutions held dwing the current 
Session, were laid on the Ta ble, 

(11) Minutes of the Sixth sitting of the Committee on A t.ence of 
Members from the Sittings of the House held during the current Session, 
were laid on the Ta ble. 

* (W) Minutes of sittings relating to Fifty-filst Repoft ofEatf.mal2$ 
Committee on the Ministry of Petroleum and Cb$micak - allDdia Ltd •• 
were laid on the Ta hie, 

• Laid at 1-00 P.M. 
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7, Message from Rajya Sabha 

secretar~:orted a message from Rajya Sabha that at its sitting held 
on the 8th May. 8, Rajya Satna agreed without any amendment to the 
Public Pro\ident Fund Bill, 1968, passed by Lok Sabha on the 2nd May, 1968. 

8. Leave of Absence 

The following Members were granted leave of absence from the 
Sittings of the House for the periods mentioned against each :-

(I)Shli S,G. Saboo 

(2) Shri N. C" Gha tterjee 

(3) Shri Ram Chander 
Veerappa 

6th March to 19th April. 1968 
(Founh SesSion), 

1Bth March to 10th May, 1968 
(Fourth Session) 

22nd April to 10th May, 1968. 
(Fourth Session). 

9. Report of Estimates Committee 

Shd P. Venkatasubbaiah presented the Fifty~first Report of the 
Estimates Committee on the Ministry of Petroleum and Chemicals -
011 India Limited, 

10. Personal Explanation Under Rule 357 

Shd A, K, Sen made a statement regarding certain allegations 
made against him by Shri R. umanath on the 25th April. 1968, during 
discussion on the Demands for Grants of the Ministry of Industrial 
Development and Company Affairs. 

11, Government Bills - Introduced 

(1) The Companies (Amendment) Bill, 1968, 

(2) The Requisitioning and Acquisition of Immovable 
Property (Amendment) Bill, 1968 . 

. ~ 
(!.ok Sa\:ba adjourned at/·n; P .. M. and re-assembled at 2-05 P.M,) 
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• 12. Government Bill - Motion for Reference to 
Joint Committee - Adopted 

The motion for reference of the Bill to a Joint Committee was moved 
by Shri Vidya Charan Shukla. 

The motion was adopted as follows:· 

"~~. ~: tOO Bill to make provisions for the appoimment and 
fi.mctions of cenain authorities (or the invertigatfon of 
administrative action taken by or on t..ehalf of the 
Government or cenain public auiliorities in certain 
cases and for matters connected therewith, be refent.d 
to a Joint Committee of the Houses consisting of 
45 members, 30 from this House, namely ;-

(1) Shri S.A, Agadi 
(2) SM K" Anbazhagan 
(3) Sbri Frank Anthony 
(4) ShIimati Jyotsna Chanda 
(5) H.H. Maharaja Pratap Keshad Deo 
(6) Shri C.C, Desai 
(7) 8M Shivajirao S Deshmukh 
(8) Shri Gangacharan Dixit 
(9) Shri Samar Guha 

(10) Shri Kanwar Lal Gupta 
(11) Shd Hem Raj 
(12) Slui Gunanand Thakur 
(13) Dr, Karoi Singh 
(14) Shri Kinder Lal 
(15) Sbri Thandavan Kiruttinan 
(16) Shri Amiya Kmnar Kisku 
(17) SM Bhola Nath Master 
(18) Shri V. Viswanatha Menon 
(19) Shrl M.B. Rana 
(20) SM G.S. Reddl 
(21) Shrimati uma Roy 
(22) 8M Narayan Swaroop.Sharma 
(23) Shri yogendra Sharma 

,(24) Shri shaShi Shushan 
(25) Shri Vidya Charan Shukla 
(26) ,Shri Ramshekhar Prasad Singh 
(27) Shrl R. K Sinha 
(28) Shri S Supakar 
(29) Shrt Tenneti Viswanatham 
(30) .. Shri y, B Cbavan, and 

15 from R,ajya salt1a; 
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that in order to eOIl$t!tute a sitting of the Joint Committee the quoruuuhal1 
be one-third of the total number of members of the Joint Committee; 

that the Committee shall make a report to this House by the first day of the 
next session; 

that in other respects the Rules of Procedure of this House lela~ng to Parlia-
mentary Committees shall apply With such variations and modifications as the 
Speaker may make; and 

that this House recommends to Rajya SaNta that Raiya Sabha do join the 
said Joint Committee and communicate to this House the names of 15 members 
~o be appointed by Rajya Sabha to the J01m Committee, 

13. Motion 
Dr, V,K,R. V. Rao moved the following motion ;-

"That the Final Report of the Road Transport Taxation Enq;.:Iiry 
Committee (November, 1967) laid on the Table of the House 
on the 13th December, 1967, be taken into consideration ... 

Shri R, K, Amin took part in the debate, 

The discussion was not concluded. 

14. Statement by Minister 

The Minister of Home Affairs made a statement regardhg Punjab 
High Court's judgement on Punjab Appropriation Act.s of ~968, 

15. Intimation re: Arrest of Member 

The Speaker informed the House of a comrnunicatio'l dated the 
10th May, 1968 from the ~ub-Divisi.onal Magistrate, New Delhi intimating 
that Sbri Onkal La! Berwa. Member, Lok SalXla. was arrested at 1,30 P.M. 
on the 10th May. 1968 under Section 188 of the Indian Penal Code, for taking 
out a procession and shouting slogans in defiance of the probil1tory orders 
promulgated under Section 144 of the Code of Criminal Procedure at the 
Palel Chowk. Parliament .. Street, New Delhl at 1,30 P .M, on the 10th 
May. 1968 and was being produced before the Judicial Magistrate, Parliament 
Street, New Dellii for trial today 

~ 
16. Motion reo .Jhlrty-First Report of Committee 

on Private Members' Bills and Resolutions 
Shri R.K. Khadilkar moved the following motion:-

"That this House agrees with the T hitty~firstReport of the 
Committee OIl Private Members' Bills and Resolutions 
presented to the House on the 8th May. 1968," 
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• 
17. Private Members' Bills - Introduced 

(1) The Child Marriage Restraint (Amendment) Bill, 1968 {Amendment 
of sections 2 and 3) bfSF! Diwan Chand Sharma, 

(2) The Constitution (Amendment) Bill, 1968 (Amendment of Seventh 
Schedule) by Shri Diwan Chand Sharma, 

(3) The Co!JStitut1on (Amendment) Bill, 1968 (Amendment of 
article 226) by Shri M. Narayan Reddy. 

18. Private Member's Bill - Motion for Circulation 
Debate Adjourned 

The All India Ayurvedic Medical Council Bill, 1967 by Shrl A. T. Sarma. 

Sbri A. T. Sarma concluded ,hJs speecb on the motloo for circulation of 
the 1111 for the purpose of eliciting opinion thereon by the first day of the next 
session,. moved by bim on the 26th April, 1968. 

The following members took part in the debate :~ 

(1) P·.andit Shiv Sharma 
(2) Shri S. SUpakal 
(3) Shri Shri Chand Goyal 
(4) Sm N. Sethuramane 
(5) Shri S,C. Samanta 
(6) Shri Natbu Ram Ahirwar 
(7) Shri S. Kandappan 
(8) Sbrl Narendrasingh Mabida 
(9) Slui Rabi Ray 

(10) Slui Bakar Ali Mirza 
(11) Shd ]barkhandey Rat 
(12) Sbri Shashi Jilushan 
(13) Shri Yasbwant Singh Kushwab 

. (14) Sbri C. K. Jllattacharyya 

A motion moved by Sbri B,S. Murthy that the discussion on the Bill 
be adjourned was adopted. 

19. Private Member's Bill - under considera-
tion 

The motion fOl consideration of the Bill was moved by Sbrt Madhu IJmaye. 
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ShIi R. D. Bhandare took part in the debate. His speech was not concluded. 

The discussion was not concluded. 

20. Half-an-Hour Discussion on Matters Arising 
out of Answer to Question 

Shr! Bal Raj Madhok raised ~ half-an-hour discussiQn OD paints arising out 
of the answer given on the 18th March. 1968 to Starred Question No: 663 regard-
ing Zonal PlaDl in De1hi. 

Shr1 B.S. Murthy r.eplied to the discussion. 

21. Statement under Direction 115 

Shri Madhu Urnaye made a statement regarding certain InfDnnatiOD 
given to the House by the Minister of Industrial Developmem and Company 
Affain on the 24th April. 1968 regarding resignation of Professor Thacker from 
tbeChairmanshlp of the Industrial Liceosing Policy Enquiry Commlttee. 

The M1nfster of Industrial Development and Company Affairs made a 
statement in reply thereto. 

22. Statement by Minister 

The Minlster of Parliamentary Affairs made a statement about 
aRdmmem of a Committee in regard to boldiQ8 of session of Parliament 
in me South. 

(Lok Sabha adjourned ~ ~at 7.06 P.M.) 
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